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LOKSABHA DEBATES

LOKSABHA

Thuisday, DocvuiIhh 12,1991/ 
Agrahayana^l. 1913 (Saka)

The Lok Sabha met at 
Eleven of the Clock

IMR. SPEAKER/ntfieC/iair]

At this sta ^ Shri G.P. Mudala Giriyappa 
and some other hon. Menters came and 

stood on the Floor iwar the TaNe

(kiterrufatons)'

[English]

MR SPEAKER; Why don't you speak 
from your seat? When you speak from the 
Wen, nothing win go on record. You shouM 
speakfromtheseat. Ifyouspeaktromhere, 
that will not form part of the record.

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Sir, there is no water in the Well. 
There is no problem. Let them stand here.

SHRI H.O. DEVEGOWDA (Hassan): 
Sir, when the hon. Minister for Water 
Resources was making a statement after 
the Supreme Court hadgiven its opinkm, he 
sakl no further action wiO be taken before a 
discussion takes place In this House. But 
unfortunately, yesterday, the hon. Minister 
has not only placed a Notifk:atk>n on the 
Table of the House but he has also made a 
Statement regarding this Notification. 
Because of this NotBkatk>n. the situatton in

Karnataka tou n,is gone out of control. 
The law and order problem in about five 
districts is more serious.

Sir, one more point whch I would like to 
brkig to your kind notk» and also to tha 
notice of the Government of India is that the 
Trimnai has fixed 13th, that is tomorrow, for 
hearing the Review Petitnn that had been 
filed by Karnataka and Heavens wouM not 
havefailen, if thematterhasbeen postporcd 
for one ortwo days more. I do not kno.v why 
this precipitated action was taken by the 
Government of India and they issued a 
hurried Notifcatton. In this connection, we 
want a categorical assurance either from 
the Prime Minister or from the Minsst.'f for 
WalerResoufces, othenwise, it is very diflcult 
for us to co-operate in the functioning of the 
House. This is what I wanted to submit 
before you.

SHRI V. DHANANJAYA KUMAR 
(Mangakxe): Mr. Speaker, Sir. allthe Parties 
In Kamataka have given a can for Bandh 
tomorrow. It is a Government sponsored 
Bandh. So. all the Parties have supported 
the Sancffi call given by the Karnataka 
Government. Already, it was observed 
yesterday that a grave situation woukf arise 
hi Kamataka like the one that we are having 
in the northern parts of our country.

MR. SPEAKER: I suppose, you can 
raise it at 12 o’ckx;k. Let us move now. After 
the Question Hour, I will alkw you to raise it

SHRI V. SREENIVASA PRASAD 
(Chamarajanagar): Mr. Speaker. Sir, what 
we want Is that at least the Prime Minister 
shouki come and say something. It was

*Not recorded.
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stated eaifer that the sharing of 
problem would tw settled outside the Court. 
Therefore, we want ttiat the Prime Minister 
should intervene and he should say 
something atxHit I. Otherwise. II would tw 
vetydlfficulL

MR.SPEAKER:Okay. Iw ll aHowone 
ortwo Menters to make their points at 12*0 
dock.

(kaanvfiOon^

MR. SPEAKER: On. No. 304.

{Memiptiomli

SHRI H.D. OEVEOOWODA: It has 
gone on lecoid that the hon. Minister for 
Water Resources has agreed for a 
discussion. Why has this conspiracy t>een 
made? I want to tell you. I am not going to 
tose my temper. I will tell you. This Is a 
conspiracy which has twen hatched only to 
allow the AIADMK to have Is way. This has 
t)een going for the last one hundred years. 
We will DfA attow this. (kitonupSons)

DR. KARTIKESWAR PATRA 
(Balasore): All the Memt>ers of this august 
House are twing deprived ofachance to put 
questions,

MR. SPEAKER: You can raise Hat 12 
0 ’Ch)ck.

SHRI CHANDRA JE E T YADAV 
(Azamgaih): It has twen agreed that the 
Prime Minister wouk) make a statement 
The Prune Minister also gave a categorical 
reply earlierthatthefeshouMlieanegolialBd 
settlemenL The Ministers ate silting here. 
Let the Ministers say something. They ate 
sftting here. They shouU get up and say 
something.

SHRIV.DHANANJAYAKUMAR: Ido 
not know how Shri Shankamand is keeping 
quiet when Karnataka State is treated Ike 
this. When the people of Kamataka ate 
treated Ike this, how can Shri Shankamand 
sH like this, I do not understand.

SHRI KD. DEVEQOWnM: I do not 
want to ciMtoMailliBrPiiniab or Assam. If 
Mslsgaingtooonllmieli»tMK.IwldBClaiB 
ttial this wM became anqOier lssae ter the 
Kamataka peopto to agiale. I w l  lequest 
you with foUed hands to see that the 
Government of Indte comes out with a 
categorical reply. Shri Shankamand, al 
yourBetime you wlnotlwalAnislartl your 
death. Why do you siMc on to the chair? 
Why do you not stand up for the cause of 
Kamataka and say somettiing? TMslsan 
utterdtegrace.WewB not aikMTthis whatever 
may be the consequences, you may name 
us even then we wM protest

SHRI V. y ^ lVASA P R / ^ :  By 
issuing the (utllicdllon,youcannotinplein8nt 
this interim order. I is very dHleul. I just 
cannot understand this.

SHRI H.D. DEVEGOWDA: Even the 
British nHe had notcausedso much damage. 
You have not given water. You have given 
poison tothe fanners. You warrtto save the 
Govemment twing at the mercy of the 
AIADMK. You have given an assurance. 
Youhawegivenanassuianceforadiscusskm 
on thefkxirof the House. Why are you going 
back? We have taken yourwordsasGospel 
truth. We wil not aHowthis. You do not know 
the consequences. Our peopte are dying. 
(MBnupUon^

MR. SPEAKER: Devegowdap,whatis 
I  that you warrt?

SHRI H..D. DEVEGOWDA: We want a 
discusskm.

MR.SPEAKER: Okay. WewHmeetin 
the Chanter. I wM call the Parilamentary 
A f l ^  Minister, we will discuss and see 
what can be done.

(rransCalKN̂

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker. Sir, L our friends from Kamataka 
want discusskm. There shouM be no 
objecUontoit Itcanbedone.
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MR.SPEAKBS: W»wHMehowlcan 
be done. But not hi the Question Hour.

SHRI C.P. MUDALA GIRIYAPPA 
(UnHradwga): ThepeopteofKamatakaare 
agttatad. The Gkwemment of Indta shouj  ̂
come out wfth a statement.

{hlBiTuptbn^

MR. SPEAKER: Please let me know 
whatyouwant. Ooyouwantadtecussion?

{httenuptton^

SHRI V. DHANANJAYA KUMAR; Let 
the Prime Minister come to the 
House...(lnfernf)ltons)

SHRI H.D. DEVEGOWDA: We are 
only requesting your goodseif for a 
discu^ion on this so that we wHi try to 
convince the House as to how the prot)lem 
could t>e solved...(Ail8m4pfibns)

MR. SPEAKER: I am not promising 
anything. IwWcallotherpartymembersaiso 
and discuss It.

(tnterrufjthns)

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): Sir. a very grave 
sftuation is taking place In Karnataka. Ithink, 
the Speaker will kindy agree to aitow a 
<fiscussion on this in this IHouse so that every 
one can express his conoem( AitsmpdlEMis).

MR. SPEAKER: Now that the
Government wants a discussion on this. I 
wiUhaveaveiyilttledifficulty. Iwlifixupthe 
time for tt.

(kitmvpUon^

SHRI M.V. CHANDRASHEKARA 
MURTHY (Kanakapura): Sir, it is a very 
serious matter. The entire State is 
lMiming..(lnt9m43r«[>ns)

MR. SPEAKER: Nowletmefixthetime 
foradlBCUSsiononthis. Theminlstershould 
be here. On behalf of the Government, they 
have sakJ that they want a discusston on 
this.

(kitmuptlomlt

SHRI ATAL BIHARI VAJPAYEE: Has 
Shrl Shankaranand spoken on behalf of the 
Government or in his personal capacity?

SHRI B. SHANKARANAND: When I 
speak here. I speak not In my indivklual 
capacity but I speak as a Minister of 
Petroleum. And I wish a discussion on this 
win solve this problem. A discusston may 
kindly be aMamd...(htomvtk>ns)

MR. SPEAKER: Was it not a statement 
on behalf of the Government?

SHRIB.SHANKARANANAD: I do not 
think that the Speaker will make such a fine 
distincth)n...(iln(em(pfto/)s)

MR. SPEAKER: I will have to. 
Othenvise, the ParUamentary Affairs Minister 
will ask me.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AT® THE MINISTER OF STATE lKl THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANYAFFAIRS(SHRIRANQARAJAN 
KUMARAMANGALAM): Sir, I assure the 
Speakerandthe House that the Government 
is interested In discusston. Not only that, I 
woukJ also llte to assure the Members that 
the Government is interested in solving this 
matter amtoably...(/!ntBnt!p(tons)

MR. SPEAKER: If you ail stand and 
speak nke this. I cannot continue. I wanted 
to know, what do you want. You sakJ that 
you wanted a discusston on this. I waited 
untH on behalf oftheGovemmentthere was 
a response. Shri Shankaranand sakl that 
they are interested in a discusston and the 
ParflamentaryAffabs Minister Is ready. IwU 
fix up the time for It. Now, please take your
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(Interruptions)

SHRI H.D. DEVEGOWDA: Sir. the 
Minister of Water Resources has come. We 
request him to reacx...{lnterruptions)

MR. SPEAKER: I have no objection If 
the Minister responds to this. But you said 
that you wanted a discussion and the 
Government has also said that they are 
ready for a discussion. Iwltlfbcup thetlrefor 
it.

SHRI H .D. DEVEGOWDA: We are 
demanding adiscussion onlyforthe purpose 
of highlighting the problem which Is prevailing 
today. It is for the Government to do justice 
if they want. Even after hearing us, afterthe 
discussion if the Government does not want 
to solve the matter, then we are at liberty to 
take the issue to the people and we will 
adopt our own method...(/nfem/pfto/Js)

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Tne Govemment has 
agreed for a discussion on this. A serious 
situation is developing in Kamataka. It will 
be better if the matter is discussed today so 
that the Government's reply will be helpful to 
create a very harmonious 
position... (Interruptions)

SHRI H.D. DEVEGOWDA: Please have 
a discussion today iise\l(...(lntenvptlons)

MR. SPEAKER: Do notforce things like 
this. This is not correct.

(Interruptions)

MR. SPEAKER: This is not correct. 
Please understand that Question Hour Is a 
Private Members’time. Now many Members 
wantto ask questions. Butyouareconsuming 
that time. Now you wanted a discusston. I 
asked the Government or waited until the 
Government responded. When the 
Government said yes, I had saM that I wouM 
fix up the discusston. What more do you 
want now?

(Interruptions)

SHRI U.V. CHANDRASHEKARA 
MURTHY: The Karnataka Members do not 
obstruct any procee<Sngs in the House. We 
are veiy disc^ined Members....

MR. SPEAKER: You wanted a
discussfein. I am giving you the dSscusskm. 
Why do you stand now?

(kOerrupHons)

SHRI H.D. DEVEGOWDA: 
discussion today itself!

Have a

MR. SPEAKER: I have no problem If 
the Govemment is readytohaveadlscussion 
today itself. I have no objection.

(hterruptions)

MR. SPEAKER: You do not have any 
quarrel with the Speaker.

SHRI RANGARAJAN KUMARA- 
MANGA1.AM: We are ready foradiscussion. 
But If they want the Prime Minister to reply 
to it, then I will have to find out.

MR. SPEAKER: The Chinese Prime 
Minister is here. He is having discussions 
with him. So he is busy.

SHRI RANGARAJAN KUMARA- 
MANGALAM: That Is why I saM that I will 
find out from the Prime Minister. Othenwise 
the Hon*ble Mlnisterfor Water Resources is 
ready for a discussion.

SHRI H.D. DEVEGOWDA: We are 
ready for a discussion today itself.

11.18 hrs.

ORAL ANSWERS TO QUESTIONS 

\Eng6sh]

ConrunKtee on Agricultural Policies and 
ProQiBmmes

*304. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
AGRICULTURE be pleased to state:
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(a) wftoeNier the Gowmment have 
takanany decision on therecommandaiions 
df the Bham Pratap Singh Committee on 
Agricultural Policies and Programmes;

(b) if sa the details thereof; and

(c) if not. the reasons for the deleqf?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANORAN): (a)to 
(c). The Comnitlee has made a large 
number of recommendations on various 
aspects of agriculture conceming different 
departments/Ministries of the Government 
of India. The views of ail concerned 
departments are being ot>tained so that a 
well-considered decision on the report of the 
Comnntttee couid t)e taicen.

PROF. UMMAREDDY VENKATE- 
SWARLU; Theanswerprovidedbythehon. 
Minister is a littie bit disappointing. Not only 
as a Memt>er of Parliament but also as a 
farmerlamvery much disappointed that this 
report had lieen submitted one-and-a-haH 
years t>ad( and no action so far. Now three 
Governments have changed. The 
Committee was appointed on 6.2.90 with 
Chairman and 11 nwmbers. Mr. V.S. Rao 
was also one of the members. The report 
was also very earnestly submitted on26.7.90. 
Nowthe Eighth Plan is underpreparation. In 
the past one and-a-haif years the 
recommendations are being referred to 
various Departments. It is not i(nown when 
the answers would t>e obtained. The annual 
percapitafoodgrainsavaiiatMlity is dwindling 
and stagnating at almost 170 kgs. The 
annual per capita income is also decreased 
to the extent of Rs. 420. The present target 
of the f oodgrain growth rate at 4.7 per cent 
and wanttodoublethefoodgrains production 
to 350 million tonnes within next 15 years.

In this t)ackground, I would iilce to know 
whether the Government is committed to 
acceptthese recommendatnns, incorporate 
them in the Eighth Plan and evolve a national 
agricultural policy. If so, what is the time 
frame that has been fixed for conskJering

theseiecommendattonstinuorporatingthem 
in the Eighth Plan and evolv^ a nattonal 
agrfculturai policy?

The national industrial polk:y was 
evolved in 1948but no agricultural policy so 
far.

(MmToptlohii

MR. SPEAKER: Whatisyounvjestkm? 
You ate nowgoingfrom agricultural policy to 
industrial policy.

PROF. VENKATESHWARLU 
UMMAREDDY: Myquestion iswtietherthe 
Government is committed to accept these 
reoommendattonsoftheBhanuPrat  ̂Singh 
Committee, whether they are going to tie 
incorporated in the Eighth Plan and whether 
the nattonal agricultural policy is going to be 
framed and, M so, by what time.

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): Mr. Speaker, 
Sir, there is no delay I think. It is a questton 
of a procedure and as such there is no 
absence of any polk^ also because if there 
had t>een no agricultural thrust or poficy in 
that respect, we couM not have marched to 
the level where we are today. Naturally we 
say that it is we who put up that Committee- 
not we but the prevnus Govemment - and 
Rwasfortwospedfk: purposes: (1 )to review 
the poitoy and programmes for promotton of 
agricultural devetopment in the country, 
specially with a view to generating export 
surpluses; and (2) to examine the feasibility 
ordesirabnity of declaring agriculture as an 
industry or, in the alternative, treating 
agriculture on par with the industry for the 
purpose of granting suitatrie facilities and 
concessions. This policy was formulated or 
prepared by the Bhanu Pratap Singh 
Committee and submitted to Govemment in 
Septemkier, 1990. There was a Draft Policy 
Resoiutton presentedtotheCabinetbutthat 
was not discussed and not adopted. Then it 
vtas referred .to the various State 
Governments and the Ministries for their 
recommendatkHis and their viewpoints. I 
have not got all the recommendattons from
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the States as wel as from the Mkiistites so 
far. I want to maiw ft also feasbto to 
aoconiplish this task at t>w oarihwt txit ft 
takas time. My Ministry has lieen remindng 
them oft and on. We have just reoentty put 
another ingent appeal to themto p le M  
give their opinion on aH the matters rafened 
to them.

There are stn. I think, soma MMstries 
which have not even repled to this. Them 
are about nine Ministries which have to give 
their opinkMis so far. In the changed 
circumstances, when there has t>een an 
industrial policy, Iberalisation of something, 
there has to Iw some new outkxA on that 
But. in the meantime, ttdoes not mean that 
we are stagnating. The agricuftural thrust is 
going on. As you see. I have tieen repeating 
on the ftoor of the Houje time and again that 
we are going to inpiement what the Bhanu 
PratapSlnghCommftteehadalsosakidbout 
the creatnn of surplus, about the export 
orientatton. about remunerative prices to 
the farmers, about how to incorporate that 
type of a thing whether it is going to be the 
industrial base ortrealing it as an industry or 
not. All these thi^s have to be treated in a 
proper perspective. I want to get ail these 
facts, discuss them and bring them as eariy 
as possible before this House after 
presenting it to the Cabinet That is my klea.

PROF. UMMAREDDY VENKATE- 
SHWARLU: Sir. the hon. Minister has sakl 
that as one of the Terms of R^erence is to 
treat agriculture on par with industry and in 
this process the fanners are interested in 
having a remunerative price, I wouM like to 
get the answer from the hon. Minister on 
whetherthe Bhanu Pratap Singh Committee

managerial costs and also the risk factcxs to 
bethefadoiswhlecomputing the costs and 
retums In agricuRuml pfoduds to fix up 
remunerative prtoes and. If so, what are

SHRIBALRAMJAKHAR: Mr.Sp«d»r. 
Sir. I think I gave al these factors In my 
prevkMis reply. But I can assure the hon. 
Merrber that we have gone ahead and 
further than the Bhanu Pratap Singh 
Comnftlee, asfarasthe remunerative prices 
areconcemed and we are doing much more 
than what was recommended by them.

I wil give you the ful criteria of this. I 
may say that everything in the managerial 
inputs, of the land ftseft, Hs structure, farming 
implements and depletkm have been taken 
into account and nothing has been left to 
chance.

[TrmsbOoiH

SHRIMATI KESHARBAI SONAJI 
(Kshirsagar): Mr. Speaker. Sir. when was 
Bhanu Pratap Commitlee was.formed and 
what were its recommendattons.

[EngBstH

MR. SPEAKER: 
report. I suppose.

[Tisu^aOoii

It must be a king

SHRIMATI KESHARBAI SONAJI 
KSHIRSAGAR: You can give main
recommendatwns.

SHRIBALRAMJAKHAR: Icangivethe
has made a recommendattonto include the namesoftheMembereofthe Commtttee:

1. Shri Bhanu Pratap Singh Chairman

2. Shri Kumbha Ram Arya Member

3. Shri Hardev Singh-Sanga Member

4. Shri M.G. Devasahayam Member

<>, Shri V. Sobhanadreeswara Rao Member
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6. SMSuntBhanflK4LP.

7. Praf.V.M.Rao.ln8tlutofdr
Sodai & Economic Change. Bangakm

8. Dr.G.R.SaM

9. Shri D.C. Mtera

QrarAwiMNS 14

Member

Mennber-SacrBtaiy

The fottowing two Menters have been co-opted to the Committae with the approval of 
the QovemmenL

1. Coi.MahinderSingh.DeN

2. Dr. D.N. Bofthakur

[TransbUorii

SHRICHAM3RAJEETYADAV; Mr. 
Speaiur. Sir, the Agricuture Minister has 
slated that Govemnmit gives due piiortyto 
it and it is under Us consideralion. He has 
also stated that since the new industrial 
policy and the new economic policy have 
been announced as such a decision would 
be taiwn after taking al these things into 
consideration.

Sir, the fanners of this country have a 
strong feeling that they get less priority as 
compared to the industrial sector. They are 
not wibng in saying so, as the Government 
hasformulated both industrial and economic 
policies but is yet tofonnulate the agricultural 
poUqr. The Eighth Five Year Plan wH soon 
t>e formulated. If the comprehensive 
agricultural policy is not formulated and 
discussed prior to the finalisalion of the 
Eighth Five Year Plan, the farmeis are not 
iikelytogetjustioe. Kiaepingthefaclsinview 
that the Eighth Five Year Plan is being 
finafised and report has not yet been received 
from some Ministries as wel as from some 
States whether he wU convene a meeting of 
Ministries and the Chief Ministers of vartous 
states of Agricultural Ministers of the States 
with the Planning Commission with a view to 
form national agriculUral polcy before the 
finalisalion of the Eighth Five Year Plan as 
this is the matterof urgent public inpottanoe 
and is of concerned with the formulatkm of

a Natkxial policy, 
know.

This is what I want to

SHRIBALRAMJAKHAR; Mr.Speaker, 
Sir, I am fuly aware and totafly agree with 
the views expressed by the hon. Member 
and I am as much interested in expediting 
this mailer as the hon. Merriber is. However, 
at the sane time I wouM nee to inform you 
that aRhoug  ̂ the policy has not been 
approved, yet I am proceeding in this same 
direction to which Rwant us to go. laGso want 
to ensure that thefarmershouM not only get 
two square meals a day but his economic 
condition is also improved. For this it is 
necessary to adopt a new outtook and 
formulate a new policy so that he may save 
some money and become financially sound. 
Keeping al these things in view, I want to 
formulale this policy. I am also interested in 
HnMng this policy with the economk: and 
tradepoHdesandtotakethebeneflLThisis ■ 
the reason behind the delay in bringing the 
agricultural policy. I have recently written to 
theminthlsconnecUonandnowagainlshaH 
try to invite them so that it is done at the 
eariiesL Vie shaH analyse thte and start a 
now proo8ss.

lEngSsm

SHRI S.B. SDNAL: Sir, Agriculture 
was already neglected aB these days. Stiri 
Rajiv Gandhi said ttiat I  wit t)e treated on par 
with industiy. With this background, I want
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to know whether the Government is going 
to treat agriculture on par with industry 
insteadof just telling ttiat something is going 
to happen in the future t>ecause they have 
already gone for an industrial policy.

Since it is only on agricultural country, 
there is no agricultural poNqr and theMlnister 
is not telling when he is going to do. how he 
is going to do. Is it going to be a nwnth or 
year or something, it has to be categorically 
stated.

SHRIBALRAMJAKHAR: I think it is a 
wrong presumption to say that we have got 
no agricultural policy. We have something, 
IthinkyouwerealsoaMennber. in 1980-89 
when Mr. Rajiv Gandhi was the Prime 
Minister, we had brought a Resolution and 
it categorically stated certain things. If you 
like, I can just quote from them, it is quitu a 
tong list. Undereach aspect we wanttogive 
a thrust to agricutture, we do not want to 
leave it lagging behind the industrial policy 
because the infrasturture of the economy of 
this country is simply based on agriculture 
and every progressive country must give 
priority first and foremost to agriculture. 
That shouM bethe base and that is the real 
t»se for agriculture because if you export 
something on industrial front, it might be a 
small fractton, but what we produce, sell and 
export in agriculture, te sinply full profit to 
us. {Interruption^

[TranslaUofU

SHRi SHARAD YADAV; Mr. Speaker, 
Sir, through you I want to point out that the 
questtons raised by the hon. Member Shri 
Chandrajeet Yadav have not been repTied 
satisfactorily by the hon. Minister. The 
minister had saki that the agricultural poKcy 
is treated at par with the industrial policy and 
it is implemented lire the industrial poBcy. In 
this context I wouU Pke to point out that the 
recommendattons n«ade t>y the Bhanu 
Pratap committee were not taken seriously. 
It is now time to take them seriously. There 
are two cash crops grown in this country. 
One is jute. Lx»t year the price of jute was 
Rs. 800-900 per quintal but now the price of

jute In the current year has fallen to Rs. 250 
per quintal. Atx>ut three crore farmers are 
engaged in jute productnn. Secondly, you 
may observe that sugarcane is soM at the 
rate of Rs. 18to Rs.22 perquintai. Underthe 
industrial policy the price of a commodity is 
fixed as per concrete policy keeping in view 
the many factors. But our agriculture poik^ 
is not lire this.

MR. SPEAKER: Please don't give 
suggestnns but ask questton.

SHRI SHARAD YADAV: I would like to 
submit that the agricutture polk^ shouM be 
implemented with the same resolutuns and 
zeal with which industrial policy is 
Implemented. In the present circumstances 
some of the convnodities are being sold at 
the prices lower than those fixed by 
Government. I want to know the action 
p ro p o ^ to be taken t>y you in this regard. 
{hterrupUon^

SHRIBALRAMJAKHAR: iwouMllketo 
inform the hon. Member that when he was 
in power he too failed to give a final shape to 
it. It was received by the previous 
Government inSeptemberbuttheyfailedto 
finalise it upto November-Decenfiber. Now I 
wouM liketotake some time, I amtaking into 
account every aspect for the betterment of 
agriculturat sector. (Uitem^itions)

Every wori( even if it is to be done in a 
hurry, takes time. I do not want to do a thing 
which might be boomranging, I do not want 
to do a thing which is counter productive, I 
wanttofoltowaproductive policy, iwantitfor 
the betterment of the fanmers, I want it for 
the betterment of this country and I am going 
to take Into account every conceivat>ie 
recommendatton and advk» by whk:h it can 
be brought into effect

[TranslaUoti

You have only referred to the price of 
jute but dW not say anything regarding the 
prices of other agrk»ilturai Items which are
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being sold at higher prices. Earlier these 
products never got such good prices. Take 
for instance paddy orcotton. Regarding the 
rest. I shall try and do my level t>est.

SHRI d U R A D  YADAV: I asked you 
about jute and sugarcane. What are you 
doing al>out these crops? The farmers are 
facing great hardships. I have t>een to those 
areas and as such I had made this request.

MR. SPEAKER: Shri Meghe.

SHRI DATTA MEGHE: Mr. Speaker. 
Sir. we have been raising this issue for a long 
time that the farmers get less prtee of their 
products as compared to their cost of 
production. They do not get remunerative 
prk:es. I am aware of the fact that Jakhar 
Sahab is taking a tot of Interest in it and we 
have lot of hopes from him. Under the 
agrk:ultural poK^. do you propose to give 
remunerative prices to the farmers keeping 
in view their cost of productk)n. It is true that 
whether a larmer produces sugarcane or 
cotton he invests more money and labours 
hard as compared to the prk:e he gets. 
Owing to this the economic conditfon of our 
farmers is not good. The objective of our 
agricultural polk;y is to give higher prices to 
the farmers as compared to their cost of 
production. Do you propose to take action in 
this regard and this is what I want to ask from 
the agriculture Minister.

SHRIBALRAMJAKHAR: Iwoukiliketo 
give him an assurance. Please see the 
prices which we announced last time. 
However. I want to tell Meghe Saheb that if 
the Megh. (clouds) are kind to us there will 
t>e no problem. When the Megh (cloud) are 
not kind to us. then it is a cause of wony.

SHRI RAM NAIK: The hon. Minister 
has saki that it the clouds are kind, it will k>e 
good. This is the manifesto of the Congress 
party. In this it is stated that:

*A comprehensive policy will be 
deveiof^ for management and

command area developfnenL The 
Congress Government wUI assist 
ki construction of one million weUs 
for irrigation every year*

MR. SPEAKER: This pertains to 
irrigation and not relaladtoagricultutaipoHqr- 
Let us distinguish between the two.
(Intemjpttons)

[Tfanslatiorl{

SHRIFtAMI^K: He has stated that 
the policy is tieing formulated and my 
question is related to it Will you tell the 
House a specific time t>y which you propose 
to announce the agriculture policy.

MR. SPEAKER: The agricultural policy 
is already there. It is t>eing improved upon.

[Eng^h]

S m t SOBHANADREESWARA RAO 
VADDE: Mr.Speater.Sir.ldonotdoutrtthe 
sincerity of the Minister for Agriculture. But 
the fact of the matter is that this is a very 
critical period where decisions are going to
l)e tai(en forthe next five years. You are well 
awarethalouragriculiuralsectorhadsuffered 
in the past for want of necessary caprtaL In 
view of the fact that capital in the fomi of 
investment orcredS being not madeavailat>ie 
to the farmers ail these yeais, will the 
Government taite necessary steps to 
immediately allocate at least one-third of the 
credft that is made available through Ae 
commercial l>anks and cooperative banks 
to the agricuiturai sector?

■ Then, the Bhanu Pratap Singh 
Committee had made a specific 
recommendation for creating some zones 
where some crops can be grown for export 
puiposes and alsofor setting up of afinandai 
corporation to encourage export of 
agricultural products. So. wilf the 
Govemment take an immediate decision 
regarding this even betow the Eighth Plan is 
fonnuiated so that the results will emanate 
from the Eighth Plan and improve the 
agricultural situation in the entire country?
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SHRIBALRAMJAKHAR: Sir.thehon. 
Merrtwr Knows veiywea that I have stated 
on the floor o( this House so many times that 
wythrosti8lOfdh»Bra« calionofaqrtcuiui», 
to pnxluoe mon agnculuial pnducis ter 
thefamiers and export them. Fdrthallhave 
to have some infrastructure. have to 
have facilities for grading, padcaging. 
forwanAng, maikMing. processing and 
transporL So. I amtiyingto do H inHiebest 
possUe manner. I can give you aH the 
thrusts which we are going to malw. tmt I  is 
quite a long iisl and I  wntalwtheflme olttie 
House.

[Tra n sta^

SHRI NATHU RAM MIRDHA: Mr. 
Speaker. Sir. a National Agriculture 
Commission was constHuled in the country 
forthefirsttimein 1971 atterindependence. 
which, in 1975. made 3443 
rBcommendations in 39 volumes In regaid 
to the resouioes of agricutwe production. 
The hon. Minister iraqr please give the 
details about the numt>er of 
recommendations out of them, accepted by 
the Government so far. Besides.'a report of 
1400pageswasalsouibmilledbyl.Heh8S 
never gone thiough the report and he is 
going to formulate the agricuiluiB poBcy. He 
should give the number of its 
recommendations accepted by the 
Government.

SHRI DAU DAYAL JOSHJ; You were 
very nice, when you were on our side. 
{kttBmpttons)

SHRI BALRAM JAKHAR: You had 
misled hirtL If he has taken a right step at 
right time, what is wrong in I? I know that 
Shrt Nathu Ram was the Chairman of the 
Commissfcm. When he was Is Chainnan. i 
was a fanner I have been foOowing the path 
shown by him since then.

SHRI NATHU RAM MRDHA: 
implement Us report

SHRIBALRAMJAKHAR; lhavetaken 
charge only 5 months back. IwiOdowhat

oouidnolbedoneduiing 15-20 ysaos. I have 
been totowing the path shown by you and I 
wloonUnuetodoaoinfulurealso. iwllwofk 
accowMng to your advice. You shoukt not 
worry. I is good that you left them.

SHRI RABI RAY: Mr. Spestor. Sr. 
before ashing any thing. Iwouldlke to point 
outtoDr.Satabthatthlslsthemost important 
q u e s ^  oflhls sesston. wMch isfeialed to 
thelwasofciofssofpeopto. {kOBmiption^

[EngtsU

MR.SPEAKER: Kyoutalclwthis.lwin 
take action agabist you. If you have to 
mainlainthedH)nityortheHouse:youshouM 
not takHw this.

IMempUon^

ITnnaattorii

SHRI BHERU LAL MEENA: Mr. 
Speaker, Sir, I have r^sed any hand many 
times but you dM not give me chance to 
speak.

[Eagtm

MR. SPEAKER: This is too miich. I am 
nottaldng. The Members are taking.

{Memptton^

{Tao^sttorii

SHRI BHERU LAL MEENA: We also 
want to express something. TTiersfore, we 
may also be given opportunity to s p ^  
{MenvfOonii

[Engtm

DR KARTKESWAR PATRA: Hon. 
Speaker msqr please pay attentton to the 
Mentors who are negtocted.(Mefn(pltons)

[Tmt^aOorii

s m i BHERU LAL MEENA: iamnot
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btaming you. But we also have right to 
speak.

[E n g m

MR. SPEAKER: H you are passing 
remarks, sitting liite that, it is not in 
consonance with the dignity of the House. 
(hilBfTupUons)

MR. SPEAKER: I amnot speaidng. 
The Meirtbersarespealdng. Pleaseskdown. 
I do not appreciate. I am not taking. You are 
laiKing.

[r/anstatforj

SHRIRABIRAY: Mr. Speaker. Sir, 
Jakhar Saheb has a great zeal and passion 
fordoing somethlngforthe farmers. Aliover 
the worid, especially In inda the terms of 
trade have gone against farmers Interest. 
So, Iwouidilwtoknowfromhlmwhetherhe 
wlH take care of the wishes and aspiratkMis 
of farmers while formulating the agriculture 
poBcy.

Secondly,ShriSt,aradYadavraisadan 
important questkm in regard to Jute, inthis 
context, I wouU ilw to say that jute is 
produced in large quantity in Orissa, 
particularly in the my constituency 
Kendrapara. But its prices havecomedown 
to Rs. 250 from Rs. 800. I wouM Ilw to 
request againthatbeingthehon. Ministerof 
Agrnutture he shouMtakecare the farmer's 
biterests. WouU the Government of Indta 
pressurise the J.C.I. to procure the jutefrom 
the farmers at the last year's prices so that 
the farmers are benefited.

SHRIBALRAMJAKHAR; Mr.Speaker. 
Sir, Shri RabI Ray is very much conect in 
saying that the (fifficulties of thejute-growers 
must t>e removed. In this regard, I wouM 
contact the Minister of Textiles.

SHRI SRIKANT JENA: You have not 
fixed even its support price.

SHRIBALRAMJAKHAR: ThatwHalso 
be done.

DR. KARTIKESWAR PATRA: My 
questkm No. 323 is regarding this poScy 
also. I want to know from the hon. Minister 
categorically what was the lecommendatkm 
of Bhanu Pratap Singh Committee on 
producthxi of bet̂ y leaves in our State. 
Orissa is a major producing State of Betal 
leaves where the annual turn over is nwre 
than rupees one thousand crores.

I would Ike to know what steps have 
been taken or are proposed to be taken for 
the devetopment of betal leaves and for its 
export and other things.

SHRIBALRAMJAKHAR: IwHlgivehlm 
the exact racommendatnns. His questkm is 
listed as 19th in the list today. But I can 
assure him that we take a keen interest in 
the devek)pment of tolaf leaves because 
they are quite good exporter now. Rs. 180 
crores worth of beta/leaves are exported. 
There Is quie a possbBlty of usbig it hi f uture 
in tooth paste and other things. Yesterday. 
I have ^  this informatkm that this teCaf 
leaves can be used for. anti-bkitic and 
something ike that It is going to Iw very 
productive and ramunerattve for the farmers.
I have asked my scientists also togive thrust 
to its productkm because it is affected by 
some dteease which causes a kit of harm to 
the leaves. To generate more productton 
and «> give more thrust to the tetaf leave 
grDwfaig,wewl<tosonw(hing.(MarnpttM4

MR.SPEAKER: Wearegoingtodiscuss 
the econonfc situatkxi in the country and 
while dtecussing the economic stuatton the 
Merribers wouU be entiled to discuss the 
egriculural poliqr and agricukutal prices 
also. Wehaveglven morethan Half'an-hour 
to this questton. So I am going to next 
questkm.

LoseeelnDMS

•305. SHRI CHETAN P.S. 
01AUHAN:

SHRiMATI MAHENORA 
KUMARI:

WUthe Mlnistorof A G R K X JLTl^  be 
pleased to state:
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(a) whetherlheDefhiMilk Scheme is 
incurring losses fsguiarfy;

(b) ifso.ttieiBasonsti)erBfonand

(c) tlie steps tairan by the Government 
to minimise the losses?

THE MINISTER OF STATE IN THE 
MINISIRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, Sir.

(b) Thetossesaraprimarilyonaccount 
of the low sale price of liquid mflit supplied by 
Delhi IMilk Scheme.

(c) Thestepsindudeoptimumutllization 
of capacity, low per unit consumption of 
utilities and consumables, improvement is 
operaUonalefTiciency stndpeiiodical revision 
of sale price of milk and mtlk products.

SHRI CHETAN P.S. CHAUHAN: The 
lealtage of poly packets of milk is a big 
problem being faced by the Delhi Milk 
Scheme. This is two per cent of the total 
productton of five lakh litres per day and the 
value is Rs. 50,000. Annually the toss works 
out to Rs. 1.82 crores. What steps have 
been taken to prevent leakage of poly 
packets?

SHRI K.C. LENKA; The DMS is taking 
constant effort to check leakage in poly 
packets. Recently we have reduced that 
cost of poly packets to 20 per cent. After 
reducing that, we are also examining other 
alternatives of the packages of the milk so 
that there is no leakage.

SHRI CHETAN P.S. CHAUHAN: It Is 
reliably leamt that the staff tamper with the 
seal let the milk leak into the crates and 
when possible add water. Often a pinprick is 
enough to make the milk squirt out. The 
leaked milk is then sold to halwais dhaba 
owners, tea stalls and Jhuggi deweWes.

To avokl this. Is the OMS thinking of 
hiring private transport for deliveries like 
Mother Dairy. This was earlier shelved 
tiecause of union pressure.

MR. SPEAKER: Youshaflhavetoask 
thequestton and not to read it

SHRI CHETAN P.S. CHAUHAN: Isthe 
DMS still thinking of utilising private 
transporters?

SHRI K.C. LENKA: The questton was 
aboutthe tosses In DMS. DMS is procuring 
mHk from Maharashtra, Gujaiat, Punjab. 
Uttar Pradesh covering a tong distance. In 
that case also, «»e are consklering to utilise 
the sendees of the private transport for this.

[Tiansfation]

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, IwouMltotoknowthatwhen 
the DMS raised prices last time and the 
percentage by whtoh these were raised as 
also the loss suffered by OMS before and 
after the revlston of prices, (hterruptions)

MR. SPEAKER: Thisquesttonslsabout 
statistfcs. It can be sent to you later on. 
(Intem^ttions)

SHRI MADAN LAL KHURANA: Sir. 
DMS is suffering toss tiecause of ineff eiency 
and corruptton as pointed out by Shri 
Chauhan. That is why prices are raised 
again and again to nriake good the loss. So, 
I wouM lire to know whether any Inquiry 
Committee comprising of the Members of 
this House wiH be constituted to go into the 
causes of such losses and to suggest 
measures to remove those causes so that 
prices are not increased time and again?

lEngSsti

SHRI K.C. LENKA: The main reasons 
for tfie losses of the DMS is that the selling 
price of the Milk of DMS has been fixed lower 
than the cost of production. The cost of 
production of DMS milk comes to about Rs. 
7.75 per litre whereas we are selling it at Rs. 
5/- per litre and we are losing Rs. 2.75 per 
litre. So, this is the reason Iorthe losses. We 
have not increased the selling price for the 
last one year. {Interruptions)
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For the last one years, they are selling 
at this rate. As far as the losses are 
concerned. In 1988-89, the loss was to the 
tune of Rs. 18.88 crores; in 1989-90 it was 
Rs. 16.51 crores; in 1991-92 it was Rs. 
15.38 crores and this year, up to October It 
has been estimated tentatively that the loss 
would be of the order of Rs.23 crores.

MR. SPEAKER: Now, we take up 
Question 307. Question 306 has been 
postponed.

AN HON. MEMBER: Why?

MR. SPEAKER; There are many rules. 
If you do not icnow the rules, you find out the 
rules, if the Memt>er wants, it is postponed.

Modernisation of Hindustan Copper 
Ltd.

*307. SHRIMATI VASUNDHARA 
RAJE: WiiltheMinisterofMINESbe pleased 
to state:

(a) whether the Union Government 
propose to give additional financial powers 
to the Hindustan Copper Ltd;

providedfundscanbefoundfromthe intemai 
resources of the Company and the 
expenditure is incurred either on items 
included In the capital budget approved by 
the Govt, or If outlays are provided in the 
Annual Plan. HCL having fulfilled these 
requirements has become eligible to exercise 
the enhanced financial powers to incur 
expenditure on additions, modifications and 
new investments from the existit  ̂ limit of 
Rs. 20 crores to Rs. 50 crores and on 
replacement and renewal of assets from the 
existing limit of Rs. 50 crores to Rs. 100 
crores.

(c)and(d). Yes. Sir. HCL has identified 
a number of schemes for expanding its 
capacity to be partially financed through its 
own resources and partially through 
budgetary support. The important schemes 
for expansion and modernisation proposed 
by HCL during the Vlllth Plan subject to the 
availability of funds, are;-

I. Western Sector (Rajasthan) 
e

i. Khetri smelter and refinery 
expansion from 31,000 to 
45,000 tonnes per year.

(b) If so. the details thereof;

(c) whether HCL is now in a position to 
expand its capacity; and

(d) if so, the details of the expansion 
and modernisation schemes of HCL during 
the Eighth Plan?

‘ THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a)to(d). A statement is 
laid on the Table of the House.

STATEMENT

(a) and (b). The Qovemment have 
delegated enhanced powers to the Board of 
Directors of Public Enterprises signing 
Memorandum of Understanding with the 
Govt, and having gross block of over Rs. 
200 crores, to sanction capital expenditure,

ii. Kolihan mine expansion from
0.6 to 0.75 million tonnes of 
ore per year.

ill. Development of Banwas 
mine of 0.6 million tonnes of 
ore per year.

iv. Modernisation of the Khetri 
concentrator.

II. Cental Sector (Madhya Pradesh)

Expansion of Malanjkhand 
mine from 2 to 3 million tonnes 
of ore per year.

ill. Eastern Sector (Bihar)

I. Development of Chapri- 
Sideshwar mine of 0.75 
million tonnes capacity with a
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matching concentrator.

ii. Expansion and moderni­
sation of existing ICC Group 
of Mines in Singhbhum BeiL

SHRIMATIVASUNDHARARAJE: Sir, 
tlie Government is going ahead with the 
modernisation plan and a laige outlay of 
money is going to be given to this Company 
for the modernisation. I am questioning the 
Government whetherthis Company is worthy 
of that modernisation plan?

A review was sought by the C&AG on 
HCL’s accountwherein the profit ofthe year
1988-89 was shown as Rs. 83 crores. The 
C&AG made them bring it down to a realistic 
Rs. 46 crores. Has the Company, therefore, 
really made a profit in this year? If it has 
made it, why is it that the auditors in their 
Annual Report of 1989-90 made many 
serious comments and queries particularly 
on toii-smelting on physical verification? No 
physical verification as such was done 
regarding the fixed assets. In 1987-88, the 
assets were Rs. 38,000 lakhs. In 1989-90, it 
went up to Rs. 42,000 lakhs. They asked 
why physical verification of raw-materials 
was not canled out and why it was verified 
only departmentaiiy, that too on eye 
estimation basis. Stocks went up from Rs. 
66 crores to Rs.2000 crores in 3 yrs. it is as 
good as saying that the microphone is worth 
Rs. 10/- in my eyes and It is worth Rs. 100/
- in the eyes of the hon. hAlnister. Why have 
the auditors saM that only a negligible portion 
of stores/spares was covered under the 
inventory system?

MR. SPEAKER: Auditors’ report is 
adverse.

(Interruptions)

SHRIMATI VASUNDHARA RAJE: 
These are the questions which are to be
asked of H.C.I__{Interruption  ̂ If all these
things did not take place. Why is it that the 
Company agreed to all this an addendum 
accounts, that these allegations were right 
and something has to be done.

Can we really go ahead and allow HCL 
to go in with the kind of Modernisation plan, 
when there has been so much leakage In the 
workings of the Company? (bttemptton^

* m b  SPEAKER: Your question is too 
tong and the Minister may not be able to 
answer tt.

SHRKAATIVASUNDHARARAJE: Sir, 
I wouM Ike to know, what kind of stringent 
measures are going to be taken by the 
Govemmenttoputastoptothis. IwouMlike 
to know whether inquiries are going to be 
made and if so, how soon they are going to 
be made. The inegularities are so blatant 
and so great, I think that there is no room for 
any second supplementary.

[TransiaOon]

SHRIBALRAM SINGH YADAV: Sir, I 
do not know whether the honl Member has 
ralsedaquesttonordeliveredaspeech. lam 
completely at a toss for an answer. Broadly, 
I can say that...

lEngBsH

SHRIMATIVASUNDHARARAJE: Sir, 
I have asked him as to how he could go 
ahead with this modemisation programme, 
when the company has paddled up its 
accounts, from 1980, the PUC reports

• conformthis. Wheri the company is leaking 
likeasieve. howcaritheybealtowedthento 
go ahead with the modernisation 
programme?

[TranslattorU

SHRI BALRAM SINGH YADAV: Sir. 
the company's productton capacity is being 
utilised to the maximum and It is earning 
good profit. It has been earning profit forthe 
last 5 years. Therefore, there shouM be no 
doubt that nmdemisatton and expansion of 
the company cannot be undertaken.

SHRIMATIGEETAMUKHERJEE: Sir, 
is it not a fact that the Public Accounts 
Committee, in 1981, made remarks stating
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deartythatthare is abig racket going on wM) 
its rivers? And tiie Public Accounts' 
Committee in its pspoit, at recommendation 
No.17. dearly stated that there shall be a 
CBI inquiry and it was taken i^. May I know, 
why was tt given upper on later on by the 
Government and lor what interest?

[TramlsOorii

SHRIBALRAMSINQHYADAV: Sir.as 
far as this question is concerned I do not 
have any knowledge. This question is about 
modemisatkm. However, I will k>ok into it 
and inform the Merriber.

[Cngfis/i]

SWtlMATIGEETAMUKHERJEE: Sir, 
this is a very sertous questton.

[Tiamlattorii

SHRIMATI VASUNDHRA RAJE: Mr. 
Speaker, Sir, there must be Half-an-Hour 
discusston on it. (htBrwption^

SHRIAYUBKHAN: Speaker, Sir,
first ail I woukl Ike to express my thanks 
to the hon. Member Vasuncfiiraji for raising 
the question which is related to my 
constRuency. A huge amount of Rs. 260 
crores is proposed, to be spent on the 
modernisation of this company. At the same 
time I wouU Hke to point out that due to the 
poNutton caused by it wells of famiers have 
dried up. cultivatkm has been affected and 
50 percent workers of that company have 
become T.B. patients. So. what measures 
are proposedto betaken by theGovemment 
to check this poihJtton?

Sfffil BALRAM SINGH YADAV: The 
amount earmarked for the modemisatnn 
andexpansion scheme Is Rs. 1350ciore not 
Rs. 260 crores. Rs. 95 crores has been 
allocated in the 8th Five Year Plan for the 
Hindustan CopperUd.tocheckthe pdlutkm.

SHRI ANNA JOSHI: Mr. Speaker, Sir,
I wouM like to know whether the project 
report and Geoiogfcal Survey report were 
obtainedpriorto setting up the Khetri Factory

anawnMnerinquiiBSfBgafoifiginecapaDiiii  ̂
of the companies wMsh were given contract 
forthetoi«meUng.rellnlngeto. were made?
I have raised this questkm because the 
Maik-Rilch Company, which was given the 
toll smeUng has now been l)lack-lsted and 
the fresh contract has been given to Trans- 
Mines Company recently started in U.K. by 
Shrl V.P. 3 1 ^  who was once the Adjoining 
Secretary of the farmer company.' 
{MmupUonii

I want to know whether Geological 
Survey was conducted and project report 
was obtained or not and whether the abNRy 
of the conbacted company has been as 
certained or not; if so. then why was it black­
listed?

SHRI BALRAM SINGH YADAV: Mr. 
Speaker. Sir. the hon. Meniiei's question is 
notreiatedtotheotiginalquestkHi. However 
on the basis of the Informatton given by the 
merrber I wouM try to ascertain the positton 
and inform him.

VmrTTEN ANSWERS TO QUESTIONS

\B ngm

Regional Office of ONGO at 
VIJayafwada

*308 SHRI K.P. REDDAIAH YADAV: 
WIN the Ministar of PETROLEUM AND. 

' NATURAL GAS be pleased to state:

(a) whether the Govemment propose 
to establish a regtonal office of the Oil and 
Natural Gas Commission at Vijayawada in 
view ofthediscovery of abundant gas and oil 
in Krishna district and In the Godavari basin;

(b) V so. the time by whtoh it is likely to 
be established: and

(c) If not, the reasons therefor?



31 MAAtSfV Ans9fots OECEMBB) 12.1991 IMttwi>lnsii«rs 32

T IE  MMiSIER OF PBITROLEUM 
AND NATURAL GAS (SHRI B. 
SHANKARANAND):(a)tD(c).TheSoulhem 
Rsgbnai Offce at Madras and ttie Project 
0(lioealRaiahn«jndiyaieatpi«8BM looking 
aftBrlti»woikolthBama.ONQC««ooraid8r 
openinQ new oliioas as and whan woiMoad 
justliesiL

ffianstatwr^

'brlyaUon Pnfscts

RESOURCES be ptoased to stale:

(a)thenumberafpraposalBtorinlgallon 
prolKte received bytheUnionGovemnient 
during the tast ttwse yeais. State-wise;

(b)ttienunter'ofsucit proposals which 
haye sinoe tieen deaied. Stale-wise; and

(c)thenuni)erofpraposelsstlpending 
with ttw Union Government, State-wise?

*309. SHRI RAM TAHAL 
CHOUDHAHY:

SHRI RAM LAKHAN SINGH 
YADAV:

Will the Minister of WATER

THE MINISTER OF WATER 
RESOURCES (SHRI VIOYACHARAN 
SHUIOA): (a) to (c). A Statement is 
attached.
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Agricultural Research Work by 
UnhrmsKies

*310. SHRI KASHI RAM RANA: Willthe 
Minister of AGRICULTURF be pleased to 
state;

(a) the notable research work done by 
the Agricultural Universities in the country 
during the last three years; and

(b) the steps taken by the Government 
toequipAgricuituralUniversities with nmdem 
equipnients and facilities.

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR); (a) Sir, 
Agricucltural Universities in India have done 
valuable work relating to devek>pment of 
high yiekJing varieties and hybrids, crop 
productiontechnologies, horticulture, aninial 
husbandry and dairying. These technologies 
are especially suited in improving the 
production and productivity of a number of 
agricultural commodities in India.

(b) ICAR provkles considerable support 
to Agricultural Universities as development 
grants for research and development 
purposes, including for modern equipment 
and facilities. Funds are also provkJed for 
this purpose underthe National Agrteultural 
Research Project and All India Coordinated 
Research Projects.

Tul>ewells In Uttar Pradesh

*311 SHRI CHINMAYANAND 
SWAMI:

SHRI GAYA PRASAD KORI:

Will the Minister of WATER 
RESOURCES be pleased to state:

(a) the details of financial assistance 
received from the World Bank for the

construction of tubewells in Uttar Pradesh 
during each of the last three years;

(b) the number of tubewells constmcted 
with such assistance during the above period;

(c) the number of such tubewells which 
are out of order;

(d) the authority whtoh is responsible for 
their maintenance and the steps taken to 
make them operattonal; and

(e) the number of tubewells proposed 
to be constructed in the State during 1991 - 
92 with Wortd Bank assistance?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA):(a)UndeftheWorid Bank assisted 
'Second Uttar Pradesh Public Tubewells 
Project’, disbursement of credit/loan 
assistance during 1988-89, 1989-90 and 
1990-91 amounted to dollar 28.055 million, 
dollar22.269 million and dollar 19.35 million 
respectively.

(b) 1,712 tubewells were constructed 
during the above period.

(c) Of the tubewells constructed during 
the Worid Bank assisted 'Second Uttar 
Pradesh Public Tubewells Project', 67 are 
out of order.

(d) The tubewells are maintained by the 
Irrigation Department, Government of Uttar 
Pradesh. Necessary remedial measures are 
being taken by the Government of Uttar 
Pradesh to make operational the 67 
tubewells which are currently out of order.

(e)The Worid Bankcreditforthe'Second 
Uttar Pradesh Public Tubewells Project’ 
closed on 31.3.1991. Hence, no more 
tubewells will be constructed d.uring 1991- 
92 wiih Wortd Bank's assistance.
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Assistance to U.P. for ftepalring Roads 
Damaged l>y Eatthquaka

*312. SHRI KRISHAN D U TT 
SULTANPURI: Will the Minister of 
AGRICULTURE t>e pleased to state;

(a) wtwtherthe Union Government have 
provided any financial assistance to the 
Government of Uttar Pradesh for repairing 
the roads In hilly areas damaged by the 
recent earthquake; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR); (a)and (b). Under 
the existing scheme of financing relief 
expenditure in force from 1.4.1990, there is 
an annual allocation of Rs. 90.00 crores 
under Calamity Relief fund of Uttar Pradesh 
consisting of Rs. 67.50 crores Central 
contribution and Rs. 22.50 crores State 
contribution. The entire Central contribution 
forthecurrent yearhassincebeen released. 
Impending on the extent of damage to 
various sectors, including roads, the State 
Government can incui’expenditure from the 
corpus of the Calamity Relief Fund on their 
repairs.

Setting up of 01! Refinery In Rajasthan

*313. SHRI RAM NARAIN BERWA: 
Will the Minister of PERTROLEUM AND 
NATURAL GAS be pleased to state:

(a) the States where oil refineries have 
been set up during the last three years;

(b) whether the Government propose 
to set up any oil refinery in Rs^asthan; and

(c) if so. the details thereof?

THE MINISTER OF PERTROLEUM 
AND NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No new refineries

have been set up in last three years.

(b)There Is no such proposal at present

(c) Does not arise.

[Engkm

Anti India Propaganda In Western 
Countries

*314. SHRI SANAT KUMAR 
MANDAL:

SHRI RABI RAY:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the British Labour party 
leaders have releFatedthattheirGovemment 
would raise the Kashmir issue in the United 
Nations to resolve It In confonmity with the 
U.N. resolutions:

(b) if so. reaction of the Govemment 
thereto;

(c) whetherthe Govemment are aware 
of anti-India propaganda in Western 
countries;

(d) if so, the reasons therefor;

(e) the steps taken by the govemment 
to counterthis anti-India propaganda during 
1991, countiy-wisp;

(0 whether the Indian diploniats are 
greatly affected by this propaganda; and

(g) if so, the details thereof and the 
stepstakenbytheGovemment in the matter?

THE MINISTER OF EXTERNAL 
AFFAiRS(SHRIMADHAVSINHSOLANK0: 
(9) From time to time, some leaders have 
been urging that the Kashmir Issue shouM 
be resoled in conformity with United Nations
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ResohJiions. However, raising of the KasJwiir 
issue in the UN does not figure in the 
manifesto of the Labour Party.

(b) Our High Commission in London is 
in regular contact wtth the Labour Party 
leadership and have explained the conect 
facts as weU as the GovemmenTs weH- 
known posiUc.ithatttie Kashmir Issue should 
be resolved in aoootdance with the Simla 
Agreement of 1972.

(c)Yes.Sfr.

(d) Extremist and secessionist groups 
and pro-Pai(istani elements have been 
carrying out anti-India propaganda to get 
publlcsynipathyandsuppoitfortheircauses.

(e) to (g). The Indian missions in those 
countries are in regular contact with a wide 
cross-section of leaders. Indian oommuntty 
leaders, the media and other opinion-makers 
to brief them on developments in India and 
our position on various issues. This is a 
regular and on going exercise in aH the 
countries where anti-India propaganda is 
being conducted. In addition, the External 
Affairs Minister and the Minister of State for 
External Affairs during their recent visits to 
UK, Franc, Canada. USA, Germany, Italy 
met a number of local political leaders as 
well as media and ethnic organisations to 
explain our point of view.

Anti-India propaganda has made the 
job of Indian diplomals to prt̂ ect the irhage 
of India abroad more challenging.

Loan Facility to ONGC by Aston 
Development Bank

*315.SHRISHRAVANKUMAAPATEL: 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to slate:

(a) whether the Asian Development 
Banl( has refused to extend any loan facility

to the O I and Natural Gas Commission
• unless its exploration organisation is 
streamfined;

(b) if so. the specific drawbacks which 
have t)een pointed out t>y the Asian 
Development Bank; and

(c) the reaston of the Government 
ther^?

THE MINISTER OF PERTROLEUM 
AND NATURAL GAS (SHRI 8. 
SHANKARANAND): (a) No. Sir.

(b) and (c): Do not arise.

Exploration of Graphite Deposits in 
«h a r

•316. SHRI RAM SHARAN YADAV: 
w n the Minister of MINES be pleased to 
state:

(a) whether any survey has been 
conducted in Khagariya and Ranchi districts 
of Biharforexptoratton of graphKedeposis;

(b) if so, the details thereof;

(c) if not, the steps proposed to be taken 
bytheGovemmentforexpkxatkKiofgiaphite 
there; and

(d) the expenditure iiwly to be incurred 
hereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) No, Sir,

(b) Does not arise.

(c) The informatton so far available with 
Geotogicai survey of India (GSI) have not 
revealed any potential graphite 
mineralisatkMi In Khagariya and Ranchi 
districts of Bihar. Presently there is no
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proposal for exploiation of graphite in these 
distfjcts.

(d) Does not arise.

Modwn SMion of Sera CuMl

*317.SHRICHHEDiPASWAN:Wnthe 
Minister of WATER RESOURCES Im  
pleased to state:

(a)the progress made in modernisation 
of Sone Canal Project in Bihar, and

(b) the time by which it is likely to be 
conpleted?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACKARAN 
SHUKLA): (a) and (b). Sone Canal 
Modernisation Project Phase I was examined 
andfoundtechno-economically acceptable, 
but couldnotbegiveninvsstmentclearance 
by the Planning Commission due to inability 
ofthe State Govemmentto provide adequate 
budgetaiysupportforthis project. The State 
Qovemment is required to re-formuiate the 
scheme in the light ofthe diagnosticstudies 
suggested by the Planning Commission and 
update the cost estimates. In the meanwhile, 
the Dumraon branch canal of the Sone 
Canal System has been included .in the 
National Water Management project and 
the improvement wotkscoveredtherein have 
been provkled with assistemce from the 
Work! Bank.

Diplomatic Relations with Israel

*318. SHRILALK.AOVANI;
SHRI SRIBALLAV

PANIGRAHI:

in view of the recent poMcal devek)pments 
taking ptaoe in Europe. MkMto East and 
other regkms;

(b) if so, the details thereof;

(c) If not. the reasons therefor;

(d) whether the Government propose 
to play aconstiuctive role in bringing peace 
to West Asia; and

(e) if so._the details thereof?

* THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANKI):
(a) and (b). No. Sir.

(c) Normalsation of relatkms with Israel 
is contingent upon genuine progress In the 
on going peace process in West Asia.

(d) and (e). India is committed to 
supporting all efforts to bring about a just 
andcomprehensh« settlement in West Asia 
We will contbtue to work for this.

SmcUons Against South Africa

*319. SHRI SHARAD DIGHE: Will the 
MMsterof EXTERNALAFFAIRS bepleased 
to state:

(a) whether India’s decision to life 
people4o-peopiesanctk>ns including cultural 
and sports boycott of South Africa was 
communteated to the Afrtoan National 
Congress only and not to the Government of 
South Africa; and

(b) if so. the reasons therefor?

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Govemment propose 
to establish <flplomatic relath>ns wtth Israel

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANKI):
(a)Yes.Sir.Thedecisk)nwasoommunfcated 
to the African National Congress and not to 
the Go '̂emment of South Africa.
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(b) Because India does not maintain
relations wBhtheSouthAMcanGovemmenl,
the decision was not conveyed to it 

t

Setting up of • Copper Plant In Madhya

*320 SHRI PRAFUL PATEL: WHI the 
Minister of MINES be pleased to state:

(a) whether there are taige deposits of 
copper in Maianjkhand Copper Mines in 
Balaghat district of Madhya Pradesh;

(b) whether the Union Government 
propose to sat up a Copper Plant there on 
the pattern of the Plant In Khetri (Rajasthan);

<c) if so, the time by which it is Ikeiy to 
be set up; and

(d) the estimated cost and location 
thereof?

(a)thequantityofnaturalgasandcnjde 
ol produced in the country during the last 
three years; and

(b) the details of the steps taken/ 
proposed to be taken the Govenunent to 
increase ttteir Productton?

THE MMISTER OF PERTROLEUM 
AND NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). 
Approximately 100 millton tonnes of cnjde 
ol and 48.2 biton cubk: metres of gas were 
producedduringthe lastthreefinandalyears.

A number of oil and gas developmerrt 
pn^ects are being Implementedto augment 
the productnn of crude oil and natural gas.

Krishi Vigyan Kendras

*322.' ^ R l  M.V.V.S. MURTHY: 
^ 1  RAM PUJAN PATEL:

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) Yes, Sir.

(b) At piBsent. there is no proposal to 
set up a copper smelting plant in Macttiya 
Pradesh.

(c) and (d). AfeasbiHty studyforopdmal 
exptoitattor. of Malan]khandcopperd^x>sits 
is under progress whteh, interalia, also 
includes the questkm of setting up of a 
smelting plant together with related issues 
like its cost and locatton.

Production of Cnide OK and Natural 
Gae

*321. SHRIBALRAJPASSI:
SHRIGEORGE FERNANDES:

Wmthe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

WIH the Minister of AGRICULTURE be 
pleased to state:

(a) the number of Krishi V ig ^  Kendras 
functkming in the country. State-wise;

(b) whether there is any proposal to 
opan more such Kendras in various States;

(c) if so. tfieir tocatkm. State-wise; and

(d) the tkne by whk:h these Kendras are 
itoiyto be opened?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Sir, so far 
ICAR has established 109 Krishi Vigyan 
Kendras in the country. Stale-wise 1st is 
given in the enctosed. Statement

(b)Yes.

(c) and (d). The nunnber and tocatton 
wfll depend upon the availability of financial 
resources and infrutructural facilities.
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Production of Betel Leaf

*32a OR KARTIKESWARPA7RA: Wn 
the Ministers of AGRICULTURE be pleased 
to state:

(a) whether Orissa is amajor betel leaf 
growing State in the country;

(b) the details of betel leaf produced 
during the last two years, State-wise;

\
jc)whetherthe government aie earning 

foreign t«Acnange from the export of betel 
leaf; and

(d) if so, the steps taken/proposed to be 
talten to encourage Its production for 
boosting its export?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Yes, Sir. 
Orissa is among the major betel leaf growing 
States in the country.

(b) Official estimates on State-wise ansa 
and production of betel leaves for last two 
years are not available. However, as per 
rough estimates, an area o4 40,000 h.a. 
with an annual tumover of Rs. 700 crores 
has been estimated under twtel leaf 
cultivation.

(c) Yes, Sir.

(d)Stepstaken/proposedtobetakento 
encourage betel leaf cultivation and export 
include prophylactic action against disease 
outbreak, research by the Indian Council of 
Agricultural Research (ICAR)on vartous 
aspects of disease andpr^uctivity including

screening of germ plasm, bioiogicaVchemical 
control and use of different manures. 
feitUzers and micro-nulrientsfor increasing 
productivity. Government of India are 
implemenling various schemes to promote 
the export of agricultuFal and processed 
foods which areavBabletobelei leaf growers 
also.

Production

*324. SRI NAWAL KISHORE RAJ: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) the production of mile during 1987- 
88.1988-89 and 1989-90. State wise;

(b) whether there is shortfall in 
pnxtajction of mile during the current year 
due to cydc depresskm;

(c) if so. the reasons for this cyclic 
depresskm; and

(d) the steps taken by the Government 
to overcome the cydc depressnn in milk 
productnn?

THE MINISTER OF AGRICULTURE 
(DR. BALRAM JAKHAR): (a) A Statement 
showing the Statewise estimates of 
productton of milk during 1987-88,1988-89 
and 1989-90 is enclosed.

(b) Estimates of mile production for the 
current year are not yet available. Thus, it is 
diffteulttocondude that there isashoitfall in 
production of mik during the year due to 
cyclic depresston.

(c) and (d). Do not arise.
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3436. SHRI JEEWAN SHARMA: Will 
the Mil isterof PETROLEUM ANDNATURAL 
GAS De pleased to state:

(•:) whether attention of the Governnient 
has been drawn to the news item captioned 
‘petrol pumpon par herapheri’ appearing in 
U i6 Jansatta dated October 14.1991;

(b) if so, the details of the petrol punp 
checlced for weighing less and found 
indulging in unsocial activities along with the 
action taicen against them during the last 
three months;

(c) the details of the petrol punry)s whose 
licenes have beencancelledon this account; 
and

(d) whether there is any proposal to 
open nwre number of petrolAdiesel retail 
outlets in Delhi and If so the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) Yes, Sir.

(b) Cases of short delivery were detected 
in the following 9 retail outles in Delhi:-

1. Govind Sahari Anil Kumar - IOC

2. Queen’s Road S/Stn. - IOC

3. Intimates S/Stn. - IOC

4. Service Circle - HPC

5. Batra Oil Co. - HPC

6. Rajokri Oil Co. - IBP

7. G.D. Sidhu & Co. - IBP

8. Kumar S/Stn. - HPC

9. Narayan S/Stn. - HPC

As per the marlteting discipline 
guidelines, sales from these RO’s were 
suspended till such time as verification and 
recaiibration are not carried out by Weights 
and Measures Deptt. of Delhi Administration.

(c) Licence was not cancelled in respect 
of any of the above RO's as in all these 
cases the Weights and Measures Deptt.’s 
seals were found infact.

(d) There is a proposal to open 23 R.O.S 
in Union Territory of Delhi.

Veterinary Hospitals

3437. KUMAR DIPIKA CHIKHLIA: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether the facility of veterinary
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hospital is available at every Gram Panchayat 
in Gujarat;

(b) if not, the time by which this facility 
is likely to be provided to benefit the rural 
people; and

(c) the r imber of veterinary hospital 
functioning at present in Vadodra district of 
Gujarat?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) to (c). The information is being 
gathered and will be placed on the Table of 
the Sabha.

[Translation]

Sale of Aluminium Phosphate In Open 
Market

3438.SHRISURENDRAPALPATHAK: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whetherthe Government are aware 
of the deaths taking place due to 
consumption of Aluminium f^osphate, a 
poisonous chemical, being used in 
insectickJes;

(b) whether the Government have 
received memoranda/suggestions 
demanding a ban on the open sale of this 
chemcal; and

(c) if so, the remedial steps proposed to 
be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
There is no insectckle by the name of 
Aluminium Phosphate. Howeverinsecticide 
by the name of Aluminium Phosphkle is 
registered underthe Insectteides Act, 1968. 
Some reports of thedeathsdue to suickie by

Aluminium Phosphkte have come to the 
notice of Government

(b) and (c). Yes, Sir. The saleAjse of 
Aluminium Phosphide is already restricted 
only to the Government/Government 
Undertakings/Government Organisattons 
underthe strict superviston of Government 
experts or experts whose expertise is 
approved by the Plant Protectnn Adviserto 
the Government of India.

[EngBsh]

Oil and Gas Developntetrt projects

3439. SHRI K. PRADHANI; Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:

(a) whether the Government have 
recently sanctioned some oil and gas 
development projects to meet the growing 
demand of petroleum products; and

(b) if so, the details and the locations 
of these projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) and (b). 
Yes, Sir. The Government have sanctioned 
five oilfield development projects since 
October. 1990. These are projects for the 
development of the Neelam, Mukta and 
Panna oilf iekis in the Westem off shore and 
the additional development of the L- II and L
- Ill reservoirs of Bombay High field.

Production of Saleable Steel

3440. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of STEEL be pleased to 
state:

(a) the target set forthe production and



75 Wfdten Answers DECEMBER 12.1991 Written Answers 76

saleabb steel during the current financial 
yean

(b) the achievement made so fan and

(c) the deps taken by the Govemmenl 
to increase its production?

H IE  MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Expected production of 
finished steel in 1991-92 is 14.5 million 
tonnes;

(b) Production of finished steel upto 
October, 1991 was 7.96 million tonnes;

(c) Various stepssuch as modernisation 
and maintenance of steel plants, monitoring 
supplies of inputs, improved captive power 
generation, adoption of bettertechnological 
and manpowerdiscipline and establishment 
of newpiants in the private sectorto augment 
production are tsŷ en to increase production 
of steel.

Steel sector has since been de-Hcensed 
for encouraging private entrepreneurs to 
enter into the production of steeL

Oil India Ltd. and Bharat Petroleum Ltd

3441. SHRI GOVINDA CHANDRA 
MUNDA: WHI the Minister of PETROLElA« 
AND NATURAL GAS be pleased to state:

(a) whethera number of posts reserved 
for Scheduled Castes/ScheduiedTribes are 
lying vacant in Indian Oil Corporation. Oil 
and Natural Gas Convnission, Oil India Ltd. 
and Bharat Petroleum Ltd.;

(b) if so, the details thereof; and

(c) the action taken to fill up the vacant 
posts?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE fyHNISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) to (c). The 
informatkmlsbeingcoReciadandwlbelakl 
on the Table of the Sabha.

Commltlae to go into Prabtam* of

3442. SHRI B. DEVARAJAN: WHI the 
lySnislerofAailCULTUREbepleasedslate:

(a) whether the Govemment propose 
to set up a Committee to go into the 
problems of farmers in the country;

(b) if so, whether the Government 
propose to include experts In the fieM of 
agriculure and the Members of Parliament 
in the commitlee; and

(c) the time frame proposed for the 
setting up of such a Committee and 
submission of its report?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
No, Sir.

(b) and (c). Question does not arise.

Production of Aluminium

3443. SHRI PARASRAM BHARDWAJ: 
Wdi the Minister of MMES be pleased to 
state:

(a)whetherthe production of ahindnhim 
has decreased since 1984-85; and

(b)Hso, the stepsbeing taken to increase 
the productnn?

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) No. Sir. Onthecontrary
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production of aluminium has consistently 
Incfeased over the last few years.

(b) Does not,arise.

Casliewnut Cultivation

3444. SHRIKODIKKUNNIL SURESH; 
Win the Minister of AGRICULTURE be 
pleased to state:

(a) whether the Government have 
drawn i îconcreteplanstoprDvide Inoenlives 
to the concerned Stales for a rapid Increase 
in the area underCashewnut cultivation and 
also for Increased productivity of this crop; 
and

(b) if so, the details thereof?

T>C IMINISTER OF STATE IN THE 
kXINISTRY OF AGRICULTURE (SHRI 
iUlULLAf>PALLY RAiUiACHANDRAN): (a) 
and (b). For increasing the area and 
productivity of cashewnut, the potential 
States are assisted under Central Sector 
Integrated Programme for Development of 
Cashew with an outlay of Rs. 1.00 crorss 
during 1991-92. Underthe scheme for area 
expansion with donal planting material, 
cashew farmers are provided subsidy of Rs. 
3750/- per ha. in five annual instalments. 
Further, for popularising clonal cultivation 
among fanners demonstration plots of 0.4 
ha. size are laid out and maintained by 
providing assistance of Rs. 2200/- perploL 
A subsidy of Rs. 3000/- per ha. for fanners 
and Rs. 1500/- per ha. for Public Sector 
Cashew Corporations is provided for 
adoption of plant protection measures. 
Assistance is also provided to State

Governments to establish Centres for 
p rD a u c E io n  ana suppiy on cionai pianung 
material to cashew growers.

RoyalRy Cess from Mine owners In 
Goa

3445. SHRI HARiSH PRABHU 
ZANTYE; WRI the Minister of MINES be 
pleased to state the amount of Royalty paid 
and Cess colected from the mine owners in 
Goa during 1988-89, 1989-90 and 1990- 
91?

THE MINISTER OF STATE IN T »E  
MINISTRY OF MINES (SHRI BALRAM 
SINGH YAOAV): The infonnaUon is being 
coleded and will be laid on the Table of the 
House.

[Tianslat^

Suppiy of Seeds liy Nationai Seeds 
Corporation

3446. SHRI SUSHIL CHANDRA 
VARMA:WHItheMinlsterof AGRICULTURE 
be pleased to state;

(a) the quantity of seeds demanded by 
each State from the National Seeds 
Corporation for the cunent Rabi season. 
crofHwise; and

(b)thequantity of seed supplied toeach 
State?

THE MINISTER OF STATE M THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b). A Statement is attached.
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oil and gas.

Constttutlon of Easwaran CommMaa 
to Examlna tha Rxation of Royalty of 

CnjdaOil

3447. SHRI S.B. SIDNAL: WUI the 
Minister of PETROl£UM AND NATURAL 
GAS be pleased to state:

(a) whether the Govemihent have 
constitutedEaswaranContnitteetoexamlne 
the fixation of rate' of royalty of crude oil and 
natural gas produced in the oil producing 
State;

(b) if so, the terms of reference of the 
Committee;

(c) the time by which it is likely to submit 
its report; and

(d) whether the major oil producing 
States of the country have submitted a 
detailed Memorandum to the Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR); (a) Yes. Sir.

(b) The terms of reference are enclosed 
as Statement.

Royalty wi crude 
keeping in view:

(I) theneedforiaigabivastments 
in the oH and gas sector to 
reduce the dependence on 
imports of oil and petroleum 
products in the coming 
decade;

(10 present policy of total reliance 
on internal resource 
generation and non-availability 
of tMjdgetary support for such 
investments;

(iii) principles followed In the 
revision in the rate of royalty 
for various other minerals;

(Iv) augmenatatlon of State 
revenues by way of sales tax 
and other taxes due to larger 
availability «f  oil and gc..: 
through increased
investments in this sector and 
increased economic and 
industrial activity therefrom;

(v) submissions of the State 
Governments concemed; and

(vi) any other matter germane to 
the issue.

(c) The Committee has submitted its
report on 31.10.1991. (2)

(d) Yes. Sir.

STATEMENT

The terms of reference of the Committee 
were:- (3)

(1) To examine the various issues 
pertaining to revision in the rate of

To recommend specific principles 
for periodic revision in the rate of 
royalty so as to do away with the 
revision in the rate of royalty so as 
to do away with tha revision in th 
rate of royalty on ad hoc basis; ar d

To suggest the periodicity lor 
revision in the rate of royalty, 
keeping in view thp general 
recommendation of the Sarkaria 
Co'nmission on the sut^ct.
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3448. SHRI V.S. VUAYARAGHAVAN: 
W if  the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) the details of progiess made in oil 
exploration in the Konkan belt in 
Thriuvanathapuram-Koilam region;

(b) whetherthe ONGC have any pian to 
open a regional office in Kerala;

(c) if so, the details thereof; and

(d) the time by which this office is likely 
to be opened?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) Surface 
geological map and aerial photogeological 
studies have been carried out in the area. 
Gravity surveys have also been done along 
Kerala Cdast by ONGC.

(b) No, Sir.

(c) and (d). Do not arise.

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS M4D THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a)to (c). Yes, 
Sir. Discussions were held with several 
foreign oil companies who showed keen 
interest in participating in the Fourth Round 
of bidding.

Cocount Plantatton

3450. SHRI V. KRISHNA RAO; Wilt the 
Minister of AGRICULTURE be pleased to 
state;

(a) the total coconut production Jn the 
country during 1991-92, Stat^wise;

(b) whether there is any proposal to 
bring new areas in kamataka and Kerala 
.iOder coconut pianation; and

.(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) As 
perthe lltest available official Statistks, the 
Slate-wise productton of coconut during
1989-90 is under-

Oil Exploration by Foreign Oil State Production
Companies in India (mSSon nifts)

3449. SHRI ASHOK ANANDRAO Andhra Pradesh 654.7
DESMUKH: Will the Minister of
PETROLEUM AND NATURAL GAS be Assam 69.4
pleased to state;

Goa 107.5
(a) whethermany foreign oiicompanies

haveexpressed their interest inoiiexploration Karnataka 1158.7
in India;

Kerala 4394.0
(b) whether he had heMany discussions

with them during his recent visit abroad; and Maharashtra 108.9

(c) if so. the details thereof? Orissa 113.7
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State Production
(mSttonnuts)

Tamil Nadu 2302.4

Tripura 4.2

West Bengal 238.5

Adaman & Nicobar Island 83.1

Lakshadweep 25.2

Pondicheny 23.7

(b) and (c). Under the Central Sector 
Scheme being Implemented by the Coconut 
Development Board during 1991-92, and 
additional area of 1500 ha. is proposedto be 
brought under Coconut plantation in 
Karnataka and Kerala A subsidy of Rs. 
3000/- per ha. is provided to the farmers in 
3 annual instalments.

by variouscompaniesdurlng1990and during 
the first six months of 1991 separately, 
State-wise;

(b) the total number of agencies, 
including above, State-wise as on September 
30,1991; and

(c)the number of the agencies proposed 
to be established during the rest of the 
cunent financial year, State-Wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) to (c). As 
on 1.10.91, there were 3,999 LPG agencies 
and 15073 Petrol/Diesel Retail Outlets in the 
country. During the year 1990-91, a total of 
229 Retail Outlets and 102 LPG 
Distributorships were awarded by the Oil 
Companies.

Allotment of Petrol/Diesel Retail 
outlets and LPG Agencies

3451. SHRI SYED SHAHABUDDIN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state;

(a) the number of petroleum, diesel 
retail outlets and LPG agencies sanctioned

LPG agencies ad Petrol/Diesel Retail 
Outlets are opened indifferent places in the 
country as perthe Marketing Plans, product 
availability, etc.

The State-wise details of the total 
numt)er of LPG agencies and Petroi/Diesel 
Retail Outlets as on 1.10.91 is annexed.

STATEMENT

State LPG RO

Andhra Pradesh 337 1192

Arunachal Pradesh 12 26

Assam 108 321

Bihar 143 912

Goa 29 65
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State LPG flo

Gujarat 292 965

Haryana 119 491

Himachal Pradesh 39 76

Jammu & Kashmir 55 11

Kamataka 238 . 925

Kerela 171 698

Madhya Pradesh 217 868

Maharashtra 550 1521

Manipur 9 28

Meghala](ja 14 48

Mizoram 10 12

Nagaland 14 26

Orissa 62 325

Punjab 165 947

Rajasthan 161 983

Sikkim 2 9

Tamil Nadu 305 1402

Tripura 11 29

Uttar Pradesh 443 1891

West Bengal 222 1001

Union Territory

Andamain & Nicobar 1 3
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State LPG RO

Chandigarh 26 19

Dadar ^  Nagar Hav6tl 1 3

Delhi 215 237

Daman & Diu 2 4

Lakshadweep 1 -

Pondicherry 5 25

fatal 3999 15077

(Figures as on 1.10.1991)

[Translation]

Training to Agrieutural Scientists of 
Developing Countries

3452. SHRIGOVINDRAO NIKAA4: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whetherthe government propose to 
impart training to the agricultural scientists 
ot the developing countries; and

(b) if so. the details thereof?

THE IWIINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA); (a) and (b). Sir. Agricultural 

' Scientists/technicians sponsored by 
developing countries are imparted training 
in Indian Institutions under bilateral 
agreements and international programmes 
of cooperation.

[English]

Supply of PIG Iron to Industries iii 
Howrali

3453. SHRI HANAN MOLLAH: Will the 
Minister of STEEL be pleased to state:

are facing crisis due to short supply of pig- 
iron; and

(b) if so, the steps taken by the 
Government to increase the supply of pig- 
iron and also to ensure regular supply of the 
same to the Industries in Howrah and West 
Bengal?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). No specific 
report about the crisis situation being faced 
by the industries in Howrah due to short 
supply of pig iron is available. There is. 
however, a general shortage of pig iron in 
the country. Full requirements of any sector 
cannot, therefore, be met out of domestic 
production. Import of pig Iron is allowed 
under Open General Licence.

The allocation of pig iron to the SSI 
sector in West Bengal during the year 1991 • 
92 is higher at 41.500 tonnes as compared 
to 35,000 tonnes in 1990-91.

Earthquake Prone Areas

3454. SHRIMATI O.K. BHANDARI: Will 
the Minister of MINES be pleased to state;

(a) whether the Industries in Howarti (a) whetherthe Unk>n government have
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identified earthquake prone areas in the 
country;

(b) tf so, the details thereof; and

(c) the precautionary nmasures talten 
In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SIN6HYADAV):(a)Yes,Slr.

(b) Based on the data of past 
earthquakes and geotogical features, five 
seismic zones have been delineated in the 
country. The Zone V is most seismicaily 
active andthe intensity of seismicitygradually 
decreases with the decreasing order of the 
seismic zones. The areas covered under 
the respective seismic zones are as under-

Zone V: North eastern States,
Himsltayan regton, Kutch 
and Andaman Nicobar 
Islands.

Zone IV: Jammu & Kashmir,
Himachal Pradesh. 
Northem parts of Uttar 
Pradesh, Bihar, West 
Bengal and parts of 
Gujarat.

Zone III: Parts of Purijab, Haryana,
Uttar Pradesh, Bihar, 
West Bengal, Goa, 
Kerala, Maharashtra, 
Madhya Pradesh, Orissa. 
Rajasthan, Gujarat and 
Karnataka.

Zone II: Parts of Rajasthan,
Madhya Pradesh, Andhra 
Pradesh, Karnataka, 
Tamil Nadu.

Zone I; Parts of Karnataka,
AndhraPradesh, Madhya 
Pradesh, Orissa, 
Rajasthan.

(0) The earthquake is a natural 
phenomenon. Scientific studies of 
earthquake prone areas are continuing. 
However, the Bureau of Indian standards 
has established criteria for earthquake 
resistant design of structures for different 
seismk; zones-' of the country in their 
publication No. IS: 1893-1984 issued in 
1986.

Prtoe of Iron

3455. SHRI C.P. MUDALAGIRIYPPA: 
Will the Minister of STEEL be pleased to 
state:

(a) whetherthe price of iron is showing 
a downward trend; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Pig iron is 
produced mainly by the integrated steel 
plants. The Joint Plant Committee (JPG) 
has not made any downward rsviston in the 
prices of pig iron.

[Translation]

Model Fainter Scheme

3456. SHRIMARUTYUNJAYANAYAK: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the government have 
finalised the model farmer scheme as 
suggested by the Bhanu Partap Singh 
Committee;

(b)lf so, the details thereof; and

(c)thetimeby whtohthe model farmer 
scheme is likely to be launched?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN); (a)to
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(c). the recommendations of the Bhanu 
Pratap Singh Committee on Agricultural 
Policies and Prices relating to model (amrar 
scheme are under examination.

lEng/ish]

Interference by Pakistan In Internal 
Affairs of India

3457. OR. C. SILVERA; Willthe Minister 
of EXTERNAL AFFAIRS t»  pleased to state:

(a) whether the government propose to 
raise the issue of interference by Pakistan in 
the intemal affairs of India at UNO or any 
other Intemational Fora highlighting the 
violation of spirits of the Shimla Agreement 
y that country;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRIMADHAVSINH SOLANKI):
(a) to (c). While the international community 
has been apprised of Pakistan's violations 
of the Simla Agreement, of universally 
accepted norms of Inter-State conduct, and 
of its involvement with terrorism in Punjab 
and J & K, Govemment are of the view that 
all differences with Pakistan are to be 
resolved Jbilaterally through peaceful 
negotiations in accordance with the Simla 
Agreement.

[Translation]

irrigation Projects In Himachal Pradesh

3458. SHRI KRISHAN DUT.T 
SULTANPURI: Will the Minister of WATER 
RESOURCESbe pleased to statethedetails 
of major and medium inigation projects in 
Himachal Pradesh approved by Union 
Govemment during the last one and a half 
year?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): In the last one and a half years, 
no major or medium inigation project in 
Himachal Pradesh campupforconsideration 
before the Union Govemment for according 
investment clearance.

Cauvery Water Dispute

3459. SHRI C.K. KUPPUSWAMY: Will 
the Minister of WATER RESOURCES be 
pleased to state the details of the steps 
being taken to resolve the Cauvery Water 
Dispute?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): The Central Govemment has 
constituted the Cauvery Water Disputes 
Tribunal on 2.6.1990 under the Inter-State 
WaterDisputes Act, 1956forthe adjudication 
of the Water Disputes regarding Inter-State 
River Cauvery.

Comprehensive Crop Insurance 
Scheme

3460. SHRI V. SOBHANAD- 
REESWARA RAO VADDE: Will the Minister 
of AGRICULTURE be pleased to state:

(a) the number of farmers in Andhra 
Pradesh from whom the premium towards 
Comprehensive Crop Insurance Scheme 
has bden collected as on October 1,1991 
and corresponding figures for Kharif 1990 
and 1989;

(b) whether the Govemment propose 
to wind up of the Comprehensive Crop 
Insurance Scheme; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANORAN): (a)
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The Number of farmers as on 1.10.1991 in 
Andhra Pradesh from whom the premium 
towards Comprehensive Crop Insurance 
Scheme (CCIS) has been collected, is 
5,07,642. The conresponing (iguresforkharif 
1989 and Kharif 1990 are 7,20,593 and
1,95,568, respectively.

(b)No, Sir.

(c) Does not arise.

[Translation]

Gas found in Krishna, Godavari and 
Cauvery Basin

3461. SHRI YASHWANTRAO PATIL; 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) whether gas has been found in 
Krishna. Godavari and in Cauvery basin 
long ago;

(b) if so, the reasons for not exploiting 
the gas by the government;

(c) whether any scheme has been 
formulated by the government to utilise this 
gas and if so, the details thereof;

(b) and (c). Gas is already being 
exploited in these regions. ONGC have laid 
a pipeline between Tanul(u and Kawur. 
Also GAIL is constructing a pipeline from 
Tatipaka to Kakinada. Available gas in the 
region has already been committed to 
downstream users.

(d) to (f). Four blocks in Krishna- 
Godavari offshore basin and one bk)ck in 
Cauvery offshore have been offered for 
exploration for oil and gas to foreigen and 
domesticcompanies underthe Fourth Round 
of BkJding.

Royalty rate on coal

3462. SHRI VILASRAO
N A G N T H R A O  
GUNDEWAR:

SHRI BHOGENDRA JHA;

Will the Minister of COAL be pleased to 
state:

(a)the production of coal in Maharashtra;

(b) the rate of royaity/cess on coal. 
State-wise;

(d) whether some foreign companies 
are also interested to collaborate in this 
work;

(e) if so,' whether the govemment 
propose to accept the assistance; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) Yes. Sir.

(c) whether any representation from 
Members of parliament and legislative 
Assembly has been received by the Union 
Govemment to determine the royalty on 
coal on the basis of its price instead of its 
weight;

(d) if so, the action taken thereon;

(e) whether the Union Govemment 
propose to Increase the rate of royalty on 
coal;

(f) if so, the details thereof; and

(g) if not, the reasons therefor and the
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flM patem m )

1989-90 ie.34

1990-91 16.85

1991-92 10.78
NYAMMSOUM) : (a) Production of coal In 
Maharashtra for the years 1989-90,1990- (April to November)
91 and 1991 -92 (April to November) was as (b) Gradewise rates of royally on coal
under prevalent in various State are as foUows;

Grade All Stales except

West Bengal, Assam 
i  Andhra Pradesh

AnOtra Pradesh 
Assam &
West Bengal

Rs. Per Tonne

Steel Grade 1, II & Handpicked 150.00 7.00

Washeiy Grade 1 150.00 7.00

Washery Grade II & III 120.00 6.50

Washery Grade IV 75.00 5.50

Semi-Coking Grade 1 & ii 120.00 6.50

Non-Coking Grade A/B 120.00 6.50

Non-Coking Grade C 75.00 5.50

Non-Coking Grade D & E 45.00 4.50

Non-Coking Grade F/Q -25.00 2.500

All Grade 70.00

Rates of taxes and cesses which were 
being levied by the State Governments on 
coal are annexed. Most of the cesses have 
been strudc down by Courts. According to 
available information cesses are twing 
collected in the States of West Bengal and 
Assam.

(d) The Study Group constituted to 
exan^e the question of revision of rates of 
royalty on coal did not favour the 
determination of royalty on the basis of 
price. The rates of royalty have been fixed 
after considering the recommendaticns of 
the Study Group.

(c) Yes. Sir. (e) to (g). The rates of roylty on coal



tiaiM|tMan«nhancedw .̂f. 1.B.1991.Mines Act, 1957 Imhs enchancement trf the rate
andMineiBl8(Re|julatlonandDeralopment) within a period of 3 years.

m  AGRWiAyANA21«1913(SiMM)
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[EngOsUl

Supply of coat 1e Canwnt 
Manufacturers

3463. SHRIMATI BASAVA 
RAJESWARI; Will the Minister of COAL be 
pleased to state:

(a) whetherthe cement manufacturers 
have requested the Government forlncrease 
in supply of coal to them; and

(b) if so, the action taken by the 
government thereibn?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI *S.B. 
NYAMAGOUDA): <a) Yes, Sir.

(b) Steps are being taken by the 
Government to increase production and 
despatch of coal with a view to improve its 
availability to aiiconsumers including cement 
plants. Despatches to cement plants are 
monitored every week, andeffortsare made 
to make updeficiendeswhereverthey arise.

Irrigation Projects in Andhra Pradesh

3464. SHRI RAMA KRISHNA 
KONATHALA; Witt the Minister of WATER 
RESOURCESbepleas^ to statethe details 
of the irrigation projects hi Andhra Pradesh 
which were cleared by the Union 
Government during the last three years?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKtA); Only one project of Andhra 
Pradesh namely Singur Irrigation project 
was Îven investment clearance by the 
Planning Commission in April, 1989 for an 
estimated cost of Rs. 104.36 crores during 
the last three years.

Supply of ‘OHARA’ Through Pubttc 
Distribution System

3465. SHRI TARA CHAND 
KHANIELWAL:

SHRI GOPI NATH 
GAJAPATHI:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whetherthe Union Government have 
any proposal to distribute the popular edible 
oil ‘Dhara’ through the Pubik; Distribution 
System throughout the country;

(b) if so, the details thereof and if not, 
the tBasons therefor;

(c) whetherthe production of edible oil 
‘Dhara’ by the National Dairy Development 
Board is suffk̂ ient enough to be distributed 
through the Public Distribution System;

(d) if so, the details thereof; and

(e) the steps taken by the Govemment 
to make ‘Dhara’ available in Super Bazar 
and kendriya Bhanolars in Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b). No, Sir. Government does not have 
any plan to distribute Dhara through the 
Public Distribution System.

(c) and (d). Does not arise as the terms 
and conditions for market intervention 
operations by NDDB do not envisage 
distributton of oil procured by NDDB through 
the public distribution system.

(e) At present Dhara is being soid 
through some of the super Bazni and 
Kendriya Bhandar outlets in Delh>. This is in 
addition to the quantity sokf through the
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booths of NDDB's Fnilt and Vegetable 
Piqjeci and the mgviar ntaH network.

r n i lN I  M lil lS W r v  w IS II lO  U K n iiia n y

3466. SHRI SUDHR GIRI: Wil the 
MbiisiarofEXTBVMLAFFAIRSbeplaased 
to states:

(a) whether the Prime Minister visited 
Germany recently; and

(b) if so. the objectives of the visit and 
the outcome in concrete terms?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANKI):
(a) Yes. Sir. from 5-7 Sep.. 91

(b) The main ot)|ectives of the visK and 
its outcome have been elaborated In the suo 
moto statement the Prime Minister in the 
Ljok Sabha on 13th Sept.. 91.

include providhigaiegaiframeworfc to maite 
cooperatives vbrant democratic institutions, 
strengthening of federal cooperative 
institutions at the State and national level, 
implementation of the Business 
Development Plan to revitalise primary 
coopeFttives andthefbrmulation of national 
Cooperative PoBcy.

(c) and (d). Yes. Sir. The main 
recommendations of the Committee relate 
to reducing the role of theOovemrnent inthe 
functioning of the cooperatives and maidng 
the cooperatiyestrue democratic Institutions 
by active participation of the members In the 
management

[r/anstatfDf4

Setting up of Manganese baeed 
Induatry In Madhya Pradesh

3468.SHRIMAT1SUM[TRAMAHAJAN: 
Win the Minister of STEEL be pleased to

Performance of CompefHtive Sector state:

3467. SHRI ANNA JOSHI: WIH the 
Kfinister of AGRICULTURE be pleased to
state:

(a) whether the Government propose 
to undertake any comprehensive measures 
to boost the performance of Co-operative 
Sector in the country;

(t^ if so. the drtaiis thereof;

(c) whether the Brahma Prakash 
Committee has submitted its report: and

(a) whether the Union Govemment 
propose to set up a manganese based 
industry in Baiaghat district of Madhya 
Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir.

(b) Does not arise.

(d) if so. the main recommendatkms 
thereof?

Supply of DMS MIHc to Tiane-Yamuna 
An* of Delhi

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b). Yes. Sir. Measures being talon to 
boost the performance of cooperatives

3469. SHRIPHOOLCHANDVERMA: 
^IB .LS H A R M A P R E M :

Withe Minister of AGRICULTURE be 
pleased to stale:
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(a) whether supply of mik by the DMS 
to Trans-Yamuna area falls short of the
O B m a n a ,

(b) K so, the reasons therefor,

(c) whether the Government have 
conducted any survey regarding the 
requirement and supply of DMS Milk in this 
area;

(d) If so, the details thereof; and

{8} the steps taken by the govemment 
to Increase supply of DMS milk to this area?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) and (b). Yes, sir. Delhi Milk 
Scheme is supplying about 35000 litres of 
milk daily in the Trans-Yamuna area. The 
rest of the demand is met from othersoufces.

(c) and (d). No, sir.

(e) I! is not possible to increase the 
supply of DMS milk at present duetocapadty 
constraints.

Opening of Petrol Pump and LPG 
Agencies in R^asthan

3470. SHRI AYUB KHAN:
SHRI RAM NARAIN BERWA:

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) the number of petrol pumps and 
LPG agencies opened in Jhunjhunu district 
and in the rural areas of Rajasthan during 
the last three years; and

(b) number of petrol pumps and LPG 
agencies proposed to be opened there and 
in rural, areas of Rajasthan in near future?

THE MINISTER OF STATE M THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) an (b). 1 
retailoutletand2LPQdlstn)utorshlpsw8re 
opened In Jhunpiunu district during the last
3 years. LPG distributorships and petrol 
pumps aiB opened In dtfferent places, 
including those in Rajasthan as per the 
Mariwting Plans, awaUsMMyoftheproducts, 
etc.

Soli Erosion in U.P.

3471. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of 
AGRICULTURE be pleased to state:

(a)whethertheUnk>nGovemmenthave 
received propos9ls from the Govemment of 
Uttar Pradeshforalk>callngad(fltk>nalfunds 
for controlling the soil erosion In the hliy 
areas of the State;

(b) If so. the details thereof;

(c) whetherthe Union govemment have 
formulaledschemestocheckthe land-sHdes 
inhillareasofU.P.;

(d) If so, the details thereof; and

(e) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

(e) The Union govemment have not 
formulated scheme to check the landsfldes
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as no National Highways pass through hiy 
areas of Uttar Pradesh.

[EngbH

Priratisalion of Iron <m M imw

3472.SHRIM.V.CHANDRASEKHARA 
MURTHY: WH the Minister of STEEL be 
pleased to s l ^ :

(a) whether the Union Government 
propose to privatise some iron ore mines; 
and

(b) if so, the details thereof and the 
reasons therrfor?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir.

(b) Does not arise. .

[f/ a rlS ffa ifO rj|
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llodemlMlion of Irrigation pro|eeto in 
Uttar Pradesh

3473. SHRI RAJENDRA KUMa R 
SHARMA: Win the Minislefi of WATER 
RESOURCES be pleased to stale:

(a)whMiertheUnionGovemfnenthave 
received any proposaifromtheGovemment 
of Uttar Pradesh for modernisation of 
irrigation projects in the State;

(b) H so, the details thereof; and

(c) the action talcen thereon?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (c). A statement giving 
details of modernisation of irrigation projects 
in Uttar Pradesh togetherwilhtheirappiaisal 
status and action talwn is attached.
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l E v m

PMrol PumpB In SaWpur

3474. SHRI RAJNATH SONKAR 
SHASTRi:Wmtielylnislsrof PETROLEUM 
AND NATURAL GAS be pleased to state:

(a) the details of the petrol pumps 
working in the Saidpur Parliamentary 
constKutenq̂ ;

<b) the quantity of diesel si4)plied to 
Saidpur parliamentary Constituency during 
1991 and how does the same compare with 
the supplies made in the last two years;

(c) the steps taken to kx»te more 
numberofpetrolpumpslntheConstitutency; 
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN J » E  MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) There are 
ISretail outlets in the SaidpurParUamentary 
Constituency.

(b)31.711 Klsduring1990^1 asagainst 
31,107 KIs during 1989-90.

(c) and (d). Petrol/Diesel retail outlets 
are opened in different places as per 
MARKETING Plans, products availability, 
etc.

[TtansbM i 

Allotment of Mother Boothe

3475. SHRIB.LSHARMAPREM: 
SHRI RAM PRAKASH

CHAUDHARY:

Will the Minlsler of AGRICULTURE be 
pleased to state:

(a) the cmerla foflowed In allotment of 
Mother-dairy booths In Delhi;

(b)whetherunempk>yed graduates are 
not g im  preference In alkitment of Mother- 
Dairy booths:

(c) if so, the reasons therefor; and

(d) the steps taken by the Government 
to ensure that the booths are also aNotedto 
these persons?

THE MINISTER OF STATE M THE 
MINISTRYOF AGRK^LTURE (SHRI K.C. 
LENKA): (a)to (d). MotherDairy Delhi, since 
its inception, hasbeenfoHowingthepoHcyof 
allotting Its milk booths exclusively to Ex- 
servicemen. The names of Ex-servicemen 
for the purpose are sponsored by the 
Dlrectorata General of Resettlement. After 
scrutinising their suitabiHty the booths are 
allotted to the selected Ex-Servteerrafn on 
commission basis.

lEngasti

Gore Magnetite Pn^eet of COL

3476. SHRI MANJAY LAL: Will the 
Minister of COAL be pleased to state:

(a)theexpenditureincurredinoperating 
Gore Magnetite protect of C.C.L. in the 
district of Paiamau, Bihar during 1990;

(b)whetheraiaige quantity of Magnetite 
is lying there;

(c) V so, the details along with.the 
estimated vahie thereof;

(d) whether any rapmsentation has been 
receive  ̂by the Unkm government for re­
opening of this prt̂ ect by means of semi- 
mechanlsatlon; and

(e) if so. the actton taken by the 
Government thereon?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) The expenditure 
Incumadln operating Gore Magnetite Project
0. Central CoalfieidsUmiteddurIng 1990-91 
was Rs. 81.69 lakhs.

(b) and (c). A quantity of 7,421 tonnes 
is lying in Gore Magnetite Project As per 
finandai accounts of the Coal company the 
value of the stock is Rs. 44.53 lakhs.

(d) Areference hast>een receivadfrom 
the Hont)ie nemt)er of Parliament (Rajya 
Sabha) for re-starting the Gore Magnetite 
mine.

THE MINISTER O F EXTERNAL 
AFFAff)S(SHRIMAOHAVSINHSOLANK0;
(a) to (e). The tMid session of kido-Saudi 
jo i r n  o o f iw r iB s io n  w a s  n o n  in  NOMf LiBini o n  

the I3ih and the I4lh Nwember or 1991. 
The deNberattons showed that both sides 
were keen to strengthen UMsrai. eoonomlc 
and technical cooperation. The Saudi sMe 
invKed Indian participation in 50 prajects 
with a total out lay of $50 UMon and the 
informatton on the projects Is being 
disseminated to the Interested Indian 
companies. Government warmly welcomes 
expansion and diversifkstf ton of coopefatton 
with Saudi Arbia Including parMcjpatton In 
prefects there.

(e) Since the geok)gicai investigattons [T/snslaUoril
carried out in the recent past do not show 
any encouraging result, the Board of dtrectors 
of the Central Coaifiekls Limited (CCL) had 
decided to close the Gore Magnetite mine. 
Thewoikershavealreadybeen re-deptoyed 
in other mines of CCL

Indo-SaudI Joint Commission

Drought In Bihar

3478. SHRI KAMLA MISHRA 
MAOHUKAR:

SHRI RAMASHRAY PRASAD 
SINGH;

SHRI NAWAL KISHORE RAI;

3477. SHRI E. AHAMED:
SHRI MORESHWAR SAVE;

wn the Minister of AGRICULTURE be

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Indo-Saudi Joint 
Commisston met recently at New Delhi;

(b) if so, the outcome thereof;

(c) whether Saudi Arabia had sought 
India's participation h their projects;

(d) if so, the number of such prefects 
and the amount involved in those projects; 
and

(e) the response of the Government in 
this reganj?

(a) whether Bihar is facing 
unprecedenteddroughtconditnn at present 
and the agricultural productkm is likely to 
suffer as a result thereof;

(b) if so, the details thereof;

(c) whether the Govemment off Bihar 
sought addittonsd <ril assistance from the 
Unkm Govemment to tackle the situatkm; 
and

(d) if so, the response of the Unton 
Govemment theielo?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHAI«)RAN): (a) 
and (b). I  is too eaity to indtoate the size ol
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the crap yieM, based on the crap cutting 
experiments fw the cunent year, as the 
sanw have not yet t)ecome due. However, 
asper the current assessment, the yields of 
somecrapsinBiharareexpectedtobeiess 
this year, as compared to previous year, on 
aooount of d)y spells and abefrant weather
.......... I — - -concmions.

(0  No. Sir.

(d) Does not arise.

[EngllsA]

Production of coaRar in Baiauni 
Hennery in Bihar

3479. SiiRI RAMASHRAY PRASAD 
SIMGI^ Will the iMnister of F>ETROLELM 
AI4D NATURAL GAS be pleased to state;

(a) the quantity and value of coaRar 
being produced in Barauni Refinery in Bihan

(b) the peroentage. quantity and value 
of his coaRar being utilised in BRiar in the 
construction of roadways, industry and 
others, separately; and

(c) the peicentage, quantRy and value 
of this gas being flared daily?

(a) the quanlty of natural gas flared 
duifcig 1991 andhowdoesthesamecompare 
wWitheflaring of gas during last three years, 
fteflnery wiso;

(b) the reasons for flaring the non- 
renewable souioe of eneii^ and

(c) the details off the stops taken for 
utHsadon of such gas?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): 0 As against 
5161 nMon standanl cubic meters of gas 
(iylMSCM) flared during 1990-91. the gas 
flared during the last three years is as

MMSCM

1987-88 - 3423

1968-89 £ 3874

1989-90 - 5733

There is no faring of natural gas in any 
ofthereflneries.

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) Barauni 
Reflnery does not produce coaRar.

(b) and (c). Do not arise.

Flaring of Gas

3480. SHRI MADAN LAL KHURANA: 
Wil ttie Minisler of PETROLEUM AND 
NATURAL GAS be pleased to state:

(b> Flaring of associated natual gas 
which necessarily has to be produced along 
writh crude oil, occurs due to lack of 
compiesskmandtranspottalkmfadlRlesand 
p a u ^  of down stream consumers.

(c) Scheme for compresskMi of tow 
pressure gas in Gujarat, and for additk)nal 
compression and transportatton capacRy of 
gas in the Western Offshore regkm are 
being impiemenled in order to reduce flie 
flaring of gas. A tton^ are alsobeing made 
to expedHe the selling up of down stream 
consumers in Assam.



139 Wrtttan Answers DECEMBER 1% 1991 waian Answers 140

Production of Nutimg

3481. SHRI P.O. THOMAS: W l the 
Minister of AGfVCULTURE be pisased to

(a) the production of nutmeg during the 
iast three years. State-wise;

(b) whetherthe production of nutmeg is 
. adequate to meet the domestic demand in 
the country; and

(c) if not, the steps taken by the 
government to increase the production of 
iHitmag tiy snoouraging the cuMvalors?

THE MINtSTER OF S TA Tl M THE 
MINtSTRY OF AGRfCULTURE (SHRI 
MULLAPPALLY RAMACHANDRAI4); (a) 
Oifidal statistics Of production of Nutmeg in 
the country are not avaiiable. Rough 
estimales of production for thrae years are 
given beiow:-

Slates Production (Tonnes)

1987-88 1988^ 19^90

Kerala 2385
•

2596 2768

Karnataka 64 65 67

Tamil Nadu 15 20 25

(b) No, Sir. Small quantities of nutmeg 
are imported every year to bridge the gap 
benveen the domestic production and 
demand..

(c) The following schemes are being 
implementedtoreneouraging the cultivation 
of Nutmeg:-

i) Quality planting material is 
producedanddBtriMitedtofamieis 
atSO%subsidy oncost of seedHngs.

ii) Subsidy at 25% of the cost or Rs. 
3000/- per irrigation unit, which 
ever is less is provided to I4utmeg 
farmers.

m) A 5 hectare progeny orchard for 
production of quaitty seed material 
has been established In Andaman 
ft Nicobar Islands.

Fourth Round of Bidding for oH 
exploration

3482. SHRIRAMNAIK:Willthe Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state:

(a) whether the Government are 
considering for holding the fourth round of 
bidding for oil exploration;

. (b) if so, the details thereof and the 
reasons therefor; and

(c) the details of the bids held earlier, 
the countries which participated along with 
the results of each bid?

THE Mlf«ST£R OF STATE M THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND TT1E MINISTER OF 
STATE IN THE MIMSTRY OF DEFENCE 
{S m i S. KRISHAN KUMAR): (a) and (b).



Qovemmaflt of India has invitod bids from d«r<v«d tfwrsfronr, and
foreign and Indan prtvate companies in 72 
blocks - 39 offshore and 3 onshora - under 
the Fourth Round of biddbig. The last date 
for reoetpl of bids is 29^1992.
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(c) 0) m 1980.32 blocics-17 offshore
and 15 onshore - «nre offered 
underfitstRourtdofbkUng.One 
Production Sharing Ckxitract with 
MWb. Chevron of USAwassigned. 
No oil was discovered.

(i) In1982. SO Blocks. 42 offshore 
and 8 onshore blocks were 
offered under Second Ftound of 
bidding. But no Production 
Sharing Contract was signed.

0ii) ln1986,27offshorebk)ckswere 
offered under Thrid Round of 
bids. Production Sharing 
Contracts for nine btocks were 
signed with five foreign oil 
companies from USA. 
Netherlands, Dubai and 
Australia f4o hydrocartxxts have 
beendMscoverad.

Wrter Resources Projecto of Gtobal 
infrastructure fund

3483. SHRIVUAY NAVAL PAUL: Wn 
the fyUnister of WATER RESOURCES be 
pleased to state;

(a) the manner in whfch incfia propose 
topartidpateintheWaterResouicesprojects 
of Gk)bal InfrastnKture fund;

(b) the details of beneftts llwly k be

(c) the manner in which India propose 
to raise funds for this paiflcipation?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (c). India propose to 
participate in Kosi and Tlpaimukh high dam 
water resouroes projects under Gtobal 
InfrastructurB Fund. Nepal and India win 
benefi from Kosi prpjaBt and India and 
Bangladesh from Tipainukh Project The 
I4armer of funding for the projects has not 
beendeckled.

Coal deposits

3484. SHRI CHITTA BASU: Win the 
IMnister COAL be pleased to stale:

(a) whether the country has proven 
teseives of Prime coking coal;

(b) If so, the estimated quantity thereof;

(c) the specSic steps taken so far to 
make useofthislaigedeposit of coking coal; 
and

(d) the quantum of such coal exptoite

THE DEPUTY lUIINISTER IN THE 
I4INISTRY OF COAL (SHRI S.B. NYAIl4A 
GOUDA): (a) and (b). As on 1.1.91, 
Geokigkal Sunrey of India (GSI) have 
estlmatedatotalof23,331.72mUtontonnes 
of coking coal resenes up4o a depth of 600 
meters and in seams having thickness up-to
0.5 meters. The categoiy-wise detaUs of the 
coal reserves are given as under

( in mUon tomes)

Proved mfMCSaSu M am d Tom

i) Prime Coking 3713.00 326.00 - 4039.00

B) Ktedium Coking 8889.37 8327.99 801.50 18018.86

B) Semi-Coking 343.61 614.93 315.32 1273 86

Total 12,945.98 9,268.92 1.116.82 23,331.72
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(c) and (d). The stap6 taken to increase to 
the production of Coking coal are as under-

i) Improvement of production and 
productivity of existing mines;

ii) Improvement in the Performance of 
coal washeries; ■

ii) Ckjsemoniloringofon-goingproicels;

iv) Increasing the availability of 
metailutgk»l variety of coking coal by 
washing some of the coking coals 
whkih are not being washed at 
present 

•
The Productkm of coking coal during 

the year 89-90 and 90-91 was 44.43 m«lk>n 
tonnes and 44.26 million tonnes. Of these, 
the production of mefalurgicaigradecoal by 
Coal India ltd., was 20.10 million tonnes and 
19.89 million tonnes durrng the year 89-90 
and 90-91 respectivaly.

Inter-State Water Disputes

3485. SHRI A. CHARLES: Witt the 
MinisterofWATERRESOURCESbe please 
to state:

(a) the details of Inter-State water 
disputes pending settlement;

(b the steps taken or proposed to be 
taken to resolve those disputes; and

(c) whether there are regional 
imbaianoes in sharing of walerinthecountry?

THE MINISTER OF WATER 
RESOURCES (SHRI VIOYACHARAN 
SHUKLA): (a) and (b). Underthe piovistons 
of the inter-state Water Disp^es Act, 1956, 
two disputes, namely, sharing of surplus 
RaviandBeaswaleisandshatingafCauvery 
waters have been referred to the Tribunals 
in April. 1986 and June, 1990 respectiveiy. 
The Ravi and Beas Waters Tribunal has

given Us fteport ki January. 1987;; and 
Government of India and party States have 
mads further relerenoe as snvisaoed under
fhft ArttfY rnolf of thft
Tribunal on Is rspofL The Cauvery Water 
Disputos Tribunal has passed an order on 
25.6.1991 granting imerim relief to TamI 
Nadu and Pondteheny. As regards the 
proposal from Madhya pradesh for 
consioorauon oi uib quesnons assocwuGO 
with MaM-Bajaisaoar underthe bner-State 
Water Dispu^ Act. a preriminaty inter­
state meeting was heM on February 6. 
1991.

In addHkxi, there are some Inter-State 
issues pertaining to matters such as 
interpretathxi of eariter agreements and 
sharing of surplus waters viz. sharing of 
Yamuna water (up to Okhia). interpretatton 
of Bansagar Agreement on Sone waters, 
interpretatkMi uf MaM waters Agreement 
between Rajasthan and Gujarat. For 
amicable settlement of Mer-State issues in 
water resources behween the States, a 
Standng CommHlee of the Natkmal Water 
Resources Cound has been consUtuled in 
Aprii, 1990. The standing CommMee hekJ 
one meeting in September, 1990 to resolve 
issues conceded wHh sharing of Yamuna 
watere (upto OkhIa).

(c) Due to variabWly of rainfall over the 
Indian subcotiUnem, the paltem of ftow in 
different rivers is variable. The sharing of 
waterbetween the States of imer-Slale river 
Itasin is normally achieved through mutual 
understanding/agreements. For aliviating 
the difficulties of water short areas, the 
Centre has evolved a natkmal perspecOve 
ofwaterresowcesdevekipment;connprising 
of twocornponents, namely Peninsular river 
devetopment corrponent and Himalayan 
river devetopment component To firm i4> 
these proposals. Qovemment of India in 
1982. set up Natkmal Water Devetopment 
Agency.
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Dmaga to Small Watar Channels and
WMwmilB in HhnacM PradMh

3486. PROF.PREMDHUMAL:Wilthe 
Minister of WATER RESOURCES be 
pleased to stale:

(a) mrtMlher any damage has been 
caused to small water channels and water 
milis in Himachal Piadesh the Shah 
Nahar Project;

(b) Iso. whether the Government of 
Himachal Pradesh has made any request to 
the Union Govemment in this regaid;

(c) i  so, the delals thereof; and

(d) the reaction of the Union 
Govemment thereto?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Shah Nahar Banrs^ was 
constructed in 1983 t>y Govemment of 
P u r ^  on river Beas downstream of Pong 
Dam for diversion of water to Muiterian 
HydelChanneLAsmaBpoitionofthebanage 
f^witttinthetenitoryofHimachalPradash. 
Due to construction of the barrage, there 
was some dsruption of supplies to existing 
Kuhls’ (smal water channels) and some 
Xaharals' (water mMs) were also rendered 
inoperative.

On 4^.83. an agreement was signed 
behmeen the Governments of Punjab and 
hfmachal Pradesh aoconfngto which Pur̂ ab 
agreed to supply, on a tegular basis without 
p^fment of any cost, 228 cusec of water, to 
bear the cost of the lined carrier channelfor 
mrigating an area of 3465 hectares which 
were already receiving irrigation prior to the 
construction of Shah Nahar Banage, to 
share the cost of such channels wtth

Himachal Pradesh in the potentially irrigable 
area of 11822 ha. and to pay suitable 
compensation for 60 numbers of 'Gharats* 
(water mils) rendered inoperative.
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(b) to (d). The issue relating to 
compensationforwater mMs, land andcrops 
is under mutual discussion between the two 
StateGovemment and no request hasbeen 
madetottieUnionGovemment in this regard.

{En gm

Commomiaalth mnlsters Conference

3487. SHRI P.M. SAYEED: WHI the 
Minister of AGRICULTURE be pleased to 
slate:

(a) whetherthe recent Commonwealth 
Ministers Conference held at ftome was 
attended tqr him; and

(b) I  so, the main points discussed 
regarding agricultural situation in thecounliy 
aipreset«?

THE MINISTER OF STATE IN THE 
MINISTRY Ol  ̂ AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b): Yes, Sir. The meeting discussed 
important issues concerning the World Food 
and Agriculture Situation, implications of 
recent advancements in technology for 
agriculture and strategies for enhancing 
investments in agriculture, with spedalfocus 
on the Commonwealth Countries including 
M ia
Exploration of Iron Of* In Kudachadri 

Hills, Karnataka

3488. SHRIG.MADEGOWDA:Willthe 
Minister of STEEL be pleased to state:

(a) whether any survey has been 
conductedforlocatingirDnoreatKudachadri 
HilsinK^ataka;
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(b) if so. the outeome thereof; and

(c) ifnot,theslepstaken(orexploration 
of iron ore there?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV): (a) and (b). Yes. Sir. The 
Geological Survey of India (GSI) had 
conducted investigation for Magn^ic iron 
oreatKodachadriHiHsmShimogaDistiictof 
Kamataita and has estimated the presence 
of this mineraito the extent of 568.73 miliion 
tonnes in theThirthabareBlocfcofKodachadri 
Hills, with Iron Ore content varying from 
19.97% to 52.79%. in addition. National 
Mineral development Corporation Ltd 
(NMDC), a Central Public Sector 
Undertaicing. also carried out initial 
exploratory work onasmali Hematite Deposit 
at Kodsbari, which Isa part of the Kodachadri 
Hills and estimated reserves of 25 miliion 
tonnes of grade FE 60-62%,

(c) Does not arise.

[TianslaOof̂

Damage to Irrigation Pro|ects In Uttar 
Pradesh by Earthquake

3489. SHRI RAM BADAN:
SHRI KRISHAN DUTT 

SULTANPURi:

Will the Minister of WATER 
RESOURCES be pleased to state:

(a) the details of the repercussions of 
the recent earthqualce on irrigation projects 
in the hilly areas of Uttar Pradesh;

(b) whether the National Water 
{Development Agency has conducted any 
stuc^to assess the damage caused to the 
Pauri-Garhwal Dam by the earthquake;

(c) if so, the details thereof; and

(d) thereoommendationsmadebythe 
Agency in this regard?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) the Government of Uttar 
Pradesh, based on prelminary estimates, 
have assessed the damages In the hUy 
areas of Uttar Pradesh to inlgatton worle 
such as Irrigation channels, permanent and 
tempoiary residential and offtoe buiklings. 
roads, retaining walls and the powerhouse 
at Tikith as appiDximale by Rupees five 
croiBs.

(b)to(d). There is nodamby the name 
of Pauri Garhwal dam. The earthquake has 
however caused no damage to the 
constructed structure of Tehri Dam Bke the 
head race tunnels, diverskm tunnels and 
dam foundation. The National Water 
Development Agency has not conducted 
any study in this regard.

Coal Deposits in Hahaiashtra

3490. SHRI VILASilAJTTENWAR: Wig 
the Minister of COAL be pleased to state:

(a) whetherthere are large deposits of 
coal in Murpar. Nand and Bandergram of 
Chanderpur district in Maharashtra;

(b) ifso.theestimatedquantltythereof;
and

(c) the time by which the mining work 
is Ikely to be started there and the reasons 
tor the delay in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S B. 
NYAMAGOUDA): (a) and (b). Thedetails of 
coal resenres which have been estimated in 
Morpar, Nand and Bander Stocks of 
Chanderpur district are as under-
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(c) Western Coalfields Uiniled. have 
sanctionad Moipar in June, 1989 
with a target capacity of 0 ^  mnion tonne 
per annum and caplal investment of Rs., 
18.14 crores. The mine is «(pected to start 
production iiy 1994-95. Another project 
reportforBanderblocKsisunder1ormulatk>n. 
In tlie remaining tiiocks expior^on woik Is 
In progress.

TerrMtets* fttlnnptto BlowBhakn 
CMWl

3491. SHRI SHIV SHARAN VERMA: 
WIN the IMInister of WATER RESOURCES 
t)e pleased to state:

(a) whether suq)ecledteiTorists have 
made an attempt 10 tAyw the Bhakia Canal 
in Ropardlstiict of Punjab recently;

(b) If so. the damage caused to this. 
Canal; and

(c) the steps being taken forthe safety 
of the said canal?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). A small portion of 
concrete in the Siswan super passage on 
Bhakra Main Canal was ch|)ped off as a 
result of a bont) blast on 11th November.
1991. This was immediately repaired.

(c) The Govemment of Punjab have 
reviewed and are strengthening the security 
arrangements for watch and ward akmg 
Nangal Hydel Channel and Bhakra Main 
Line, bt additkm to ragular p i l i n g  of 
banks of the canal, police pktets have been 
set up at all Impoirtant structures.

DECEMBER 12.1991 
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ExpHwion of Bonyaigeon nefinery and 
Ptrechemteals UmHed

3492. SHRI UDDHAB BARMAN: WHI 
thaMMsteror PETROLEUM AND NATURAL 
GAS be pleased to state:

(a) whettierthere Is anyplan to expand 
the BRPL at Bengaigaon;

(b) H so. the details thereof;

(c) the quantity of crude oH likely to be 
transported to Bongaigaon Refinery;

(d) whetherthe present capacity ofOIL 
pipeline is adequate to transport the 
addittonal crude;

(e) I  not. the steps proposed to be 
taken to augment the pipeline capacity; and

(f) the progress of constructton of the 
OIL kx)p In between Sepon and Noonmatl?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(S. KRISHAN KUMAR): (a) Yes, Sir.

(b) The proposal for expanding the 
Refinlngcapaclly ofBRPLfroml .35MMTPA 
to 2.35 MMTPA at an estimated cost of Rs. 
222.99 crores is under conskieration.

(c) 2.35 MMTPA of crude oil wll have 
to be transported to the Bongaigaon 
Refinery.

(d) No. Sir.

(e) 01 India’s pipeHne In the Jorhat- 
GauhaU sector wfll have to be expanded t^
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providing two loopsandGauhati-Bongaigaon 
sector by one loop In addition to providing 
pumping sets and other facilities.

(0 OIL has already laid atx)ut 31 
kilometers of loopline t>etween Ghani- 
Jagiroad in the Sekoni-Gauhati sector. 
However, the work has t)een suspended 
since May. 1990 due to local agitations.

SutleJ-Yamuna Link Canal Project

3493. SHRI NARAIN SINGH 
CHAUDHRI: Will the Minister of WATER 
RESOURCES be pleased to state:

(a) the amount spend by the 
Government of Haryana on the Sutlej- 
Yamuna Unk Canal Project;

(b) the share of the Union Government 
therein;

(c) whether the Union Government 
have to reimburse any amount to the 
Government of Haryana in this regard; and

Mineral Deposits in Sindhudurg 
District

3494. SHRI SUDHIR SAWANT: Will 
the Minister of MINES be pleased to state:

(a) the minerals available in Sindhudurg 
district of Maharashtra;

(b) the details of theircommerdal mining 
viability;

(c) whether any of these minerals have 
been exported;

(d) if so, the details thereof; and

(e) the proposed future plan for 
development of mines and export of these 
minerals from there?

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) to (e): The infomiation 
is being collected and will be laki on the 
Table of the House.

(d) If so, the details thereof and the time 
by whk:h the sakJ amount is proposed to be 
provkled to the Government of Haryana?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (d). The Sutlej Yamuna 
Link Canal Project, comprising a 121 km link 
channel passing through Punjab, is fully 
funds by the Unk>n Governnrant and since 
1986-87 releases to cover the expenditure 
on the project are being accordingly made 
by the Union Government. Till 1985-86, 
expenditure on the project was being shared 
by theGovemments of Haryana and Punjab 
and the releases of Rs. 9.57 crores by 
Punjab and Rs. 110.50 crores by Haryana 
made till that pernd towards expenditure on 
the Project has been fully reimbursed to 
them.

[Translation]

Allotment of LPG Agency to each 
Gram Panchayat

3495. SHRIBHERULALMEENA: Will 
the Ministerof PETROLEUM ANDNATURAL 
GAS be pleased to state:

(a) whetherthere is any scheme to allot 
LPG agency at each Panchayat level in 
tribal dominated areas;

(b) ifso,thetimebywhk:hthisscheme 
is proposed to be implemented; and

(c) whether the Union Government 
propose to allot LPG agencies in Rajasthan 
particularly in tribal dominated areas of 
Udaipur and Dungurpur districts?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a)to(c): New 
LPQ distributorships are opened in different 
places in the country including those in tribal 
dominated areas of Rajasthan as per 
Marketing Plans, availability of product etc. 
and is not based on any regional or social 
clarifications.

Proposal for Modernisation of Canals 
In Karnataka

3496. SHRIMATICHANDRAPRABHA 
URS: Will the Minister of WATER 
RESOURCES be pleased to state:

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA); (a)to(d).inviewofnon-rBsolutk)n 
of Inter-state issues concerning sharing of 
Cauvery waters, the projects in Cauvery 
basin are not consklered for techno- 
economk: appraisal at the centre.

By-Products of SAIL and RSL

3497. SHRI MOHAN SINGH: Will the 
Minister of STEEL be pleased to state:

(a) the details of the by-products being 
produced by the Steel Authority of India 
Limited, its subskliaries and the Rashtriya 
Steel Limited with annual capacity thereof; 
and

(a) whether the Government of 
Karnataka has sent any proposal to the 
Union Government for the nrodernisation of 
Kattepura, Krishnaraja and Chamaraja 
canals in Mysore district;

(b) if so, the details thereof?

(c) whetherthe sak) proposal has been 
forwarded to the World Bank for financial 
assistance; and

(d) if so, the details thereof?

(b) the norms/criteria lakldown fortheir 
marketing/distribution?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) The by-products 
produced by Steel Authority of India Limited 
(SAIL) including its subsidiaries and 
Visakhapatnam Steel Project (VSP) of 
Rashtriya Ispat Nigam Limited, together 
with the annual capacities are indnated 
below:-

By-product Annual cepxity (in lakh tonnes)

SAIL including 
subsidiaries

VSP

(i) Crude Benzol products 1.25

(ii) Crude Tar products 5.00 0.58

(iii) Ammonium Sulphate 1.80 0.21

(b) The norms, criteria, and procedure 
for distribution and marketing in respect of

by-products being followed by SAIL, its 
subskliaries and VSP are as below:
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SAIL ktcMktg subskSaries VSP

85-90% of these by-products available 
are sold under long teme contracts, 
under long tenn contracts, undera Committed 
Supply Scheme.

The balance 10 to 15% products (adhoc 
availabUty) are sold to consumers, who have 
registered their demand with SAIL, based on 
their past three year’s off-take from SAIL

30% of the adhoc availabiny is allocated to 
local consuming industry on preferential tmsis.

Whenever adhoc availability is higher than the 
registered demand, surplus quantities are sold 
to interested customers.

Ammonium Sulphate Is distributed 
through dealers, possessing 
registration certificates under FertiEzer 
Control Order.

Crude Tar is sold against open 
tenders. Some quantities are sold to 
sister steel Plants also.

[Translatiorii

Utilisation of Kalislndh and Parvatl 
River Waters

3498. SHRIDAU DAYAL JOSHI: WW 
the Minister of WATER RESOURCES be 
pleased to state:

(a) whether any proposal for the 
utilisation of waters of Kaiisindh and Pareati 
rivers flowing from Madhya Pradesh has

been foreraided to the Union Government;

(b) if so. the details thereof; and

(c) the action taken thereon?

THE MINISTER OF WATER 
RESOURCES (SHRI ViDYACHARAN 
SHUKLA): (a) to (c). The details of new 
major and medium irrigatton 'projects of 
Kaiisindh and Pan/ati river basins received 
at the Centre fortechno-economic appraisal 
is attached.
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PolhiUon Causad by Rouifcsla SIm I 
Plant

3499. SHRIGURUDASKAMAT:WiH 
the Minister of STEEL be pieased to state:

(a) whether the Rourkela Steel Plant 
has received notices of closure for causing 
pollution;

(b) if so, the details thereof; and

(0) the steps taken by the Government 
to control its pollution?

THE H4INISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b): A show cause 
notice dated July 3, 1991, indicating the 
violation of thefollowing conditions of consent 
in respect of its Sintering Plant, was received 
by Rourkela Steel Plant of SAIL from the 
Orissa Pollution Control Board:

i. Commissioning of 2nd 
electrostatic Precipitator (ESP) 
before 31.3.1991;

II. Installation and operationalisation
of required De-dusting System In 
Limestone and Coal Crushing Unit 
before 31.3.1991; and

ill. Operationalisation of cyclones of
the underground Bunkers before 
31.3.1991.

(c) While several measures for air and 
water pollution control are afoot, specifically 
following steps have been taken by SAIL to 
control pollution from Sintering Plant of 
Rourkela Steel Plant:

I. The commissioning of 2nd ESP, 
which was delayed owning to non­
availability of raw materials, is 
likely to be completed by March,
1992, and

H. De-dusting System In Limestone 
and Coal Crushing Unit and 
Cyclones of the underground 
Bunkers have since been made 
operational by SAIL.

lTranslattori[

Funds for Plantation of Fruit Bearing 
Tree

3500. SHRI LALIT ORAON: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the funds allocated by the Union 
Govemment for plantation of fmit bearing 
trees in mral areas of the country during 
1966-89,1989-90 and 1990-91, State-wise; 
and

(b) the total area covered in each State 
during the above period?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN): (a) (I) 
During 1968-69 a schema on Package 
Programme on Pineapple and Banana was 
implemented underwhtohfollowing amounts 
were allocated. The scheme was 
discontinued after 1988-89.

StateAJTs Amount aKocated

Arunachal Pradesh 3.931 lakh
(Pineapple)

Goa (Banana) 1.649 lakh

Andaman & Nicobar 2J900 lakh
Islands (Pineapple)

Total 8.480 lakh

(ii) The Govemment of India have
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implemented two schemes during 1990-91 Area ki hectare
whichindudeplantattonoffruittrees. These ---------------------------------------------------------------
are estabtishnwnt of nutritional gardens in Andaman & Nicobar Island 40
rural areas and Central Sector Scheme on (Pineapple)
integrated development of tropical and arid
zonefnjits.Thefundsallocatedunderthese (ii) Area coverage under Integrated
schenras is given in statements I and II. development of tropical and arid zone fruits

(b) (I) The total area covered under in each Stale Union Territory is given in
Pineapple and Banana In each State/Union Statement III. Regarding nutritional garden
Territory is as under- scheme, it is not possible to furnish area
—  f^slnlm tare  plantations were near/
---------------------------------------------------------------  around. dtgw l̂lAube well/dwelling unrts.
Arunachal Pradesh (Pineapple 32 Moreover.differentWndsoffruitplantswere
Goa (Banana) 100 proposed at varying planting distances.

STATEMENT I

Fund allocated under the Scheme “Estat)llshment of NulrUonal Garden in Rural Areas'
during 1990-91

(Rs. In lakh)

S.No. State Funds Allocated

1. Andhra Pradesh 6.43

2. Bihar 10.81

3. Haryana 0.80

4. Himachal Pradesh 0.62

5. Jammu & Kashmir 1.12

6. Karnataka 3.18

7. Madhya Pradesh 4.50

8. Maharashtra 4.75

9. Manipur 1.25

10. Orissa 2.87

11. Punjab 0.50

12. Rajasthan 2.38
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S.No. State Funds Allocated

13. Tamil Nadu 7.00

14. Uttar Pradesh 17.37

STATEMENT II

Funds allocated for scheme on Integrated Development of Tropical and Arid Zone 
Fruits during 199(h91

S.No. State . Funds allocated

(Rs. in lakh)

1. Andhra Pradesh 5.05

2. Bihar 5..05

3. Goa 0.59

4. Gujarat 4.02

5. Haryana 2.22

6. Karnataka 4.02

7. Kerala 0.59

8. Madhya Pradesh 4.02

9. Maharashtra 4.02

10. Orissa 2.22

11. Tamil Nadu 4.02

12. Uttar Pradesh 5.05

13. West Bengal 1.99

14. Arunachal Pradesh 1.02

15. Assam 1.02

16. Meghalaya 1.02
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S.NO. State Funds allocated

17. Manipur 1.02

18. Mizoiam 1.02

19. Nagaland 1.02

20. Punjab 1.63

21. SMcim 1.02

22. Tripura 2.05
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PipalimforSupplyofGastoAhmedabad
Surat and Walla eltlas In Guaiat

3501. SHRIHARIN PATHAK; Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:

(a) whethisr there is any proposal to 
provide pipeline for supply of gas to 
Ahmedabad, Surat and Walia cities in 
Gujarat; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN W E  
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR) (a) and (b): 
Supply of gas to consumers in Surat through 
the Gujarat Gas Company commenced in 
September, 1991. In view of present 
availabiiity of gas, it has not been possible to 
allocate any gas for supply in Ahmedabad 
and Walia.

Chambal CAD Project Phase-H

(b) and (c). Do not arise.

(d) The proposal for Chambal 
Command Area DevetopmentPn^ Phase 
II submitted by the State Government of 
Rajasthan was examined by the Ministry of 
Water Resources. The State Govemment 
has been advised to send a revised Project 
Report for dearance from Central Water 
Commission and for obtaining btvestment 
clearance from the Planning Commission. 
The Govemment of Rajasthan ate in the 
processor finalisingtherevisedpipject report.

Supply of Coal to Thermal Power 
Stations In Maharashtra

3503. DR. VASANT NiWRUTTI 
PAWAR: Will the Minister of COAL be 
pleased to state:

(a) the requirement of coal for the 
Themial Power Stations in Maharashtra;

(b) whether the Union Govemment 
propose to draw up any action plan for the 
supply of coal In time to Thermal Power 
Stations, and

3502. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of WATER 
RESOURCES be pleased to state:

(a) whether detailed scnjtiny of the 
Chambal Command Area Development 
Project Phase-ll has since been completed;

(b) if so, whetherthe project has been 
referred to the Wortd Bank for financial 
assistance;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) No. Sir.

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) According to 
generation taigetsagieedtobetween Central 
Electricity Authority(CEA)and Maharashtra 
State Electricity Board (MSEB), the 
requirement of coal by MSEB thermal power 
stations for the year 1991-92 works out to 
20.162 million tonnes.

(b) and (c): Coal supplies to Power 
Statnns are regularly monitored. Efforts are 
being made tostep up despatches of coalto 
thermal power statnns by increasing rail 
loading and ensuring maximum supply 
through other means like MGR, road, 
conveyor belt etc.
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National Saminar on Sustainable 
Agricultural Development

3504. PR. RAVI MALLU: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) whether a National Seminar on 
Sustainable Agricultural Development was 
held at Pondicherry on September 12/13, 
1991; and

(b) if so, the main recommendations 
made at the Seminar and the follow-up 
action taken/proposed to be taken to 
implement these recommendations?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR) (a) and (b): 
While HPC have already been provided land 
by Paradip Port Trust for the project, the 
formal handing over of land to Indian OH 
Corporation is yet to take place. No other 
infrastnjcture has been provkJed.

Oil Refineries

3506. SHRI MORESHWAR SAVE: Will 
theMinisterof PETROLEUM ANDNATURAL 
GAS be pleased to state;

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN)(a)and
(b). Yes, Sir. A National Seminar on 
Sustainable Agricultural Development was 
organised by the Voluntary Health 
Associatnn of India on 12-13 Septeniwr,
1991 at Pondicherry. The Seminar 
recomeneded that in view of the health 
hazards involved in use of agro-chemicals, 
efforts may be set in (notion for critical 
evaluation of the traditkinal methods of 
agriculture and introduction of newer 
technok)gies and methods such as Integrated 
Pest Management, use of plant-based 
products, biologcai control to gradually 
replace the highly hazardous agrichemcals.

OH Tankage Facility in Orissa

3505. SHRI ARJUNCHARAN SETHI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) whether the Paradip Port Trust 
have provkled necessary infrastructure and 
land to the Indian Oil Corporation and HPCL 
for tankage of oil fadlity in Orissa; and

(b) if so, the details thereof?

(a) the number of oil refineries 
sancttoned recently;

(b) the details of the demand likely to be 
met by these refineries; and

(c) the time by whtoh these refineries 
are Ikely to be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR) (a) to (c): 
Government have approved setting up of a
0.5Miilion tonnes per annumcrude distillation 
unit at Narimanam, Tamilnadu and a 3 
Millton tonnes per annum Oil (tefinery at 
Mangalore, Kamataka. These projects are 
scheduled to be completed during 1993-94 
and 1995-96 respectively.

Fisheries Unhrerslty in Kerala

3507. SHRI RAMESHCHENNITHALA: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether there is any proposal to 
open a Fisheries University in Kerala during 
the Eighth Plan; and
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(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFAGRICULTURE.(SHRIK.C. 
LENKA) (a) No Sir.

(b) Does not arise.

Bilateral Relationship with United 
Kingdom

3508. SHRIGOPiNATHGAJAPATHI: 
Wilithe Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) whether the Government have 
talten any steps to strengthen further the 
bilateral relationship with the United 
Kingdom;

(b) if so. the details thereof; and

(c) the programme of action drawn up 
by both the countries in this regard?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANKi):
(a) Yes Sir.

and the Minister of State visited London in 
November. 1991. The British Foreign 
Secretary Mr. Douglas Hurd and l*rince 
Charles are schecftiled to visit India in the 
third week of January. 1992 and February,
1992 respectively.

The new Iberaleconomic policies of the 
Govemmecrt of India have been viridely 
publicised in UK and the British industry has 
been invited to invest more in India.

AgricuHutal Production In Eastern 
States

3509. SHRIGOPINATH;GAJAPATHI: 
Will the Minister of AGRICULTURE be 
pleased to state;

(a) the schemes introduced by the 
Government to increase agricultural 
production in the Eastem States particularly 
in Orissa; and

(b) the Central assistance given to 
Orissa under these schemes during the last 
three years?

(b) and (c) Regular and frequent 
exchange of high-level visits between the 
two countries have resulted in better mutual 
understanding which in turn has had a 
beneficial impact on Indo-UK cooperation in 
various fields.

Prime Minister had a meeting with UK 
Prime Minister John Major in Harare In Oct' 
91; Extemal Affairs Minister met his UK 
countetpartinNewYotkinSeptember, 1991;

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN)(a)and
(b). A statement showing the Central/ 
Centrally Sponsored Scheme being 
implemented in the Eastern States 
particularly in Orissa which directly help to 
increase the production of agricultural crops 
andtheCentralassistanceprovidedtoOrissa 
State under these schemes during the last 
three years is enclosed.



183 Written Answers DECEMBER 12,1991 Answers 134

I

OJ

0> T -

8
lA d

in
10

s

§
CO

o
o
CO

O)

$

1̂
CO
00<0
CO

CD

CO
CM

«•- CM CO in CO



185 WrittenAnswers AGRAHAYANA21,1913(SAK4) Written Ansmrs 186

(O
at

I
Q .
£

s  
s

O  lA
CO O

8

S

I 1

o>
CO

f
a.
C

O

csi



187 Written Answers DECEMBER 12,1991 Written Answers 188

(b) if not, the reasons therefor?Allotment In Petrol/Diesel Retail 
Outlets to Bihar

3510. SHRI GEORGE FERNANDES; 
Will the Minister of PETROLEUM AND 
NATURAL GAS t>e pleased to state:

(a) the total number of petrol/diesel 
retail outlets allotted to Bihar during the last 
two years;

(b) whether some of them have been 
allotted to Muzalfarpur; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR) (a) 25.

(b) Yes, Sir.

(c) One each at Benibad and Narsanda.

Fixing of Meters on Gas Cylinders

3511. SHRI GEORGE FERNANDES: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) whetherthere is any proposal under 
considerationof the Govemmenttofix meters 
on gas cylinders for showing the quantity of 
gas; and

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE THE MINISTER 
OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI S. KRISHAN KUMAR) (a) 
No. Sir.

(b) No such gadget is reported to be 
made available by the oil companies.

Export of Aluminium

3513. SHRI S.B. SIDNAL: Will the 
Minister of MINES be pleased to state:

(a) the quantity of aluminium exported 
during 1988-89,1989-90 and 1990-91;

(b) the anmunt of foreign exchange 
earned from its exports;

(c) the bauxite deposits in the country 
as on October 30,1991; and

(d) the details of the lead and zinc 
reserves traced sof ar, alongwith the quantity 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV) (a) and (b). The quantity of 
aluminium metal exported together with 
foreign exchange earned therefrom 
(equivalent in Indian mpees) during 1988- 
89,1989-90 and 1990-91 is given below:-

Year Aluminium exported

Quantity 
(In Tonnes)

Value 
(Rs. in Crores)

1988-89 15,096 47.94

1989-90 27,671 81.76

1990-91 30,487 96.45



189 wmenAnsvrns AGRAHAYANA21.1913(SMK») Written Answers 190

(c) Asperthe National Minaral Inventory 
the recoverable reserves of bauxHe deposits 
in the country are 2,333 niiliion tonnes.

(d) According to the National Mineral 
Inventory, the recoverat>le reserves of lead- 
zinc ore in the country are placed at 160.5 
miiiiontonnes comprising 2.33 miltion tonnes 
of lead metal and 7.49 million tonnes of zinc 
metal.

LPG import Terminals

3514. SHRI S.B. SIDNAU Wili the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:

(a) whether the Government have 
decided to set up two LPG import terminals 
at Kandia in Gujarat and Mangalore in 
Karnataka to meet the growing requirement 
of imports;

(b) if so, the expected cost of the project;
and

(c) the ports equipped at present to 
handle LPG imports and their capacity, port- 
wise?

THE MINISTER OR. STATE IN THE

MINISTRY OF PETROLEUM AND 
NATURALGASANDTHETHEMINISTER 
OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI S. KRISHAN KUMAR)
(a) and (b). Yes, Sir. The present estimated 
cost Is around Rs. 240 crores for both.

(C) TMT per annum

Vizag 250

Bonf)bay 200

On^SoIng Irrigation Projects In 
Karnataka

3515. SHRI S.B. SIDNAL; Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) the details of the on-going imgation 
projects in Kamataica; and

(b) the time by which those are likely 
to be completed?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYYACHARAN 
SHUKLA): (a) and (b). A statement giving 
details of on going,major and medium 
inigatton projects of Karnataka is enclosed.
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3516. SHRI S.B. SIDNAL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS l)e pleased to state the details of 
consumption of major petroleum products 
like HSD (High Speed Diesel), ATF (Aviation 
Turbine Fuel), Kerosene, LPG (Liquified

Petroleum Gas)and MS (Motor Splrlt)durlng 
1988-89 and 1989-90.

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE THE MINISTER 
OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI S. KRISHAN KUMAR):

(Figs. m TMT)

Products 1988-89 1989-90

LPG 1962 2268

MS 3052 3491

ATF 1713 1775

SKO 7731 8239

HSD 18795 20706

Implementation of Kandla-Bhatlnda 
Product Pipeline Project

3517. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of PETROLEUM 
AND NATURAL GAS t>e pleased to state:

(a) whether the government have 
decided to implement the Kandla-Bhatinda 
Product Rpeline project;

(b) Ifso.whethertheGovemmenthave 
revised the cost of the project since it has 
been delayed inordinately;

(c) If so, the revised cost thereof;

(d) the stage at which the construction 
of the project stands; and

(e) the steps taken to expedite the 
Impiementatlon of the project?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR) (a) Yes. Sir.

(b) No. Sir.

(c) Does not arise.

(d) and (e) Basic design and engineering 
has been comjileted. Consultants have been 
appointed. A^uisition of land for Right of 
Way is in progress. Orders have been placed 
for supply of indigenous line pipes.

Request for AUocation of Natuml Gas

3518. KUMARIDIPIKACHtKHLIA:WHi 
the Ministerof PETROLEUM ANDNATURAL 
GAS be pleased to state:
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(a) wrhetherthe Government of Gujarat 
has requested for the allocation of at least 8 
million cubic metere Natural Gas for the 
requirement of Industries and generation 
Power

(b) if so, the action talcen by the Union 
Government thereon;

(c) whetherlhere is any proposal under 
the consideraiion to reduce the price of 
natural gas;

(d) if so, the details thereof; and
(e) if not, the reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR) (a) and (b): 
Various requests have been received from 
timetotimefromthe Govemmente of Gujarat 
forallocalion of additionalquantity of Natural 
Gas. The entire gas being produced in 
Gujarat, along with substantial quantities of 
Offshore gas, have already been committed 
to various consumers in Gujarat. Further 
allocation would depend on various factors 
including production and availability of gas.

(c) No, Sir.
(d) Does not arise.
(e) Increasing exploration and 

production costs dofor not justifyadecrease 
In prices.

issue of Passports

3519. SHRI SHRAVAN KUMAR 
PATEL:

SHRI V.S. VIJAYA- 
RAGHAVAN: 

SHRIMATI CHANDRA 
PRABHA URS:

SHRI RAMESH
CHENNITHALA:

SHRI K. MURALEE DHARAN; 
SHRI PAUK.M. MATHEW:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state;

(a) whether attention oftheGovemment 
has been drawn to the news item captioned 
“Oueuing upforPasspoits* appearing in the 
Tribune dated October 10,1991;

(b) if so, the steps taken by the 
Government to speed up the issue of 
passports by various passport offices 
including that from Chandigarh Offica;

(c) whether the Government propose 
to increase the staff strength of the various 
passport offices in the country; and

(d) If so, the details thereof. Passport 
Office-wise?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI MADHAVSINH SOLANKI):
(a) Yes. Sir.

(b) Passport procedure have been 
simplified with a view to expedite issue of 
passports. Details of steps taken are given 
in the enclosed Statement.

(c) and (d). A proposal to increase the 
staff strength of various Passport Offices is 
under study.

Statement

Detaib steps taken to reduce delays:-

1. Following categories of applicants 
have been exempted from 
requirement of Prior Police and 
CID verification before issue of 
passports to them;

(a) All Government servants and 
Employees of Public Sector 
Undertaking who alongwith 
their applications submit No 
Objection Certlfkate (NOC) 
and Verification Certificate 
Signed by their Head of 
Department on official 
stationery.
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(b) Where an applicant submits 
ills appilcation accompanied 
with a verification certificate 
signed by either;

(i) aDeputySecrstarytothe 
Government of india and 
above';

(ii) a Joint Secretary and 
above to a State 
Government;

(iii) a Sub-Dlvisionai 
Magistrate and above;

(iv) District Superintendent of 
Police and above;

(c) RetiredGazettedGovemment 
Servants.

(d) FormerMembers of the Union 
Parliament (Rajya Sabha and 
Lok Sabha) and State 
Legislatures (Assemblies and 
Councils).

2. In all other cases where Regional 
Passport Officers/Passports 
Officers are othenvlse sati îed with 
genuineness of applicant a 
passport may be issued where 
Police and CiD do not send their 
reports in4weel(safterdespatching 
personal particularsformstothera

3. Children below the age of 15 years 
may be issued passport without 
police verification.

of passports issued and pending is 
done through weeidy progress 
reports in respect of each passport 
office.

6. Withefrectfrom16thAugust,1990, 
fresh passports are being issued 
for a period of ten years at a stretch 
so that a passport holder need not 
visit a passport office for renewal 
after first five years as was the 
case before August, 1990.

7. Withaviewtoincieaseproductivtty 
of Passport Offices, it has been 
decided that a p^^sport writer 
should write 50 passports per day 
aiongwith malting entries in 
passport register. Each official 
detailed In the indexing section 
should screen at least 1-00 
applications per day without 
overtime.

International Declaration on 
the Rights of Minorities

3520. SHRi SYED SHAHABUDDIN: 
WiiltheMinisterofEXTERNALAFFAIRSbe 
pleased to state:

(a) the highlights of the last session of 
the UN Commission on l-iuman rights and 
the Sub-Commission on Minonties;;

(b) the role played by Indian delegates/ 
experts in the two bodies; and

(c) the present status of the Draft 
deciatatlon on the rights of Minorities?

4. Persons holding normal passports 
maybe ̂ uedfiesh passports after
10 years of its validity without prior 
Poiice/CID verification.

5. Furthermore, In order to ensure 
expeditious clearance monitoring

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADIHAVSINHSOLANKi):
(a) Attheiastsessionofthe UN Commission 
on Human Rights and its Sub-Commission 
on Prevention of Discrimination and 
Protection of Minorities a very wide range of 
issues were considered pertaining to
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different aspects of fiuman rights such as 
enforsed or Involuntaty disappearences, 
torture, artMrary detention orimprisonment, 
radal discrimination, religious intolerence, 
right to development, right to self 
determination as weH as the question of 
human rights abuses in a numtrar of 
countries, including those which revealed a 
pattem of gross and persistent violation of 
human rights.

(b) India’s delegation tooic an active 
part in the work ofthese bodies andeffectively 
put forward our position on various Issues.

(c) A working group of the UN 
Commission on Human Rights has been 
preparing the text of ‘Draft Declaration on 
the Rights of Persons betonging to National 
orEthnic, Religious and Linguistic Minorities'. 
It is yet to complete its wortc.

National Research Centre for Mango In 
Andhra Pradesh

3521. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Government propose 
to set up a National Research Centre for 
Mango in Nuzvid area of Krishna district, 
Andhra Pradesh; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI ICC. 
LENKA) (a) No. Sir.

(b) Does not arise.

Oil Palm Cultivation

3522. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of

AGRICULTURE be pleased to state:

(a) whether Oil Palm plantation is being 
taken up on priority basis;

(b) if so, the details of the schemes 
drawn up for the purpose;

(c) the increase in production of palm 
oil as a result thereof during the last one 
year;

(d) ■ whether the marketing and 
processing networkforpalmoil is adequate; 
and

(e) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN) (a) 
Yes, Sir.

(b) The schemes taken up by the 
Government of India for Oil Palm 
development are:-

L Oil Palm India Ud. (OPIL) was 
established in 1977 as a joint 
venture between Government of 
Kerala (51%) and Govemment of 
India (49%) to develop oil palm 
cultivation and processing in 
Kerala. Under this project, about 
3300 ha. has been brought under 
cultivation of Oil Palm in the State.

The Department of Bto-Technok>gy 
of the Government of India has 
launched Oil Palm Demonstration 
Project (ODP) In the States of 
Andhra Pradesh, Kamataka and 
Maharashtra jointly with the 
concerned State Governments. A 
total area of at>out 3100 ha. has



been brought under the cuttivatjon 
of oil palm in these States under 
thisProiecL
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[T r a n ^ l^

Backlog of Rm m w m I Potto

BL Schemes for the development of 
nurseries, seed gardens, 
demonstration plants and area 
expansion have been drawn upfor 
States with potential for red oN 
palm development by the 
Department of Agriculture & 
Cooperation.

(c) The production of palm oil by OPIL 
has gone up to 2464 metric tonnes in 1990- 
91. from the level of 2108 metric tonnes 
during 1939-90.

(d)and(e). OPIL has Its own processing 
and marketing anBngements for the palm oil 
produced in the OPIL estates. The 
processing capacity is under augmentation.

3523. SHRI KRISHAN DUTT 
SULTANPURI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) the backlog of posts reserved for 
Scheduled Castes and Scheduled Tribes in 
his Ministiy as on November 1,1991;

(b) the number of such posts filled up 
durnig the last three months, category-wise; 
and

(c) the steps taken/proposed to be 
taken to dear the backk)g?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMAOHAVSINHSOLANKI):
(a) The backtog (in different categories of 
posts) of posts reserved for Scheduled 
Castes and Scheduled Tribes as on 
November 1,1991 is as follows:

SC ST TOTAL

Group D posts Nl 2 2

Group CPposts 19 
(LDCs, UDCs, Gr. Ill Stones)

17 36

Group B posts 19 
(Assistant, Cypher Assistants,
Gr. II PAs, PSs)

35 54

Group A posts Nl Nl Nl

(b) The number of such posts filled up during last three months category-wise, is as
follows: •

SC ST TOTAL
•

Group D posts 5 3 8

Group C posts 4 
(LDCs. UDCs. Gr. Ill Stenos)

2 6
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SC ST TOTAL

Groups posts 
(Assistants, Cypher Assist 
ants,Gr.llPAs,PSs)

4 1 5

Group A posts Nl Nl Nl

(c) Recruitment to all the categories 
(except Group D and Cypher Assistant) is 
through open competitive examinations 
conducted by Staff Selection Commission/ 
Union Put>Kc Service Commission. The 
unfilled 5C\ST vacancies of previous years 
have been included in the indents placed 
with Staff Selection Commissionforaliotment 
of candidates from theexaminatlons held/to 
be held during the current year. The Ministry 
is also participating in the Special 
Recruitment Drive, bebig undertaken to fill 
up the backlog.

As regards Group 0, appitoations have 
already been invited from Scheduled Tribe 
candMateswlthaviewtofiltupthevacancies.

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR) Alk)catk>n of 
new LfX3 agencies are done on the basis of 
approved Marketing f*lans from time to time. 
No new Marketing Plan has been separately 
finalised for the year 1991 -92.

ITranslaOorii

External Assistance for Irrigation 
Projects

3525. SHRI RAM TAHAL 
CHOUDHARY: Will the Minister of WATER 
RESOURCES be pleased to state;

As for Cypher Assistants, the 
recruitment is through a Limited 
Departmental Examination. SC/ST 
candkJates are encouraged to participate 
and given the benefit of reservatnn as well 
as reiaxatkin of standards so that no backlog 
of reserved vacancies shoukl remain.

[EngBsh]

Allotment of LPG agencies in Andhra

3524. SHRI K.P. REDDAIAH YADAV: 
Witt the Minister of PETROLEUM AND 
IMTURAL GAS be pleased to state the 
details of the new LPG agencies proposed 
to be altotted during 1991-92 in Andhra 
Pradesh, district-wise?

(a) whether foreign institutions had 
provkied financial assistance to each State 
for the implementton of inrigation projects 
during the Seventh Five Year Plan; and

(b) whether similar assistance is 
proposed to be provkted to each State 
during the Eighth Five Year Plan?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKU): (a) During the 7th Five-year 
Plan, Irrigation Projects were under 
implementatton with external assistance in 
the States of Andhra Pradesh, Bihar, Gujarat, 
Haryana, Himachal Pradesh, Kerala, 
Karnataka, Madhya Pradesh, Maharashtra. 
Orissa, Punjab, Rajastha, Tamil Nadu, Uttar 
Pradesh and West Bengal
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(b) External assistance to Irrigation 
Projects in the above States is expected to 
continue during tlie 8th Five-year Plane.

Irrigation Projeds and Dams In Bihar

3526. SHRI RAM TAHAL 
CHOUDHARY 

SHRIIJU.ITORAON

■ (d) If so. the details thereof and the 
reasons therefor,

(e) the extent of cost escalation as a 
result of the delay; and

(f) the t ^  by which those are RIcely to 
be completed?

Will the Minister of WATER 
RESOURCES be pleased to state:

J{a) the details of irrigation projects and 
dams in Bihar pending with the Union 
Govemment;

(b) the details of the on-going irrigation 
projects and dams in the State;

(c) whether some of them are running 
behind schedule;

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA); (a) A statement giving details of 
irrigation projects of BihartogethiBr with their 
appraisal status is attached as Statement I.

(b) to (f). A statement giving details of 
appraised ongoing major and medium 
irrigation projects of Bihar and their plan of 
completion is attached as Statement |l.
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Retail Outtets and LPG AgmelM in 
Gujarat

3527. SHRI KASHIRAM RANA: Wni 
the Ministerof PETROLEUM ANONATURAL 
GAS be pleased to state:

(a) the number of applications for 
allotement of new petrol/diesel retail outlets 
and LPG dlstributorsh^ in Gujarat pending 
with the Union Government; and

(b) thestepstakenbytheGovemment 
to exp^ite clearance of those applications?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR); (a) and (b). A 
large number of applications ate received 
regularly by Government. No separate 
records of such applications are maintained. 
Efforts are constantly on to provide new 
petrol/diesel retail outlets and LPG 
distributoriships wherever required subject 
to product availability under various 
Marketing Plans.

Cultivation of Menfha

3528. SHRICHINkMYANANDSWAMI; 
Will the Minister of AGRIGUtTURE be 
pleased to state;

(a) whether the Govemment propose 
to introduce any scheme to encourage the 
cultivation of Mentha; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN); (a) 
and (b). Govemment have no proposal at 
present. However, programmes for the 
development of improved varieties with more 
oil content, improved agronomic practk»s, 
control of insects, pests and diseases etc.

have been taken up by Indian Council of 
Agricultural Research and Council of 
Scientific Industrial Research to encourage 
the cultivathM) of Itentha.

lEngBstH

Exdiange of Enclaves Batwrnn India 
and Bangaiadeli

3529. SHRISANATKUkMRkMNDAL; 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to state;

(a) the numberof enclaves which India 
has in Bangladesh and their area;

(b) similar details of such enclaves 
which Bangladesh has in India;

(c) whetherthere is any proposal under 
consktoratk>n of both the Govemment to 
exchange these enclaves; and

(d) if so. the details thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANKI);
(a) and (b). There are 130 Indian enclaves 
measuring approximately32.75 sq. miles in 
Bangladesh and 95 Bangladesh enclaves 
measuring approximately 19.20 sq. miles in 
India.

(c) and (d). According to the Land 
Boundary Agreemerit of May, 1974 signed 
between the Prime'Ministers of India and 
Bangladesh the Indian and Bangladesh 
enclaves are to be exchanged.

Extaniai Aftairs Iffinister's VisK to 
Moscow

3530. SHRI SANAT KUMAR
MANDAL;

SHRI RABI RAY;
SHRI HARIBHAIM. PATEL; 
SHRI SIMON MARANDI; 
SHRI a  SURENDER REDDY;

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state;
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(a) theoutcomeofthe talks held by him 
on various bilateral matters, Including trade 
and defence, wtth the Soviet and Russian 
leaders during his recent vistt to Moscow;

(b) whether the issue of Kashmir also 
figured in the taks;

(c) if so, the details and the outcome 
thereof;

(d) whether the Russian President 
proposed the idea of direct diplomatic ties 
with India during the talks; and

(e) ifso.thereactk>nofthe6ovemment 
thereto?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANK0;
(a) I was assured by Preskient Gorbactiev 

and other senior Soviet leaders that the 
USSR stands all Its commitments of 
India. This was confirmed by President 

Yeltsin of the Russian Federatton.

It has been agreed that a high level 
multi-disciplinary group from India coukl 
visit Moscow in December to meet their 
counterparts both from the USSR and the 
Russian r=ederatk>n wtthaviewtodiscussing 
and resolving difficulties that have arisen in 
dRferent sectors of cooperation.

(b) No, Sir.

(c) Does no arise.

(d) and (e). Yes. Sir. Some tentative 
suggestronshavebeennadeinthiBdiraction. 
No dk»sh>ns have been finalised In this 
regard.
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LPQ Agencies at Sasaram and 
Bhabhua in Bilwr

3531. SHRi Cm EDI PASWAN: Will 
the Mbiisterof PETROLEUM ANDNATURAL 
GAS be pleased to state:

(a) whetherthegas agencies alk)ttedin 
Sasaram and Bhabhua in Bihar are In 
accordance with the set norm of setting up 
of one agency for every 20,000 people;

(b) if not, the reasons therefor; and

(c) the steps taken so farfor setting up 
of one gas agency forevery 20,000 people?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(Shffil S. KRISHAN KUMAR): (a) to (c) As 
per present policy, LPG distritujtorships are 
opened in a phased manner, depending 
upon the economic viability and product 
availablltty, in towns having a.populatk>n of
20,000 and above (as per 1981 census). 
Accordingly,anLPGdistributorship has been 
opened at Sasaram.

[EngSsHi

MutH Disciplinary imfian Team to

3532. SHRI RABI RAY 
DR. C. SILVERA 
SmiPiUSTIRKEY

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether a MuM Disdpllnary Indian 
Team Is scheduled to visit Moscow in the 
near future;
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(b) ITso,whatwouldbethecomposllion 
oithateam;

(c) the bUaieral matters to be taken up 
for the discussion during the visit;

(d) whether any Trade Pact is being 
finalised with USSR; and

(e) I  so. the d ^ l s  thereof?

THE MINISTER OF EXTERNAL 
AfTAnS(SHRIMAOHAVSINHSOUVNKI):
(a) Yes. Sir.

(b)to(e). Discussions are expected to 
take place in respect of problems that have 
teoently cropped up in Indo-Soviet relattons 
due to the ongoing political and economic 
restructuring in the Soviet Union. These 
woukl include trade, economk; d^nce and 
financial matters. The composition of the 
delegation woukl be determined once the 
agenda has been finalised.

Co.ntracte for Modernisation of 
Rourketa Steel Plant

3533. SKffilRABIRAYrWillthe Minister 
of STEEL be pleased to state;

(a) whethercontractsformodemlsatton 
of the Rourkela Steel Plant are ikely to be 
awarded in the near future; and

(b) if so the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b); Contracts for 9 
indigenous packages of Phase I and II 
indigenous packages of Phase II at Rourkela 
Steel Plant Modemlsatton Project already 
Stand finalised. Remaining 4 indigenous 
packages and 5 glotial packages are 
expected to be finalised by January 1992. 
Currently, price bkls received for 5 global

packages are under evaluation and 
negotiatkNis in SAB.

ITiansbtMi

LPG Aggendes In Uttar Pradesh

3534. SHRIBALRAJPASSI
DR. LAL BAHADUR RAWAL

WWthe Minister of PETROLEUM ATO} 
NATURAL GAS be pleased to state;

(a> the number of LI>G agienoes of the 
hfindustan PMroleum and Bharat Petroleum 
in Uttar Pradesh;

<b) the locattonsthereofakmgwtth their 
capacities?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) and (b). 
AsonOctoberl, 1991.Hindustan Petroleum 
Corporation and Bharat Petroleum 
Corporatton were reportedly having 44 and 
93 LPG agencies respectivety at different 
tocations in Uttar f*radesh.

[EngBsfi

Invotvamenl of Multi Naltonal 
Coiporetlon In Coal Sector

3535. SHRI M.V.V.S. MURTHY: Win 
the Minister at COAL be pleased to state:

(a) whetherthereisanyproposalunder 
conskieration of the Union Government to 
involve MuttI Natkmal Companies in Coal 
sector; and

(b) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMMAGOUDA); (a) and (b). No Sir.
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there is no pending proposal as of now 
under considefation of the Ministfy of Coal 
from any MulU National Company seeking 
involvement In coal sector.

Betal Research Centre in Orissa

3536. DR. KART1KESWAR PATRA: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whetherthe Government are aware 
of the losses suffered by betal leaf growers 
in North Baiasore area are due to non 
identification of diseases in betal cultivation 
and adoption of primitive methods of 
cultivation;

(b) ff so, -whether the government 
proposeto establish aBetal Research Centre 
at Bhograi area of North Baiasore Orissa; 
and

(c) If not. the reasons therefor?

MINISTER OF STATE IN THE 
MINISTRYOF AGRICULTURE (SHRI K.C. 
LENKA):(a)Sir,thediseasethat caused the 
loss has been identWed as Anthragnose. 
This disease can be controlled by using 
fungicides.

(b) ^  (c): The Indian Council of 
Agricultural Research (ICAR) is already 
operating an All Incfia Coordinated Research 
F̂ roject on Betalvine. tt has a Centre at the 
Orissa University of Agriculture and 
Technology which covers North Baiasore 
area.

Plam for Stopping Flaring of Gas

3537. SHRI NAWAL KiSHORE RAI: 
Will the Minister of PETROLEUM AND 
NATURALGASbe pleased tostate whether 
theGovemment have any plansforstopping 
flaring of gas and using this as domestic fuel 
in to save forests?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE m THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): Yes. Sir. 
Various schemes tor sMing up additional 
compression and transportation capacity 
forgasarebeinglnpiementedinlbeWeslem 
offshore and onshore Gujarat in order to
increase the utilisation of flared gas. 
Allocation of gas have been nnadefor supply 
as domestic fuel in the following cities

1. Baroda

2.

3.

4. DuUajan

5. Moran

6. Surat

7. Agartala

8. Borrt>ay

ProducUon of Steel by VISL

3538. SHRIC.P.MUDALAGIRIYAPPA: 
Win the Minister of STEEL be pleased to

(a) the Instated production capacity of 
Steel in the Visvesvaraya Iron and Steel 
Limited (VISL), Bhadravati, Kamatalta:

(b) the various types of steel produced 
in VISL;

(c) whether the Union government 
propose to increase the production capacity 
of steel there; and

(d) if so, the detaHs thereof?
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THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a)Thenanreplatecapacltles 
at Visvesvaraya Iron & Steel Company 
LlmHed (VISL) for production of Alloy & 
Special Steels and Mild Steel ate 77,000 
tonnes eind 48,000 tonnes per annum 
respectively.

(b) VISLproducesthefollowingsteels:-

i. High speed steel

ii. Die Steel

ill. Stainless Steel

iv. Tool Steel

V. Ball Bearing Steel

vi. Free cutting Steel

vii. Spring Steel

viii. Alloy and Carbon Construction 
Steel

ix Other Alloy Steels; and

X. Mild Steel.

(c) and (d). While there is no proposal 
under consideration of the Government for 
increasing the installed steelcapadties, SAIL

*has planned to achieve 100% alloy and 
special Steel making capacity utilisation by 
1994-95 and 75% milk steel capacity 
utilisation by 1993-94, through instaliatun of 
a blast furnace and balancing and steel 
making facilities.

Production and Demand of Steel

3539. SHRI C.P. MUDALA- 
GIRIYAPPA 

SHRI K.H. MUNIYAPPA

WiU the Minister of STEEL be pleased 
to state;

(a) the total demand of steel in the

country during 1991, tin date;
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(b) the production of steel during the 
above period; and

(c) the steps taken bytheGovemment 
to bridge the gap between the demand and 
productton?

The MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). The Infomiatton 
for1990-91 in respect of finished steel is as 
folkwvs:

Assessed demand : 15.5 millkxi tonnes

Production 13.4millk>ntonnes

(c) Domestic availability is 
supplemented with imports, to the extent 
possible within the overall constraints of 
availability of foreign exchange.

New Varieties of Wheat

3540. SHRI C.P. MUDALA- 
GIRIYAPPA 

SHRI K.H. MUNIYAPPA

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the Indian Council of 
Agricultural Researcii (ICAR) has recently 
released new varieties of Wheat for 
cultivation in the country;

(b) if so, the details thereof; and

(c) the expected yield of each of these 
varieties per acre?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, Sir.

(b) and (c). The details of the wheat 
varieties released during 1991 atongwith 
expected yield per acre are given in the 
enclosed Statement.



245 Written Answors AGRAHAYANA21,1913(&4/C4) Written Answers 246

Si

e

g 
-̂I

I

•®i  
1 1

fo

1
^•g

1 ^
u>

I I

j

1

f

1
CM-

1

1

CO

<0 -o

tl w £

f t

l l
II
2 -s. I e § « J= 2 
i £

I
CO
0
1

|}i
ill

S ££

«
I
"c
s,
T3c
(0
;e
•E
Z

00

S

I I

o s 
| . f  
■o ^

in

I

6
■?

| f
if



247 Written Answots DECEMBER 1991 Written Answers 248

3541.SHRIC.P.MUDALAGIRIYAPPA: 
WiU the Minister of AGRICULTURE l »

(a) the per hectare yield of Sugarcane 
In Uttar Pradesh, Bttiar, Karnataka, Taml 
Madii atd Andhra Piadesh;

(b) whethertheSugaicaneyieldisvery 
low in BBiar and Uttar l r̂adesh; and

(c) if so, the efforts made by the 
Government to increase the yield In U.P. 
and Bihar?

measures, participation of sugarcane 
factories in developmenlal activities eta 
and effective pitoe and maifcet support

IMiwanda Basin Flood Control Plan

3542.; SHRISYEOSHAHABUDDIN: 
Wa the Minister of WATER RESOURCES 
t)e pleased to State:

(a) ttieprasentstatusofthe Idahananda 
Basin Flood Control Plan and 1t» sctwmes 
formulalBd under the plan;

(b) the area and population of the 
Mahananda Basin;

THE MIMISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN); (a) 
and(b). The yieWperhectare of Sugarcane 
intherequiredState during 1990-91 was as 
undw:

State PerHectamyieU
fmkgs)

Uttar Piadesh 55795

Btiar 52490

Karnataka 75713

Tamil Nadu 102972

Andhra Pradesh 69870

TYie yield of sugarcane is low in Bihar 
and Uttar Pradesh as compared to some 
Stirtes.

(c)lnordBrtoadilevehigherproiductivity 
of sugarcane in major growing States 
including Uttar Pradesh and Bihar, the 
strategy indudesproductionanddlstribution 
of quality seeds, increasing irrigation 
facWties. judcious use of feitlizer, better 
management of rations, plant protectior.

(c) the number and the total length of 
its tributaries; and

(d) thestaieallocationslortheexecutlon 
of the Plan during 1991-92, Scheme-wise?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUIOA); (a) An amount of Rs. 17.73 
CRHBshaslnen spent forflood management 
schemes in Bihar. The estimated cost of the 
worits under the Plan is Rs. 225crores.

(b) Tlie. area and population of the 
Mahananda Basin in about 17,440 Square 
Kilometeis and 1,17,00,000 respectively.

(c) It has 15 major tributries with total 
lengA of about 1185 kilomelers.

(d) No aHpcations have been made for 
major schemes for the year 1991-92.

Scraiping of Antl-hidia Amendments in 
the U,S. Congress

3543. SHRI GEORGE F E R N A I^S : 
watheMinislerof EXTERNAL AFFAIRSbe 
pleased to state:

(a) whethertheGovemment are aware
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of recent reports regarding a decision in the 
U.S. Congress to scrap all the anti-India 
amendments; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRIMADHAVSINHSOLANKI);
(a) Yes. Sir. The House Senete conference 
Commtttee of the U.S. Congress did not 
accept the extension of the Pressler 
Amendnient to India, and deleted several 
amendments relating to alleged human rights 
violations in India.

(b) Government welcome this 
developmenL

Consequences of UN Sanctions

3544. SHRI GEORGE FERNANDES: 
Will the Ministerof EXTERNAL AFFAIRSbe 
pleased to state;

(a) whethertheGovemmentareofthe 
view that UN should in future consider 
unintended adverse consequences of 
sanctions before imposing them on Iraq;

(b) if so, whether India has conveyed 
these views to UN; and •

(c) if so, the reaction of the other 
member countries thereto?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMAOHAVSINHSOLANKI):
(a) The Government is of the view that in the 
present era of global economic 
interdependence, the Unintended 
consequences of imposing Sanctions on 
othercountrles. should be considered at the 
time of imposing Sanctions against any 
country and that a mechanism should be 
devised for automatic commencement of 
action to compensate these other countries

under Article 50 of the UN Charter, if 
sanctions are imposed.

(b) Yes, Sir. In his address to the 
UNGA, the External Affairs Minister had 
also conveyed this point of view.

(c) Anumberof countries haveasimilar 
point of view The UN Secretary General 
has also refenwl to this issue in his report.

Damage Caused to Premises of Indian 
Mission in Kuwait

3545. SHRI E. AHAMED: Will the 
Ministerof EXTERNAL AFFAIRSbe pleased 
to state:

(a) whetheranydamagecausedtothe 
premises of the Indian Mission in Kuwait 
during the gulf war; and

(b) if so, the details thereof and the' 
steps takenbytheGovemment in the matter?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI MADHAVSINH SOLANKI):
(a) and (b) There was no damage caused to 
the premises of the Indian Chancery or 
Embassy Residence in Kuwait during the 
Gulf war. However, the new Embassy 
building under construction suffered some 
damage to internal and external finishes, 
fittings and fixtures. The Govemment is in 
the process of arranging for the necessary 
repairs, expenditure on which will be 
submitted for compensation by the Unitec 
Nations Compensation Commission.

[Translation]

noricuKure

3546. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether tliere is a great scope to
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increase areas under Roriculture in the 
country;

(b) if so. the steps taken to Increase 
flower cultivation in the country for boosting 
its export;

(c) whether any Central Scheme is 
proposed to be launched to grow flowers; 
and

(d) if so, the steps taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
Yes, Sir.

(b) CentralGovemmenthadconstituted 
an Expert Group on Floriculture 
Devek>pn)ent whose recommendations 
have been incorporated in the proposals for 
floriculture developmenet during the VIII 
Plan.

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) The Government has 
prepared a National Perspective for Water 
Resources Devetopment which envisages 
inter-linkages between the msyor rivers of 
the Peninsular region and between the 
Himalayan rivers separately for transfer of 
water from surplus to water short areas.

(b) The perspective comprised of two 
components, the Himalayan River 
Development and the Peninsular River 
Devek>pment. Studies on 19 water transfer 
links for the former and 17 forthe later are 
involved.

(c) and (d). The National Water 
Devekjpment ̂ n c y  of the Ministry of Water 
Resources has already prepared 
prBfeasUllty leports or links for peninsular 
River development component. These 
reports have been sent to the concerned 
State Governments for comments.

(c)and(d). The Central Government 
proposetolmplementascheme or Integrated 
Devekipmentof Fkiricuitureduringthe Eighth 
Five Year Plan.

Garland Water Grid Scheme

3547. SHRIYASHWANTRAOPATIL: 
Will the Minister of WATER RESOURCES 
be-pleased to state;

(a) whether the Government propose 
to formulate a Garland WaterGrid Scheme;

(b) if so, the details, thereof;

(c) whether any study has been 
co^ucted In this regards;

(d) if so,thedetaysandoutcome thereof;
and

(e) the time by whteh the scheme is 
likely to t>e finalised?

(e) All the studies including fieM survey 
and investigation are proposed to be 
completed by 2000 A.D.

lEngSsm

Foodgtalns Production

3548. SHRIV.S.VUAYARAGHAVAN: 
Will the Minister of AGRICULTgRE be 
pleased to state:

(a) the foodgrains production ki the 
country during 1991-92, grain-wise in each 
State;

(b) the foodgrains stock at present;

(c) whetherthe Government propose 
to export rice. Wheat and Sugar during the 
current year, and

(d) if so, the details thereof?
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THE MINISTER OF STATE M THE 
MINISTRY OF AGRICULTURE (SHRI 
MULU^AIXYRAMACHANDRAN): (a) K 
is too early to indicate grainwlse production 
in each Stale as the final estimates of Ichari 
foodgrains production for 1991-92 have not 
yet become due from the Stales and rat)i 
sowings aie in progress.

(b) The physical stocks of foodgrains 
on Central and State Governments account 
as on 1st November. 1991 was 14.9 mitlion 
tonnes.

(0) Yes, Sir.

(d) As a part of the effort to Increase 
foreign exchange earnings, it has been 
decided to export 8 lakh tonnes of wheat 
during 1991-92 from the stocks of food 
Corporation of India. A ceMng of 7 lakh 
tonnes of non-l>asmati rice has been 
released forexports during 1991-92. Export 
of Basmati rfce Is on OGL It has also been 
deckled to export 5.61 lakh tonnes of sugar 
during 1991-92.

Return of GuH Returnees to their 
Respective Gulf Country

3549. SHRIV.S.VUAYARAGHAVAN 
SHRI P.C. THOMAS 
SHRI K. MURALEEDHARAN

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) the status of the Gulf returnees in 
India who have not yet returned to tl^ir 
respective Gulf country including Kuwait; 
and

•

(b) the steps takent>y the Government 
for their speedy retum to these countries?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANKI):
(a) and (b) Government have taken various

stepstofacflRateandspeed the return of the 
Indbn NatkMials repatrlalad from the Gulf; 
these Include waiver of Immlgratton 
Clearance Requiremerrt. speedier issuance 
of passports and rebitroducMon of Air Indtei 
HightstoKuwaiLWhHe an esthnaled60.000 
out of 150,000 have already gone back to 
Kuwat, at present about 1000 a week are 
gomg DoCK.

lifansiSDonj

Inquiry CommlNee Regaidlng Tunnel 
Accident In Ortsea

3550. SHRIMRUTYUNJAYANAYAK: 
Will the Minister of WATER RESOURCES 
be pleased to state;

(a) whether the Unkm Government 
have set up any Committee to Inquire bito 
the tunnel aocUent in Kalahandi dtetrict of 
Orissa; and

(b) II so, the details thereof?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA); (a) and (b) Yes, Sir. A Committee 
on sirfely of tunnel work of Upper Indravati 
Hydro-Electric Project has been set up on 
3rd of September, 1991 under the 
Chairmanship of iyient>er (Hd). Central 
Water Commission, comprising the 
representatives from Central Water 
Commissnn and Central Electricity Authority 
to asqertain the causes which led to the 
fkxKlIng of the tunnel on 28.7.1991, to 
ascertain theextent and quantum oldamage 
to the machineries and other worits of 
nattonal Projects Conslnjctton Corporatkm 
Ud. andtoexaminetheconstnictionplanning 
with a view to secure safety of the works. 
TTw Committee visited the project sKe from 
14th to 18th November, 1991.

A Joint Team of the Chief Engineers of 
Central Water Commisskm and Central
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Ebctridy Authority has also been constituted 
on 27lh SeplaniMr, 1991 to assMS ths 
extent of damagetothewoiksduetofkMding 
of the tunnel and the cost of restoration 
works thereof. The team visited the pn^ect 
sitefrom18thto20thNovember.1991. The 
removal of debris and restoration worfcs 
have already commenced.

I&VisA]

Allotment of LPG Agendee in Kmala

3551. SHRI P.C. THOMAS: WUI the 
Minister of PETROLEUM AND NATURAL 
GAS t>e pleased to state:

(a) the norms for allotment of LPG 
agency at any station;

(b) whethertheGovemment have any 
plan to alot more LPG agencies in Kerala 
particularly in Kottayam and Emakulam 
districts; and

(c) If so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFEI^^E 
(SHRI S. KRISHAN KUMAR): (a) to (c). As 
per the present policy new LPG agencies 
are opened iaa phased mannerdepem^ 
upon economic viability and product 
availabflity, in places having a population of
20,000 and above (as per 1981 census).

Setting of of Mini Refineiy in Krishna 
Godavari Basin

3552. SHRISOBHANADREESWARA 
RAO VADDE: Will the Minister of 
PETROLEUM AND NATUFtAL GAS be 
pleased to state:

(a) whether the Government propose 
toSBlupan«nirafineryi.a.acnidedirtillation

unit in KrishnaGodavaiibasinforpreoessing 
the crude ol produced in this basin.

(b) if so, the details thereof; and

(c) If not. the reasons therefor?

THE MINISTER OF STATE M THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFB4CE 
(SHRI S. KRISHAN KUMAR): (a) to (c). 
CrudeOBptoductionintheKrishnaGodavarl 
Basin was 0..0123 million tonnes in the year
1990-91 and is expected to be about 0.022 
mlBlon tonnes in the year 1991-92. At these 
levels of production, a crude distillation unit 
in the Krishna-Godavari basin wrould not be 
viable.

Tungabhadra Board

3553. SHFilSOBHANADREESWARA 
RAO VADDE: WM the Minister of WATER 
RESOURCES be pleased to state:

(a) whether the Government ot 
Karnataka has sent by proposal to Unwn 
Government for the abolition of the 
Tungabhadra Board; .

(b) if so, the reaction of the Unton 
Government thereto;

(c) W h e th e rth e G o v e m m e n t o f Andhra 
Pradesh has ot>jected to the saM proposal; 
and

(d) the steps taiwn to ensure the 
distribution of Tungabhadra water between 
Karnataka and Andhra Pradxesh as perttie 
previous agteemerrts?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKU^: (a) Yes. Sir. A proposal for 
aboMkmofTungabhadtaBoandwasiecelved 
fromthe Government of Karnataka In 1985.
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(b) In view of the specific provisions 
oontained in the Awaidof the Krishna Water 
Disputes Tribunal, the proposal has not 
been airraedto.

(c) Yes,Sir.TheOovemnientof Andhra 
Pradesh sent a detaHed note in April. 1989 
conveying their objections to the abolition of 
Tungabhadra Board

(d)UUiisation of «rater during the year is 
revieMfed by the Tungabhacfra Board in its 
meetings and also in the joint meetings of 
the officerB of both the Slates. The officers 
and staff of the Tungabhadra Board also 
conduct occasional checks on the ralea^ 
at the head works and the canals.

[r/ansMofl]

Irrigation Projects in Maharashtra and 
Madhya Pradesh

3554. SHRI VII^SRAO
MAGNATHRAO GUNDEWAR: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) the details of irrigalion pipjects in 
Maharashtra and Madhya l*radesh which 
havebeendearedbythe Union Qovemment 
during the last three years;

(b) the details of the on-going irrigation 
projects in Maharashtra;

(c) since when the construction work 
on these projects is going on; and

•

(d) the time by whtoh these are ikeiy to 
beconpieled?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Only one project namely 
Narmada (India) Sagar Project of lyiadhya 
Pradesh estimaled to cost Rs. 1993.67 
crores and envisaging annual inigatkm of 
169000 hectares of Madhya Pradesh was 
given investment dearanoe.

(b)to(d). A statement giving details of 
on-going major and medium irrigatton 
pnHects in Maharashtra is enctosed.
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Modamisation of ColHariM In 
Maharashtra

3^  SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Win the Minister of COAL be 
pleased to state:

(a) the collieries proposed to be 
modernised in Maharashtra;

(b)thenumberafnewcollieiiesprDposed 
to be opened, location-wise;

(c) the amount earmarked for these 
collieries, oolliery-wise;

(d) whether the coal production is ikely 
to be increased as a result thereof; and

(e) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) The modernisation of 
existing coal mines and new pn^ects is a 
continuous process and is taken up 
progressively consMering the techno­
economics, availability offinancial resources 
etc. The following mines of WCL k)caled in 
Maharashtra were/have been ktentifiedlor 
modemisatton:-

Locatkm/Dfstrict Mne

Nagpur Saonerl 

Saoner II 

SHewara 

Makaidhokra UG

Location/Distria Aine

Umrer

Chandrapur tjakoda

Wlrur

Subal

Chinchon

Ballarpur

SasU

Rajur

DuigapurCC

PadmapurCC

Nndustan Lalpeth

Pandaipauri

Majri

Ghugus

Wani

(b) and (c). Details of new projects 
which have been sancttonedandfonmulated 
alongwitti the amounts proposed/earmarked 
for 8th Plan (1992-93 to 1996-97) are given 
intheAnnexure.

(d) and (e). The present level, of coal 
production in Maharashtra is 16.85 m.t. 
(1990-91). This is expected to increase to 
over23m.t. by 1996.97.
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[EngHsh] facing financial crisis; and

Production and OonMnd of Iron Or*

3556. SHRIGOPI NATH GAJAPATHI; 
WIU the Minister of STEEL tw pleased to 
state:

(a)wtiethertlie Union Govemnienttiave 
made any assessment of the iiiceiy demand 
and production of iron ore in the country upto 
2000 A.D.;

(b) if so, the details thereof;

(c) whether any long term-plan has 
t>een drawn upfor increasing its production; 
and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) to (d). As per the report 
of the Working Groupon Iron&Steel Industry 
for VIII Plan, it is estimated that the 
requirement of Iron Ora by the Integrated 
Steel Plants and the sponge iron industry 
both in public & private sector by 1994-95 
would be of the order of 42 million tonnes. 
However, with the change of 8th Plan period 
(now 1992-93), these estimates of the 
Working Group are being revised.

Recently a Task Ponce on Iron Ore has 
been constituted in the Ministry of Steel. 
Among the terms of reference of the Task 
force are the assessment of the likely demand 
and availability of iron ore upto 2000 A.D. & 
augmenting of production of iron ore.

Mini Steel InduMries

3557. SHRIMATI 
BASAVARAJESWARI; Will the Minister of 
STEEL be pleased to state:

(a) whetherthe mini steel industries are

(b) If so, the reasons therefor and the 
remedial steps taken by the Government in 
this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) It is afact that productton 
In the mini steel industries has been affected 
due to the shortage of imported steel melting 
scrap.

(b) Import of scrapthroughthecanalising 
agency. Metal Scrap Trade Corporatton 
(MSTC), has reduced this year due to non­
availability of adequate free foreign 
exchange. Efforts are being madetoincrease 
imports through MSTC. User industries can 
also import scrap directly through the use of 
Exim Scrips.

Upper Thunga Project

3558. SHRIMATIBASVARAJESWARI: 
WUI the Minister of WATER RESOURCES 
be pleased to state:

(a) whetherany request has been made 
to the Union Govemment forthe inclusion of 
the Upper Thunga project in Karnataka in 
the Eighth Five year Plan;

(b) if so, the details thereof; and

(c)the reaction of the Unton Govemment 
thereto?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (c). Upper Thunga Project 
Report envisaging an annual imgatjpn of 
94698 hectares and estimated to cost Rs. 
271.41 crores was received from the State 
govemment in April. 1991 for techno- 
eoonomlc appraisal. On examination, tt was 
found that there were basic deftelencies 
regarding geo-logtoal investigations for
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tunnel, inlgation planning, soil surveys, 
design flood, envbonmentai details and 
conjunctive use of ground water. The State 
Government lias. tliersfore.been requested 
bi August. 1991 to submit modified project 
report.

RagI Production

35S9. SHRIV. KRISHNA RAO: Wai the 
Minister of AGRICULTURE be pleased to 
state;

(a) the total quantity of ragi produced in 
the country, during 1990-91 State wise;

(b) whether the areas under ragi 
cultivation in Karnataka is decreasing 
annually;

(c) If so, the reasons therefor; and

(d) the steps taken to increase the 
productkm of ragi?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
The total quantity (rf ragi produced in the 
country during 1990-91 was 23.30 lakh 
tonnes. The State-Wise break-up Is bKttcted 
In the enctosed statemenL

(b) No, Sir.
(c) Questton does not arise.

(d)To increase the productton of ragi, a 
Central Sector Scheme on Special 
Foodgrains Production programme (SFPP- 
Ragi) is In operatton in seven important Ragi 
growing States, namely, Andhra Pradesh, 
BiharKamataka, Maharashtra, OrlssaTamil 
Nadu and Uttar Pradesh.

STATEMENT

State-Wise advance Estimate ofPnxkxtion ofRagldurkig 1990-91

S.No. StateAJ.Ts. Production (“000 tonnes)

1. Andhra pradesh 194.5

2. Bttiar 88.2

3. Goa 3.8

4. Gujarat 25.4

5. Himachal Pradesh 4.1

6. Kamatidta 1039.9

7. Kerala 1.5

8. Madhya Pradesh

9. Maharashtra 213.8

10. Orissa 216.5



281 Written Answers AGRAHAYANA 21,1913 {SAKA) Written Answers 282

S.NO. Statenj.T8. Production (WO tonnes)

11. SMdm 6.4

12. Tamil Nadu 321.3

13. Uttar Pradesh 194.2

14. West Bengal 10.9

15. Dadra&NagarHaveH 3.6

16. Pondk:heny 1.2

All India 2330.0

Supply of Agricultural Inputs

^ 0 .  SHRI SYED SHAHABUDDIN: 
Will the Minister ol AGRICULTURE be 
pleased to state:

(a) whether agricultural inputs made 
available to the maiglnal and small fanners 
at subsidised rates such as quality seeds 
and tertilisers do not reach the cultivators in 
time;

(b) whether the Government have 
reviewed the arrangements in consultation 
with the State governments concerned in 
ordertostreamline the system and procedure 
for supply of such inputs to the block level;

(c) whetherthe Government have also 
examined the system of financing the 
purchase of such inputs by the cultivators 
through banks and cooperative; and

(d) if so, the changes proposed to be 
introduced in the system of supply?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANORAN): (a) 
Subsidised quality seeds under various

Central SectorAiSentrallySponsoredon-goIng 
production oriented programme are being 
supplied to farmers well in time. Similarly, 
subsidisedfertilisers are also being provkjed 
to the small and marginal farmers on time.

(b) Yes Sir. Government have been 
reviewing the arrangements in consultation 
with State Govemments by organising 
perodteal Zonal conferences to streamline 
the system and procedure for supply of 
inputs well in time to the farmers.

(c) and (d). Yes Sir. the scales of finance 
forcrops loans fixed for regional rural Banks 
(RRBsyCooperative Banks/Societies etc. 
comprise of two components - cash and 
kind. Component of the crop toan takes into 
account the inputs such as fertilisers. 
pestKkles, seeds etc. required by the 
cultivators, the 'kind'component isdlsbursed 
by FACs themselves, where PACs are 
engaged in stocking and distribution of such 
inputs. In othercases, the inputs are lifted by 
borrowersfromMarketing Societies/Fertiliser 
dealers against authorisattons issued by 
PACs.

Banks have been advised to ensure 
timely and adequate ftowofcreditto farmers
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for agricultural production. Reserve Bankof 
India has issued detailed guidelines to 
commercial banks for simplifying and 
liberalising lending procedures.

A number of steps have been taken 
with a view to increase flow of credit to 
farmers particularly small and marginal 
farmers. The inportant ones are;

1. Disoosal of loan applications upto 
Rs. 25,000/- within fortnight and 
those over Rs. 25,000/- within 8 to 
9 weeks.

9. There shoukl be no compounding 
of interest on current dues in 
agriculture sector.

10. Banks have been advised that for 
both short term and k>ng term k»ns, 
the repayment sechuted should 
conckie with the time when the 
cultivator has sokJ his produce and 
in funds.

Daveiopment of Hindustan Zinc 
Limited

2. Delegation of appropriate 
sanctioning powers to the rural 
Branch Managers so that majority 
of loan appltoations are sanctioned 
at Branch level itself.

3. No collateral security shoukl be 
taken by way of mortgage/charge 
of land or third party guarantee on 
crop loans upto Fte.10,000/- and 
term loans upto Rs. 10,000/-where 
moveable assets are created.

4. No margin is tequiredf oragricultural 
loans upto Rs, 10,000/- for both 
short-term, medium/long term 
loans.

5. The interest on crop toans upto Rs. 
7,500/- is kept low at 11.5% p.a.

6. Temi loans upto Rs. 2 lakhs are 
provided at concessional rate.

7. In the case of crop loans availed of 
by small and marginal fanners, the 
interest debited is not to exceed 
the principal amount.

8. In the case of crop failure, amount 
due should be rescheduled over a 
period of 3 to 5 years and fresh 
loans shoukl be given to farmers.

3562. SHRI M.V.V.S. MURTHY: Ŵill 
the Minister of MINES be pleased to state 
the steps proposed to be taken by the 
Government for the devek>pment of the 
Hindustan Zinc Limited in Visakhapatnam 
during 1992-93?

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): Hindustan zinc Limited 
operates a smelter with an annual capacity 
of22,000tonnesofLeadand30,000tonnes 
of zinc at Visakhapatnam. Plans for 
increasing metal recovery and provide better 
environmental protectkin measures will be 
implemented during 1992-93.

[Tirans/af/on]

Setting up of Bottling Plants

3563. SHRI RAM NARAIN BERWA; 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) the number of LPG bottling plants 
set up in various States during the last three 
years;

(b) the number of such plants set up in 
Rajasthan;

(c) if not, whether there is any proposal
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to set up such plants; and

(d) if so, the number thereof and the 
time by which these are lltely to be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) 26

(b) One

(c)) and (d). Does not arise.

[English]

Kerosene to Slcklm

3564. SHRIMATI D.K. BHANDARI; Will 
theMlnisterofPETROLEUMANDNATURAL 
GAS be pleased to state:

(a) whether the Government have 
received any request from the Government 
of Sikkim for increase in Kerosene quota 
and alkx»tion of kerosene at a uniform rate 
throughout the year; and

(b) if so, the details thereof and the 
action taken by the Union Government 
theraon?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) and (b). 
Requests have been received from Sikkim 
as well as fromother State Govemmentsfor 
enhancement of SKO allocatton. Uniform 
allocations to States/UTs including Sikkim 
have been made from November, 1991 
onwards.

[Translation]

Survey of water-logged 
Pradesh

in Uttar

3565. SHRI RAM PUJAN PATEL: WiH 
the Minister of WATER RESOURCES be 
pleased to State:

(a)whethertheUnk)nGovemmenthave 
conducted any survey of water-k>gged areas 
in Uttar Pradesh, especially in Phulpur 
constituency;

(b) if so, the detials thereof; and

(c) the follow-up actk>n taken thereon?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Yes Sir.

(b)i) Water togged area in Uttar 
Pradesh - 57684 sq. km.

ii) Water logged area iii Phulpur 
constituency • 539.50 sq.km.

(c) Some of the important measures 
undertaken to combat the problem of water 
togging and drainage are:-

i) conjunctive use of surface and 
ground-water

ii) prcvkling adequate drainage in 
imgation systems

iii) lining of canals and fieM channels 
in vulnerable reaches.

iv) improved water management 
practtoes, and

V)  making drainage as an i negral 
part of irrigation in all new projects 
to be taken in future.
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. tubeHelsarefol)eoon8lnicl0d;and
TUbMiMlsinBlMr

3566. SHRI RAM TAHAL 
CHOUOHARY: WH the If lfr is te r  of WATER 
RESOURCES b e  p to a s e d  to S la te :

(a) the number of tutwMfeOs proposed 
to be consirticted in BBiar with the World 
bank assistance during 1992-93;

(b) the phases under which these

(C) uiB amDUni sanpDonsa ana me
II im i n i r t t ---- * --------------• f n  i n  t n r  » -- -  g l. _l_iafnoum nMoasoa tiiBMor ay 1110 world 
Bani(?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). As per the revised 
impiemenla^ schedule, the taigets for 
1992-93 in rasped of new tubewels are as 
under-

Cotnpononi Target 1dr1992-93

1. Drilling and Development of TubeweNs 100

2. Construction of Plinp Houses 115

3. Construction of elevated Tanks 115

4. Oistrttxition system 115

5. Energisation by Dedicated pomr line 120

(c) TT» World Bank has agreed to 
provklecredttassistanceannountingtoSDR 
59.5 mittkm for the ‘B i»r  PiMtoTubewelis 
Project*. Uptil 31st October, 1991. the 
cumulative disbursement was doliar14.225 
million.

Devetopment of Itti'iig Sector

3567. SHRI RAM TAHAL 
CHOUOHARY: Wil the Minister of MINES 
be pleased to State:

(a)whetheranytatgetshavebeenfixed 
forthe devetopment of mining sector in the 
Eighth five Year Plan;

(b) if so. the details thereof;

(c) the measures proposed to be taken 
by the government to acfiievethese targets; 
and

(d) the funds. aHocated m the Eighth 
Five Year Plan forthe tirirnng sector?

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): Tliegovemment
have now fixed the eighth Five Year Plan 
period as 1992-97andthe targets andfunds 
tobealkicatedfortheMinesSeclQrhavenot 
beendedded.

[EngKsHl

Hydrocracker Pro|ect at Gujarat

3588.SHRISHRAVANKUMARPATa: 
Wil the Minisler of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) the progress made so far in regard 
to the Hydrocracker project at Gujarat 
Refinery; and
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(b) the tim» by which I  is iwly to be 
commissioned and the extent of cost 
escalation, R any, the project has so far 
undeigone?

THE MINISTER OF STATE M THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS Al«> THE MINISTER OF 
STATE m THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) The 
physical pngress made on the prpjM as of 
October. 1991 was about 87%.

(b) The project is liiceiy to be 
commissioned^Oclober, 1992. As perthe 
revised cost estimates there is a Ikely 
escalation of about Rs. 122 crores at 
September. 1990 prices.

[T/ansOtton]

External Aselstanee for Serdar Seiovar

3569. SHRI GiRDHARI LAL 
BHARGAVA: WU the Minister of WATER 
RESOURCES be pleased to state;

(a) whether the Government o1 
Rajasthan has foiwaided any proposal to 
the UnionGotfemmentfor obtaining external 
assistance lor the Sardar Sarovar project;

(b) if so, the detais thereof; and

(c) the action taken hereon?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (c). Yes, Sir. The pn^ect 
envisaoes uMsation of 0.5 milion acre feet 
ofNamndawaterfromlheSAROARSaravar 
projecttelirigate 73,157 haciares of land in 
the drought prone districts of Jalore and 
Bamwr. Bmidas IniBatton. the Project also 
providesfordrinkingwatertoapopulaiionof 
about 3.13 lakhs in 124 vlls«es in and 
around the irrigatkm command.

The project is estimated to cost Rs. 
467.S3 cnies at 1989^ prtoe levaL The 
WorU Bank has been requested to include 
inispro|ecininepipenieiorassisianoe,Dui 
no response has so far been received from 
them.

Promotion of Spifnider CuMvatlon in 
Rifaslhan

3570. SHRI GIRDHARI LAL 
BHARGAVA; Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether there is any proposal to 
encouragesprinklercultivation in Itojasthan 
hi view of increased oilseed production;

Qd) if so, the details thereof;

<c) whether sprinkter cuitivatnn is 
included under the assistence programme 
of National Oilseeds Development 
Programme; and

(d) M so. the detels thereof andm not, 
the reasons therefor?

THE MINISTER OF STATE M THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN); (a)to
(d). Yes. Sir. Distributkin of sprinkler sets is 
one of the componente under Centrally 
SponsoTBdOfeeedsPiDductkxipiDgtanvne 
(OPP). This programme is in operation in 
Rajasttian along witti other States, during
1991-92. an alocathxi of Rs 50 iakh has 
been made for 500 sprinkter sete for 
distribution amongst the farmers of 
Rajasthan State.

Supply of Coalto Suratgarh Thermal 
^ ------I ulisi rrujBci

3571. SHRI GIRDHARI LAL 
BHARGAVA; W1 the ftfinister of COAL be 
pleased to state:



291 W/Hlen Arswers DECEMBER 12.1991 Written Answers 292

(a)whethertheUnionGovemmenthava 
taken any steps for the supply of coal to the 
Suratgaiti 'nwnmal Powerproject which has 
been lingering on due to non-supply of coal;

(b) if so, the details thereof; and

(c) If not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF C O A l (SHRI S.B. 
NYAMAGOUDA): (a) and (b). Long4erm 
coal linkage for the proposed Suratgarti 
TPS Stage-1 (2x250MW) has already been 
accorded form North Karanpura CoalfleU. 
The requirement of coal for this power plant 
is expected to start after 1995-96.

(c) Does not arise.

other tankers carrying hazardous products 
met with aocUenis themtqr injuring and 
Mling peopto In the country during the last 
three yeais-State-wise and U.T. - wise;

(b) whether LPG tankers transporting 
gas cylinders are operating without due 
security maasures/precautkMis;

(c) if so, the reasons therefor and the 
stepstakentoensurethatnotankercarrying 
hazardous ana inflammable arltksle ply 
wUhoutdue security measureŝ precautitwns; 
and

(d) the details of compensatton pakJ to 
the famiiesofthoseknied and Injured in the 
above type of accklents?

lEngUstH

Security Measures for LPG Tankers 
Transporting Gas Cylinders

3572. SHRI MADAN LAL KHURANA: 
WiH the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) the number of LPG tankers and

TVE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR); (a) 25 
acddenis have been reported during the 
last three yeare pertaining to the Petroleum 
industry. State/Union Territory-wise break 
upisasfoHows:-

S.No. StateAfT No. of Accidents

1. Andhra Pradesh 5

2. Gujarat 2

3. Goa 1

4. Kerala 1

5. Karnataka 1

6. Madhya Pradesh 1

7. Punjab 3

8. Tamil Nadu 1
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S.Ato. Ste^AJT No. of Accidents

9. Maharashtra 8

10. Rajasthan 2

(b) No. Sir. flooded on account of cyctone followed by
heavy rains. During on-the spot visit by the

(c) Does not arise. Deputy Min'JterJorcoal at Neyveli on 23-11 -

(d) All transport contractors carry their 
products underacomprehensive/lhird party 
Insurance. No. separate compensation is 
paid by the Oil Companies.

Alledged Irregularities In Neyvell 
Lignite Mnes

3573. SHRI MADAN LAL KHURANA: 
Will the Minister of COAL tw pleased to 
state;

(a) whether a laige quantity of lignite 
has been found missing from the-Neyvell 
Lignite mines;

(b) if so. the details thereof;

(c) the steps talcen by the Government 
to check the theft and pilferage there;

(d) whether any irregularities have been 
detected in the functioning of the Neyveli 
Lignite mines; and

(e) if so, the details thereof and the 
action taken to curb the irregularities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI .B. 
NYAMAGOUDA): (a) to (e). On 14th and 
15th November. 1991. Mine II of NLC got

1991, some discrepancy in the stock of 
lignite at Mine ll/Thennal Power Station II 
came to notbe. A one-man Committee under 
JS&FA of this Ministry has been appointed 
to enquire into the discrepancy noticed. On 
receipt of the report of the JS&FA. further 
appropriate action will be taken.

Binder Pest Disease

3574. SHRIMATI D.K.BHANDARI: Will 
the Minister of AGRICULTURE be pleased 
to state

(a) the States and Union Temtories 
which have been declared rinder-pest free; 
and

(b) the details of assistance provkled to 
eradk:ate the rinder pest dis(>ase during the 
iastthree years. State/Unton Tenitory-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA); (a) No StateAJnion Temtory has 
been declared rinderpest free, although the 
incidence of the disease has not been 
reportedfrommanyStatesAJnionTen’itories 
for varying periods of time.

(b) Details of Centralfiiiandai assistance 
provkled to States Union Territories during 
thelastthree'yearsare(iivenintheenclosed 
Statement.
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Consumption of tertiiizent and 
PosticidBS

3575. SHRISOBHANADREESWARA 
RAO VADDE: Will the Minister of 
AGRICULTURE be pleased to slate:

(a)theperhectareconsunf>tionofNPK 
fertilizers and pesticides In inlgated and 
rainfed areas of the country as on March 
31,1991;

(b) whether the recent hke in prices of 
fertilizers have affected the consumption of 
fertilizers:

(c) if so, the details thereof; and

(d) the steps proposed by the 
government to increase the consumption 
fertilizers and organic nranures?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
The per hectare consumption of fertilizers 
andpesticides in the country during 1990-91 
is estimated to be 72.75 kgs and 400 gms, 
respectively. The consumption data for 
irrigated and rainfed areas are not coHected

advised toexenptfertiliserdealers 
having slocks upto ten metric tons 
of fertiliser from registration.

(lii) About 463 soil testing laboratories 
are funcTioning in the country to 
advise to farmers on fertiliser use.

(iv) State governments are being . 
stressed upon from time to time to 
adopt balanced fertilisation 
indudnig use d  micronutrients.

(v) State are also advised to produce 
organic manures to the fullest 
extent arul use it in an integrated 
manner alongwith chemical

(b) and (c). The fertiliser consumption 
during 1991-92 is ll(ely to be about 13.5 
million tonnes of nutrients against the 
estimated consumption o( 12.576 miliion 
tonnes during 1990-91 which showns a 
significant increase.

(d) The Following steps have been 
taken to increase the consumption of 
fertaisersandoiganic manures in the country;

(i) 1991-92atacostofRs.405crorss 
to makefertiHsersavailabieto small 
and marglnalfarmers at oM prices.

(ii) TheStategovemmentshavebeen

Meeting of the WorM Petroleum 
Congress

3576. SHRIMATI BASAVA- 
RAJESWARI: Will the Minister of 
PETROLEUM AND NATlfflAL GAS be 
pleased to state:

(a) whether he visited a number of 
countries including London to attendahighly 
technical meeting of the Worid Petroleum 
Congress; and

(b)ifso.the countries vi^ted by himand 
the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) and (b). 
Yes. he attended the Worid Petroleum 
Congress which was attended by k/Gnisters 
from othercountries also and where matters 
relating to petroleum including technical 
maUeisweredtecussed.Theoounlries visited 
were Argentina for the Worid Petroleum 
Congress and Vitfnamfordiscussions wtth 
the Vietnamese Government regarding
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ONGCVideshUmtotfsongoingexplorallon 
in cfH shore VMnam. TransH halls were also 
made at London. Tokyo and Bangkok where 
discussions were heki with Various oil 
companies who expressed a keen interest 
in participating In theF<HJrth round of bklding.

Supply of Steel Scrap to MM Steel

3577. SHRIMATI
BASAVARAJESWARI: W « the Minister of 
STEEL be pleased to state:

(a) whether the mini steel plants in the 
country are fadngctosureduetonon-si^y 
of steel scrap; and

(b) K so, the details thereof and the 
steps taken^roposed to be taken (or the 
supply of steel scrap to them?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV); (a) Productnn in the mini 
steel plants will be affected to some extent 
due to the shortage of imported steel melting 
scrap.

EmiMSsy In Bonn against Indian 
entiBpreneurs/Publc sector undertakings 
etc;

(l>) whether some Indian firms/ 
ooipofaflkMttfeompaniBS liaMs also sent legal 
notices to protect thefnselves without the 
Government’s approval;

(c) I  so. the details thereof;

(d) whethertheblalBral trade relattons 
are Bkely to be affected by such commercial 
compiainls;

(e) If so. the detals thereof; and

(■; the steps taken by the Govemment 
to resolve the issue amtoably?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSMHSOLANKI):
(a) In 1991,14oommercial complaints were 
received by the Indian Embassy in Boon 
from German companies against Indian 
entrepteneurs/put)ic sector undertakings 
etc.

(b) Importof steel melting scrapthrough 
the canalismg agency. Metal Scrap Trade 
Corporatton (MTSC), has reduced this year 
due to non-availabiUty of adequate free 
foreign exchange. Efforts are being made to 
increase import of scrap through MSTC. 
The mini steel plants can also make imports 
directly through the use of Exim S cr^.

(b)Govemment has no informadon bi 
the matter.

(c) Does not arise.

(d) No. Sir.

(e) Does not arise.

Complaints from German Companies 
against Indian Rrms

3578. SHRI V. SREENIVASAPRASAD: 
WWtheMinisterdEXTERNALAFFAIRSbe 
pleased to state:

(a) the number of complaints received 
fromGerman companies/firms bythe Indian

0) Al commercial compiainls received 
against Indian companie^Miblic sector 
undertaMngs are Inviviab^ brought to the 
notice of the concerned bidiah company as 
wen as the Trade Disputes Cel of the Offtoe 
oftheChlBfConHDMerollnnpottsandExpotts. 
New DeM. who deals wWi each case on the 
merits of issues involved under relevant 
rales and regulattons.
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ITiansUkMi

PolBflBtlon to T«hian wgawMng 
PurdiaM of Cnid* O i

3579. SHRIJANARDAN MISihA: W i 
theMMsterofPETnOlfUMANDNATURAL 
GAS be pleased to stale:

(a) whether the Government propose 
to send a delegation to Tehran for 
consultations in regard to purehase of etude 
oil in the near future; and

(b) if so. the detaite thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(9HRI S. KRISHNANA KUMAR): (a) and 
(1^ At .present, the Government has not. 
taken a decision to send a delegation to 
Tehran for p u rc h a s e  of crude oil.

\EngSsJi

Visit of Independent Review Team on 
Saidar Saravar Project

3580. SHRI RAM KAPSE: WiH the 
Minister of WATER RESOURCES be 
pleased to state:

(a) the broadfindingsofthe independent 
Review Team which yisHed India during 
October/November, 1991 in orderto review 
the rehabiftation and environmental issues 
relating to Saidar Sarover Project; and

(b) whether the visit of the said Team 
has any nexus with the World Bank 
assistance/toan lor the project?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKU^: (a) As per statement issued by 
the Chairman and Deputy Chairman of

Independent Review Team on October, 25 
in Bombay, the Team has completed Is 
o v e n ^  and orientation phase establishing 
a general framework for the detailed 
assessment of the issue that WiH take place 
in the months ahead, and the Teams report 
WiH be ready for publicatton by March 31, 
199^

(b) The Team was commissioned by 
the Bank with an ot^ective of getti.«g 
independent, professtonal judgement on 
whether the implementation actually 
occuring is consistent with generally 
accepted resettlement and environmental 
poHdes as well 4S wt^ the expectations 
embodied in the agreements reached 
between the Government of India and the 
Wortd Bank andthe decisions of the relevant 
ageficies and tribunals. The 
recommendations of tiie Team would be 
useful for improvement of project 
implementatunintheareasof rehabilitation 
and environmenL

{TranslaBoiH

lndo4lepal Talks regarding Flood 
Conlrelbi North Bihar

3581. SHRI SHIVA SHARAN SINHA: 
WA the Minister of WATER RESOURCES 
be pleased to state:

(a)whethertheUnionGovemmenthave 
recently hekl taHts with the Government of 
Nepal reganfing control of floods in north 
Bihanand

(b) if so, the details and outcome 
thereof?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA):(a)Yes,Sir.

(b) Schemes for expediting setting up 
of ftood forecasting stations in Nepal,
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extension of some flood embankments at 
the border into the Nepalese territory, 
preparation of detailed project report for 
KosI High Dam have been interalia agreed 
for managing floods In North Bihar.

[Englbh]

Packaging Material

3582. SHRI NAWAL KISHORE RAI; 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) the production of packs for milk and 
milk prodL-cts, juice based drinks and 
vegetable oil by HPCL, Kola during 1990-91;

(b) the cost of production of these packs 
and earnings made during 1990-91;

(c) the oonsumptton Of paperand LDPE 
during last three years, year-wise;

(d) the quantity and value of LDPE 
imported during last three years; and

(e) the net profit/loss of the project and 
outgo of foreign exchange for machines and 
materials imported and royalty pakl/payable 
so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA); (a) and (b). HPCL, Itola produced 
a total of 432.45 miUion packs in 200 ml. 
equivalent terms (MEP) during the year 
1990-91 at acost of Rs. 3134 lakhs, earning 
a net sales revenue of Rs. 3141 lakhs.

(c) The yearwise consumption of paper 
and LDPE tor last three years is as under-

Paper LDPE(MT)

1988-89 2545.25 1072.85

1989-90 3021.42 1047.83

1990-91 3383.19 1006.48

(d) The quantity and value of LDPE ioiported during last three years Is given below;-

Quantity (MT) GIF Value (Rs. lakh)

1988-89 400 87.735

1989-90 200 36.346

1990-91 Nil Nil

(e) The net profit of the project is likely 
to be Rs. 55.6 lakhs The outgo in foreign 
exchange of the project is as foHows:-

Material

Machines

Rs. 831 lakh

Rs. 295 lakh

The total royalty pakJ is Rs. 6.5 lakh. 
Royalty due is nil as on date.

[TranslattorU

LPG Agencies in Haryana

3583. SHRI SHIV SHARAN VERMA; 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state;

(a) the total number of LPG agencies in 
Haryana, district-wise;



309 Written Answers

(b) whether LPG agencies are 
insufficient in Haryana, if so. the district- 
wise details thereof; and

(c) the names of the districts in which 
LPG agencies are lil̂ ely to be opened in 
Haryana during 1992?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHANAN KUMAR): (a) to (c). 
New LPG distributorships are opened at 
different places in the country** as per 
Marketing Plan, availability of product, etc. 
As per the information provided by the oil 
companies, there was a total of 119 LPG 
distributorships in different districts of 
Haryana as on 1.10.1991:

AGRAHAYANA21,1913 (SAKA) 

Son ..pat

Written Answers 310

Ambala

Bhiwani

Faridabad

Gurgaon

Hissar

Jind

Kaithal

Kamal

Kurukshetra

Mahendergarh

Panipat

Rewari

Rohtak

Sirsa

21

5

17

7

10

4 

1

14

5 

3 

1 

2

11

5

Yamunanagar

119

[English]

CNG for Introduction of Gas Based 
Vehicles in Delhi

3584. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state:

(a) whether the Supreme Court has 
recently censured the officials of the Gas 
Authority of India Ltd. for not making available 
the Compressed NaturalGasfor introduction 
of gas based vehicles on an experimental 
basis in DTC buses to prevent pollution in 
Delhi;

(b) if so. whether the Gas Authority of 
India has expressed its inability to do so; and

(c) if so. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHANA KUMAR): (a) The 
Supreme Court has recalled their direction 
regarding censure of officers.

(b) No. Sir. Compressed Natural Gas 
will be made available by the Gas Authority 
of India Ltd. for operating 5 DTC buses on 
dual-fuel system to assess the technk̂ al 
feasibility and commercial viability of such 
operations in Delhi.

(c) Does not arise.



311 WiiienAnsmen 

[TransiaBoril

CankM-in BasmaU Rico

3585. SHRI JEEVAN SHARMA: W l 
the Minister of AGRICULTURE be pleased 
to state:

<a) whether nanker in basmattnoe Itas 
affected the expOrt;

(b) if so, the details theieof; and

(c) the steps taken by the Government 
to eradicate cantor in basmati rice?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN): (a)to
(c). There is no disease in Basmati Rice 
known as Cankerdisease and as such there 
is noquestton of export trade being affected 
t>y the saki disease.
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Foraign Visits by Cximnal Afiaira
MinlBtof M id  Foreign'Secretaries

3586. SHRI CHANDRESH PATIL: WiU 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) the detalls«f.foreign visits made by 
him, the Foreign Secretary and other 
Secretailes Inthe Minlstryduring theperlod 
from July 1 to November 15.1991:

(b) the outeome of each such visit; and

(c)1he expenditure incumsd thereon?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSlNHSOLANKi):
(a) The infomiation is contained in the 
enclosed Statement I. U. Ill and IV

(b) and (c). The informatton is t>eing 
collected and will be IsM on the Table of tfie 
House.

STATEMENT I

Qetails of Visits of Minister of External ANdrsAbmad (1.7.1991 to 1S.11.1991)

S.No. Country visHed Dates visit

1. Maldives 3.7.91 4.7.91

2. Mauritius 9.8.91 - 11.8.91

3. Singapore 12.8.91

4. Ghana 2.9.91 7.9.91

5. Kenya 9.9.91 10.9.91

6. Germany 18.9.91 - 20.9.91

7. U.K. 20.9.91 - 23.9.91

8. New York (UN) 23.9.91 29.9.91

9. Canada 30.9.91 - 3.10.91
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S.HO. CountryvMed Dates otyrtsft

10. Zbnbabwa 15.10.91 - 22.10.91

11. France 23.10.91 - 25.10.91

12. Iran 9.11.91 - 12.11.91

13. USSR ’ 1.91 - 18.11.91

STATEMENT-1

Malls of VisHs of F o m ^  Secretary Abroad (1.7.1991 to 15.11.1991)

S.NO. Country visHed Dales of visit

1. Maldives 30.6.91 4.7.91

2. Nepal 3.8.91 5.8.91

3. Germany 5.9.91 7.9.91

4. New York (UN) 23.9.91 - 30.9.91

5. Nepal 8.tb.91 - 10.10.91

6. Pakistan 29 J  0.91 1.11.91

7. USSR 14.̂ 1.91 - 18.11.91

STATEMENT-in

Details of VisHs of Secretary (East) Atmad (1.7.91 to 15.11.91)

S. No. CourOry visited Dates of visit

1. Mongolia 7.7.91 - 12.7.91

2. Denncfatic People's 
Republic of Korea 19.7.91 - 23.7.91

3. Mauritius 7.8.91 • 13.8.91

4. Thailand 27.8.91 - 31.8.91

5. New York 19.9.91 • 22.9.91



315 Written Answeis DECEMBER 12,1991 Written Anamn 316

S. No. Country visltetl Dates of visit

6. Paris 20.10.91 - 25.10.91

STATEMENT-IV

Details la Visits of Secmtary (West) Abroad (1.7.91 to 15.11.91)

S.NO. Country visited Dates of visit

1. Pakistan 26.10.91 - 29.10.91

2. Iran 9.11.91 - 12.11.91

Indira Gandhi Canal Project

3587. SHRI SHIV CHARAN MATHUR: 
Wilt the Minister of WATER RESOURCES 
be pieased to state:

(a) whether the Indira Gandhi Canai 
Project in Rajasthan was scheduled to be 
completed in all respects by the end of the 
Eighth Five Year Plan;

(b) if so, the details thereof and the 
amount requiredfor completion of the same; 
and

(c)thevarioussourBesfromwhichfunds 
ars liltely to be made available f orcompletion 
of the project?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). As per the Project 
Report of 1984. the Indira Gandhi Nahar

Project was proposed to be completed by 
1994-95. Stage-1 of the project has been 
completed. However, due to various reasons 
liKe escalation, change in scope of project 
with (he decision to line the water-courses, 
slow pace of colonisation due to lack of 
Infrastructure woiks necessitating inclusion 
of roOs, markets, drinking water supply and 
afforestation as a part of project activities, 
the State Government have now assessed 
that the completion of the Stage-ll preject, 
sut^ectto availabllity of funds, will extend to 
the Tenth Plan. They have, however, not 
finalised the revised estimate wUh updated 
cost of balance caqal works andcost of lined 
watercourse^

(c) The project, which is being executed 
under the State Plan, has been receiving 
Central assistanceforcanal works and water 
courses. During the period 1985-1991, the 
folk)wing Central assistance was extended 
to the project:-

During VII Plan 1990-91
(Rs.Onms)

• For water courses under Centrally 
Sponsored Scheme for Command Area 
Development

45.60 19.99

■ For Canal works
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During VllPlsn 1990-91
(Rs.Crores)

(1) Advance Plan assistance 45.00 —

(ii) Drought Relief assistance 20.00 —

fliO Bonier Area Development Grant 60.70. 28.60

Total for canal works 125.70 28.60

Hsh Gam Bank

3588. SHRI P.M. SAYEED: Will the 
Minister of AGRICULTURE be pleased to 
states:thespedes of fish lil(elyto be included 
in Rsh Bank proposed to be set up at 
National Bureau of Rsh Genetic Resources 
(NBFGR) in U.P.?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA); Sir, it Is proposed to include 
Mahaseer Species of Tor putltora, tor 
Mwdree and Tor tor as well as species of 
Indian major caips catfe cat/a, Lab/o rohlta 
and CM/nt/smnjg/alntheGeneBanktobe 
set up atthe National Bureau of Fish Genetic 
Resources.

Foreign VIsKa

3589. SHRI SUSHIL CHANDRA 
VARMA: Willthe Minlsterof AGRICULTURE 
be pleased to state:

(a) the countries visited by him after 
assundng office; and

(b) the purpose of such visits and the 
expenditure incuired on him and his personal 
staff separately?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a)

and (b). The details of official visits abroad 
made by the Agriculture Minister after 
assuming office are as follows;

(I) The Agriculture Minister visited 
Spain to participate in the 2nd 
Ministerial Level World Rsheries 
Conference held at La Toja, from 
10-12 September, 1991. The 
expenditure sanctioned for 
Agriculture Minister for this visit 
was Rs. 86,267.00 and for the 
accompanying member of his 
personal staff was Rs. 4,826.00.

(ii) TheAgricultureMinistervisttedltaiy 
toparticipateintheConvnonwealth 
Agriculture Minister's meeting and 
the 26th FAO conference in Rome 
During this tour he also visited 
United Kingdom and United Arab 
Emirates to explore possibilities of 
NRI investments in agriculture 
sector. Theexpenditure sanctioned 
forthe Agriculture Mlnislerfor his 
tour sA>roadtrom 6-15 November, 
1991 was Rs. 2,25.150.00. No 
member of his personal staff 
accompanied him during this visit.

Toxin Free Keshart Dal

3590. DR. C.SILVERA: WiNthe Minister 
of AGRICULTURE be pleased to state:
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(b) the itomB of qwdal Interest to India;(a)wlMherre8earGhwo(klsundettak8n 
to make availat>la toxin free Iteshari Dal in 
the country;

(b) H so, the details thereof;

(c) whether research Is also undertaken 
on other edible Foodgrains to make them 
toxin free;

(d) if so. the details thereof; and

(e) the steps taken to encourage such 
research works in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA); (a) Yes, Sir.

(b) Research work on devek)pment of 
tow neurotoxin varieties of Kesart Dai, is in 
progress under the all India coordinated 
Pulses Improvement project at RaipurCentre 
in Madhya Pradesh and at the Indian 
Agricultural Research Institute, New DeihL 
Some of these strains are under multi- 
kwation testing.

(c) yes. Sir.

(d) In soybean trypsin inhibitore are 
found which are not good for health, these 
Inhibitors are heat labile and processes are 
avaBable for their inactivatton.

(e) Suffteient need based research 
facilities have been provided to the 
instituttonsAoentres concerned.

United Natione Genenl Aeeembly

3591. SHRI SYED SHAHABUDDIN: 
WMthe Minister of EXTERNAL AFFAIRSbe 
pleased to state:

(a) the agenda for the current sesston 
of the United Nattons General AssertMy 
(UNGA);

(c) the role played by India in reaching 
a non-aligned and Third Workj and 
intematkmal consensus on those ttems;

(d) the connposltion of the Indian 
DelegattontotheUNGA;and

(e) the estimated expenditure on the 
Delegation?

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRIMADHAVSINHSOLANKI):
(a)Thecunent sesston oftheUf4Q has over 
130 agenda Items covering different issues 
such as international peace and security, 
disannament, economto cooperatton and 
development, human rights, social issues, 
administrative and legal <^estions and 
Etocttons.

(b)lndialsinterestedinailthese issues.

(c)The Indian delegation has played an 
active and constnictive role in the meetings 
of the Nonaligned and the Group of 77 to 
forge common positions on many poilttoal 
and devetopmentai Issues. A Communk^ue. 
of the Group of 77 was adopted at the 
Ministerial level whtoh reflects the common 
approach of these countries to issues of 
Development and Economic 
Cooperation.The Indian delegation has also 
undertaken extensive counsuitattons wtth 
other countries and groups to facilitate 
intemattonal consensus on many Issues.

(d) The composltton of the Indian 
delegatton is as foikiws:
1. Shri Madhavsinh solanki

Mnister of Extemal Affaire

2. Mr. C.R. Gharakhan
Permanent Representative,
PMI, New York

3. Mr. A.B. V a jp i^ , M.P.
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4. Mr. R.N. Mirdha, M.P.

5. Mr.VishyjltP.Singh,M.P.

6. Mr. R.R. Sahu, M.P.

7. M(. Kapil Verma.M.P.

8. Mr. Abrar Ahmed, M.P

9. Mr. Debi Prosad Pal, M.P.

10. Mr. ManI Shankar Aiyar, M.P.

11. Dr.VenkateswaraRao,M.P.

12. Mr.M.Dubey,
Foraign Secretary

13. Mr. Prakash Shah,
Permanent Representative, 
PMI,'Oeneva

14. Shri T.P. Sreenivasan 
Joint Secratary (UN)

15. ShrlT. Prat)hakarMenon,
Deputy permanent Representative, 
PMI. New York.

All off toere of the rank of Rrst SecrataiV 
and alxive in the Permanent Missktn of 
India. New Yoric, also form pfrt of the Indian 
Delegatkm.

(e) An estimated expendituia of Rs. 39 
iakhs Is expected to be bwuned on the 
delegatkm.

international Symposium on Coconut 
Reeeavch and Development

3S92. OR. C.SILVERA:Winthe Minister 
of AGRICULTURE be pleased lo state:

(a) whetheran MematkNUd Symposium 
on Coconut Research and Devekipment 

i heM in November, 1991.

(b) if so, the number of delegates who 
attended the Symposium and the numberof 
them from foreign countries:

(c) the names of countries participated 
in the meet;

(d) the recommendattons made at the 
Symposhin^and

(e) the steps taken by the government 
to inplement these recommendattons?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes. Sir.

(b) Out of a total of 269 delegates, 49 
were from foreign countries.

(c) Delegates from Australia. Brazil, 
Fiji, France, Indonesia, Italy, Ivoiy Coast, 
Kiribati, Philippines Papua NewOumea. Sri 
Lanka, Tanzania, UK, Vietnam. Western 
Samoa and Netherlands attended the 
Symposhira

(d) Several recommendations for 
upgradatton of technokigy in respect of gene 
banks, use of dwarfing genes and drought 
tolerant genes, Intergrated pest 
management, DNA probes, efficient 
utllisatton of coconut timberetfe were macfe.

(e) The approved version of the 
prooeeidings is awaited.

Trade and Transit Traaties with Nefwl

3593. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Government have 
received any proposal from Nepal to have 
separate treaties on trade and transit;

(b) Iso, the reactkm of the Government 
thereto; and
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(c) the steps taken to improve the 
bilateral economic cooperation including 
trade ties wKh Nepal?

THE MINISTER OF EXTERNAL 
AFFAIRS (Sm i MADHAVSINH SOLANKI):
(a) Yes. Sir.

(b) Separate Indo-Nepal Treaties of 
Trade and Transit have been signed on 
December 6.1991.

(c) Besides the conclusion of the Trade 
and Transit Treaties and the agreement for 
cooperation in controlling unauthorised 
trade, several steps have been taicen to 
streamline and liberalise the access regime 
for Nepalese exports to India, especially in 
the duty f ree/quotafreecategoiy. Aspecially 
favourable access regime has also been 
estabiishedforthe exporte of approved Into- 
Nepal joint ventures. All this should help 
improve Indo-Nepal trade ties substantially 
In the future.

[Translation]

Gas based Industries In Uttar Pradesh

3594. SHRI REJENDRA KUMAR 
StHARMA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state:

(a) the number of gas-based industries 
in Uttar Pradesh;

(b) whether any proposal has been 
receded from the government of Uttar 
Pradesh for setting up more such industries 
in that State;

(c) if so, the action taken by the 
government in this regard; and

(d) if no actton has been taken, the 
reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFENCE 
(SHRI S. KRISHAN KUMAR): (a) Four

(b) Yes. Sir.

(c) and (d). Further aUocattons woukl 
depend on the availability of gas along the 
HBJ pIpeHne. whfch at present is already 
over committed.

[Engtslii

Fertlllzert to Cashew Growers at 
Subsldlzad Rates

3595. SHRI K. MURALEEDHARAN: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the Govemment propose 
to give fertilizers to Cashew growers at 
subsMized rates;

(b) if so, the details thereof; and

(c) the plans drawn up by the 
government for increasing Cashew 
cultivation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b). Underthe Central Sectorlntegraled 
Programme for Development of Cashew, a 
subskly of Rs. 3000/- per has. is provided 
whk:hisestimatedtobethecostoffeitilizers 
required for one hectare cultivation. The 
subsidy Is disbursed In five annual 
instalments.

(c) The plans for Increasing production 
and producti^ofcashewcultivatton include 
the folkNving- ''

(I) Area Expansion with clonal 
pbnlng material.
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OD Adoption of plant protection 
measures.

0H) EstabHshmentand maintenance 
of Centres for the production of 
clonal planting material.

(Iv) Pilot project for popularising 
donalcaihewcultlvatlon among 
farmers.

ITranslaUorU

ConstKutlon of Rajbhasha Implementa­
tion CommKlee In Coal Fields

m Hindi.

0H) A book Koyla Ke Gaveshana* 
written by officers of Central Mine 
Planning and Design Institute 
Limited was awarded the second 
prize under Indira Gandhi 
Rajbhasha Purashkar Scheme 
sponsored by the Department of 
O ffk^Langu^.

(Iv) Hindi workshops were organised 
in Bharat Coking Coal Limited, 
Central CoaMiekte Limited and 
Northem Coalfiekls Limited.

3596. SHRI ARJUN SiNGH YADAV: 
Will the Minister of COAL be pleased to 
state:

(a) whether Government have 
constituted Rajbhasha Implementation 
Committees In his Ministry at regional and 
zonal levels;

(b) If so, the details of the woik done by 
these Committees during these current 
years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Yes. Sir. The 
f̂ albhasha Implementation Committee is 
working at the level of Coal India Limited 
(IHQ) and also in all Its Regtonal Offk»s 
having strength of more than 25 employees. 
In the subsidiary companies of Coal India 
Limited also, sImllarCommlttees have been 
constituted at head quarters. Regional and 
Zonal levels.

(b) The details of work done by these 
Committees are given below:-

(I) ThemeetlngsoftheseCommitlees 
are being heW regularly.

(v) KhananBhaitr is being published 
by Coal Incfia Limited and 'Koyia 
Bharetr by Bharat Coking Coal 
Limited.

(vi) More books in Hindi' are being 
purchased by the Ubraries.

(vii) Hindi Day, Hindi Week, etc. were 
observed in the coal companies.

(vHi) Nagpur Nagar Rajbhasha 
Implementation Committee 
awarded Rajbhasha trophy, 1990 
to Westem Coalfiekls Limtted.

(Ix) Coal India Limtted in their capacity 
as the Chairman of Calcutta Nagar 
Rajbhasha Implementation 
Committee organised meeting and 
celebrattons in Calcutta.

Compensation to Land Ousters of 
Barslnglipur Thermal Plant

3597. SHRI MANPHOOL SINGH: 
SHRI SHIV CHARAN 

MATHUR:

WNI the Minister of COAL be pleased to
(il) .Morecorrespondence being made state:
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(a) wh«n the foundation stone of 
B -’̂ inhpur Thermal Power Plant is llwiy to 
belaid;

(b) the number of farmers who’s land 
has been acquiied in this regard;

(c) if so, the number of farmers who 
have been paid compensation and those 
who are yet to be paid;

(d) when the Suratgarh Thermal Plant 
was approved;

. (e) the total anwunt allocated for 
Suratgarh Thermal Plant this year; and

(OtheestimatedcapadtyofthisThermal 
Plant andtheexpendtturs Hcelytobelncuned 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA); (a)to(c). Barsingsarmlne 
(1.7 m.t.)^m,-power project (2x120 MW) 
has been sanctioned by the government In 
April, 1991. At present, there is no 
programme of laying the foundation stone of 
theBarsingsarpro^

The No. of farmers whose land has 
been acquiredforBarsingsarproject is 662. 
Out of this, 611 farmers have been paid full 
.compensation; 15 farmers havei>een paid 
compensation partially and 36 farmers 
remain to whom compensation is yet to be 
paid. The processolpayingfulcompensaUon 
to an eligible farmers is continuing.

(d) to (f). the Suratgarh Thermal Power 
Plant (2x250 MW) Stage-il has been 
sanctioned by the Planning Commission on 
the 13th Noverrber. 1991 at an estimated 
cost of Rs. 1253.31 crarss including IDC of 
Rs.205.16croi«satSeptenrtber, 1990prices, 
the project is envisasied to yield benefits 
during the 9th Plan. During the Plan 
discussions for the 8th Plan (1990-95) and

Annual Plan (1991-92). the wotWng Group 
has racommended a provision of Rs. 450 
crores for ttie Suratgarh project for the 8th 
Plan and Rs. 30 crofes for the year 1991-92 
s u t ^  to appraval of the scheme.

12.00 hrs.

[Tmtslalloril

SHRI MOHAN SINQH (Deoria): Mr. 
Spealwr, Sir, two leadhg newspapers of our 
country. The Times of India and Navbharat 
Time are going through a phase of crisis 
today. The owner of these newspapers, 
want to maite the Hindi newspaper 
'Navbharat Times’ a translated version of 
the English Newspaper. As a result, the 
editor of Navbharat Times, Shri Suiendra 
Pratap Singh is about to resign and has 
gone on long leave, {kitmuptions)

lEngtslH

MR. SPEAKER: Are they not private 
companies? Can we discuss about them 
here?

{hlenupHons)

[Tianstetfdn]

SHRI MOHAN SINGH: The Chief of 
Burean, Shri Dina Nath Mishra has also 
gone on leave and he is also ebout to resign. 
Near about 2000joumaiists have been kept 
out of the punrtew of the woildng Journalist, 
Act. They are just Hke bonded labourers and 
may be removed any time. A situation of 
uncertainty has t>een created in the news 
world of our country and particularly in the 
field of Hindi journalism. A problem has also 
arisen before the readers of Hind 
newspapers. Navbharat Times is the most 
popular newspaperamong the Hindi readers.

Slr,lnsuchasitutatlon.theGovBmment 
should give a statenfient on this issue and
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dhB C ttonM houW  begtven th a tth e jo u m aS s ts , 
laporten and tlw readers should not faH 
pray to anydisputeamongthe owners of the 
newspapers. This situation of uncertainty 
should be ended as early as possble. The 
Times of India l« more than 100 years old 
andtheNavt) !̂. atTfenesiscompietelngits 
5lh decade. In yiewof the problem faced by 
the Hindi readarstacommttlseofthe House 
should Investigate the matter and submR a 
report to this House. The House should also 
directs the Government to interfere in the 
working of both these newspapers and 
Improve the condWon of working joumaiists.

request that necessary actton may betaken 
invnedlateiyagainstthe officials responsible 
for such an Incklent, which Is uncaiied for.

[TranstiiUorii

MR. SPEAKER: Please take your seats. 
Why am I standing, it is quite useless. 
Please understwid into why I am standing.

{kilemjptions)

lEngtsm

(EngfisA)

KUMARIFRIDATOPNO(Sundargarh): 
Sir. on the request of the Exectftlve Offtoer 
of MAC (ST) I had gone to his office on 
2.11.1991 at 2.30 p.m. for a discusston 
pertaining to teh change of the Presklent of 
Sarla lulahlla Samiti of Timber Colony, 
Rourkela. WhHe the discusswn was going 
on. some twenty hooligans forcibly entered 
the halt, misbehaved with the ladies and 
used filthy language against me and the 
ladies, theytookawaythe Executive Officer.

Suddenly, some more hooligans came 
at the gate and started throwing stones on 
us. they created law and order problem and 
demanded my arrest. Some 150 ladies and 
100 men were a n^ed  with meby Shri R.K. 
Biswai, DSP on duty. We were taken in a 
police van to Sector 7 poitoe station at 6.30 
p.m. and were detained there till 4.30 a.m. 
of 3 11.1991. It was raining throughout the 
night and we were kept sitting on the 
Varandah of the Police Station. The District 
Civil and Police Admlnistratton dM not care 
to come to the Police Station to solve the 
problem. The Distrkrt Magistrate \ *io was 
camping at Rouikela also dkl not come to 
the Police Statton.

KHr. Speaker, Sir, in this august House, 
I appeal to you to refer the matter to the 
Privileges Committee of this House and

MR.SPEAKER:Pleasetakeyourseats. 
This was a mater which was brought to my 
n(Aice.. \ had asked for the explanatton on
8.11.91. Reminders were sent on 15.11.91,
19.11.91.22.11.91 and 25.11.91.Then, the 
show cause nottee as to why the privileges 
notice shouM not be admitted was gton on
27.11.91 and on 29.11.91.

Again there were letters sent on 6.12.91 
and again on 12.12.91.

In spite of so many letters, nothing has 
been done. That is why, I am refening this 
mattertothe Privileges Committeefortaking 
stringent action.

{Merrupttons)
[Tianslation]

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Have'you referred * this matter 
to the Privileges Committee. But If you want 
and the House approves, immediate actton 
can be taken in this matter. The concerned 
off icial can be summoned to the House and 
can be reprimanded. (Intemftf/bns) This Is' 
prima fade case, {kiterruptions)

[Engm

SHRI P.M. SAYEED (lakshadweep): 
The concerned official shouM be summoned
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to the Bar of th9 House and punished. 
{IntsnvpOon̂

MR. SPEAKER: We wll get the report 
from thera (kitonufMon^

MR. SI>EAKER: Pleased take your

{kiterwpOora)

[rianstatM

MR. SPEAKER: Please take your seat 
Please le t m e  work in a regulatory system. 
WhateverShri Vŝ payee, Shri Panigrahi and 
others are saying, I agree with it

SHRI RAM VILAS PASWAN.(Rosera): 
We also have not ot̂ ection.

MR. SPEAKER: I think that the entire 
House is of the same opinion in this regard

[English]

MR. SPEAKER: I am saying that I am 
f uRy one with your views. At the same time, 
I am referring this matter to the Privileges 
Committee and I wiH request the Privileges 
Committee to sut)mitthe report in theshortest 
tinne. And Ithe Privileges CommMee comes 
to the conclusion that there is some mistake 
-real mistake-then wewoukl take stringent 
action on it

But, at the same time, let us find out 
what she has to say and it is the last chance, 
nothing more than that. We shouU not 
appeartolM doing something at the t>ack of 
anybody. This wouM tw the last chance.

ITrmslaOmi]

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Speaker, Sir, Hke the Scheduled Castes

and ScheduMTrlies,there isacasto of Nal 
In our country, their populatton Is in lakhs. 
They are landtoss and have nothing except 
a house. Therafore, I wouW Hke to demand 
from the Gkwemmant of India that this Nal 
caste ShouU also be Inchjded in the list of 
Sdieduled Castes and all the facilities 
provMed to them regaidlng jobs and other 
things ShouU be provUed to'these people 
also, so that these people can also live 
rBspedfuHy in the society.

SHRI BIRENDRA SINGH (Mirzqwr): 
Mr. Speaker, sir, any game is played with 
the feeling of competitton and unity. But it is 
regretful that a lot of discrimination is done 
in thefieUcrfsports in ourcountry. a meeting 
of nearabout 100 new and oU wrestlers was 
heU today. The, spoke about thejr bask; 
problems and they were also agitated. As I 
have also play^thisgame, lamquite proud 
of it and also know its baste problems, the 
players of other sports  ̂ whteh have got 
much publicity and facilities and who have 
won Olympto medals, were awarded with 
Padamshree also. But the players of rural 
games Hke wrestling, who have also won 
Olympk: medals, have not yet been awarded 
with Padamshree. The officials of the sports 
Federattons may have played any sport, 
such as Olympk: games, wrestling

12.11 hrs.

[MR. DEPUTY SPEAKER in the chai^

hockey or athiettes and crores of rupees are 
spent on the management of these sports 
federation, but when these offteials have not 
played a particular game and have no Uea 
about It, how can they thing of bringing 
progress In that game. That is why our 
countiy is gradually k>sing its place in the 
worU of sports.

I wouU liketoknowfPomtheGovemment 
as to what steps are being taken to improve 
the management ofthesesportsfederaHons?
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h)vi0Wofthisad8tatoo(affaiis,th0wiMllers 
submitted a proposal that a conference of 
the wrestlers frem all over India wRi Im 
caHed, In which the LoKSal)haSpMywr, the 
Prinie Minister, the president and the 
Ljeaders of Opposition will be invled and wW 
be requested to solve their problems. In the 
conference, the Government wRI be asked 
to state the steps that It would take In this 
regard. Mr. Speaker, Sir. You shouU direct 
the Gk)vemment to state as to what steps 
and being taken by It to solve the problem in 
this regard?

[English]

SHRI P.M. SAYEED: Mr. Deputy 
Speaker, Sir, you might kindly recaU that I 
had raised the matter of recruitment of 
police constables in L^hadweep. It is the 
not tite first time that I am raising this issue. 
In the previous weeks also, lhadmentk)ned 
about it in this very session.

Now it appears that the Home Ministry 
people are fast asleep, they do not know 
what if happening in far-flung Islands. The 
tenston is mounting up Hw anything, the 
Home Minister had given an assurance that 
the constables wouM be recruited from 
Lakhsadweep itself. The posRkm now Is 45 
percent from locals and 55 percentfromout 
side are taken. Already there are 
underground organisations working against 
the Integrity of the country. I have given 
sufftoiem notkie to them, they are not rising 
from theirfast sleep. I have no other way but 
tositinthewellofthisHouse.(M0m4ptfdfls). 
They are-going to recruit again on the 16th. 
Therefore. I am going to sit inihe well. I am 
not going to budge, {kitanupttons)

SHRI MANORANJAN BHAKTA 
(Andaman-Nk»bar Islands): Mr. Deputy- 
Speaker.slr.lfuiiy support Mr.Sayeed. iwill 
also sit with him

MR. DEPUTYSPEAKER; No. no.

SHRIMANORANJAN BHAKTA:Thi8 is 
howsmal island territories- union territories
- are treated by the Central Government. I 
also Join with him. I am also sitting with him.

MR. DEPUTY-SPEAKER: no; this
isnotfair. (InfWrifittHi^Thereareolhere 
who have got Important Issues.

SHRI EBRAHIM SULAIMAN SAIT 
(Ponnanl):lalsojoin.

{InterwpMons)

SHRI E. AHAMED (Manjeri); We are 
supporting him, Sir.

{Intem îtions)

12.13 hr*

At tMs stage, Shrl P M  Sayeed and some 
other Hon. Members came and sat on the 

ftoornearthet^tjto.

(Interruptions)

MR. DEPUTY-SPEAKER: The Hon. 
Minister is about to reply to your questions. 
You kindly resume your seats.

(kitanupthns)

[Transla^

(Inten^alons)

SHRI RABI RAY (KendF8f)ada): Mr. 
Deputy Speaker, Sir, Shri P.M. Sayeed is a 
very sentor Member of this House. Sir. I 
wouki Itototell Shri Kumarmangalamthat 
he ShouU give satisfactory reply to his 
proUems, so that the people living In the far- 
flung north-eastern states shouM also have 
no complaint. You shouM reply them 
satisfactorfly so that these Members, who 
bekmotooufparty.shouklhavenoconipiamt 
and shouU not have to sit in the well of the 
House. {Inlenvptions)
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SHRIRAMVILASPASWAN:-nieHon» 
Minist«r must be present here.

THE MINISTER OF STATE IN THE 
MINiSTRYOFPARLIAMENTARYAFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMP>^AFFAIRS(SHRIRANGARAJAN 
KUMARAMANGALAM): Cani I reply?

I can sit If you doni want Hava I 
t>eoome Junior for yout

lE n gm

Mr. Deputy Speaker Sir, through you, I 
would like to assure the hon. Meml>ersthat 
their grievances wiil not only be brought to 
the notice of the Home Minister definitely but 
it would be sorted out definitely to their 
satisfaction also within the date which they 
have meritioned as there is going to be fresh 
recmitmeht. The matter will be paM definite 
attentton. (Aitsniiprto/is)... I assure that the 
Home Minister wHi definitely hx* into the 
matter and we will see that their grievances 
are redressed. Now, I request the hon. 
Membereto risefromthe wen of the House.

MR. DEPUTY SPEAKER: Nowthehon. 
Members may resume their seats.

12.17 hr«
{Interruptions)

SHRI MADAN LAL KHURANA(South 
Delhi): Mr. Deputy Speaker, Slr.theedttorls 
being removad. He is being made a publisher 
and printer.(/ii(Brnf)(fons)

SHRI SHARAD YADAV(Madhepura): 
Mr. Speaker. Sir, this is a very serkMis Issue. 
It shouki not be neglected llw this. We 
shouM altowed to express our feelings.

(kHerruptkms)

lEngtsm

{At this staga, Shri P M  Sayised and 
some otiier hon. Members went back to 
their seats.)

' (interruptions)

[Transt^on]

SHRI RAM VILAS PASWAN: Mr. 
Deputy Speaker, Sir, I wouM I fike to speak 
on the issue raised by Shri Mohan Singh. He 
saM that the Himfi journalism Is gradually 
being deprived of its independence and the 
Report of Bachhawat CommMee is also 
being neglected. WeshouUbegkren time to 
speak on this. The freedom of Press is In 

. dangertoday. We wouU Ike to express our 
views on thefreedomof press andwoukl iw  
to condemn this IncklenL Therefore, please 
give us tiwe.{interrupttoml)

MR. DEPUTY SPEAKER; Shri Anna 
JoshL

SHRI ANNA JOSHI(Pune): Sir, 
Maharashtra State Is def kdt in edible oil and 
has, therefore, to depend largely on the 
aitocatlon of imported edible oil being 
received from the Govemnrwnt of India At 
the rate of one kilogram per card, the 
minimum monthly requirement of 
Maharashtra is 15,500 metric tonnes per 
month. But we are shocked to see the very 
very meagre supplies during the last eleven 
months. During the last eleven months, the 
total minimum requirement was 1,70,500 
metrk: tonnes as against the total supply of 
12,600 metric tonnes only. Therefore, most 
earnestly. I urge upon the Government of 
India to give this State a higher aiiocatton of 
edible oil at the rale of 15,500 metric tonnes 
per month and also to maintain the supply 
constant at the rate of 26 per cent of the all- 
India alkication.

ITransiation]

SHRI SHARAD YADAV: The matter 
just now raised by Shri Mohan Singh is very 

'sensitive, ‘tlav- Bharat Times’ is a Hind 
Daily newspaper. I know that *Nav Bharat 
Times* Is the leading newspaper among all 
the vernacular dailies. Boththeectttorofthe 
daily. Shri S.P. Singh, and Chief of Bureau, 
Shri Dinanath Mishra, are being harassed 
by the management in several ways to seek 
their resignatkMts. I agree to the matter 
raisedby Shri Mohan Singh that the contract 
system of appointment Is not confbied to just 
‘Nav Bharat Times' and The Times of India*, 
but is seen in whole of the print media. In 
vk)latkm of the relevant Acts and niles of the



337 Written Answers A0RAHAYANA21,1913(SAK4) Wimen Answers 338

Government, journalists are being appointed 
on contract t>asis through out the country' 
and are subjected to the system of bonded 
labour. A big conspiracy is being hetched 
against all the vernacular newspapers, 
especially Hindi dallies to reduce them to 
just a translated version of English 
newspaper. The process was initiated by 
‘India Today* but now 'Nav Bharat Times’ is 
also following it, which has a circulation of
11.30 lakh in Delhi alone. Even the sale of 
any English dally does not exceed the sale 
off Nav Bharat Times because no English 
newspaper has the circulation of more than 
5 lakh. It is a serious matter that all efforts 
are being made to demean the editor of the 
daily,knownforhiscontributton to joumalism 
forZO years and who has carved out a place 
for himself in India among Hindi journalists 
because of untiring devotion to his profession 
and impeccable honest The matter cannot 
be ignored by claiming it to be just a matter 
of a private sector. In last session the issue 

. was raised by the Congress(i) member, Shrl 
Ratnakar Pandey, in the Upper IHouse. i 
think the issue raised by Shri Mohan Singh 
Is above party politics and has also got the 
support of nmst of the mentbers of the 
august House. The manner in whk:h the 
contract system of appointments of 
joumalists, evolved in the first instance by 
The Times of India* is being adopted 
other newspapers in violatton of the laws in 
force at present, is a novel method of 
computerisation and modernisation by 
associating the editors with management 
Allthese things wiHgreatly harm the progress 
of journalism in the country.

I woukJ like to submit that Shri S. P. 
Singh and Shri Olnanath Mishra are the two 
great starts in the fiekJ of Hindi Journalism, 
but through the present conspiracy being 
hatched against the interest of journalism in 
the country, both have become its worst 
victims. Both of them are being made a 
target of It. The Government must be aware 
of a circular issued one or two monthly 
earlierwherein it wasstatedthat *Nav Bharat 
Times' must dally carry out at least 5 
translated columns of The Times of India'. 
Whole of the management everyday sees 
that the orders in this regard are adhered to.
If you kindly permit me, I am ready to 
produce the circular issued by . the

management and the capitalists which has 
toipedoedthefreedomofJoumalists.Thatis 
why this matter is quite serious. I wouM like 
to impress upon Shri Vajpayee, and the 
menters of his party, the ntembers of the 
Communist parties and Shrimatl Geeta 
Mukheijee, and the hon. Members of the 
Congress(l)thatthis Is a very serious matter 
and it is a joke being played with the 
vernacular papers of India. I wouM like to 
submit that such things shouM be got 
stopped immediately.

[English]

SHRIMATI GEETA MUKHERJEE 
(Panskura); Thank you for allowing me to 
speak. I think, in this House, there shouM 
notbeanytwooplnionsonthisquestion. We 
fully support and stand by the staff of the 
Mav Bhana Times, be they in the editorial 
branch or in the other branches. Only the 
other day, I raised the matter about the 
multl-nattonatcollaboration that some of our 
Indian newsp^rs are entering into. Later 
on, the foreigners will dominate our 
newspapers and they will drive out some of 
our editors as well. Let us be vigilant on all 
counts about the btterests of our workers 
and editors and now in paiticular, about the 
Nav Bharat Tknes.

[Translatiotî

SHRI MADAN LAL KHURAMA; I also 
want that this mattershouU be raised in the 

hour. The owners of the newspaper 
'MavBharatTimes'arehatchingaconspiracy 
as to how the nattonal newspapers of the 
county may be discontinued. In the first 
instance, with a view to remove a number of 
joumalists. The owners have sought their 
resignattons. The Editor of 'Nav Bharat 
Times’ has been serving in the fieU of 
journalism for the last 20 years and now is 
being askedtobecomeaprMerorapublsher 
or he shouki resign from the post Now the 
*Nav Bharat Times’ will be the translated 
version of The Times of India'. This will be 
a serfcMis onslaught on Hindi joumaHsm and 
will also affect the tot of the Joumalists.

I want to raise the matter of contract 
system and of bonded labour system. 
Supposeayoung man of24-25years of age
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Mna the fMd ofJoumaltom and aHar putting 
a contface seivfee of M  y»ari, affh# age of 
3(^32 years, his servtoes am dispensed 
wUh, where wii he go, the whole of his career 
wIR be in daric Therefore, I would Ike the 
hon. Minister of Information and 
Broadcasting that he should come to the 
House and malw a statement directing the 
owners of the newspapers to aboUsh the 
contract system of servioeforthe Journalists.

SHRI CHANDUUL CHANtmAKAR 
(Durg): It is nice that 'Nav Bharat Times' is 
the largest daily and Its popularity Is 
increasing day by day. Inthe circumstances 
they will havetosee whetheranyconspiracy 
has been hatchedbythe ownersto tower Its 
popularity. Switching over to merely a 
translated verston by destroying Hs originality 
will definitely downgrade its prestige and 
PBputation. Efforts are underwayforhatchlng 
a conspiracy against ‘Nav Bharat Times’ 
with a view to bring its prestige down. 
Provision of wage board is there to consider 
the pay scales of Journalists etc, but there is 
also a need to constitute Committee, 
Commission orBoaid to draw guidelines on 
the functioning and management of 
newspapers. Foreigners also read our 
newspapers in India so what conclusion 
they wiltdraw If the newspapers are not upto 
the maik. In this way the newspapers are 
being supposed. So, what will be its 
consequences and whether the 
Governments proposes to appoint any 
Committee or Commission in this regard?

SHRI RAM VILAS PASWAN; This 
matter is quite serious and not so simple. 
'Nav Bharat Times' is merely an example of 
it. Ifthematterisnotsoivedonceforall, itwiH 
create more chao in future, because on the 
one hand there are the capitalists and on the 
other hand, there are intellectuals ready to 
sell their services. In this, the freedom of 
press is in danger. When the editors wlH be 
dbected tofoliowthe dictates, and if they do 
not abide by their directions, they win be 
appointed as publishers. This Is the direct 
violation of the recommendations of the 
Bachawat Wage Board report as champak 
Kunja has also rightly said. For the first time 
in the history of India there Is <firect confiid 
between the management of ‘Nav Bharat 
Times’ and the woridng as well as non

woiUngjoumaBslt. SMS.P, &nghandShri 
DbmnathkHBhnantheassatsofthewhole 
nation as has been stated by Shrl Sharad 
Yadav. Translation work will reduce the 
Journalists of tlav Bharat Times' to merely 
translators of all that appears In *The Times 
of India.' If the orders are not canied out, 
the Journalist wHI be removed from the 
senfioe. Biggest media which is in the hands 
of capitalists is being misused. This is a 
(ftectthreattothefreedom of press. Contract 
system has been abolished under the law, 
but is reigning supreme in the print media. 
That is why I urge that the matter is above 
party pollltes. AH the polltical parties feel that 
the Govemment must take inKialive and the 
chair ehoukl also give a ruling in this regard. 
Press is the soul of the constitution and is its 
eyes, ears and nose. If the freedom of press 
is restricted, the democracy will come to an 
end. Therefore, the cAiir must give ruling in 
this regard and direct the Govemment to 
take necessary steps in the matter. Shri 
Khurana has also Insisted fortheconstitution 
of a Parliamentary Committee. The 
Govemmentmusttake the necessary steps 
to preserve the freedom of press. This is ail 
we expect from the chair in this regard.

SHRI RABI RAY: Mr. Deputy Speaker, 
Sir, right now a very important Issue is being 
discussed in the House. Sir, you are the 
Hon. Deputy Speaker of this House and 
occupying the chair of the presiding officer 
at present. In view ofthesw/ereign status of 
the Parliament, it becomes our duty to 
preserve the freedom of fourth estate. 
Representative of the fourth estate is the 
print media lagreewtththepresentpositton 
of the electronic media being in the hands of 
the Govemment. The Govemment can use 
It in whatevernrannerit deems fit. Only print 
nredia gives us unbiased news as wen as 
views. The questton raised by Shri Mohan 
Singh aboutthe owner of ‘Nav Bharat Times’ 
and ‘The Times of India' is quite pertinent 
Sir, we have ourselves been the victims of 
emergency days. Whenever fourth estate 
becomes the victimof the dictatortal attitude, 
the democraticfteedom ends. The matter is 
above party politics. We felt satisfied, when 
ShriChandrakearof Congress(l) also raised 
this Issue, I wouU Ike to submit that on the 
day of strike. America threatened us to 
amend the patent laws as per their wishes.
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otherwlsetheacUon win be taken under'301 
Special Trade Act’. Shrl Sontosh Mohan 
Oev must be Hslening to my speech. It is my 
apprahensionthatmuitlnationalooiporations 
am buying print medainlndiaincollaboiation 
witH business houses Ike Jain group ele. 
Sir. you are the custodian of our ^hts. 
Therefore, you must issue directions to the 
Government in this read. It is not at aH proper 
forthe Journalists tofoilowthe dictates ofthe 
newspapers as has been going to happen 
with the 'Nav Bharat Times', which is going 
to be a translated version of The Times of 
India’ on the direction of their owners. Some 
guidelines may be laid down in this ragard. 
I would llte to urge Shrl Chandulal to exert 
pressure on the Government to Intervene In 
the matter. Freedom of‘Nav Bharat Times’ 
must be preserved. In the end. I would Ike 
to submit that the freedom of Hindi 
newspapers must be safeguarded.

SHRI SHARAD YADAV: lyir. Deputy 
Speaker. Sir, this is an insult to the national 
language.(A)temi|pM9/î

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN OEV): I will convey this to the 
Minister of Information and Broadcasting.

[Tmnslaaon]

SHRI CHANDRA JEET 
YADAV(Azamgarh): Mr. Deputy Speaker, 
Sir, what action will betaken in this regard It 
is a very Important Issue.

SHRI MOHAN SINGH: DIreot the 
Government to act in the matter. 
{kttem )̂tlons)

SHRI CHANDRAJEET YADAV: Mr. 
Deputy Speaker. Sfr. dlscusskm has taken 
plaoeinthe House.but what wiH happen? Is 
any Minister wiHIng to come out.with any 
concrM aasaamc67(lnternjpttons)

[EngtstH

IT/ansftdforq

Please listen Sir, the entire House is 
united on the issue relating to hatching of 
biggest conspiracy against the print media 
In India All the Journalists were already 
aware of this threat to the freedom of press. 
Itlsanlntematkxialdangerwhlchisengulfing 
our Hindi journalism today and tomorrow it 
wlH create problems to aH of our vernacular 
journalism andintheend, EngKshJoumalsm 
wIM also be directed to publish those things 
which wiUbe despatched tqrthelntamatkxial 
News Agencies. This is a serious conspiracy 
and if ft is not prevented, it will seriously 
affect the freedom of press. It wiP destroy 
whole ofthe media. Today, itisenguglngthe 
print media and tomorrow it win also affect 
Radk) and Television. It is a serious matter 
thatinthenameofopennes.theintamatk>nal 
companies wHI prevail overthe country. The 
assurance given by the hon. Minister of 
State in the Ministry of Steel that he wlH 
convey this to the Ministtry of Informatton 
and Broadcasting, is not enough. It wodid be 
an appropriate step if the concerned Minister 
shouU either be called to the House or the 
Government shouM make a fulfledged 
statement overthisissue,becausethe entire 
House is unanimous on this matter, if the 
Governments does not make a fulfledg^ 
statement overthisi8sue.because the entire 
House Is unanimous on this nnatter. H the 
Govemment does not make a statement. I 
demand that a detailed discusston shouW 
be hope on this issue Merely, conveying the 
views to the concerned Minister on such a 
serious matter means taking the House 
very lightly. Therefore, I request the Chair, 
as custodian of the House, to dftect the 
Govemment tomakft a statement and if the 
need be A OBtaOed discuMion shouM be 
heU in the House.(*it0mfwons)

SHRI SHARAD YADAV: The 
Government is not taking the Issue 
sertously.(*)twnf)(to/is) •

SHRI MADAN LAL KHURANA (South 
Delhi): AR the secttons of the house are 
parti^ting In the discusskm, but the 
concerned Minister is not present in the 
House. The concerned Minister shouU be 
directed to make a statement.

I am raising a poM of Ofdar.
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[Engffsft]

I am raising a point of order. 

(Tianstatton]

Please listen Sir, the entire House Is 
united on the issue leiating to hatching of 
t)iggest conspiracy against the prim media 
in India. All the journalists were airsat̂ f 
aware of this threat to the freedom of press. 
ItlsanMemationaldangerwhich isenguMng 
our Hindi journalism today and tomorrow it 
will create prot)lems to all of our vernacular 
joumalismandintheend, English joumaHsm 
will also be directed to public those things 
which win hedespatched by the international 
News Agencies. This is asetlous conspiracy 
and if it is not prevented, it will seriously 
affect the freedom of press. It wiH destroy 
whole of the media. Today, it is engulf ing the 
print media and tomonow it will also affect 
Radio and Television. It is a serious matter 
that in the name of openness, the 
international companies wiH prevail overthe 
country. The assurance given by the hon. 
Minister of State in the Ministiy of Steel that 
he wilt convey this to the Ministry of 
Information and Broadcasting, is not enough. 
It would be an appropriate step if the 
concerned Minister should either tw called 
to the House or the Government should 
make afulfiedged statement overthis issue, 
because the entire House is unaninwus on 
this matter. Hthe Governments should make 
a fulfledged statement over this issue 
because the entire House is unanimous on 
this matter. If the Government does not 
make a statement, I demand that a detailed 
discussion should be hope on this Merely, 
conveying the views to the concerned 
Minister on such a serious matter means 
taktoig the House very lightly. Therefore, I 
request the Chair, ascustodianof the House, 
to direct the Government to make a 
statement and if the need be a detailed 
discussion should be held in the 
House.(Aitam4pttons)

SHRI SHARAD YADAV The 
Government is not taking the issue 
seriously, (kttem^lons)

SHRI MAOAN LAL KHURANA (South 
Delhi): All the sectton of he hoarse are 
participating in the discussion, but the 
concerned Minlstor Is not present In the 
House. The concerned Minister stwuld tie 
deriede to make a statement.

(Mamjpdons)

SHRI RAM VLAS PAWAN: A motion 
must be passed today in the House 
expressing conoem overthe nnatter.

[kOmufMon^

SW I CHANORAJEE YAOAV: Some 
things also being witnessed In PTI and UNI. 
international again spatch want PTI to print 
al the thbigs what they despatch. It Is a 
serious issue, because alt this will not 
remain confined to just print media, but will 
also percoiaia to electronic media. Radio 
and one day the whole industry wHI be 
engulfed by tt....(/lntom|pfibns)

MR. DEPinVSPEAKER: Mr. Ahamed.

{InturupttonsU

SHRI E. AHAMED (Manjeri):The 
Government shouM as sum the H o u s e  that 
theywWseethattheBachawatCommisston’s 
recommendations and the rules framed 
thereunder wBI be implemented and that no 
vtolatkm win be permuted. Now the freedom 
of Press has become the freedom of Press 
barons. We want the realfreedom of Press, 
in its real sense, and the editors shouki be 
given the liierty as It is recommended bythe 
Bachawant Commisston report

I request the hon. Ministertoassurethe 
House that whatever views have been 
expressed by hon. Members wilt be taken 
into account and necessary suitable actton 
win be taken to prefect he freedom of Press.

SHRI INDERJIT GUPTA (MMnapom): 
This is one of those rare oocastons in the
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SHRI RAM VILAS PAWAN: A motion 
must be passed today in the House 
expressing concern over the matter.

(Intemptions)

SHRI CHANDRA JEET YADAV: Sonw 
things aiso t>eing witnessed in PTI and UNi. 
International agencies want PTI to print ail 
there things what they despatch. It is a 
serious issue, because all this will not 
remain confined to just print media, but will 
also percolate to electronic media, Radio 
and one day the whole industry will be 
engulfed by ^...{Interruptions)

[English]

H«R. DEPUTY SPEAKER: Mr. Ahamed.

(Interruptions)

SHRI E. AHAMED (Manjeri):The 
Govemnwnt should assure the House that 
theywiliseethattheBachawat Commission’s 
recommendations and the rules framed- 
thereunder will be implemented and that no 
violation will be permitted. Now the freedom 
of Press has become the freedom of Press 
barons. We wantthe real freedom of Press, 
in its real sense, and the editors should be 
given the liberty as it is recommended by the 
Bachawant Commission report.

I request the hon. Ministerto assure the 
House that whatever views have been 
expressed by hon. Members will be taken 
into account and necessary suitable action 
will be tai<en to protect the freedom of Press.

ShRI INDRA JE E T GUPTA 
(Midnapore); This is one of those rare 
occasions In the annuals of Parliament when 
the entire House without any exception is 
united on a single issue, and this is because 
of the unprecedented development which is 
taking place, the threat from outside the 
country, from powerful forces, international 
forces, the threat to the freedom of our 
Press. I think, enough has been said here 
already by many Members from different 
sides of the House to justify our demand that 
the hon. Minster for Information and 
Broadcasting should come to the House and 
make a statement on this. Enough has been

saki. If the Ministers who are here are not in 
a position to say anything, there is no reason 
why that the Minister shoukJ not come and 
make a statement here. If we fail to get any 
remedy from this House, then we will have 
to think of some other means. That is all. I 
am sony to say this. When all Parties are 
united on this question, either we get a 
remedy in this House by means of the 
Government clarifying its position and giving 
us some minimum assurances. Otherwise, 
I think, all Members will have to go together 
to the Prime Minister and we will have to 
make some other form of demonstratton 
outskte the House, which may not be to 
everybody’s liking.

Sir, this matter has been sufficiently 
agitated here. Sir, you now how the feelings 
of the Members are running high. And I see 
no reason why the Minister should not be 
Informed that he must come here as soon as 
possible and make »clarifk:atory statement 
so that our fears are set at rest. If they are 
not set at rest, then the country will have 
decide what to do about H...{lnterrupttons)

[English]

SHRI MADAN LAL KHURANA; Sir, 
Please ask the Ministerto give statement.

[English]

SHRI RAM VILAS PASWAN (Rosera): 
A direction should come from the 
C^air. (interruptions)

SHRI EBRAHIM SULAIMAN SAIT 
(Ponnani): Sir, I fully support Mr. Gupta. Sir, 
I want you to direct the Government and ask 
the Minister to come ov9r here and clarify 
the Government’s stand on this, n is a very 
inportant matter. This cannot be ignored by 
us at any cost.... (bitem^ions)

PROF. UMMAREDDY VENKATE- 
SWARLU (Tenali); Sir, you must take into 
account the opinion expressed by oursenior 
colleagues. The freedom of the press in 
India Is at stake and it cannot be thrown to 
the mercy of the multi-nationals. The Deputy 
Speaker may direct the Government and 
ask the Minister to come over here and 
clarify its stand on this issue. This is a
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serious issue. H it is not settled on the floor 
of the House, as oursenior colleagues have 
expressed, clarification on this issue has to 
be sought outside
P?’Hamei\t...{lnlemiptlonsli Uncorrected/Ttot 
for publication

[Translation]

SHRI DATA MEGHE(Nagpur): Sir. It 
should be taken up for discussion in the 
House (Intenvptions). Hon. Minister is not 
present and it is an important matter. There 
must be discussion on it (Intenruptlons)

SHRI DAU DAYAL JOSHI (Kola); Sir. 
Please ask the Minister to corns to the 
House and make a statement.

[EngOsh]

SHRI P.C. THOMAS (Muvattupuzha): 
Sir, there is unanimity in the ‘House on this 
issue. Thefreedomof thepressissomething 
which cannot be compromised. I join with 
the opinion whk:h has been expressed here 
by all sides of the House. I request the hon.

' Ministerf or Infonmation and Broadcasting to 
come out with a statement on 
Vnte.{lntenruptions)

SHRI SONTOSH MOHAN DEV: Sir. I 
fully appreciate the sentiments expressed 
by all sides of the House. The demand is that 
the Government should react immediately. 
Sitting here, I will not able to know 
whether the Minister is in station. If he is in 
station definitely he will react to this. Today 
or tomorrow, one of the Minister for 
Infonnation and Broadcasting willcomahere 
and give the Government’s view on this, 
which I can assjjre you. Sir....{lntarruptions)

MR. DEPUTY SPEAKER; Whenever 
important issues are raised on the floor of 
the House, normally Government will react 
to it. The hon. Minister has categortoally 
assured this House that he woukJ convey 
this information and the Government wouW 
make a ̂ atement on this today or tomorrow 
as the case may be.

{Intern^ion^

SOME HON. MEMBERS; Today ItseK.

MR. DEPUTY SPEAKERrThedlfnculty 
Is that this matter is not on the agenda and 
you have not given a notice to the 
Government. The Government shall have to 
get information and prepare themselves 
and substantial, logical, reasonable 
information shall have tobefumlshedtothis 
House. Therefore, it is necessary. The hon. 
Minister has sought some time. I think, the 
House will agree with this. Your feelings 
have been very deeply felt by the Treasury 
Benches...(/lnto/n|oriDns) 40 hon. Mentors 
have given their names and they want to 
raise very important issues here. Alt those 
names have been listed according to the- 
priority. Now I willcallthe names, leamestly 
request that every MembershoukI take only 
one minute or one-and-a-half minutes so 
that more matters can be brought to the light 
of the day and Government can take notk:e 
of that. I hope, you all agree with 
Xt\aX.{lnterruptions)

As and when names are given in the 
offk». they are listed. Suppose, the names 
are given at 9.50, 9,51. 9.52. Accordingly 
they are being listed. So it is upto us to save 
time and allow our younger brothers and 
eklers to take the opportunity. I hope, you 
will agree with this.

SHRI RAM VILAS PASWAN; Before
10. the position is the same.{lntemjptions)

MR. DEPUTY SPEAKER; I know, you 
raise only very very important issues. Every 
one shoukl have a chance. Therefore, 
accommodation lies in our hearts.

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada); Through you I wouM 
like to draw the attention of the Government 
to a vary important issue in my constituency.

in Vijayawada city there are lailway 
quarters whteh are 80 years okl. In fact, they 
are condemned quarters. Even then the 
Railways are deducting house reitt alowanoe 
from their employees who are staying In 
those quarters. There are not even minimum 
sanitatton facilities. Whenever there is a 
rainfall, these quarters, water gushes into

- women in paitkuiiar are the worst sufferers.
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So. I uige upon theGovamrmntthrough 
youtotakeHnmediate^psforconstruction 
of newmufti-storeyad flats on the same site 
to provide accommodation to railway 
employees.

[Translattoril
SHRIMATI SHEELA GAUTAM 

(Aligarh); Mr. Deputy Speaker. Sir. a news 
Mem regarding the injustice being done to 
thestudenlsoftheMedfcal College of Aligarh 
University has published in * Amar Ujala* 
dated 7th Decentber. 1991. R is .a serious 
ease of bungling in which high-ups are 
involved, it is in the knowledge of Vice 
Chanceltor of the University, but attempts 
are being made to hush up the whole matter.

The case is regarding large scale 
tempering with marks sheet of the First Year 
MBBS students. It has been done to benefit 
some students and to harm the other. It is 
also leamt that differences are being created- 
between Hindu and Muslim students.

Two documents are the proof of this 
mess, first in which marks have t>een entered 
in the marks sheet in he hand of a professor, 
and second, in whk:hthe marks have been 
entered finally. There is not even a distant 
similarity in thenL The case of tempering 
with the marks of the students from Roll No. 
61 to 80 has been published, t>y which it is 
dear that marks have been tempered with 
on communal basis.

in this connection, two memtwr 
commitlee wasiomied. That too coukJ not 
reach any partk»iar result. I wouM urge 
upon the Human Resource Ministerthrough 
you to make arrangements to institute an 
enquiiy into this bungBng througli a proper 
agency so that the students are saved from 
the injustice in.th« fieU of educatkm.

[EflgfisA]

MR. DEPUTY SPEAKER: Shri 
Devendia Prasad Yadav. I am calling the 
names according to the list whKh is before 
me. His up to us to aocommodate others.

[TtanslaBoril

SHRI DEVENORA PRASAD YADAV 
(Jhanjharpur): Mr. Deputy Speaker, Sir, I

wouM Pke to draw the attention of the 
Go>temment through you to a matter of 
urgent public importance. Mr. I3eputy 
Speaker, Sir, there is a great resentment, 
and discontentment among the agricukuiists 
in Bihar t>ecause of non supply of anotted 
quota of fertiliser to Bihar by Central 
Government.

Mr. Deputy Speaker, this year 8 lakh 
metric tonnes of fertilisefs were altocat^to 
Bihar and out of that not even 50% of 
fertilisers have been supplied to Bihar. 
Fertilisers containing Potash and 
^*hosphonjshave required essentially during 
the sowing season of Rabi and the 
agriculturist as faced diffknilty on account of 
its shortage. Mr. Deputy Speaker, Sir. it has 
not only affected the Rabi crop adversely (Hit 
win also have adverse affect on the national 
productkm of oilseeds and pulses. Very 
recently, the Govemment of Bttiar has sent 
a message to the Central Govemment to 
ensure the supply of the allotted quota of 
fertilisers to Bihar by 9h Decentber, 1991. 
But the fertilisers have not been supplied 
yet. Not only that Rs. 46 crore have been 
demanded for the subskly on fertilisers and 
the Govemment has alkxated Rs. 35 crore 
but not asingle penny has been received by 
Bihar...(J!ntom(p(&»is)

[EngMsm

MR. DEPUTY SPEAKER: You kindly 
conclude. Do not deny chances to others.

[rrans(alKx4

SW^I DEVENDRA PRASAD YADAV: 
There is a hue and cry in Bihar. Therefore. 
I woukl urge upon the Govemment through 
you that the payment of amount of subsidy 
may be made as soon as possble and 
supply the altotted quota of fertiiser at the 
earnest

[EngKsNl

MR. DEPUTY SPEAKER: Shri Tej 
Narayan Singh - absent

Shri Bhut>aneshwair Prasad Mehta..

{ktterwptions)
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hear me. You cannot deny chances to others 
It is not fair...

{Interruptions)

MR. D«=»UTY SPEAKER: I have called 
Shrj Bhubaneshwar Prasad Mehta....

(Interruptions)

MR. DEPUTY SPEAKER: Kindly 
resume your seats. The issue Is really very 
important. This is Zero Hour. You cannot 
expect any reply from the Government. We 
shall have to follow certain rule....

shortage of fertilisers in Bihar. You have 
brought thattp the notice of the Govemment. 
If four to five persons were to speaic on the 
same subject, what will be the fate of tho^ 
who are on the toes to raise important issues 
on the floor of the House? Should we deny 
the chance to them?

{Interruptions)

MR. DEPUTY SPEAKER: The feelings 
have been deeply conveyed.

(Interruptions)

(interruptions)
[Translation]

MR DEPUTY SPEAKER: Please take 
your seat Hon. Member.

(Interruptions)

SHRI DEVENDRA PRASAD YADAV: 
Government is playing a cruel joke with 8 
crore iomers(lnterruptions)

[Englisiil

SHRI SRIKANTA JENA(Cuttack) Sir. 
only one s\jgQes\\or).(interruptions)

MR. DEPUTY SPEAKER: Mr. Srikanta. 
you were also fn the govemment. Can you 
expect the Govemment to reply all of a 
sudden when you raise an issue? I tell you. 
Zero Hour is an extraordinary weapon..

(Interruptions)

MR. DEPUTY SPEAKER: Kindly 
resume your seats Mr. Jena, you were also 
in the Government Cou kJ you give a reply all 
of a sudden? That is impossible...

(Interruptions)
MR. DEPUTY SPEAKER: Mr. Prasad, 

what is the use of a)l this.

lEng/ishl

You are not getting any benefit. You 
have expressed your point that there is

ITranslationJ

SHRI BHUBANESHWAR PRASAD 
MEHTA(HAZARIBAGH): Mr. Deputy 
Speaker. Sir. I wouki like todrawthe attention 
of the Govemment through you. Hazaribagh 
which is the best distrkn in Bihar from the 
tourist point of view, is the most neglected. 
There are tree districts and a national park 
adjacent to it. At places like Rajrappa and 
Bhadauli. *Melas' are hekj all the year round. 
But the Central Govemment has paid no 
attention to the development of that area. 
Barka area is just near the district where 5 
thousand years old manuscripts and kJols 
have been found. We have written to the 
Department of Archaeology and Govemment 
of Bihar, but they did not pay any heed to it. 
Those who are doing archaeologk̂ al work 
privately have visited that place and have 
observed that these kjols belong to Indus 
valley and Mohanjodaro civilizations. But 
our Archaeological Department has both 
paid any attention to it so far. I wculd like to 
draw he attention of the Govemment through 
you to the fact that in view of the 
archaeological importance of Hazaribagh 
distrrct, it may be declared a tourist spot. The 
idols excavated should be examined and 
restored by the Archaeology Department.

SHRI BHUWAN CHANDRA 
KHANDURRI (Garhwal): Mr Deputy
Speaker, Sir. birth centenary of late Veer 
Chandra singh Garhwali. a freedom fighter 
of Peshawar incident fame. fall, on 25th 
December. 1991. As Havaldar Major In 
Garhwal Rifles he refused to open fire on
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MR. DEPUTY SPEAKER: You kindly 
hear me. You cannot deny chances to others 
n is not fair...

{Interruptions)

MR. DEPUTY SPEAKER; t have called 
Shri Bhubaneshwar Prasad Mehta....

have expressed your point that there is 
shortage of fertilisers in Bihar. You have 
broughtthattothe notice of the Government. 
If fourto five persons were to speak on the 
same subject, what will be the fate of those 
who are on the toes to raise important issues 
on the ftoor of the House? Shoukl we deny 
the chance to them?

{Interruptions)

MR. DEPUTY SPEAKER: Kindly 
resume your seats. The issue is really very 
important. This is Zero Hour. You cannot 
expect any reply from the Government. We 
shall have to follow certain rules....

(Interruptions)

[Translation]

MR. DEPUTY SPEAKER; Please take 
your seat Hon. Member.

(Interruptions)

SHRI DEVENDRA PRASAD YADAV: 
Government is playing a cruel joke with 8 
crore iarmers{lnterruptions)

[English]

SHRI SRIKANTA JENA(Cuttack) Sir. 
only one suggestion.{hterruptions)

MR. DEPUTY SPEAKER: Mr. Srikanta, 
you were also in the govemment. Can you 
expect the Govemment to reply all of a 
sudden when you raise an issue? I tell you. 
Zero Hour is an extraordinary weapon..

(Interruptions)

MR. DEPUTYSPEAKER;kindly resunro 
your seats. Mr. Jena, you were also in the 
Govemment. Could you give a reply all of a 
sudden? That is impossible...

(interruptions)

MR. DEPUTY SPEAKER: Mr. Prasad, 
what is the use of all this.
[English]

You are not getting any benefit. You

(Interruptions)

MR. DEPUTY SPEAKER; The feelings 
have been deeply conveyed.

(Interruptions)

[Translation]

SHRI BHUBANESHWAR PRASAD 
MEHTA-(Hazar1bagh): Mr. Deputy Speaker, 
Sir, I would like to draw the attention of the 
Govemment through you. Hazaribagh whch 
is the best distrct in Bihar from the tourist 
point of view, is the most neglected. There 
are tree districts and a nattonal park adjacent 
to it. At places like Rajasthan and Btiadauli, 
‘Melas’ are hekl all the year round. But the 
Central Govemment has paid no attention 
to the devetopment of that area. Barka area 
is just near the district where 5 thousand 
years okf manuscripts and kiois have been 
found. We have written to the Dejsartment of 
Archaeology and Government of Bihar, but 
they did not pay any heed to it. Those who 
are doing archaeok)gical work privately have 
visited that place and have observed that 
these idols belong to Indus valley and 
Mohanjodaro civilizations. But our 
Archaeol(^k»l Department has not paid 
any attention to it so far. I woukJ like to draw 
the attention of the Govemment through 
you to the fact that in view of the 
archaeotogical Importance of Hazaribagh 
district, itmaybedeclaredatourist spot. The 
kJols excavated shouM be examined and 
restored by the Archaeok>gy Department.

SHRI BHUWAN CHANDRA 
KHANDURI (Garhwal): Mr. Deputy Speaker, 
Sir, birth centenary of late Veer Chandra 
S in g h  Garhwali, a freedom fighter of 
Peshawar incident fame, fall, on 25th 
December, 1991. As Havakiar Major in 
Garhwal Rifles he refused to open fire on 
unarmed people and Pathans at Peshawar



on 23ra AprU. 1930 dospHe the aider at 
British officer. R was the first revot of arnqr 
in the country for attaining indcipendenoe. 
After this revolt the English had understood 
that their rule in India is nowantater of days. 
Keeping in view his revolt IMahatmaGandh  ̂
had said that had there been one more 
person Ike him in India, we would have want 
independence a long time ago. He was court 
martlalled along with his other colleagues 
arid the preparations were made to shoot 
himdead.tMJt due to the pleading t)y Barrister 
Mukundi Lai he was awarded life 
imprisonment in ‘Kalapanr. Pandit Motaal 
Nehru wrote to Jawahailal Itohru in his wW 
neverto forget Gorhwal and Chandra Singh. 
Pandit Jawaharlal Nehru considered him as 
nis own t>rother. At the demise of Veer 
Chandra Singh GarhwaK late Incfira Gandhi 
had said in a large public gathering. A great 
warrior of India's independence has passed 
away. Iwouldhavegonetohisresidencebut 
I am informed that there is nobody at his 
residence. His childien and my children 
were playmates at Allahabad.'

Therefore, white paying a true homage 
■ff) such a great hero and freedom fighter, I 
urge upon the Govemment and the Ministery 
of Communications to release a 
commemorative stamp in his honour very 
soon and his birth centenary may be 
celebrated with great pomp and gaiety.

SHRI NAWAL KISHORE RAI 
(Sitamarhi): Mr. Deputy Speaker Sir, my 
native place Hathia in Bihar is so much 
affected by drought that according to the 
official survey report of Department of 
Agriculture 65 to 70 per cent crop of Kharif 
has been damaged there. The Govemment 
has made a plan for the Rat>i crop to 
compensate the loss in kharif. But I wouM 
express my concern through you. It is that 
the Govemment supplies DAP fertilise and 
certified seeds of wheat and maize, to Bihar 
only afterthe harvest season of wheat. That 
is why the hon. Member, Shri Devenderhas 
sakl that Bihar Govemment has sent a 
S.O.S. message. I wouM like to know from 
the CentralGovemmentthrough you whether 
the Agricultural Ministry has made sufficient 
aOocationof OAPfertiHsers mixturefertiliser. 
certified seeds of wheat and maze, 
phosphate and urea fertaisers? H it does not
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snfvewrnionewBekorHsne^ectBdln 
miswayorlnjusttoelsdoneloBharlnthe 
matteraf supply offeitHsefs.oertiiedseeds, 
then ttwouM adversely affect the Kharif ciDp 
and theday wiH come when the poor 
agriculturist of Bihar wll have to face a 
conditkM) of staivalkMi.

MR. DEPUTY SPEAKER: Please 
conclude now....

SHRI NAWAL KISHORE RAI: I am 
conchiding. Keeping In vlewsuchasituatlon, 
IwDuMuige upon the Govemment to supply 
fertflisers and certified seeds to Bihar within 
aweek.

lEngis^

MR. DEPUTY SPEAKER: It Is not fair. 
itcanneverbeapprecialed.Whyshouklyou 
deny the chance for others to speak? H an 
opportunity is given to you, yo8 take more 
time. What at>out others?

ITrans/atiori

SHRI PRABHU DAYAL KATHERIA 
(Firozal>ad): Mr. Deputy Speaker Sir. every 
member shoukf get a chance.

MR.DEPUTYSPEAKER:Thatisright.

[EogMs/iJ
MR. DEPUTY SPEAKER: It is aH righ!

I will call the names of persons whosf- 
names are listed here.

ITians/atioî

SHRI PRABHU DAYAL KATHERIA 
Why don't we get a chance. We have been 
sitting here for a k>ng time—

MR. DEPUTY SPEAKER: i want to 
make veiy dear one thing; The procedure 
that we are adopting creates unnecessary 
unrest in the minds of the hon. Members. If 
you want to speak only for one minute or 
one-and-a-half minutes, the purpose is 
ventilate the grievances on the floor of the 
House.

{kaenupdon^
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MR. DEPUTY SPEAKER: Kindly have 
yourseat. When I am on my legs, you should 
not stand.

So, the Government would take notice 
of that. But it is not fair that you go on 
speaking and denying others the same 
opportunity.

(Interruptions)

MR. DEPUTY SPEAKER: There are 
also others. TTiere are 13 or 14 names. It is 
not possit)le.

[Translation]

SHRIPRABHUDAYALKATHERIA:Mr. 
Deputy Speaker. Sir, I have a request, 
please allow me to speak for one minute... 
We don’t get a chance to speak. Please ask 
the Ministers*to solve the problems, of our 
areas.

MR. DEPUTY SPEAKER: They 
definitely do so...

SHRI PRABHU DAYAL KATHERIA: 
Please let me know the way in ̂ hk:h we can 
tell our problems to them? (krterruptions)... 
When we approach the Ministers, we are not 
allowed to see them. How shall we highlight 
the prot>lemsof our area? Later on, it would 
be difftoult for us to win the elections?

MR. DEPUTY SPEAKER; Mr. 
Bhogendra Jha.

SHRI BHOGENDRA JHA (Madhubani): 
Mr. Deputy-Speaker, Sir, I am rising today 
on an issue not concerning any partk»jlar 
constituency or even a State. Today, Sir, a 
very disturbirtg case has come whnh affects 
our freedom, seK-reliance and economk; 
independence.f/nremjr/tfNins).

Sir, the American Government has 
threatened India on the issue of Patent 
Rights. Since several ye^there has been 
the issue of General Agreement on Trade 
and Tariffs (GATT) and the Intellectual 
Property Rights. Recently, in Delhi itself the 
scientists...(//)tem/pfto/js).

So, Sirrscentiy the agricultural scientists

including the Vice-Chanceltor of Punjab 
Agricultural‘University and others have 
gathered in Delhi. Their apprehension is that 
in the fieM of new varieties of seeds like 
wheat, rice etc., on those issues, the multi- 
nattonal seed companies will usurpourrights 
and there is going to be a great restraint on 
our research anc development. So, through 
you, I urge upon the Government to 
announce inthls House that the Govemment 
of India will not suronderto the USdictates 
and the Govemment of India shall stand 
firmly In defense of nattonal Interests on the 
issue of patent rights and intellectual property 
rights.

Sir, I also support the issue raised by 
my hon. friend. Shri Chandra Singh Garwall 
was a prominent hero of ournattonal Iteration 
movement and partteularty I am happy that 
he joined the Communist Party in Andamans. 
So. a postage stamp must be issued in his 
name on his 100th birth anniversary, this 
year.

MINISTER O F S TA TE  IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF LAW. JU STIC E AND 
COMPANY AFFAIRS(SHRIRANGARAJAN 
KUMARAMANGALAM): Mr. Deputy 
Speaker, Sir, I woukl Ike to assure the hon. 
Member through you, though it has already 
been done by Shri Arjun Singh when he waŝ  
here, that in no way will our Govemment 
succumb to any of these forces as he is 
alleging, whether it is worid Bank or IMF. We 
will ensure that the sovereignty, both political 
and economic, is always maintained and 
any way, when the economk: discussipn 
takes place, he can say all that he is saying 
today.

SHRICHANDRASHEKHAR(Bailia):Mr. 
Deputy Speaker, Sir, unfortunately, this issue 
is being taken very lightly by the Govemment 
and by the House and the hon. Minister, just 
when my friend was raising this question, 
was trying to ridcule it. The problem is not 
that. The Press report indeates that you 
people have made certain convnitments 
and there is no contradtetion from the 
Govemment. You say that the House would 
discuss about the economk: situation on the 
16th. Yoi' rttecuss something in the House 
aAerdiscussing in New York and Washington
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and after committing the whole nation tO 
certain decision which is disastrous and 
ruinous to the future of this country. I do not 
want to raise this issue In a light manner. The 
Government should come clean that they 
had not made any commitment to the multi­
nationals. to the IMF and to the World Bank 
before they come to discuss this matter in 
this House and come to some positive 
decision. They discuss the whole thing here, 
•but the news item comes from Washington 
every day that they had made certain 
commitments and there is no contradiction 
from the Government of India. There can be 
nothing more shameful for the country and 
there cannot be a greater effrontery than 
what the Government of India is indulging in 
today.

SHRI RANGARAJAN KUMARA- 
MANGALAM: Sir. I have a lot of respect for 
the former Prime Minister, the hon. Member 
of Parliament. Shri Chandra Shekhar. I think 
he should not misunderstand. The 
Government is not faking this statement by 
the hon. Member, Shri Bhogendra Jha, in 
any way lightly. I can assure him. through 
you, that it is a very serious mention of 
matters; if I may say. even in one way a 
charge. But. I will only assure him that In no 
way will this Govemment ever sacrif ice either 
the politrcal or economk; sovereighty of the 
nation. With regardto the IMFconditonalities, 
it has been made clear on the floor of the 
House that those terms will be placed on the 
Table of the House by the Finance Minister. 
We have earlier also discussed in various 
committees, especially in the BAG. that the 
discussion would take place on the 16th and 
on the 16th. I am sure ail these issues that 
have been raised will be met by the hon. 
Finance Minister one by one, in detail, who 
is the appropriate person to really meet 
them.

SHRI CHANDRA JEET YADAV: Mr. 
Deputy Speaker. Sir. now the Minister has 
saidthat the conditions whk:h were accepted 
by the Government of India, vis-a-vis IMF 
will be placed on the Table of the House by 
the Finance Minister. SIrthis Is just to remind 
this House that Mr. Chandrashekhar has 
raised this Issue in the very beginning and 
sakj that when he was the Prime Minister 
even those conditions were not brought to 
his notice. Since then persistently in this 
House we have been asking the Government 
that those conditionalities should be placed

on the Tabb. Now, he says when we are
golr^ to discuss ne» 
can raise this Issue.

NcwiwamtoknowfromtheGovemnient 
very categorically asthe date has beenfixed 
perhaps the 16th for the discussion of the 
n?w economic policy, will the Govemment 
next week on Monday place those 
conditionalities on the Table of the House so 
that the House in the light of those 
conditionalities can discuss and there can 
be a nwaningful discussion.

On what Mr. Bhogendra Jha has said 
and raised he did not contradict it. He is 
maldng only a general statement that the 
Govemment is not succumbing politically or 
economically. What we are saying is the 
Govemment is succumbing at every stepon 
every front. Therefore this is a sell out of the 
country not only in economic field but in 
various fields, ourculture, media, education, 
political and econonvai.

Therefore I will seek your protection 
that please let there be a categortoal 
statement that next week early Monday or 
Tuesday the Govemment must place on the 
Table of the House those conditionalities 
which have been agreed upon with the IMF.

SHRI BHOGENDRA JHA; Please you 
do clarify one thing. Has any understanding 
or hint has been given on the Issue of patent, 
on the Issue of intellectual property rights? 
Otherwise please do not make a general 
thing again and again.

SHRI RANGARAJAN KUMARA- 
MANGALAM: I am sorry. I would like to 
make it very clear to the hon. Members that 
when you raise specific issues, small Issues, 
whether it is done or not done— in the overall 
gambit of the allegation that there has been 
a sell out —  on the overall gambit of the 
picture, I can respond and I did respond. 
With regard to the specifk: issues, it has to 
be the appropriate Minister who will respond.
It is not that I cannot but if I had the proper 
notice in advance, I could haver also 
responded, and I wouM have got the 
information. But, at the moment, I do not 
have information on the specific thing 
because one must have a little notice to go 
into details and to find out

I can say this much that in overall, there
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is no question of sell out. There would never 
t)e such a question with our Government. 
But with regard to IMF conditionalities, the 
paper would be laid. It has already t>een 
made by the Finance Minister.. 
.(Interrupttons)

SHRICHANDRAJITYADAV: When will 
he do it? i (ready five months have 
eiapsed.(J!nfemipftons)

SHRI CHANDRASHEKHAR; I am not 
asicing about those conditionalities. Carla 
Hills came here and made a statement. 
Today the spoltesman of the U. S. 
Administration made a statement. The 
Government of India is keeping quiet. Who 
is Carla Hills to direct the Government of 
India and the people of India to pursue a 
particuiarpolicy andthattoocoming in Delhi 
and malting it? It is against all norms of 
democratic behaviour and diplomatic 
courtesy. An ordinary officiai comes from 
Washington, makes a staOment and give 
directive to the Govemment of India and to 
the people of India.

Today a spokesman of the U.S. 
Administration makes a statement and the 
Government of India keeps quiet on this. Is 
there any sense of dignity in the nation or 
not?

They have every right to sell away the 
country as k>ng as they are in power....

SOME HON. MEMBERS: No.

SHRICHANDRASHKHAR: This is what 
they feei. But the only question is whether 
certain norms will be ot>served in thiscountry 
or not. People comingf romf oreign countries 
and making a statement....

[Translation]

SHRI KRISHAN DATT SULTANPURI 
' (Shimla): Mr. Deputy Speaker, Sir, I have a 
point of order.

MR. DEPUTY SPEAKER; There is no 
point of order, but only disorder.

SHRI CHANDRASHEKHAR: There is 
no point of order on it. Please do not act in 
a manner which will stop the functioning of 
the House.

[English]

I want to know whether we are going to

observe any rule or not My Guruji is sitting 
here. I shall like to ask him.

Is there any diptomatk: etk̂ uette? Will 
that etiquette be observed in this country or 
not?

If others come and make a statement 
whtoh is totally derogatory, whether it Is 
right, good or bad, those statements are not 
contradicted either by the Foreign Office 
spokesman orby the Prime Minister's Office 
or by the Rnance Minister or by any Tom, 
Dick and Har^ in the Govemment of India. 
What other citizens in this country shoukl 
do?

I woukJ like to know whether those 
statements are point to be unchallenged, 
the statementsfromthe foreign spokesmen, 
without any reactton from the Government 
of India or, the Parliament and the Members 
of Parliament are going to take notk» and 
object to it even if the Govemment does not 
object to this type of statement.

[TranslatiorU

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): I had no intention to partnipate 
in this discussion. But it has tumed to tie 
serious due to Shri Chandrashekhar*s 
(Interrupttons) Shri Bhogendra Jha had 
raised an issue aboutwhk:h the wholecountry 
is wonied. The Govemment has to take a 
firm decision about it. Majority of the M.Ps 
had signed on the statement which states 
that country should not be cowed down on 
the issue on intellectual Property Rights. 
Hon. Minister gave an assurance that no 
compromise woukf be made. But Shri 
Chandrashekhar's allegation is serious. I do 
not know as to what dki Ms. Caila HiUs say 
But I demanded on behalf of my party to 
bring to light IMF condittonalitites, when the 
discussion on the Budget commenced. The 
hon. Minister of Rnance did not accept It 
then Now he is ready to do so. It is good. Hew 
tokJatthattimethatnoconditkm was imposed 
on us. Later and IMF official came here and 
he sakJ that no question arose to impose any 
condition, and our country was wiHingly 
accepting them all. I saw a programme 
about it on the T. V.

I agree with Shri Yadav's suggestion 
that If the condittons had been placed on the 
Table of the House, the discusston woukJ
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have been meaningful. As far as Shri 
Chandrashekhar's allegations are 
concerned, they are serious in nature. 
(IntompHons) If something Is said against 
the dignity of the country, it should be 
protested. It is right that we ate facing an 
economic crisis and depend a lot on foreign 
aid. But it should be got in the manner that 
our pride and sovereignty, atxiut which the 
hon. Minister mentioned should not be 
compromised. It will be twtter if Shri 
Chandrashelchar informs the House as to 
which statement of Ms Caria HHIs he is 
refering to ..(Intenvplions)

moto statement? It seems that the 
GovBmment does not botherforself-rBSpecf. 
It is an impottant question. Ataiji has 
mentioneditiustnow. Youcanfindewrything 
dbout ft in the newspaper *Hindu*. Only this 
newspaperpubfishedit. Iraisedthisquestion 
on the very day it was publishi9d. Working 
dass have been against it. A message 
shouM tie issued in whichthe Ministers, who 
are present here, shouU make a statement 
that they do not accept Ms. Carla Hfills 
directk>ns.Outeconomk:SovereigntyshoukJ 
be protected in the context of patent law.
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SHRI RABI RAY: Shri Kumarmanglam 
is present here and I thank Shri Bhogendra 
Jha and Shri Chandra Sekharfor raising this 
issue. Perhaps you were present in the 
House on 29th, the day when strike was 
observed when I placed Ms Carta Hills’ 
statement. I am quoting Ms Carla HiHs. She 
made a statement in Washington'on 28th 
that India was running towards economk: 
Reforms and she hoped it wouM continue 
and India was being given the perfexl of three 
months about Patent laws. The Special 
Article 301 wouUnotbeimposedtilFiBbnjary. 
Shri Chandra Shekhar again became 
suspicious today. I do not know why? Shri 
Kumaramanglam is our friend. Perhaps he 
is also suspkHous. I am again informirlg the 
Central Govemmentthattheywilido nothing 
aboutthe Patent LawespedaHy about Artfcie 
301, because it will be imposed after 
February. I have been reading for six month 
that the Government is deliberately making 
a compromise with the economic 
Independence. You please think that we are 
living in Ind^. It is acountry of Gandhiji, and 
Jayaprakash Narayanji. Ours is a very great 
and sovereign country. We are 80 crore in 
nundier. Ms. Carla Hills, who Is not even a 
Minister but only an officer, how can she 
direct us. It is a matter of shame. Have we 
no status? Though the Prime Minister is not 
present here, does it not trouble Shri Sontosh 
Mohan Dev also who is present here. Where 
dm we going and to what extent? We are 
facing these things alters many years of 
independence. Mr. Deputy S p c ^ r, Sir, 
you arothe guardian of our rights and asyou 
stt on Speaker's Chair you become guardian 
of the country. Consultative Committee 
attachedtothe Ministryof Industry is hoUing 
its meeting today. We wiH raise this issue 
there but m  will get the stock reply. Why dkJ 
the Gowmme'nt not think of making suo

[Engasm

SHRI RANGARAJAN KUMARA- 
MANGALAM; I wouM like to make one thing 
very dear. With due resped to all the senior 
leaders who have yoicod their views in this 
regard, I want to niake one thing clear.

SHRI BHOGENDRA JHA: We have 
fought for freedom. We do not want to lose 
it.

SHRI RANGARAJAN KUMARA- 
MANGALAM: Well, I have been the 
benef idary of that. I do not deny that. I am 
a post-fraedom chikl. But still I hope you 
wouM appreciate that we do t>ek>ng to the 
post freedom generation. That is right. But 
I wouM Ike to only go on -record to say 
categorically that with regard to the IMF 
condittonalities and p ^ rs , the Finance 
Minister has informed in the past. 1 wouM 
also like to make it clear that the reason why 
we wanted to have the discussion at the 
appropriate time was to find the time and 
see that the papers are there in time t>efore 
the discussnn starts so that you can make 
use of that during the course of the 
discussnn. This is regarding to that aspect.

SHRI BHOGENDRA JHA; They are 
threatening us vnth ultimatum.

SHRI RANGARAJAN KUMARA- 
MANGALAM: I wouM liketo make one thing 
very clear. The hon. former Speaker and 
presently Member of Parliament Shri Rabi 
Rsqr, I am sure, would appreciate that on the 
matter of what every officer of other 
Governments say, if the Govemment is 
going to come out withasuomoTustatement 
in Parliament, I think it is a bit too much.

SHRI RABI RAY: I am very sorry.
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SHRI RAM KAPSE (Thane); bit not an 
insult to our freedom?

SHRI RANGARAJAN KUMARA- 
MANQALAM: Shri Ram Kapse, would you 
allow me to speak( Intermptkm^

SHRI ATAL BIHARI VAJPAYEE: I am 
inclined to agree wMh the Minister for a 
change.

(InterruplkMî

SHRI RANGARAJAN KUMARA- 
MANQALAM: That way. I am obliged. If I 
may submit that with regard to Patent Laws, 
we have made it very clear - earlier, 
discussions have taken place etc. that our 
Govemment has n(M got any proposal in its 

.mind for changing the Patent Laws as of 
now. That is the real position now. With 
regard to the issue as to wh^herwe accept 
this as a pressure, or not, we «an make it 
very clear that no Government can 
pressurise our Government to accept any 
condition, under anyterms of pressure. If we 
do agree to anything at aH, at any particular 
time, it shall be agreed to only if is-in the 
interest of our people and in the interests of 
our country. And with regard to Paris 
Convention, we are very clear in our minds. 
We have already stated ourporicy in advance 
that we have our patent law and that patent 
law stands as It is. And that is the position. 
I am making it very clear so that you can 
disabuse anybody, who is under the 
impression that we are changing this orthaL 
At the moment, no such proposal is in 
existence.

13.26 hrs

PAPER LAID ON THE TABLE 

[Engtsm

Reviewontheworicing and Annual Report 
of Rajasthan state Oaiiy Dsvetopment 

CorporBtion Ltd, Jaipur for 199041

THE MINISTER OF STATE IN THE 
MINISTERYOF AGRICULTURE (SHRI K.C. 
LENKA): I beg to lay on the Table a copy 
each of the foflowing pa^rs (Hindi and 
English verskxis) undersectk>n619Aof the 
Companies Act, 1956:-

(i) Astatementregardingreviewby 
the Government on the worfcmg 
of the Rajasthan State Dairy 
Development Corporation 
Limited, Jaipur, for the Year 
1990-91.

(ii) Annual Report of the Rajasthan 
State Dairy Development 
Corporatton Limited. Jaipur, for 
the year 1990-dl atong with 
Audited Aocoantsandcomments 
of the Comptroller and auditor

-General thereon. (P lac^ in 
Ubrary. See No LT 942/91]

Notification underMuHiStateCocpeiative 
societies Act, 1956, Review on the 
wprfcing and Annual Report of Uttar 
Pradesh State Agro Industrial 
CoqxHation Ltd Lucknow for 1 98 4^ 

etc.

THE MINISTER OF STATE IN THE 
M;NISTERY OF AGRICULTURE (SHRI 
MULLAPALLY RAMACHANDRAN): I beg 
to lay on the Table:-

(1) A copy of the MuRi-State Co­
operative Societies
(Registration, Membership, 
Direction and Management, 
Settlement of Disputes, Appeal 
and Revision) Amendment 
Rules, 1991 ( Hindi and EngGsh 
versions) published in 
Notifksrtion No. G.S.a 666(E) 
Gazette of India dated the 7th 
November. *1991 under sub- 
sectnn (3) of sectkm 109 of the 
Multi-State Cooperative 
Societies Act, 1984. (Plac^ in 
Ubraiy. See No LT 943/91]

(2) A copy each of the foHowmg 
papers (Hindi and English 
verstons) under section 619A of 
the Companies Act, 1956:-

(0 Review by the Government 
on the working of the Uttar 
Pradesh State Agro
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(3)

C a p iriin iii
Lknitad. Lucknow, for

year 1984-B5.

(ii) Annual Report of the Uttar 
Pradesh State Agro 
Industrial corporation 
United. Lucknow, for the 
year 1984-85 along with 
Audited Accounts and 
comments of the 
comptroller and auditor 
General thereon.

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (2) at)ove.[Placed 
in Library. See No LT 944/91]

13.27hrs.

MESSAGE FROM RAJYA SABHA

[English]

SECRETARY-GENERAL: Sir, I have to 
report the following message received from 
the Secretary-General of Rajya Sabha;-

’In accordance with the provisions of 
njle 127 of the Rules of Procedure and 
Conduct of business in the Rajya Sabha, 
I am directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting hekl 
on the 10th December, 1991, agreed 
without any an>eiidment to the Tea 
Companies (Acquisttion dnd Transfer 
of sick Tea Units) Amendment Bill, 1991, 
which was pass^ by the Lok Sabha at 
its sitting heU on the 29th November, 
1991.’

i w r n t m

PUBLIC ACXXMfTS CCMMTTEB

Second Report

[EngKsHi

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Sir, I beg to present the Second 
Report (Hindi and English verstons) of the 
Pubik; Accounts Committee on Uneconomk: 
purchase of engines for Shaktitran Vehcles

MR. DEPUTY SPEAKER: Before 
adjourning for lunch, I would like to niake a 
small suggestions. Such of those Members 
who gave their nannes early will come within 
the first fifteen or twenty and such ot those 
Members who give their names a little late, 
will be called after sometime. With the result 
there is lot of unrest in the House. Today, 
there were 44 Ktembers who were inclined 
to ventilated their grievances on the floor of 
the House out of which only 11 Members 
were able to get the chance. Some important 
is§ues do consume a tot of time. So, I 
request the Whips of the respective parties, 
to assist the off iceis while making the list, so 
that those who couM not get a chance, will 
have a chance to speak.

Secondly, we should give some 
importance to the time. When you get a 
chance, you shouM also look to the interest 
of to next speaker. There are small groups 
and they should have some sort of 
anangement so that everyone will get a 
chance toventilatetheirgrievancesowe day 
ortheother.lthink with this litUean-angement. 
we will be in a positton to set at rest the 
unrest and the matters can t>e discussed on 
the floor of the House.

[Translafiotî

SHRI DAU DYAL JOSHI(Kota): Mr. 
Deputy Speaker, Sir. I do not challenge your
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ruling but my point is that today I gave a 
notice prior to Sheela Gautam to raise the 
matter in zero hour. I am sorry to see that 
three Members, who gave notice after me, 
have raised their issues. Even Sheela 
Gautam got a chance before me. She is a 
lady Member and I do not have objection to 
it, but except herthreeother Members were 
called and I was ignored. Thougr). several 
Members presented a resolution on the 
same topic, yet they were ail called Please 
make arrangements to avoid repeti^on 
Please see that on the one hand several 
Members speal< on the same topic 
repeatedly, whereas on the other hand we, 
the new Members, who want to air our 
problems do not get a chance.

[English]

MR. DEPUTYSPEAKER.ShriSantosh, 
your name is also there.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS(SHRI RANGARAJAN 
KUMARAMANAGALAM); Sir, normally 
these matters arediscussed IntheChamber. 
I request the Members, not to raise it here.

MR. DEPUTY SPEAKER: I just made 
suggestion so that you should not be under 
the impression that something is going on 
here. Secondly, the hon. Members are raising 
their hands for five to ten minutes but it does 
not look nice. Therefore, I request the 
Whips of the respective parties to make the 
necessary arrangements.

Members are called specially. If ycni allow 
one problem to be raised by many people 
that is unfortunate and as a resdlt proper 
justice is not being done.

MR. DEPUTY SPEAKER: You want to 
bring a matter to the notice of the 
Government. But if one hon. Member raises 
it, it is sufficient and the matter is brought to 
the notice of the GovemmenL Suppose if all 
the members were to speak on the same 
subject with their own fk>wery language, 
probably, it consumes tot of time.

SHRI LOKANATH CHOUDHURY: 
When Members give notice they do so 
stating the subject matter also which they 
are going to raise. So the same subject 
should not be repeated.

SHRI SRIKANTA JENA (Cuttack): 
Instead of Zero Hour, we shouM go forZero 
Day so that any number of Members can 
speaki

MR. DEPUTY SPEAKER: Mr. Jena's 
suggestion is excellent. We can sit after 5 
o’clock and raise matters!

We shall take up Matters Under Rule 
377 after the lunch break.

The House stands adjourned to meet 
again at 2.30 p.m.

13.30 hrs.

The Lok Sabha then ad^umed for Lunch 
till thirty nrinutes past Fourteen of the 

dock.

(kitenuptions)

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): I want to make a 
submission. No doubt, you are calling the 
Members according to the list, but some

The Lok Sabha re-assenMed after Lunch 
at thirty-five nmnutes past Fourteen of the 

Chck.

[MR. DEPUTY SPEAKER In the Chak]
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MATTERS UNDER RULE 377

(i) Need to talweoncral* steps lor 
aHrounddswalopinsiitofChimiir 
area, Chandrapur district, 
Maharashtra

[T/anslatfof̂

Siffil VILAS MUTTEMWAR (Chimur): 
. IMr. E)eputy Speaker, Sir, Chimur region oi 
Chandrapur district was ahead in 
participating in Quit India Movement 
launched by the father of the Nation, 
mahatma Gandhi on 9 Augu^ 1942. But 
durmg the last 50 yea^ it has been neglected 
a lot. The peoplefrom the same Chandrapur. 
Bhandara and GorhchuroH, kept the forest 
safe but today the inrigatkm projects are not 
being cleared in that area. Qoal and other 
minerals are available here in abundance 
but they have nof been harnessed fully. 
People of this backward and/yiivasi region 
are deprived from seeing the WorU closely 
throughT.V. This region ismawoistcondltion 
and neither coal nor wood, even gas is not 
available for cooking. Here Sindhivani, 
Naghbir. Chimur, Barhmpuri, Armori, 
f̂ aawnl, Sakoll, Aijono and Kurkhera are 
being villages of the Taluka and have 
population of more0ian2Othousand. But no 
gas agency has been provMed here andgas 
is made available m^ally. You can get a 
cylinder for Rs. 70 easiy available In Rs. 
200-250 in t>lack maiket So I uige you to 
remove injustk» being done on the people 
who sacriOced for freedom.

(il) Need for more Central 
assistancetoStateGovemment 
of Himachal Pradesh fbropening 
mors educational Institutions In 
the State.

SHRI KRISHAN OUTT SULTANPURI 
(Shimla): Mr. Deputy Speaker, Sir. th t^h  
several schools, colleges, and universities 
have been opened in Himachal Pradesh, 
the educalnn has not spread in an oiganised 
manner in remote areas. That is why boys of 
girts fail complete their educatkm. The 
Government decided to open Navodaya 
schools whk:h areprovkllnggpodeducalkm

to the chMrm in rural areas but many 
districts have not been Indudedln Navodaya 
school scheme. Kunihar in Solan (fistrict 
was one of the places and people there 
befeved that school wouM come up soon 
and dMrem wouU get educatton there. But 
the sctwol Is stni a dream. Ttie State 
Govominent tried to spread educatkm at 
several places and issued dedaratk>ns, 
notiicatkm elc. to open colleges at Paonta 
Sahb. Arid elc. twt they have not t>een 
opened for lack of resouioes. So, I urge the 
Central Government to provkle funds to 
Himachal Pradesh to spread educatton and 
to open colleges as alsb schools for 10+2 
level educatkm in sufficient nuntber so that 
people are benefited.

(Hi) NeedtorestoratralnSeivlcesIn 
nanpada-Gunapurnanow gauge 
section in Ganjam and 
Srikakulam districts on Andhra 
Pradesh Orissa border.

[EttgHsm

SHRI *GOPI NATH GAJAPATHI 
(Bertiampur): Mr. Deputy-Speaker, Sir, a 
serkNJS crisis has been created in Ganjam 
and Srikakulam districts due to dedsnns of 
(Always to ctose down the intermediate 
bk)ck statUms of Ganguvada, Pariaklmedi' 
and Kaskiagar on the Naupada-Gunupur 
narrow-gauge* section, effective from 
6.11.1991. The dedskm has resulted in 
large-scale public agitation and ralies in the 
affected areas, rapidly following the 
curtailment of the regulator train services in 
July, 1990.

The regular conwnuters depend largely 
on this nx)de of transport for attending 
offk»s, schools, worit-spots and their 
business-sites. This oM railway Hne caters 
basicallytotheneedsoftheadivasis,har9ans 
and the deprived k)t̂  ptedominatbig those 
t>ackward regkms.

I, th e re fo re , firm ly  u rg e  theGovemment 
fo rlm m e d la te rB S lo ra tto n  of t fie  original train 
s e rv ic e s  on  t f ie  Naî iada-Gunupur n a rro w - 
g a u g e  se c tk m  in  Ganjam a n d  Srikakulam 
d is tric ts .
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(tv)' Nawi to rawimr th* woikfaig of 
a E .a , Ranchi, BHiar.

ITransUOofU

SHRI RAM TAHAL CHOUDHARY 
Ranchi): The H.E.C. industry at Dhurva in 
Ranchi Is on the veige of decay, dores of 
rupees have tieen Invested in I  and about 19 
thousand faniilles are gelling employmenL. 
Its present deficit is Rs. 288 crore. I am very 
sorry to Inform tfw House that once it was 
one the nuyor Industries, but I  Is running 
today In deflciL

besides. I would ike to infomi that
H.E.C. has not compensated many persons 
for the land which it acquired and I  also has 
not provided employment to the people of 
thedispls^famyies.

The Central Government should send 
an investigation team to Investigate into the 
matter at Dhurva immediately and pay 
appropriate comperisation.

(V) Need for C ^ ia l assistance for 
early completion of Blsalpur 
Drinking Water and irrigation 
project, Rajasthan.

[Ttanstitkt/i

PROF. RASA SINGH RAWAT (Ajmer): 
The whole of A|mer district which was once 
a composite centre of historieŝ  cultural 
educational and religious activities, is at 
presentfadnggreatfamineandwatercrisis. 
On account of Insufficient water, all crops 
havebeen damaged. The sources Of drinking 
water lyw wells, ponds have dried up. Even 
after 44 years of Independence, drinidng 
water in Ajmer and various dties of the 
district ilice Byawar, Naseerabad, 
Vijayanagar, Kishangarh, Kei«il e»c. have 
been made a v a ils  only once for hal an 
hour in 72 hours. There is an acute shortage 
of irrigation and drinidng water In villages 
also. Due to scarcity of water all the 
developments regarding industry economy 
andeniploymenthavestopped. The Blsalpur 
Project was witnessed as a sliver lining 
under the doud of this acute shortage, from

where drinking waterandwaterfor irrigation 
was to be made available, but for want of 
resources the progress of the project is very 
stow. I. therefore, request the Central 
Government to provMe special assistance 
tothe BisafpurDrinking Water and IrrigathM) 
Project and coinptete the same immecfiately, 
on war-footing so that the common peopte 
may get reflef.

(vi) Neef for taking early steps to 
curb the rise in prices of 
polyester yam

SHRI RAM BADAN (Lalganju): The 
prices of metalsedpolyesterfilms which ate 
manufactured tqrfewcompanles. havebeen 
increased from 22 to 28 per cent in two 
phases during July 1, 1991 to August 1.' 
1991. As a result of It, ail the weavers have 
reached at the stage of starvation. There 
was no reason at an to increase teh prices b 
28% of th said fSms from which polyester 
yam Is made. Prk»-rlse due to devaluation 
of nipee shouM have affected oniyfromSto 
8percenL In pretext of the devaluation of 
rupee and prwe-rise, the entire weaver 
community is being tooted openly. On 
account of it, ail the ahndiooms and 
powerioonts are lying ctosed or in a state of 
being dosed very soon.

I, thenrtore, requesttheGovemmentto 
take necessary ste^ to reduce the price of 
polyester yam so that the weaver-comunMy 
may get relief.

(vii) Need to make available yaw
mgtftrlaH to imital nnd twr II
metal Industries located In 
Saithebarf, BaniakuchlandHuJo 
villages In baipela, Assam

[Engtsli

SHRI UbDHAB BARMAN (Biupeta): 
Sir. Sarthebari and BaniakucN are two 
viHages in barpeta tMhlch aretemous fortwo 
tradttkmai industries, viz.. brass metal and 
bel metal industry resiMCtively. Hundreds 
of peopte of these areas depend on these 
latwur intensive industries. The products of 
these industries are also popular in the
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entire State of Assam. Hujo in Kamnjp 
District of Assam is also another centre of 
tieil metal industry.

Now, these industries are facing crisis 
mainly due to shortage of raw materials. It 
has been found that annual requirements of 
raw materials for brass metal industry is 
around six lakh kilograms and for t)elt metal 
industry, it is 1.3 lakh kitograms. The traders 
who normally dominate the supply of raw 
materials makeenormous profitsby creating 
artificial shortage and price hike. In the 
absence of supply of raw materials, the 
industry has to (tepend on old broken utensils 
(scraps) whk:h are also not easily available.

If arrangements are made for regular 
supply of raw materials or for productton of 

' raw materials locally for these industries, 
then the industries of brass _nd bell metal in 
the State can give livelihood to hundreds of 
workers and their families. I urge upon the 
Central Government to initiate such 
arrangements that help the survival of these 
traditional industries in Assam.

(viii) Needtoerectpreventhreverticai 
walls Inside sea In West coast, 
Kanyakumarl

SHRI N. DENNIS (Nagercoil): 
Fisheimen in large nuntwrs live in the West 
Coast of Tamil Nadu in Kanyakumarl District. 
During the monsoon, the Arabian Sea in the 
West Coast of TamH Nadu is very rough with 
cniel waves fora period of about five months 
in a year. During this season, the fishermen 
who are poverty-stricken andfully dependent 
on fishing as the only source of income, 
cannot operate theirfishing vessels, thereby 
aggravating their poverty-strnken conditkin 
and they face grave financial problems. To 
arrest the rough sea and cmel waves, 
preventive walls have to be erected vertically 
inside the sea in flie rough weather-prone 
areas of Kanyakumari Distr’'̂  as is done at 
Vishunjam and Neendakari of Kerala. 
Therefore, I urge upon the Government to 
take appropriate steps in this regard.

I4 ^ lirs .

ff«:Detorionrtlon In Law and Order 
Situation In Various parts of tlie country 
with Reference to Recent Spurt in 
lncidenlsofTenorlsm,Secessionl8mand 

Kidnappings...(ConldL)

[EngKsNi

MR. DEPUTY SPEAKER: Now we will 
takeupfurtl&rdiscusskjn regarding general 
deterioration in law and order situation in 
various parts ofthe country with referenceto 
recent spurt in incklents of terrorism, 
secessionism and kkinappings raised by 
Shrt Indrajit Gupta on 10th December, 1991. 
Shri Sontosh Kumar Gangwar to speak.

[Translation]

SHRI SONTOSH KUMAR GANGWAR 
(Bareilly); Mr. Deputy Speaker, Sir, four 
hours were fixed to discuss this issue, but it 
is such an important issue that has taken ten 
hours. The whole country and this House 
are concerned with the present 
developments in the country. I woukJ like to 
say that in my opinion, this situation has 
been going on the past so many years. 
There is a phrase whch fits the situation - 
Myon jyon dawa ki, marz badhta gaya.’ 
There is much concern being dxpressed 
over the incidents of terrorism and 
kidnappings whnh I have been witnessing 
during the discussnn in the House. The 
Government always makes the statement 
the Government is taking stem action In 
dealing with the situation promptly. But what 
is the outcome of all this? It seems that such 
inckients are increasing continuously. I wouU 
like to display certain figures related to 
incidents of kUnappings:

1988 15777

1989 17310

1990 18474

Mr. Deputy Speaker, Sir, these all are
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o ffi^  figures. Some days back, I was 
reading a newspaper and resM that t>ig 
fndustrialists cany their cheque boolts with 
them during their Journey, so that in the 
event of any incident of abduction he may be 
able to give it to the kidnappers. We all are 
aware of it. I am not exaggerating it. Some 
days back an army officer of very high rank 
was murdered in Delhi and the manner he 
was killed implies that a certain partkxjiar 
community is committing such murders. 
Several similar murders have been 
committed in Delhi by that very community. 
We couU not detect that caste nor couM 
take any action In this regard. The Inchient 
of the abductton of a foreign diplomat Shrl 
Radu is known to all. Everything was done 
verydelberatelyandaPakistanlintelligence 
was behind It and the whole activities were 
operated from there. They openly moved in 
the streets of Delhi and went from one place 
to another. This shows the laxity of the 
administratton of our country. It reflects the 
character of the ruflng party. In ancient 
times, it was saM that nobocfy bothered to 
k»k their houses, they carried goU on their 
palm, but nobody obstructed them Into the 
way. All these have many reasons. Many 
hon. Merrbers have already menttoned it 
and I woukl not like to repeat them. There 
are three types of terrorism which have 
engulfed the country. One is criminal 
terrorism, politkal terrorism and a rellgtous 
terrorism. Criminal terrorism is very active in 
Assam, Tamlbtadu and Andhra Pradesh, it 
is so much active that the Chief Minister of 
the State whether it is Mis Jayalalita or Shri 
HIteshwar Saikla. they are not trusting even 
on their local police. They are making 
arrangennents of S.P.G. for their own 
securtty. Everyone is aware of It

Much has appeared about Punjab in 
newspapers. It has been reported in a 
newspaperthatan Inspectorwhoisapartof 
our administratton, makes apotogy that he 
wouM never take wine and smoke cigarette 
ki future. What does it indicate that even an 
officer of the rankof Secretary cannot write 
in Hindi? He is compelled to use other 
language. Girls are asked there to wear a 
particulartypeof dress. When they do not do 
so they are competed to do so. if the

various parts of ffie country 
nattonal flat is hoisted by mistake at school, 
strict actkm is treatened to be taken against 
doing so. Afew minutes earlier, iwas reading 
that notk»s are gh«n to press to publish the 
text as R Is of their news. If there is any 
editing, the press-men will have to face 
harsh consequences. Though we have been 
getting all such information, yM we are not 
taking any action in this regard. During last 
four or five years, the newspapers are 
covered with the news of murders, killings, 
kklnappings by tent)rists. it seems that the 
hands of tenorists are becoming wkler and 
wkler. The numberof vk:tims is continuously 
Increasing. Both the officiat figures and 
unofftolal ones confirm it Many areas are 
encircled by terrorist activities. I hail from 
teral-nagton in Uttar Pradesh. It was obvnus 
when the incident at Dussehra Fair in 
Rudrapur in Nainitai occurred, they knew it 
that the injured people wouU rush to the 
hospital and when they reachedth^ospltat, 
bomb was blasted there also what sort of 
mentality does it Indicate and what sorts of 
persons are they. Who are inducted in such 
activities? There are many such things to be 
consktorad and tooked Into. Many things 
regardbig Kashmir have come to ournotk».

A person familiar to me is an off k»r in 
Kashmir. He toM me that they had to take 
help from terrorists to get their work done. If 
curfew is declared nobody dares to perform 
his duty there. That person mentioned a nice 
thing. He sent a cheque to Bank for its 
payment but it couM not be encashed for 
three days. On consultatkm with the offk»r 
of the bank, he stated that he has not been 
okayed. Who dkJnl okay is worth-noting. 
When Pakistani flag is hoisted there on 
August 14, we do not bother about It and 
when we tak that we woukj hoist our national 
flag on January 26, or August 15, we aretoM 
that the people feel disturt>ed.

Hon. Mr. Deputy Speaker. Sir. through 
you, I wouU ilce to say that today we need 
a strong wW power and if the poiitical patty 
in power does not have astrong wBI power, 
itcannot do anything. All the politfcal pauHes 
wIB have to strengthen their wBI power in this 
regard. Isee it that wherever is terrorism, we 
remained united and we partk:lpated very
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seriously in many deeds. I happened to read 
a saying of Bhagat Singh, “Arms and bombs 
do not bring revolution, rather the sword of 
revolution is shaipened at the grindstone of 
ideas’. Ther^ore, we have to sit together 
and talte decision to build the future of the 
country. There are a lot of things here. The 
youths of ourcountry aie jobless. Instead of 
solving the problem of unemployment and 
improving their character, we compromised 
with the terrofist to serve our petty ends. In 
this way, we can never do good for the 
country.

Mr. Deputy Speaker, Sir, I express my 
gratitude forthe opportunity you have given 
to me. In the end, I would liite to submit that 
the Government should make proper 
statement here, because I hail from Uttar 
Pradesh and a districts of the terai regton 
are badly affected by tenrorism and 25 other 
districts of the State are also affected. The 
whole of the terrorist-affected areas in Uttar 
Pradesh is bigger than that of Punjab the 
situatton is much that it cannot be lacked 
very easily. Even if 50 AK47 rifles are 
provkJed to Uttar Pradesh. This situatton 
can not be tackled. So I wouM ll<e to request 
you to provklethe most sophisttoated arms 
to Uttar Pradesh so that the State 
Government may face the situatton there 
property. 40 companies of P A C . shoukt be 
deputed immediately to Uttar Pradesh 
because the terrorist affected area is very 
large. Such is the state of tenvrism in my 
state that my S.S.P. f ort>kls me to go outsMe 
at night He suggests me to go outskle only 
with security and after informing him atiout 
it. What is this? This shows that the situation 
there cannot be tackled with ordinary rifles. 
K requires latest amre. Further I urge the 
MbiFster of Home Affairs, who is present in 
flw House and betongs to Uttar Pradesh 
alnuld mentton deaily as to what is going to 
be given to Utlar Pradesh Government so 
that the Uttar Pradesh Government may be 
capable of tackling the tiliMlkHi there. Mr. 
Deputy Speaker, Sir, with these words, I 
njpee* my thanks forthe opportunity given 
to rrwlBspeak here and I conclude.

KUMARIFRIOATOPNO(Sundaigarh): 
Mr. Deputy Speaker, Sir. the law and order 
problem In different parts of the country has 
become a matter of serious concern today. 
It has become adirect threat to the unity and 
integrity of the natkm. The secesstonist 
forces whtoh had a very imUed scope of 
operation only in the tsnttoiy of the State of 
Jammu and Kashmir have spread over to 
the territories of Punjab, Haryana, Assam, 
ktenipur.Tripuraand Andhra Pradesh in the 
shape of tenorists. These forces, on the 
instigation of some foreign powers, some 
religious fundamentalists and some political 
opportunists, have shaken the social, 
political, economic and reKgtous foundatkm 
of our country. The secular India today is 
witnessing the blood bath of her chldren at 
the hands of these terrorists.

The tenrorists in Jammu and Kashmir 
and Punjab, supported by religious 
fundamentalists, who have their branches 
of operation in different countries with 
Pakistan as their Headquarters, must be 
dealt with very firmly. The killing of Sant 
Longowal, Shrimati Indira GanOii and Shri 
Rajiv Gandhi, the illustrious sons and 
daughter of India by these terrorists, not 
only created panic in ttie minds of mOlons of 
Indians but have thrown open achalenge to 
the very existence of our natkm. Our prime 
responsbiiitylstoprolecttheinnooentpeople 
who are the targets V the terrorists bullets. 
While deaHng with the terrorists firmly, we 
have to create job opportunities for the 
unemptoyed youths.

Sir, the youths who have resorted to 
tenorism in other parts of the country, we 
have to go into the depth of their prot>lems.- 
lntheEastempartofthecourttry,lnsuigency 
in Nagaland, m Manipur and in Assam is 
again causing agraveconcem and has to be 
dealt with firmly but with a dnerent angle.

Coming to the central part of hKfla, the 
(en'orist acNvllles, otherwise known as 
NaxalKe movement, once again, raising Its 
head wtilch has both social as wen as 
•conomlc background. Bihar, West Bengal,
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’ part of Orissa. Andhra Pradesh and now 
Madhya Pradesh have ootm under ttw grip 
of these NaxaHes. The tribals and harijans 
wtioHve here are subject to harassment and 
physical torture since ages.

Sb-.lappealto this «jgust House togive 
a serious thought to iL

Whenever some big pn^eds come up 
JQ the Tribal areas, such as dams, factories, 
they being forces to leave their lands so dear 
tothemandwhichthey have madecuKivabie 
after years of hard labour. These <fispiaces 
persons are neither property resettled nor 
are they employed in these factories.

15.00 hrs.

Coming to the terrorists, nowthey have 
adopted a new technique of Iddnapping 
people in tespectat>le positions to achieve 
theirtaigels. They have adcptedthis method 
to get some of the dreaded criminals out of 
the jails. The kidnapping of the Romanian 
Diplomat hasbeenabiadcspot in the chapter 
of our Intfan history. We lost Shrimati Indira 
Gandhi and Shri Rajiv Gandhi because of 
thetotaifalureonthepartorthelntelllgenoe 
Department of the Indian GovemmenL I 
request the Government to revamp our 
kitelHgence department for restricting the 
terrorist activifies.

[TnmslattoiH

'  SHRI MOHAN RAWALE (Bombay 
•South Central): Today, the problem of 
terrorism is not limited to a single state but 
ithasbecomeaproblemofthewholecountty. 
The Government should consider it.as a 
national prot)lem. In reality the Congress Is 
responsible for the problem of terrorism in 
Punjab, Assam or in Kashmir. The Congress 
Government has always adopted a policy of 
insbdbilly.Thesameisincaseaf Maharashtra 
also.

The Govemment is well aware of the 
fact that Pakistan is behind the terrorism 
’,^lvities in Punjab and Kashmir and 

/Bangladesh is involved in Assam. But we 
don’t know why the Govemment is not

vaftous parts of lh0 country 
taking any step. Our hon. Prime Minister 
Shri Rao and hon. Defence Minister Shri 
Shared Pawar are rapeaiedly saying that 
Pakistan is involved in terrorist acUvfties. 
Everyday oursokiers are being klied at the 
borders but the Govemment is no takktg my 
firm step. The Govemment shouhJ adopt a 
dear poQcy about Pakistan. The time has 
comethatweshouUtatostomactkm against 
Pakistan to suppress its terrorist activities in 
our country.

The terroriste are having such modem 
<tfVThicfingtnHiainswv>nci8fhM?h m/an OUr QOliCB
do not possess. The Govemment of 
Maharashtra had demanded speed motor 
vehteles. tiutthis demand was acceded to. 
Todsqr the innocerrt people are being killed. 
Ttie Govemment Is doing nothing in this 
ragard except expressing Its sympathy and 
granting ex-gratia amount to the deceased.

It is a weH known fact as to who was 
responsble for inciting Bhindrawale. hiKl 
Congress Govemment not instigated 
Bhinderawala the present stuatkm woukl 
not have arisen. '

Kashmir’s problem has taken a 
dangeroustum now. Had it been suppressed 
in the beginning, this prot>iem woukl not 
have taken this shape. The then Governor 
of Jammu and Kashmir. Shri Jagmohan 
time and again wrote to then Prime Minister 
Shri Rajiv Gandhi informing him about 
prevaiiing situatnn in Kashmir. But the 
showed an Indifferent attitude by handing 
overthe power in the hands of his friend Shri 
Farooq Abdulah and the situatton there 
became more worse. ShriJagnwhan Singh 
wrote many times, biit the Central 
Govemment dW not take any action. Today 
the sItuatkM) of Kashmir is dearto aB. There 
are frequent cases of kklnapping and the 
terrorists pressurise the Govemmenttofree 
their assodates and get them freed.'

Shri Mushir-ul41aq, the Vk»Chanceflor 
of Kashmir universly was kidnapped and 
later on he was murdered. The Govemment 
dki not make any attempt to free him from 
the captivity of the terrorists. The Government 
said that his family would be provided five



383 Use. undar Rule 193 DECEMBER 12.1991 oidBrstuattonin 384
DtM oaUonkibm A 

{Sh. Mohan R m » ^

iakh rupees. But It is v«fy sad that SIM the 
said amount has not been paid

K is dear that Bangladeeh is assisting 
ULFAacdvistsin Assam, l)uttheGo«emnmnt 
has not taken any remedial steps.

Due to the incidents Iddnapping, mutder 
theft law and order situatton is deteriorating 
day by day. Our police has twcome 
ineffective. TW now it could not solve any 
case of kidnapping. The incident, of 
kMnapping of Ronumian diptonnat and 
dimond merchants of SofrtMyhaveexposed 
the PoSoe and pimed that DeM Poloe is 
inactive.

Most recently in Uttar Pradesh and 
Haryana the tenorists Riled innocent people 
in t)n>adday ight. Firstof all. weshouldthink 
overthe reasons twhindtemMism. and then 
we shoukifmd out its solutkm.

We shouM take from slaps to fight with 
the terrorism and to improve the law and 
orderwhoie heaitedly andshouU take stem 
steps, wherever it is necessary.

I request you all that though we tMtong 
to djfferent p^ie s yet in this respect we 
shouM unite and shouW save the country 
from disintegraikm.

Mr. Deputy Speaker Sir. I thank you tor 
.giving me an opportuirity to express my 
views.

SHRISULTANSALABUODMOWAISI 
(Hyderabad): Mr. Deputy Speaker Sir, the 
questtonisnotoflawandorder.butwehave 
to see as to where we have oommlled 
mistakes, due to which this skuathm has 
devetoped because even at the time of 
freedom movement, stuatton was not so as 
it is today even after 44 years of 
Independence.

If such situatton has been created after 
44 years ot Independence. We wM have to 
find out the reasons behind it. We cannot 
solve this issue only accusing the terrorists.

vm bimpalteHlmeounliy 
butweshoiMalsoaccusalhocefoioeswtio' 
have compel edttiem to become terrorists. 
Tlwce foioss am capNaM fwoes and the 
people who have been indulging in 
cortupikMi.

Beskles this, we wM have to taka slock 
otlhefauRs In ourforBign policy due towMch 
our neighbours are so much dtepleased. I  
we keep aH theee things in view and tiy to 
evolve any aohJtton to this probtom, no 
doubt, we wHfindsome good results. There' 
wMbe no vesuls I  yqutrytosolve Kbyfoice 
or by any other means.

The hon. Member speakkig prtorto me 
saU that 'Ekta Yatra’ is being opposed. I 
wouUlketosaylhatVyauthinklhat Pakistan 
is providing training to the misguWed youth 
of P u r ^  and Kashmir. I wouW Hw to say 
that It is better to take ‘Beta Yatra’ to 
Muzaffarabad and hoist tri-ookHir there 
instead of leadM B to Srinagar and hoist tri- 
ookxir there on 26th January. People wil 
praise you for this. {MenupOorii

Why do your 20 lakh supporters go 
there wieking lathis, rodsand knives?. After 
al wtat do you want to do? If you do ail this, 
leamtodrivepattonTankandF-16.Youtal( 
alwut atrocities meted out only to ttie 
minorilies.LeadEkta-yatratoMuzallarabad. 
but you wil not do so. But you are leading It 
toSrinagar.YourobjectivewHlbecompietod 
tqrtakbig mentiers of RS.S. wMi you there 
and there wM be no problem If you hoist tri­
cotour at Srinagar.

• I I  ....../yonywin inB I wii aso say sofiMininy. 
steut Andhra Pradesh. We havebadcpinton 
about temrism.Adoctorandaheattivislor 
is appokMed in each viOage of Andhra

----- -------— 1— -----M.-------------------------ri^Mww,ouiin6poopioqonotgBiffWiQcifio*i 
and the doctor Is neglgent to his duties. 
NaxaMes not only assauilBd doctois. but 
also seized the medfcines. The people are 
with naxaitee.becaueeafierthat the doctor 
is on his duty. You ShouU also consider. IL

I am not praising terrorists, but the 
tenorismspreadduetoyoumniBtakas. There, 
was riot ki Hyderabad. After much hue and 
ciy the CMef Mhiister is dhnriseed. The
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ChW IIMstor wreto a M lw  to ttw Prim  
Mhilrtir  and manlionMi namw of M.LA*s 

I Involvsd in riots, but th«y are not 
LRMstookplacatwioainay«arand 

the Chief MMstor was dtomissed because 
of thsd but the PoHce Commissioner was not 
cflBinis&Ml A Polica Commissionar ohiafi 
Re. 30 lakh as dowry In the marriage of Ms 
daughter. He bribes the people who are in 
responsible posMions. That is wtiy even after 
Incidents of riots occurred twice, he has not 
been transferred from there.

You should guess the sihiation that a 
police force comprising 12 thousand 
personnel was deployed to control a 
procession of Ixxd Ganesh, covering a 
dbtance of three kilometer. Insplle of It. 
poice could not make arrangements and 
riots took place. Despite that the same 
Police CofiwnisskMieroonlinuasto be posted 
HI a iKmiisi rTaaosn. poopi6 are OBmanainy 
that the miscreants shouM be arrested. But 
innocent people are being arresled. Those 
who were not present there and were away 
for the last three years have twen anesied 
on fake diatges and are t>eing asked to pay 
Rs. 5000 each, I they w »it to be free and 
save their servk» and

tSHRIFUMNAHC AitfieCAa^

15.12 hrs.

[TnnskOotH

famiSes. They are showing their passpofts 
as a proof and say that they were not there, 
th ^  are coming here after three years. 
Wlien I asked them, they replied that they 
had tost their employment in SoudI Arabia 
and alt ottwr things. They have no aNemative 
moept indulging in terrorism. Asaresult one 
Gakwr group has come into existsnpe fai 
Andhra Pradesh and the memliets of this 
group are spreading terrorism. The 
Government is tesponsUe for all tfHS. You 
can guess the situafion. We are speaking 
here and the hen. MWster of Home Affairs 
is not present here, whom we can narrate 
our sorrows. I want to tel you about that. 
You can weM imagine the importance of the 
issue. But who is here to hear us. whether

various parts of the cotmtry 
the Home Minister couM not come here 
Mmsel... (htomjpOon^

SHRI VLAS MUTTEMWAR (Chlmur); 
Yesterday he informed the House that he 
wH not be atile to oome here due to an 
urgent mooting.

THE DEPUTY MMISTER IN THE 
MWISTRYOF HOME AFFARS (SHRI RAM 
LAL RAHI): Please listen to me. The hon. 
Mmisler of Home Affairs is busy in the 
meeting. I shal reply to yourquesttons. lean 
reply to the questkMis of each mefflber.

THE MINISTER OF STATE M THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND THE-MINISTER OF STATE IN THE 
MINISTRY OF LAW. JU STIC E AND 
COMPANYAFFARS(SHRIRANGARAJAN 
KUMARAMANGALAM): If you don't nind, 
please give me a chance.

MR. CHAIRMAN; The hon. Minister is 
saying something.

[EngtsHl

SHRI RANGARAJAN KUMARA­
MANGALAM: I wouU ■ »  to bring to the 
notice of the IMML Member ttial ttw Home 
Mhisier.unfortunale^.lshekiupinameeang 
on Punjab; othenirise. he woukJ have been 
here. But all the points that he makes are 
being noted by the hon. Deputy Home 
MMster and others. These wW defteiRely be 
brought'to the notice of the Home l/Hnister 
and others. These wll definitely be brougtr! 
to the notice of the Home M ini^a nd  he wil 
reply to those points.

[rianstaftor^

SHRI SULTAN SALAHUOOi OWAISL 
iilr. Cfnitman Sir, I am speakhig about 
actMHes of NaxaMes in Andhra Pradesh. 
What the Poica Force and InleMgenoe 
servne were doing when son of a Central 
Minister, who is aleo an M.L.A. was 
kidnapped from the heart of city. 
(Mer?ifittM)Theson of Shri SMvshankaris 
a M .LA  and has bean kUnapped. Poice
has al the intormatkm about sale of M r»
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Hquorand other things. But It never takes 
any action against those, because they are 
tl}e source of income for the poBoe. if poUoe 
does not have al these information, then 
howapersonislddnappedinpolicepiDlection 
andthenhowapersonislddnapped in police 
protection and then released. His home is 
guarded by police and the constable did not 
permit him to go inside. He asked him as to 
who he was? You can guess the sHuatkm of 
law and order and Its results.

We only hokJ discusskm here. But the 
Government shouU teH about the steps 
takentotackle the situation. The Government 
cani do anything. You are condemning us, 
while you should condemn those who take 
bribe andprovklemonelaiyheiptoNaxafites. 
The law and order siuatkm is delerioiating 
day by day. You can’t cany on business 
unless you compromise with them and pay 
moneytothem. The administratk>n there is 
beingdlctatedbythenaxalltes. Can you visit 
Azaia in telangana. If you say that the 
situatkH) is nomnal then, I wouU Ike to ask 
you why the txjste are not being operated in 
Azala after six O’ckick. Whyanyministerdo 
not visit there. If any Minister visit there you 
wiR k n o w ^  al are heipless andthe piiblc 
Is si4)poiting the NaxaKes. The poltee. is 
committing exesses with women but 
naxaMesareprovkfingthemsecurity. Please 
tell, whom the people wM support

Today consumptton of iquor has been 
prohbited. The GovemmentcouM not do IL 
Serious attentton should be paM towards 
the matter and how you can help them. But 
if we sit here idle and tak that this orthat has 
h s ^n e d , it wilnotseive any purpose. The 
politicians must give the statement of their 
property and t>ank balance and should tel 
after every five years, how much they have 
acquiied. When the public knows that they 
are t)ecoming poor while the politicians are 
gpwing rich, and that they do not have 
Siything and are living in extreme poverty 

. then as k)bal has rightly said:

Jis Khet Se Dahkan Ko Makassar na Ho 
Ron
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Un Khet Ke Har Khoshe Gandoom Kb Jala 
Do.”

Thisisb^ningtodayandtheirwnbe 
a time when we wM not even be able to , 
safeguard ourrespect and wM go on crying. 
When we conne across or good plem of 
poetiy we appreciate I  without acttng upon 
t. So, leave anthese thing askle. Whenever 
there is a tunwM in the f̂ ailiament and ki the 
country then, you wouW excuse me for 
saying, that the skuatkm becomes almost 
Ike an Uis or festival. As the people go on 
a journey for Urs and offer ftoral tributes, in 
the same waf the issue is raised through 
Rule 377 in the Parliament and it is almost 
Ike arituad. So, you speak what you want to 
speak and the Govemment does K wants to 
doandnothingelseisdone. You can imagine 
the consequences that wouM folkiws.

People are given Rs. 30 lakhs 
to their daughter as dowry. Bribe shouM be 
stopped.

Stop bribe, black marketing and 
atrocities on the women in the viOages. The 
problem of NaxaRtes cannot be solved mereiy 
by making speeches. You must rementer 
that one day the people will rise, whatever 
you may say in the name of MaxaUtes, the 
poor of the country have been fed up of 
these things and if these conditions prevail 
then India wil have to ondeigo a violent 
revdutkm. Mr. Chdnman Sir, here the people 
tak about the SMw and say they are bad, 
but 5000people were put to death and their 
wives were dsgraced, but none has been 
punished til today. Had you tieen in their 
place, had our mother or sister been 
dishonoLiVd Hke this, would not we have 
picked up aims to fight with those people 
who had done this. Why do you not say that 
those people who had kUed 5000 persons 
were iMd. The mattercan not be resolved tiy 
blaming the terrorists akxie.

I thank you Sir, for giving me an 
opportunity to speak. (Mam/ption^

SHRIBHAGWAN SHANKAR RAWAT 
(Agra): Sir. the dtecusskMi is going on for a 
very long time, but even then some aspects 
are left untouched, on which I wouU ■ «  to
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Mr. Chairman Sir, as far as terrorism is 
concerned, the Central Government has not 
been farsighted in tadding IL There have 
poMcal motives behind it also and that is 
why the protiiem of terrorism has emerged. 
One of my friends has mentioned 
Bhindranwaie but today there are several 
Bhindranwaie in many Stales andthepcriitical 
parties, have given them patronage for their 
political gains. We are facing the 
consequences and almost haK of India is 
under tenorism today. Who does not know 
thatthe India hadgivensheltertotheL.T.T.E 
people. The mifltary training was given to 
them by the Indian Army. \jAw  on, due to 
our wrong policies the L.T.T.E. turned 
towards us and nowTamU Nadu is also In the 
grif of terrori&m.

The same is the condition of Uttar 
Pradesh. The Centre could not prepare a 
planned programme to face terrorism and 
everything is done on adhoc basis. When 
there was pressure in Punjab, the milttants 
entered UttarPradesh. When operation was 
done In Punjab, It should have been Kept in 
mind that the militants would flee to Uttar 
Pradesh to create panic and chaos. Had the 
border of Uttar Pradesh and Punjab been 
sealed there would not have been such a 
tunnoil and destruction in Uttar Pradesh. 
The Central Govemmenfs short sighted 
policies are responsO>le for the tenorism in 
the foot-hills of Uttar Pradesh. Apart from it, 
the Central Government is being indifferent 
to Uttar Pradesh on political grounds. Uttar 
Pradesh Government asked for C.R.P.F. 
and para military companies but these were 
not made available and out of the 40 
companies provkled to Uttar Pradesh 20 
have been taken back. The Uttar Pradesh 
Government is tackfing terrorism with the 
help of only 20 companies and that Is why a 
nuntf>er of innocent people are being killed. 
Due to the wrong poHdes and pontkal in win 
of the Central Government, the people are 
being killed there. The Uttar Pradesh 
Government had asked for arms for the 
poiice forces but till today the ultra modem 
amis have not been prevMed. There are 450 
companies in Punjab and 106 companies in 
Delhi but Uttar Pradesh, whose area is 
doublethan Punjab and Delhi, has not been
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provhtod para military companies. BesMes, 
the Centre will havetoprovkJe all other sorts 
of assistance to Uttar Pradesh. A planned 
assistance will have to be provided 
throughout the country othenvise terrorism 
win be out of control and it win spread in the 
whole of the country.

Similaily, the money comingfromforaign 
countries and smuggled narcotics anddrugs 
and being used for illegal purpose and is 
reaching in the hands d  the militants. 
Through that money arms are being brought 
here. Therefore, I fully agree with my friend 
who was just now saying that India will have 
tochangeltsforsignpoHcy.The neighbouring 
countries are penetralting into our country 
due to our simplicity and goodness. They 
are infiltrating and provkling arms and 
ammunition to the extremists and 
encouraging and provkUng shelter to the 
militants. We win have to seriously think 
about ourf oreign poKcy and will have to deal 
with them severely. We wyi have to sign 
pacts with them or we wil have to deal with 
them severely but we shouM scuttle the 
vok» of the militants coming from those 
countries and shouki 'destroy their hkle outs 
by sealing the border or by fighting or even 
by friendship.

The Central Government has banned 
the grant of new Ucence for possession of 
arms. A law abkiing person wants to have 
arms for his own security but cannot not get 
it for his own security and a bad element can 
buy illegally, as many as he wants. He gets 
success in getting even foreign arms through 
snujggling. Therefore, the morale of an 
innocent person fulls down. Therefore I 
wouM like to submit to the Centre that 
licences of arms shouM t>e given liberally to 
those who want to buy these for security. 
Not only this there are two aspects of 
terrorism. One is poBtkai and the other is 
economk: but today terrorism is mainly 
because of poKtk»i aspect. Now I woukl like 
to say about the economic aspect. Yes, we 
win have to remove poverty. If poverty wlH 
not be removed then a movement like 
Naxalites wouM surge. Therefore the right 
to workshpukibe made afundamental light, 
to provMe emptoyment opportunities to the
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youth. The feeling of nationalism should be 
generated in them. The inflow of illegal arms 
should be stopped and the tradition of giving 
political shelter to the criminals should t>e 
stopp^. If all this is done, then certainly 
terrorism will be brought under control and 
there will be security and peace in the 
country.

I am thankful to you for giving me an 
opportunity to speak.

SHRI VIJOY KUMAR YADAV 
(Naianda): Mr. Chaimian. Sir, though the 
matter on which we are having a discusston 
today is related to the State but almost 
whole of the country has come under its fire. 
The Government wants to bring law and 
order in parts, but this problem cannot be 
solved like that.

The Congress has been in power for 
most of the time after Independence. Today 
the Congress Govemment'is there in the 
Centre and ft is not that the problem of law 
and order has emerged today. The extent to 
whkih the Congress shoukf have pakJ heed 
to this problem and the power by whk;h it 
shoukj have been curbed has not kieen 
used. History bears testimony to the fact 
that Congress has cometoan understanding 
with the criminals, the temjrists and at many 
places It has encouraged these extremists 
for poiitical gains.

How dkl the terrorism grow in Kashmir? 
How dkJ the Congress manipulate power 
there? What had been the relatton with 
Bhindranwale in Punjab and what had been 
their relation with the L.T.T.E? Ail these 
things have been saM so many times and 
have gone down the pages of history.

There are many reasons behind the law 
and O ld e r p ro b le m  that the country is facing 
today. One, as I have stated Is the political 
reason, but today not only Congress shouM 

- be hekf lesponsible and shoukl be defamed 
for it tMit I understand that are many other 
parties who had been co-operating it such 
activities. If polites is criminalised then it is
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obvtous that It wBI spread every where in the 
politics in the country and In the States. 
Serious thougM wM have to be pakl to tt. 
After all, how this can be resolved. It Is true 
that there are many reasons for law and 
order problem. Foreign powers are behind 
the terrorism in the border araas and they 
want to dl^egrate and disturb the stability 
of the country. This is also one of the 
reasons. At the same time social and 
economic condMons are Its main reasons. 
The increasing economk: disparity in the 
country and In the society is creating despair 
and the people believe that there is no 
solution to such problems in view the 
existing economk: and sodai system. With 
the result, they follow the wrong path. 
Ciminalisatton of politics and in many cases 
the nexus between poik» and criminals are 
deariy visa)le. it is evklent from the figures 
available that there is no year in which there 
may not be any fail in the number of 
cognizable offences, whether it is a case of 
rape, murder, loot orkMnapping. H we leaily 
want to decrease the number of crimes In 
the country, the Govemment shoukl call a 
meeting of all the politicalpaitiesandconskler 
the matter and aftertheopintonsareformed, 
some measures shoukl be taken on all-India 
level. Then atong the problemcan be solved.

I woukl conclude my speech with an 
example. I betong to Naianda constHuency, 
which is in Bihar. I received a telegram the 
day before yesterday. Satya Prakash Singh 
M.A. L.L.B the eklest son of one of our 
district level leaders, Shri Ved Prakash was 
shot dead by 4-5 assailants in front of the 
Police Station at 10 a.m. the assaNant fined 
from the rear of the Poitee statton. This way 
murders are committed in broad day light. 
The incharge of the Police Station was in 
Inspector K.K. Shanna Is in with hand and 
gk>ve with the culprits. The S.P. is also is 
ctose nexus with them, in such a situatton 
wherethebmocent people are kffledpoliticaly 
and the killers take a sum of Rs. 1 to2lsd(h 
for each killing the problemcannot be solved 
by the State police. Therefore I wouklsubmit 
to the hon. Minister to institaite a C.B.I. 
enquiry to arrest theguHty person andpunish 
him because Poitee Is also involved.
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SHRi DHARAMPAL SINGH MALIK 
(Sonipat): Mr. Chairman. Sir, dtecussions 
on law and order situation have taken place 
in the House on many occasions during the 
last 8*10 years. Often the views expressed 
are repeated, but the situation remains the 
same. Evenr Mennber wants to repeat that 
an of us shoui' nsa above party pities to 
solve this problem. I would appeal to all the 
hon. Membere with great respect that we 
are saying all this for the sake of foimaiity. 
If the sky fans we shaH gather lacks. Nether 
the political parties wouM rise dbaw their 
seVish party interests, northis problemwouM 
solved. When we are In the opposition we 
wisi) that the situation may worsen so that 
party in power is made insoluble. When we 
are in power they want the same thing. R is 
a reality. Therefore, sudi a formality is of 
house. I request the hon. Ministerthatthdre 
is no need to waste time on thinking that 
way. AT present our Home Minister, Shri 
Chavan is a very bokJ man and we cem 
compare himwithSaidar Patel. His strength 
and win power is dearly visB>ie. What I mean 
to say that you don't want that the present 
Home Minister shouki function as strongly 
as Sardar Patel functional. Toda^ there are 
elements interested in leading the country to 
niinatnn so that situations may arise when 
the present government couM collapse...

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur); We doni want Whatever you saM 
is an addition to our knowledge...

SHRI DHARAMPAL SINGH MALIK: I 
mean to say that Shri Chavan betongs to 
that part of the country whk:h is known for 
the firmness of Maratha people. Since he is 
also Maratha and if he says something, he 
does so for his firmness.

SHRI GIRDHARI LAL BHARGAVA: 
That way an people betonging to that regton 
have come in that categoiy and not only Shri 
Chavan...

SHRI DHARAMPAL SMQH MAUK: 
You are also trying to stkdc to your adamant, 
stttitude...

MR. CHAIRMAN: Please address the 
chair.

various parts at the country
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Chairman, Sir, they are interrupUng. He did 
not like my comment that our Home Minister 
shouki solve the problem. hwoukJ Hke to say 
afew words.

Mr. Chairman Sir, I wouM Hke tosaythat 
ourpresent Congress Government or Home 
Minister have got the wHi power. They have 
to take dedston but we have taken most of 
the decisions deeoina in mind the vote 
factor. Whether it is the Congress party, the 
Janta Dal or the BJ.P.. if we tato the 
dedskm hot keeping in mindtheetoctkmsto 
be heU after next five years, then I believe 
i  is not bad and only then we can solve the 
Problem. It is not that a handful of people 
disturbthelawandordersituatk)n.ltisafact 
thatthenunnberof poor people in the country, 
which was very large, hasdecreased. in this 
connection many hon. Members have 
expressed their views that people are 
frustrated twcause of poverty. Since it is a 
qpjestkNiof|velhood,theybecometern)risls. 
But I beleve that the atmosphere is always 
conducive to <fisturb the law and order 
sihiatkm. what remains is only to sow the 
seeds of dtecord. Everybodycantbeaffhient 
and eveiyt)ody can’t be emptoyed. There 
are some other reasons which are to be 
removed. I agree with hon. Member that we 
shoukJ think why it so happens, what is the 
background and how to put It to an end. I 
beHeve the basic reason is unemptoyment 
This is one of the grounds prepared by the 
jobless. The nwment one gets a chance to 
create trouble, one never alows it to be 
m IS S e G .

Second^ the Judicial system in our 
country is there since the British period, is 
working on the same style as it was 
functkming in 1887 when the IPC was 
enacted. K Is the same evcto after 100 years 
because of which we are not abletodispense 
justice to anybody at proper time. There are 
cases pending for as many as 30 years 
proiongingforgeneratnns.Onehastopass 
many stages from lowercourt 10 the Supreme 
Court and finally one fM s dejected and 
thinks that justtoe won't be done and then 
breaks the law and takes It into his hands 
and starts taking acUon.



395 OtscL under R i^  193 
Oeterionllon In bm A 

ISh. Dharanpal Singh Malk]

Thbdly, we say that army has l>een 
deployed in Punjdb. Pieviously also army 
was deployed there. But atrocHies are twing 
cofntnmed on some innocent people. They 
feel that they have not done anything wrong 
and even then action is taken against them, 
they are l)eing harrassed and their chldten 
are harassed and finalywtien they are fed 
up. ttiqr take to terrorlsra Whether army is 
sent there or para-military forces are sent 
there, but no action should be taken against 
innocent people. This shouM be conskierad 
seriously. I wouW like to give a few 
suggestions as the wtioie picture is before 
my eyas.

First of all, I wouM Hke to suggest that 
the functkming of our Judtaial system shouM 
be improved. Aperson who is the real culprit 
or criminal shouM be punished as early as 
po6sble.The right personshouMbeprovkled 
with justtoe at the right time. It is a dWerent 
matter tf we kHI terrorlsls in encounter but I  
we took at the history of past 40 years, there 
is not a single instance where arjy terrorists, 
an anti-soeial element has ever been 
punished. Nobody is punished, hidirajiwas 
muntersd in broad daylight and it took 10 
years to deckle that case. So. nmich time is 
consumed in deckling the cases. Therefore 
we shouU bring about a change in the 
judkdai system keepktg in view the existing 
circumstances.

Secondiy. I wouM suggest that my hon. 
Colleague Shrl Ftaut )ust now saU that the 
Central Govemment Is not going to issue 
ioencesforarms. MyconstMuencyisSonpaL 
Kis an hour's joumeyfromParlament House 
and my icenoe is valM in Haryana akMie. 
When I come here from my home. I have to 
deposK my arms at the border and they say 
that inquiry wil be heUfirst of all Kan MP Is 
subject to inqinry about his jurisdk̂ Uon. can 
any (IntsmfitiiMK)... how can any 
M.P. be secure?... (MuwpUon^

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Chairman, Sir, he is narrating 
Msownstoiyandthethltigshelspossessing.
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SHRI CHAIRMAN: He Is narrating his 
mperienoe. Shrl maUk, please address the 
Chair.

SHRI DHARAMPAL SINGH MALIK: 
Please donloveracLEverybo(4rcan overact 
ta this manner.

SHRIGRDHARILALBHARGAVA:We 
don’t have any actor here.

SHRI DHARAMPAL SINGH MALIK: 
Please be sealed, anybody can actthis way. 
I want to say that those people have got 
sophisticated and unauthorised weapons 
and it is no argument that a person, who is 
ninning a risk to his life and who may some 
problem, is not being given licence for 
posessmn of arms. We may not have 
suffidentforoesttiatacotTpanyorabatalNon 
isprovMedtohimbut wecan provUe Hcences 
to him.

MR. CHAnMAN: Please conclude.

SHRI DHARMAPAL SINGH MALIK: I 
am conckjding my speech. A few incMents 
took place in niy State. Haryana because of 
the hicreasing pressure on Punjid>terrorists. 
They moved towards Haryana and some 
p e o ^  want towards Terai regton. Those 
people ran towards the areas where they 
can fkid an easyexl. Therefore, nqr request 
is that the maximum para-mHitary forces 
may be deptoyed in Haryana For the time 
being five bataions have been provkled 
and the area of Haryana bordering Punjab 
and Pakistan is500Kms. Five batailtons are 
Insultteient for a distance of 500 tons and 
they have to come from Haryana whether 
theyhawetogotoUttarPradeshorelsewherB 
because that is adjacent to our area. I would 
M(e to request that steps ShouM be taken to

* improve the sltuatton.

MR. CHAIRMAN: You have taken a tot 
of time. You spoke for 12 minutes though 
only 5 mknites were altoHed to you.

SHRI’ DHARAMPAL SMGH MALIK: 
There is an Interruptk>n from that sMe and 
that w^nqrtimewasalsooonsumedL Finely, 
IwouUssqrthat since the advent ofterrorism
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Punjab is the woist hk Stale. Tlteie was 
Rajiv-Longowal Accord and both these 
persons fell prey td temrism.

Here, I suggest one thing that atleast a 
rmnunmit should be constnicted in the 
nmmoiy of those two great peisons who 
sacrWoed their ives to bring an end to 
teiTorism so that in the ooming days people 
may iviow that these people saciificedthelr 
lives for the sake of ttie country and this 
monument is the name of those great 
persons so that the people may call their 
names lespectruHy in future also. With these 
words I conclude and Thank you.

DR. K.D. JESWANI (Kheda): Mr. 
Chairman Sir, the law and order situatkMi of 
the country has twen amatter of concern in 
the whole House for the last three days and 
partteularlyvre are alsoconoemed about the 
anxiety of the Government Those who are 
to defend the country and who are to run the 
country are saying that the law and order 
sftuatton is not good. Tliere is a saying in 
English.

Who wW watch the watchman;

R the watehmen do not work properly, 
then who win k)ok after them.

So many reasons have been staled and 
the sohJtton to this problem has a ls o  been 
suggested. Out of these there are some 
shoittemiarxj some are long term measuTBS, 
but the whole ofthecountryshouU think that 
we shoukl rise above al the polcies. we are 
going to adopt andthe law and ordersitualkm 
ofthe country shouUbenormalsedasearty 
as possible, if the Government is really 
concerned abovit it thenit shouM a ls o  admit 
that terrorism has increased under its rule, 
whetherttisinKashmirorlnPut^abarinany 
part of the country. The right remedy to this 
probism is in their hands bid they wll have 
to be honest in this matter.

Many reasons havebaen statedfortMs 
problem include economic and social 
raasons also, but the rrwjst important reason 
01 in lS  p iO D IB m  IS  If iB  p O H IIC a i IB a S O n . VVO

shouM improve these political reiattons

various parts of Vie country 
whatsoever they are. We shaR have tocure 
the poWcal jaundice from our eyes. A l 
political parties should be taken into 
confidence and this problem should be 
pondered over open mindedly and they 
shoukl think about the country. No solutton 
of this problem can be found out by crtidsing 
various poKUcal parties bi dMerent w s^.

A greal concern has been expressed 
on the prevaSing law and order situation in 
the (Afferent States of the country and the 
detals of the States and the Districts have 
been given separately. I represent Gujarat 
State and in ashorttime I wouMltetobring 
to your Rotk» a few facts atwut Gujarat

You know that the revenue from our 
.State has been maximum in the whoto of the 
country but the situation of Gujarat has 
become altogether dfflerent for the last one 
and half yea'. Gujarat has always been a 
peaceful State. Great persons Ute Sardar 
Patel and Mahatn» Gandhi were "bom In 
Gujarat and devoted their lives for the 
country, butforthe last one and half year the 
wtiole sRuatkm has changed. Our poRlcai 
situation has become almost unstable. An 
unstanblesttuationisgolngonthere.Gi4aFat 
has been divkted into the hands of the 
people of mling party andapecunar unstable 
situatton has emerged there for. which the 
Centre must care about The reason of t  is 
that Gujarat is a border. State and the 
border area of our Gujarat is very much 
ctose to Pakistan which puts It in a special 
situation, you might have observed that 
Pakistan's intentions are not good about 
border area of Gujarat PaMslan’s eyes are 
overouroil reserves IntheKutch area. Apart 
from it Pakistan’s eyes are on some other 
areas also. Our kmg coastal border neariy 
500 kms. is open towards Pakistan from 
where the smugging goes on day and night 
Duringthelastoneyear.inJamnagardfetrict 
only smuggled lems worth more than Rs. 
100 crores have l>een captured by 
Government officers at two-three ports and 
even then smuggled goods worth hundreds 
of crores have come in our country. There 
was stabUtty in our stats, txit situation has 
turned to the very sensitive for the last one 
and half year and now communal tension
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and communal rials are on the rise wnong 
the people of Gu araL

Liquor Is pfohUtod In GiOarat. biA In 
connhranoe with the poNoe the unauthorised 
sale of Hquor Is going on which has malgned 
thewholechaiacter(rfthepolloe.Thepolce 
is also Involved In these uniawfulacts. Being 
aboiderstaie,dnigtranidngandsmuggllng 
have twcome a common affaire there and 
the Intrusion of the f̂ aMstatri cMzens has 
also become a routine affolrs. The biggest 
example of this infilteiation is that in the 
martcets at the border areas Gujarat, 
Pakistani Currency is being accepted for 
trade and txisiness. We have stiown this 
currency to the Govemment offidais and to 
theGovemment also and the situation there 
is a proof In itself. Besides it the matter of 
great concern is that the militants are being 
trained in Pakistan and they are coming to 
the border states. About one and half lakh 
intruders from Pakistan are living in Gujarat 
ilegally and they are inciting communal riots 
there. I can cKe one such example/incMent. 
V you wish, I win present it before you.

Only one weak t>efore there hadjbeen 
comunal riots in Madlad cMy. Some people 
attacked the k)cality of the shedule castes, 
who are living there unauthorisedly. They 
attackedthemandbumttheir houses, many 
people were injured and those people 
suffered a toss of nearly Rs. 30 to 40 
thousand. The attackers shouted theslogans 
‘PakistanZindabad.’ We brought this matter 
to the nolioe of authorities. We request the 
Central Govemment to instruct the State 
Govemment to take measures to check the 
infiltration by Pakistani nationals and 
sopatriate those who are living there 
unauthorisedly and make the Gujarat State 
a peaceful Stale.

There had been number of communal 
riots in Gujarat during the last one and hal 
year ^  these infilbalore are behind al 
ttwsedashes. There hadbeenriols in Baioda 
and Godhra. Ss^ng an this about Gujarat, I 
oonckide.

various parts otViecountiy 
I B v m

MR. CHAIRMAN: Inow can upon Shri 
Bheem Skigh l*aM to speak.

SHRI-YAIMA SMGH YIMNAM (Inner 
Mantpur): When wM the tfane for party 
come? I h m  submtted ny name eailier, 
thatls.yesteidaylself.YouareaHowlngthe 
other Members, who are sending their sip 
just now, to s p ^

MR. CHAIRMAN: I wMchecfcupttie IsL 
Let this speaker speak tW that time. ^  that 
time. I w i let you know.

SHRIYAIMA SINGH YUMNAM:That is 
aR right. The point Is that the unfairness Is 
pointed out IhadsubmMedmynameeariier. 
All the parties have been given chance to 
speak. But I have not been given a chance.

MR. CHAnMAN: I havegotaBstwhk:h 
has already been prepared. I am going as 
perthat list. By thetimethisspeakerfinishes. 
I win get it diecked up and then let you know 
of IL This nst has t>een prepared by the 
Dsputy-Speaker. I wil complete ttiis and 
then I wU see tfiat you are aocomnwdated.

[Tfansbttom

SHRI BHEEM SMGH PATEL (Rewa): 
I thank you for provWbig me an opportunî  
to speak on terrorism on behaV of ny party, 
lam hearing the(fiscusskmsincedaybefore 
yesterdsqr. There are too much taks on 
oihertopicstMitanttle on checking tenorism. 
I am soriy to see tt. I have been a teacher. 
Our educatkm system is also responsMe 
for spreading terrorism. I was a teacher in 
Madhya Pradesh and usedtoteach Sanskrit 
to dass VIII tlwre. There is a lesson in the 
course named as LQalnL It is in Sanskrit 
What moral lesson does a 14 years oM boy 
gelsfromthis lesson. Aflerdescrliingtwelve 
Jyotkinga there Is a shkika at the end. It is 
written in that:

‘EtanMyolMnganiRalahSayamPalhel 
Narah:* If a man shouU chant the names of 
these 12 Jyolltinga every morning and 
evening, Ms an sins wM be for given what
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wouU be R effect on a 14 years old child 
wlien be laads this. Furflwr a has been 
written that:

*Satya Jamna Kiilam Papam smrin Na 
Vinayasyale*. It isthetradMonaftMs country 
that Sins commUed In seven Ives whether 
it waif be theft, decoity. rape, adulteiy or a 
murder every day can be for given if he 
recites this shioka. Sections 101,302,31, 
175,324,225apply on him, but he may get 
rid of all these crimes if he redtes this 
shioka. Who wil tell them the real meaning. 
If the child takes it granted that whatever 
crime he commits, the recitation of the 
names of Jyi^Mngas dally win make hhi 
free from sins, win the morality exist in this 
country?

lam simply saying that these things are 
real seeds of extremism. I am not 
commenting on any language. Therefore, I 
say that this educatkm pdttem and sodd 
sykem is faulty. We win have to revamp 1 
Where are we at fault? In our country where 
we had t>een preahing seV-sacrifioe and 
‘Vasundhara Kutambkam* (Universal 
txothertKxxl), today terrortsm, casteism and 
untouchabilky Is gripping oursodety. Where 
a king’s woid was folowed as a word of a 
God. But I am very sorry to ieam that after 
44 years of independance such practioes 
are stm continuing in our country. We may 
can cow our mother and worship it but we 
practise discrlminatkm between man and 
man. in our countiy there are stiil such 
people who are competed to carry night sol 
on their heads. We have not given women 
their real status til today What type of 
society H is? This is rmre than temmsiTL I 
am proud If you call a cow a mother as an ox 
afatherand thus associate yourselves with 
their welare. I toM in the last sesskm that 
3000cycles and 1400 huts were set abalye 
bi Rewa dtetrict but no dtecusskxi was heM 
here on that. If our hon. Ex. Minister faced 
difficulty during his Joumey he had made 
such hue and ay and I  became a very 
series hicidenL Smaltrputilestothe V.LP. 
become serious In d d e ^  BiA cases of 
rape, atrodties are the common matters 
today and notfring happens in this regard.

various parts of the country 
Iwanttosaythat no onlythe leaders tMit 

we also biame each other, one party blames 
the other for all these things. Abnoet every 
party is in power In the oountry.Some where 
communists are ruling and at some other 
places Jar<aDalandBJ.P.areiulngpartles. 
B J.Fte  ruling four states the Congress 
f>arty is mHng other stales. Then why do 
they t)ianie each other. Every party is equally 
fesponslMe. Whom do you want to tilame? 
Whoisrasponsbieforit? Who have ruiedup 
to now? You again and again try to hekl 
Jama l>al responsMe for it. Jansda Dal tries 
to heM B.J.P. responsible. I say that we al 
are responsbie who are sitting here. You 
have become in adive. There are some 
people among you who started movement 
in name of relgnn. I put>lcly say It is B J.P . 
which does so. There are laws, rules and 
leguiatton, but who cares for them? What 
dU not happen at the time of eiectkNis. I 
visited the areas where the atoctions were 
being hekl The Congressmen engaged 20 
veMdes and hundreds other were there. 
Whoisconp|yingiaws.rulesandiegulatk)ns. 
I saki If BSP man had one car. you couM 
have three. Everybody is taldng about iL 
The democratic nomis have been paralysed. 
Nobody can express himsetf freely. Country 
can not be run llwthls. That Is why I ssqrthat 
a meeting shoukHw convened and eminent 
personalties from all fiekis shouU be caled 
to attend that meeting. Leaders of poltical 
patties, educatkmists, specialists, experts 
selecledpoltk:iansshouklbecaled. People 
of « i  parties shouM be caled so that they 
couM not say thal if they wouM have twen 
caled inthe meeting, they wouM have solved 
the problem. I know that how does the 
BXuBmisminciBases r I nail liom M6wa wni^ 
touches Banda, and AHahat)ad and where 
decolts Hw Dadua. Hanuman, and SItaram 
are adive. Where kklnapping Is a common 
pradioe. There isarecent case of kUnapping 
whch was done in the month of August. I 
visited that wea.ThefigurBsforthepasttwo 
years show that the admMsttatkm spent 
Rs. Scrore, butfaled to arrestevenasingie 
decolLTheycannotsalvethedaooa problem, 
but they are making poltical advaiitage out 
ofRandanesting and imprisoning the people 
of the particular casta to which the dacol 
betong. if the AAninistratkM) is unable to
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arrest the dacoit and I  can not get the 
kidnappad person free, then what is the use 
of such Govsmment and the administration? 
What pretection it is providing to the people 
if he gks hbnseir freed liy paying ransdll to 
the kidnappers. Such tanw prevals their 
that about 15 shops remain ctose in the 
market, no mancan be seen aflersixO’Clock. 
Houses are being raasacked in the area of 
‘Jawa’ Polioe statton in Rewa dtetrfct. You 
can find out this fact youiseV. The hon. 
Minister is sitting here he can find it out A 
PandS tm)ke open the door of one Jaiswai 
on the day of DeepawaM and entered his 
house in his absence...

16.00 hra.

He stole Rs. 30 thousand and occupied his 
house. The house is just adgecent to the 
police statkm. He kxlged a rapoit in the 
police statton. I alsQ went with him and 
asked the SHO to take proper actkm but 
nothing was done. What else can happen 
worse than this. Do you think that such 
things will continue to happen and nobody 
virill rssist it Tliese are the things whk:h are 
the root-cause of terrorism. We shouW took 
intothese matters. How kmgwHwecontinue 
to neglect these things.

Some tak about Mandal. some others 
talk about Kamandal, txit nothing happens. 
Can MandaHtes tel. howfardothey foltow R 
in theb’ own par^. How much noise was 
made on the statement atxwt Baba Saheb. 
We call him Saba, not doctor because we 

' like it. I am of the opinkm that we respect 
' those whom we want to respect. But this 

drama shoukl tie stopped othemvise it wW 
give birth to extremisra it has its root there. 
I think the Monarohy has committed a 
blunder. India has also made a nvstake. If 
something is written in Hindi we donot talw 
it as literature or a reHgtous creatton but 
anything, written in Saekrit is taken as 
re^ton. It isagreat mistake. No language is 
religion. But anything in Sanskrit was taken 
into 'practkx* with the help of stkA in 
Monarchy. ■

vafious parts of the country
Tods^, BJP Is taking help of reigton in 

the Democracy. But how kmg w l k go on? 
k^KKiU tie stopped. Yesterdaqr. EktaYatra 
was being dtacussed here. No doubt yatra 
shouM be held. Every petty does it. but he 
says that people are panidgr by that Yatra. 
I siqr that if people are panic stricken, then 
what is the use of much a yatra. You shouU 
stop that Yatra. I also had been a member 
of Bharat Swayam Sewak Sangh and I can 
understandthesethin^ very well You have 
not reached here through yatras and If you 
want to capture power through yatras. you 
are making a mistake, if aH the people are 
pankdcy by this yatra. then why don't you 
stopitanddarifyyourintenUons. IwouMSke 
to say that you shoukl hit at the root of it. You 
shouMrectitythemiBtakesofmonarey which 
have caused aH these problems. The 
mistakes of nwnarcy should not be continued 
in the name of rellgkm in a democracy. It is 
the responsibility of all. There are 
weaknesses in every reiignn and every 
religton has accepted this fact

Somebody was citing an example of 
Ravana here. It is very good, ttisaquestkin 
of sentiments. But if I say that fUwana is our 
ancestor. We worship him and you have no 
rightto bum hiseffigy.Isinot my sentiment? 
Nobody is a bom sentimentai. Sentiments 
are devekiped afterward. Our naligkin and 
society create tliese sentiments in us. 
Nobody, s ^  ‘Jai Jai Ram* or *Paylago' 
immediately after taking birth. He leams It 
gnadualy and if ft is devekiped in a wrong 
way then it becomes our duty to divart it to 
a right diracfion. ft is the responsbiiity of an 
of us. f«tothing wH happen by merely creating 
hueandoy. What lstiadHon.teiigkin morally 
and behavkwr? I wil say to you a very little 
thing that BSP activits are abused, today 
people are anti-ralgkius. TW today people 
said that Hindu raligkMi has Vama (dass) 
system. It Is related to ralgkin. Karma, 
challenge the parliamentarians, 
commentators of reSgkMi from aH over the 
worW that this .1 Vama system of Hindu 
religion has no relatkxi with raHgibn, or 
Karmabut. I  is only a theory. It is a divkte 
and rule theory. If you say how? The answer 
IS that Hindu religton fias four vamas and 
vama and caste is not same. If someone
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proves that ttiese are same. I am ready to 
resign from Parfiamerit. phlosaphy Casles 
have ooma from vamas as chamar, bhangi 
ete. You know there are four vamas. I 
chamar, koto. Dumar, Tel, Nai gets caste 
certificate respectively. You know how many 
castes are there in Brahmans. When dM it 
becoira a caste? Mr. Chairman. Sir, the 
topic is such that you havetoalknvdscussion. 
Monarchy also has mistakes. The Ramralya 
win not come only l>y name recitation. Can 
mistakes not take place is such a mie. Were 
the wrong persons not present at that time. 
Vices and virtues go hand. We cannot be 
rigkl only on a name. Today democracy 
prevails and I conclude with a hope andfaith 
that elements of monarchy will tw removed 
from Denx)cracy.

lEngSm

SHRI INDER JIT  (Darjeeling): Mr. 
Chairman, Sir, much has alre^tieensakl 
over the last two days on the issue of sharp 
deterioratton of law and oider al over the 
country. I will therefore, not waste the time 
of the House in repeating the points already 
rrade. Instead, I wouM liw to draw the 
attention of the House to a newdevekipment 
whk:h is at once sinister and dangerous. 
This devek>pment is the new trend of, what 
I wouM describe as ‘State lawlessness’ or 
grave and wanton atxise-of State power by 
some State Governments which are 
expected othenvise, to preserve, protect 
and uphoM the Constitutton.

On November 6 last, the Government 
of SMdm brazeenly trampled upon the 
ConstitutkMi and mandatory provisions of 
the Criminal Procedure Code to indulge in 
what has been wMely described as naked 
abuse of state power in SiHguri whk:h is a 
part of my constituency of Daijeelng. It sent 
a posse of poPceman in plaice ctothes to 
sUiguri where Shri R^ndraBaid, Edilorof a 
tocal daily. Janpath Samachar was fordbly 
iddnappedat6.30A.M.outsklehisresklence 
dumped in maruti and whisked away to 
Ran^X) in SUdra

SfffilMATI DIL KUMARI BHANOARI 
I (SMdm): Sir, I am on a pô nt of order. Sir

various parts of the country 
here the hon. Member has raised a point 
which is before the hoa Judges of the 
Supreme Court, in the Court of Sikkim and 
in the Court of SUigurL The matter is sub 
jixioe and K is my point

SHRI MDER JIT: Sir, the Supreme 
Court has already passed on order. The 
person about whom! am going to tak is Mr. 
Rajendra Baid. You may have read about B 
in the newspapers. He istheedttorof 'Janpsih 
Samachar’, a tocal Siliguri daily. I wouU beg 
of my hon. friend to have some patience. 
She may have something to say; but the 
point is it is brazen lawlessness. I have got 
a copy of the Supreme Court order. 
{IntempUon^

ll/m. CHAIRMAN: I wouU suggest that 
R the matter is sub/udfce. you may not deal 
with that Except that, you can go ahead. 
Madam, you wH also get an opportunity to 
reply, if necessary.

{MBrruption^

SHRI INDER JIT: Sir. on Novembers, 
the edftor of a SHiguri tocal daHy 'Janpath 
M fiH c n a rW flS  a ix iu c to a , iie g a iiy  K iunoppeo  
and whisked away to SfldcinL This issue was 
raised and I thereupon took up the matter 
with the Home Ministry here, since SHiguri is 
a part of my constituency, of DaijeeKng. I 
took up the matter wkh the Home Mbiistiy 
and the Home Ministry toU me that the man 
had been.... {baem^Oon^

SHRA4ATIDILKUMARIBHANDARI: K 
is for the court to deckle whMher the actton 
of the Sikkim police is right or 
wrong.(JntsmyXxm^

MR. CHAIRMAN: Let him s^a k. 
Madam, I have overruled you point of order. 
He is not referring to that point

{MenupUons)

SHRI YAMA SMGH YUMNAM: Mr. 
Chairman. Sir. Madam says that the matter 
issubjutSce. So, when the matter is sub 
judbe, he cannot refer to it

(IntarrupOon^
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SHRIMAT1 DN. KUMARI BHANOARI: 
Sir. I am on a point of oitler.

(ktmrupUrnt^

MR. CHAIRMAN: Otherhon. Membeis 
may Icindly si down. Madam, what is your 
point of order?

SfffilMATI OIL KUMARI BHANOARi: 
Sinoe the point which my hon. colleague 
Shri Inder Jit has raised, is sub judice, 
according to me It is l)efore the Supreme 
Court- II is the Court, I beNeve. which is 
responsbie for deciding whether the action 
of the SHdmpoHce is right or wrong. It is not 
forthe hon. Memtiertodecide IL There isthe 
Supreme Court, there Is the High Court and 
there Is the District Court The matter Is 
before them and I thinic in my firm belief 
under our rule -that the hon. Member Shri 
Inder Jit has no right to pass any criticism on 
this. It is my point. {Interruption^

MR. CHAIRMAN: Shri Inder Jit. You 
may please clarify and then I wiP give my 
decision on the point of order.

(kiterrvpnonsli

SHRI INDER JIT:lwMciarify. Sir. I want 
to function totally within the rules. Whatever 
I want to s ^  Is in the laiger Interest of 
cudMng the Increasing lawlessness aH over 
the country.

lyff). CHAIRMAN: Are you speaking on 
the point on which she has raised the point 
of order? You please clarify that point only.

{Intarruption^

MR. CHAIRMAN: Madam. It Is not ile  
that. Please do not argue Kke that. I am 
Islenlng to him.

#
MR. CHAIRMAN: If necessary and If I 

find It desirable. I wil call you ^ain  to give 
furtfier infomialion. (MerwpUon^ Not Mte

SHRIINDER JIT: Sir. I have a copy of 
the court order of the Si4>reme Court. I wHI 
just read out to you. It is w iy dear. It says:

■We direct the Govemment of SMdm 
to pay the hospital expenses 
bnmedalely so t ^  the detenu Shri 
Rajendra Bald may discharged 
therefrom, that is, from the AH India 
Institute of Itedical Sdenoes. in the 
course of the day. The Delhi Police, 
which has the custody of Shri Bald, 
shall hand him over to Shri Kuideep 
Singh, Additional Superintendent of 
Police, smguri. who is present in Court 
on dischaige of Shri Bald from the 
hospital. Shri KuldeepSinghshalltake 
Shri Bald wtth him to Siliguri where 
Shri Bald wRIbe releasedtoexecution 
of a personal bond to the satisfaction 
of the Sub-Divisional Judicial 
Magistrate. Siliguri on production 
before him. Shri Kuideep Singh win 
also permit a mentwr of the family of 
Shri Baid to sncompany him on their 
joumey from Delhi to Siliguri. The 
expenses of travel of Shri Bald to 
Siliguri would also be bome by the 
Governmeot of Sikkim.

It will be open to the SMdm Police to 
proceed with investigation in the 
present case but Shri BaW shall not be 
taken from Siliguri to Sikkim for that 
puipose. K the police desires to 
•interrogate Shri Baki. this win have to 
be done in Siliguri HseV, after an order 
In writing is obtained from the 
appropriate authority In Siliguri.

If after the ctose of the investigation, 
the polfce is of the view that chaHan 
shouU be filed s^ainst Shri BaM. the 
State Govemment shall move this 
Court in the present matter, whkdi is 
kept pendkig. for further ordere in this 
reganLtMemfXliiin^ltlsaciearcase. 
(MenupOon^

MR. CHAIRMAN: Let hbn complete. 
Madam.
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SHRI INDER JIT : It is under 
investigation. Sir.

MR. CHAIRMAN: Are yourfacts over?

SHRI INDER JIT: Yes. Sir. Mr. Joshi, 
you wanted to say something.

[TranslaUon]

SHRI ANNA JOSHI (Pune): Mr. 
Chairman, Sir, if any statement in the form 
of alluminiumaffects the case pending before 
the court, it will be a disrespM of the court.
It is regarded as suthjudSce. State of facts 
issued by the court or the action of police 
going to be, is stated here, is not siA-JuOce 
and it cannot t>e restricted.

[Englsm

MR. CHAIRMAN: Madam, now you 
have an opportunity to say something, if you 
want.

SHRIMATI OIL KUMARI BHANDARI: 
Sir, I have also heard that order which was 
read out by honourable Shri Inder Jit. I found 
that nowhere the Supreme Court had 
mentioned that Siidcim Poiice had done 
anything wrong. Not only that, my point is 
that while speaiting, Shri Inder Jit said that 
he was speaking on taw and order problem 
country as a whole. But I am proud to say 
that....

MR. CHAIRMAN: Madam, you icindiy 
address me. Kindly restrict your comnfients 
on the point of order. Let us not go out of that.

SHRIMATI OIL KUMARI BHANDARI: 
Sir, Skldm is the only State where the crime 
rate has gone down.

(bitem^jtlons)

MR. CHAIRMAN: There is no point of 
order. Madam. (ktterr^pOons)

MR. CHAIRMAN: Kindly tesume your 
seat. {Interruption^

MR. CHAIRMAN: I have been guided
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sufficiently by so many members.

SHRI INDER JIT: As the MP from 
Darjeeling, I tooi( the earliest opportunity tc 
tai(e up the matter with the Union Home 
Ministry. The Ministry, ir lum, was good 
enough to talw upthe mat srwit.'̂  ihe Sikkim 
authorities. I was, thers»after, ir formed by 
the Ministry that Shri Rajendra Baid’s are&t 
wasinaccorc 3< iC 3 with the provisions oi The 
law, and wh: i iS niors, that the arrest had 
been made wn.. <ne cooperation of the V.'est 
Bengal Police. But I maintained tha« ths 
Siiticim authorities had misled New Daihl 
Today, I am glad to syathat my iirformariori 
was correct and Gangtoit had wilfully m.£ :e<i 
New Delhi. This is bome out by the aff id3̂ 1! 
filed by none otherthan the Additional SP ct 
Siliguri, Shri Kuideep Singh, in the Supreme 
Court. Shri Kuideep Singh, in the Supreme 
Court, has stated that the statement made 
by the Govemment of SHddm in theiroounter- 
affidavit that three officers of the Sikitim 
Police had askedforassistancefrom himfor 
apprehending Shri Bald is wrong and 
inconvct.* This affkiavit was filed by the 
Addittonal Superintendent of Poiice of Sliguri. 
{Interruptions)

SHRI YAIMA SINGH YUMNAM: Sir. I 
am on a point of order.

MR. CHAIRMAN: What is your point of 
order?

SHRI YAIMA SINGH YUMNAM: The 
matter whk:h is referred here is a matter 
which is before the court. So. it is amatterof 
sub^udtoe.

MR. CHAIRMAN: the tsxite which ate 
in the Court are stated, then it is does not 
become amatterof sut^udk». n an asperston 
is tried to be cast on the judiciary, then It 
becomes a matter of subjudice and it should 
not be said.

Mr. Inder Jit, there are other points also 
on which you can speak.

SHRI INDERJIT: This affkiavit was 
before the court and the court gave its 
or<tor...(lnterruptlons)... I do not know
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viola&m of the Code of Criminal Prooedjre.

Whether or not you wUl aWow t o  to reter to 
what happened.

Shri Baid was taken to Sikkim and what 
happened over there? He was never 
produced before any magistrate during the 
entire period of illegal custody in Sikkim.

SHRII^ATI DIL KUMAR! BHANDARI: 
How can he say that, Sir?

SHRI YAIMA SINGH YUMNAM: Sir. is 
it relevant to the topic which is under 
discussion?

SHRI INDER JIT; I am talking about 
States’ lawlessness.

MR. CHAIRMAN: Mr. Inder Jit. it is to 
necessary for you to yield. You have to 
speak. It is not necessary to read.

{Interruptions)

SHRI IMCHALEMBA (Nagaland): Sir. 
he is trying to cast aspersions on the Sikkim 
Government by reading the affidavit.

(Interruptions)

MR. CHAIRMAN: Criticising 
Government is in order.

the

{interruptions)

MR. CHAIRMAN: No points of order. 
Mr. InderJit, please complete.

SHRI IMCHALEMBA: Sir, by a single 
instance, one cannot cast aspersions. You 
see the record of Sikkim. It is one of the best 
States in the country, though it is small. 
{Interruptions)

MR. CHAIRMAN: You have rpade your 
point. As you have already taken more than 
15 minutes, try to conclude. Mr. Inder Jit.

SHRI INDER JIT: Sir. what happened 
is, in tbis process West Bengal's assistance 
was not taken at any time. It was a grave

(fnterruptjons)

SHRIMATI DIL KUMAR BHANDARI: 
Sir. he was not there. How can he say that 
the Sikkim Polk» M  not take actkin?

MR. CHAIRMAN: Madam, if you want 
to speak, opportunity will be given to you 
afterwards.

SHRI INDER JIT: Prevtousiy. the lady 
Menrber was in the Congress party and now 
she has gone back to Sikkim Sangram 
Parishad. i can understand her desire to 
please herpartypresident. the Chief Minister.

MR. CHAIRMAN: Mr. InderJit. this has 
nothing to do with law and order situation. 
Why don't you restrkn yourself to the topic 
under the discussion?

{Interruptions)

SHRI INDER JIT: The case in point 
raises one other Issue whch Is an Issue of no 
less Importance. This issue relates to 
increasing and flagrant attacks on the 
freedom of the Press. My probing shows 
that Shri Rajendra Bald had written a series 
of front-page articles in his Hindi Dally. 
Janpath Samachar. published from Siliguri. 
These artcies were ainried at spotlighting 
what Stiri Baidallegedto be the misdeeds of 
the Sikkim Chief Minister and rampant 
corruption in he State. Peitiaps. the Chief 
Minister had reason to be livkJ with the 
writing. But he had no business to take the 
law Into his own hands and, in the process, 
make a nrx>ckery of the Constitutk>n and 
Code of Criminal Procedure.

In conclusbn, I woukl strongly urge the 
Home Minister to go into the matter in the 
interest of truth. justk:e and fairplay. I woukj 
like him thereafter to come before the House 
and tel̂  us that action he has taken to cry a 
halt to these two dangerous and mounting 
trends, namely, increasing State lawlessness 
and Increasing attacks on the freedom of the 
Press. 14m concluding Sir.
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First of al. I win say that in view of this 
increasing attack on the freedom of the 
press and thts growing lawlessness even 
among the State Governments, unless firm 
action IS taken In this regard, no one wiB be 
safe, tf the poKoe functions in a lawless 
manner as is the case In point, then the very 
basis of state will be jeopardised. We can 
ignore all that has come to pass at our peri 
as also at the peril of the mie of law and the 
Constitutmn which, we have all solemnly 
sworn to uphokJ in this high temple of 
democracy.

MR. CHAIRMAN: Now the Deputy 
Minister will intervene.

vsmus parts of Ihe country 
discusskm in detail, however, I woukJ iceto 
say just 2 or 3 things.

Sir, crirninal tendency is not a new 
phenomenon and I  is not conrect that this 
tendency grew up in the country after 
independence. R is notthat^crimes started 
with the formatkm of popiiAar Government 
after independence. This phenomenon was 
never oblivient during the reign of Congress 
Government or any other Government and 
the Govemmenfs perceptkm is...

AN. HON. MEMBER: What have you 
done in Punjab....

DR. KARTIKESWAR PATRA: Please 
aUow me to raise just one point.

MR. CHAIRMAN: No please. Please sit 
down. The deputy Mlnisteris only intervening. 
He is no replying to the debate. The Home 
Minister is going to reply to the dek>ate. Let 
the Deputy Min (Star intervene now. Then we 
shait continue the debate. There are stiR 
some Members who want to speak. You can 
put your point later.

SHRISRIKANTA JENA: Also, we shou» 
not intervene because this In his maiden 
speech.

[Translation]

THE DEPUTY MINISTER IN THE 
MINISTRYOF HOME AFFAIRS (SHRI RAM 
LAL RAHI): Mr. Chairman, Sir, you rightly 
nrientloned that I have not to reply to the 
discussion hetd in the House under Rule 
193. The reply will be given by the hon. 
Minister of Home Affairs. The hon. Minister 
is today busy in wideranging discussions 
with the various people o? Punjab on the 
Punjab Issue. I was also present in the 
meeting, but due tn urgency I had to rush to 
the House.

Sir. I have t>een listening for the last two 
days the views expressed by a number of 
hon. Members on the origin, aggravation 
and complexity of the problem. Though the 
hon. Minister of Home Affairs will reply to the

SHRI RAM LAL RAHI: Please listen to 
me and do no interrupt Most humbly I wouki 
like to submit that in recent times, 
undoubtedly the number of crimes has 
Increased and the nature of crvnes has also 
changed. They have beconne more heinous. 
It is correct that in democracy, the 
responsibility to maintain law and order rests 
with theGovemmentformedt^afew elected 
representatives from amongst themselves. 
Inckiently. in no State in the country, one 
party has remained in power for all the time. 
At the Centre and in the States aR the parties 
have got the opportunity to either from the 
coalitk>n govemments or at their own. It has 
been the endeavour of aO t ^  Govemments 
to put a check on crinries. ^remism. 
secessionism andto maintain law and order. 
But we have not fully succeeded in this goal 
it is believed that whenever debate on these 
issues is hekf. the House in general discusses 
the root causes of all the problems. Many 
suggestions have been made and the hon 
members have the  ̂to go deep into the root 
causes of this problem. One of the reasons 
mentioned is the social disparity and the 
second is economic disparity in society Third 
is denialof justice. Fourth is the concentration 
of natural and economic resources in the 
hands of a few indivkiuals. It is unfortunate 
ttiat we have not yet been abfe to proviĉ s 
nghttul remuneration to the workers tortheir 
labour I am fortunate io hav  ̂once been in 
opposition from where the voice is coming. 
Sir I would like to narrate the story of an hon. 
Member.
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Qnce I want wMi an hon. Mwnber of 
opposition to aflood aflectod area VMagMS 
t)8causeoffloodtool(U8aneiephams.Nesu’ 
the vMage, we saw a few laboureis engaged 
in weediffg a field. We called the labourers 
andgotdownfromthS elephants. On enquiiy. 
we were told that the labourere engaged in 
ploughing were their reiaUves. Further we 
asked the labourers sAwut the wages being 
paid to them. Labourers remained 
dumbfounded. MLA tecortlng us left us a 
little behind to do all the enquiry and want 
ahead. Labourers then told us that they 
were being paid one rupee. But the hon. 
IMLAtold us that the wage lale of one labour 
is 1%. lOperday. now and earlier It was Rs. 
6. We wanted to Increase his wage but he 
said no he did not need any increase in 
wages. This is the approach. It is easy to 
pass remarks and do 1^ pulling but difficult 
to maintain amtmnoe between preachings 
andpracUces. Throughthesetactlcs, nothing 
could be achieved, issues of these nature 
are raised with an eye on vote banks by 
various groups and parties and to strength 
the respective vote banks.

Sir, I am making this submission 
because there is democracy in the country. 
Ail the hon. Members of this august House, 
wtietherthey be in the ruling party or in the 
opposition, have been sent by the people of 
India. It is the responsibility of aM the hon. 
merrbers, irrespective of party of filiations, 
to he^ the Government, as a bounden duty 
and not with an eye on the vote banks, in 
solving the nattonal problems facing the 
country. Si^jport shouM not come with an 
eye on the vote banks. If such an attitude Is 
adopted then it wil be quite easy for the 
Govemmenttoevolvesoiutk>nsofprol>iems 
confrontitQ the country.

Many reasons were mentioned behind 
the problem in the House, but one more 
reason is also there.

[English]

SHRIYAIMA SitKSH YUMNAM: Sir, so 
far as I know, under the rules, the Deputy
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Mnlder is supposed to Inlaiwane. May J 
know whether he is intervening or making a 
speech?

MR. CHAIRMAN: He Is speaking, you 
can interpret it in a way in which you want to 
interpret. So, there is no point of order.

Let him develop his aigument.

1&32hre.

^HRI P.M. SAYEED In ttte Otai/J

SHRI RAM LAL RAHI: Mr. Chaimum, 
Sir, many a issue were raised by the hon. 
Members in the House. One issue was 
regarding insdgatbig leUgkius and caste 
feelings of the people in the country, it is also 
a big reason forthe spread of violence in the 
country and is an unfortunate devetopment. 
Our country is muHi-llngual and inhabited by 
several castes, and after every 80-100 
kitometres lifestyie, food habits and culture 
change. DespHedivetsityallof us areddzens 
of India. India is a congiomBrate of various 
States, various languages and different 
reNgkHis. It is weN known that a few foreign 
forces are active in India. These forces are 
jeatous of the progress and development 
anddeep inroads made k>y India. These very 
forces are interfering in our devetopmentai 
actlvtties and are swaying away a few 
persons of ourcountryfor nefarious designs.

BesUes this, a few poKticai parties are 
spreading casteism in India. Oppositton 
parties do raise issues but will mere raising 
of issues be of any help in finding the 
soiutkm of problems. I Just request the hon. 
Members to change their approach as also 
the polHcal parties to change their approach, 
because non mendkig of ways will perpetuate 
casteismandfundamentalisminthecountry.

Sir, iwouM Ike to submltthat whenever 
casteist and fundamentalist forces aided 
and abetted by the poUUcal parties, have 
raised theb’ head in the country, extremlem 
and secesstonism and criminal tendencies 
have always got strengthened. As it sequel 
to It weaker secttons, harijans, gfr^ans. 
minority communities and tribals have fen
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panicky and suppressed. Conducive 
atnmsphereforthesafetyofwealwr sections 
needs to be created In India. The 
Government wants to ensure their safety 
and to giw them all assistance.

Therefore, I would IHte to appeal to all 
the sections and to all the hon. Members to 
the august House to help the Government in 
solving the problem and creating such an 
atmosphere so that we are able to find the 
solution of the complex issues confronting 
the nation anddistufbing the people of India 
at targe. Then only development of country 
is pos&ible and the country can be talwn on 
the road to progress and industrial 
development and the available manpower 
can be optimally utilised for the betterment 
of India, if all this is done, then only India will 
beinapositiontocompetewithothernations. 
Wtth these words. I thank you and conclude 
my speech.

16J5 hrs.

[EngBsh]

SHRI CHINNASAMY SRINIVASAN 
(Dindigul): I thank you for alk)wing me to 
participate in this discusston.

The law and order situation haseroded 
overtheyears verysteeply andgraveiy. The 
secular principles are in danger today and 
communalism is spreading like wikJflre. The 
Government must *-tke necessary steps in 
this regard.

MR. CHAIRMAN: You please come to 
the front. You are not au(fit>le.

SHRI CHINNASAMY SRINIVASAN: 
The Government must also try to evolve a 
political soluHon to the terrorist problems 
haunting the States of Punjab. Kashirtir and 
Assam, lam giad that the Prime Minister is 
convening the Chief Ministers' Conference, 
the National Integratton Council meeting 
and an all party leaders'meeting to arrive at 
an amicable solution to the proUem. The 
problems should be solved in a mannerthat

various parts the coMtiy 
all parties affected get their due under the 
Constitution.

In the present day order, communal 
parties are growing dc^ by day. The Centre 
shouMenactalegisiatkmtobanallcommunal 
parties and parties which advocate 
separatism. For example, parties Hke DMK, 
which are anti-Brahmin and askforvoteson 
the basis of castes shouM be banned under 
the Representation of the People Act.

The Government must appreciate that 
in the maintenance of law and order, the 
Police in the States plays a vital role. The 
Polk», in order to be effective, shouk) be 
equipped with modem machinery and must 
have the fastest mobility. With this end in 
view, the State Government of Tamil Nadu 
has askedforspecialfunds from the Centre 
for modernising the States Polk» force. The 
Centre must come fonvard and sanctton 
generously the amount asked for by the 
State Government.

Tamil Nadu has so far been peaceful. 
When the DMK Government came to power. 
It encouraged the separatist movements. 
They have a tong history of siqaporthg 
separatist movements. They suppUed arms 
and ammunition to LTTE leading to 
deterioration of law and order, it also resuHed 
in the ktlHng of the late Prime Minister Rajiv 
Gandhi.

It is due to the wRI and dauntless 
detemiination of the Tamil Nadu Poik»that 
led to the arrest of the former Home 
Secretaiy* who was involved in instnicting 
the Poiice not to pursue the kWens of the 
EPRLF leader Padmanabha. The former 
Home Secretary bi his confession before 
the Judtoal Msgistrate has implicated the 
formeV Chief Minister who actively assisted 
the LTTE cadres. ThefomwrCMef Minister 
was also responsi)le for burybig the inquiry 
intotheEPRLFIesulerPaATBnabha’skMing. 
An elected Govemment was aiding and 
abating the killer sand tonwisL This is very 
shameful.

*Not recorded.
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UMar our laadw PwalBhi TtaWwrs 
dynamic leadership the LTTE's acMias 
haw  been CTifaed. What madBfs is purpose 
awdsfcismil̂ .dBwillonlonalliinallnlBgrt  ̂
and patiMisia For ieOing down the nation 
andforpuBingllwtantoiialinlagrî oflnila 
under peri , fceDMKahouMbabiBdfcBiii 
coiBtesllngolodionsfortienwttllw yoai^

At the aHndfai Poloe Conpelifan in 
maitas on 11th Deoentber 1991 Ae CMaf 
MMster of T m l Nadu has expreseed that 
oHectiveopenlians against theLTIEoauid 
not be undartaicenbecauselhe Stale Pdoe 
has to acquire further modpm equipmanL 
The Tami Itadu Poice « * s  fint in bMfa in 
perfoimance. I. therafore. request the 
Government to iBlease the neoessaiy fund 
asited for by the State Gommment for 
modemisalion of tlie poioe fbioe in TamI 
Nadu.

IMBmpOmU

MOHAMMAD AU ASHRAF FATMI 
(Daibhanga): Sir. I am on a point of O ld e r.

MR. CHAIRMAN: What is your point of 
order?

ITim laeoii

MOHAMMAD AUASmAFFAlMI:Mr. 
Chaimian. Sir. I  is not proper to say 
something against D.MK in tlie House and 
against any poWcai ieadar-.*.-he has just 
now sau sofnaiiiifig 0D|8CD0naDiB n  in 8  

speech. DMC is a poHcal p«ty » d  not a 
temifist oitfl. So the quedion of tianning 
the oganisation for 5 yeais and leaNing 
them alone in the election tray for smooth 
saSng is waiy wiong and must Iw deialad 
from the proceedings. I  should be stso 
ensuiBd that such mattois an not lalaed 
again In the House.

SHRI K.P. REDOAIAH YADAV 
gtechUpatnam): Uf. Chaimian. Sir. when

*Not racoided.

wmtouBprnlsattmcounlry 
some hon. Menlber has fnanttonad the 
names of tw  poloe olHoeis of Blou’in Vie 
morning, the hon. Speaker has glwn a 
niing to eapunge the names. Why am you 
ahming the hon. Member now to mention 
8ie name of the former Chief Minister of 
Tani Nadu, who is not ham to defend his 
caw? So, tMe mmaik ahouU be aapunged 
from the moorde....(Mwn|pllNi^ The 
names should be aaqiunged.

MR. CHAfttlAN: I w l go through the 
iwawus. ■ uioiD IS aiqfinng imjiw iinnanwi, 
then that would be expungedl

SHRI CHMNASAMY SRNVASAN: 
Lastly. I would ike to suggest that as the 
CentralGowemmenthassetupHieNaBonal 
CatvnUBsRefcf Fund from wMchttie States 
can haw a permanent portion of money to 
be spent in the event of natural caiantfies. 
the Certm slwuld also set up a communal 
mots Relaf Fund to provide asslstanoe to 
ttiose aHPCted tiy communal liots.

I further suggest to the Gowemment to 
use TV and ladto to propagate communal 
haimDnyandtirothortKiod.Theiiwiî mDdia 
should be used to show teleseiials and 
documontarios wtiich portray the nococsly 
of maintaining peace and harmorqf. The 
Pmsident of hKfia should decorate at every 
month those producers and dbectors of 
teleserlals and documentaries who 
powerfully spread the message of

WUi thesê woids. I conclude.

SHRI YAMA SMGH YOMNAM: Mr. 
Chaimian. Sir. I must agree that them has 
been alanring law and order stuaHon in 
certain States namely f̂ ur̂ ab, Jammu and 
Kashmir. Assam and Nagaland.

Rea^f the sbntion in theee Stales is 
alamringandlhe stuaHon hasto be brought 
under contmL OlheiwiM the oountiywH be 
ruined. UnH Paidstan Is deal wHi «  
dalamined hand by this counby. I  wM not 
be poeaUe to sotve the law and oidar 
proMemlntheOlleg of Punjab and Jammu
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and Kashmir, illy considered opinion is that 
we must deal Pakistan with a determined 
hand. And if neoessaiy, the help, the 
assistance, extended tyPaidstan to these 
exiremisls.thesesecessionist groups, must 
be stopped by force. IMs is nv view.

The Army must twasiwd to flush out al 
' the extremists and side by side economic 
programmes, developmental programmes 
and other programmes must be taiwn up. 
Only t>y this way, the prot)lems of these 
Stales can be solved. FbrsoMng the border 
problems in Assanv Man|)ur and Magaland 
we have todeai with China and Bunna. Now 
is the appropriate time to raise this issue 
while the Prime Minister of Ctiina is here in 
the capital. We must ask the Chinese 
Government not to give shelter to the 
extremists and not to providB hide-out or 
other assistance. ifthatisdim,thisprot)lem 
wH get sohred. Since the time is very short 
I shal not devote much time on this.

The law and order situation in Manipur 
and Nagaland is improving. Earlier it was 
deteriorating. There was chaos. Now the 
non-CongtBss Governments there have 
been trying their best to curb the activities of 
extremist and secessionist groups. Andthey 
are almost successful So in the States of 
Nagaland and Manipur the taw and order 
stuation is improving.

What are the causes of secessionism 
and extremism in Assam. Assam is a 
badcward State with agreat nunnberof trit)al 
population. It has a vast trade of hiH areas 
and jungles where the tribaislve. They have 
been neglected by the GovemmenL No 
programmes of development have been 
taiwn to the satisfaction of the people there. 
So they are disappointed with the present 
GovemmenL So they rise in revolL V the 
demands made by the people of these areas 
are m ^ by the administration, the law and 
ordersituationwii be brought under control 
Certain autonomy can be given to these 
areas becaose they do not ilea to be 
dominated by the valey or other people. 
They warn to have their oum anrangemer̂  
their own government. So it w8l be in the 
interest of the country I  autonotny is given

various psats<a the country 
to the people of these areas of Assam. That 
wiH help every much in improving the 
situation. Only deployment of army will not 
do. We have heard dxnit atrocities being 
committed by Army in that area. After the 
deployment of Army-yesterday. we have 
heard from Dr. Jayanta Rongpi that many 
giris and married women have been raped 
and many innocent persons have been shot 
dead by the Army. They are prepared to 
submit the names and they are prepared to 
show pictures how they have been tortured 
in that area by the Army, it Is inhuman. I 
supportthe proposal of Dr. Yayanta Rongpi, 
who spoice ye^rday, that a filamentary 
Committee must go there.

Now, I want to come to Manipur, Why 
did these incidents of extremism, insurgency 
and secessionism arise? Because the 
people, mostly the general section of the 
youths and students are not pleased with 
the attitude of the Government atthe Centre. 
They are demanding recognition of their 
language Manipurito be a national language 
and it is denied to them. Now, the students, 
youth ktlManipur, havestoppedthescreening 
of Hindi FUms. This is the result of the denial 
of the Manipuri language to be made a 
national language. They are also demanding 
forshifting these Assam Rifles from mangla- 
which is asacredpiace-tosome otherplace.

The people of Manipur want the 
Governmenttokeepthe merger agreement 
in letter and the spirit. As you Know, Manipur 
was merged with the Indian Union on 15th 
October, 1949and beforethattime, Manipur 
was not a part of India. Manipuri were to 
Indians. Only afterthat the Manipur became 
part and parcel of India. Nos, according to 
the merger agreement certain posts must 
be resented for the Manipuris and the 
Manipuri language must be given 
rsoognftton. But, all these assurances were 
not icepL What dM Manipur sacrifice? They 
have sacriffced their Kabow Valley. It has 
been given to Burma. For this, (lothing has 
been given to the general section of the 
people. So, they are very much deprived of 
their legitimate ̂ hts. They do not feel proud 

■ to be Indians, in the absence of tadlities 
provkled to them. So, why were these
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siiuaticns of terrorism and secesstonism in 
Man^i r created?

I would uige upon the Govemnient to 
recognised ttie Manipuri language and malce 
it a nsdional language, so that the students 
community and youths and other general 
sections of the peoplefeel as part and parcel 
wii India.

lastly, while we are dealing with 
extremism, with secessiontsm, the niling 
party at the Centre-the congress party-is 
engineering to destablise the democratic 
functioning there. They are engineering to 
topple fhe Government. They are aiuring to 
defect MLAs from the ruling party, ULF and 
creating a situation under which democracy 
is throttled there. So, I would IBte to urge 
upon the Government not to interfere in the 
management of the State, which is not very 
sensible. It is very important. Since Manipur 
is in the border State and sensitive area, the 
Centre should not interefers in their activities. 
The management must be left with the 
people.

With these words, I conclude. 

[Trans/ation]

SHRI S.M. LAUAN BASHA (Guntur): 
Mr. Chairman, Sir, even after 44 years of 
independence, every year the Issue of law 
and order is raised in the House and included 
in the proceedings of th# House. But no 
action is talten thereon. Out of 44 years, 
Congress remained in' power (or 40 years 
and just for 4 years the opposition got the 
chance to be n office. Today, again the 
Issueof law and orderis being debated upon 
in the House. Sothe 90percent responsibility 
for it tests with the Congress Party.

Congress is totally responsfele for the 
state of law and order into the country and 
all the problerns relathg to It are Its own 
creation. Wherever.theCongress has been 
in office for years, law and order situation 
has worsened and communal riots have 
taken place. Today, sitiftttion on the law and
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oiderfmntl88uchtlmtcomp0lentamcmato 
handle these issues. wlMTOvar posted, are 
being leplaoed by favouiaMe office^. To 
maintain law and order, people of lower 
castes and of lower sectkNw are being 
subjugated. In every city, cause of 
disturbanoe is the upper and lower castes 
divide, hi olden times, etders used to sit at 
the top ptank on the basis of upper-tower 
castes divide. But now the situation has 
changed. Lower castes are demandfng 
equality of status. However, upper castes 
do not want to treat them as their equal and 
so the disturbances take place. In the last 
few years, 93,000 incUents of atrocities an 
Harijans were reported and 50,000 cases 
were not been recorded police has also 
been wronged by the Congress Party. At 
present, the whole system Is family, I wouki 
jike to cite an example. In India forinstance, 
bogey of war with Pakistan is raised. But war 
never takes place. Congress has ruled the 
country tHI date by raising the bogey of war 
with Pakistan to Influence the voters. India is 
not afrakJ of Pakistan. Defence expenditure 
has swelled so much that nwre than half of 
the budget aik>catk>n goes towards the 
Defence. In everyState.there is shortage of 
funds to maintain law and order. IwouMRke 
to submit that immediately funds shouU be 
released to all the States for maintaining law 
and order on an emergent basis. There is no 
need for such a high Defence aliocaHon.

For instance, the Government on 
comparison will find that if 100 police 
personnel are kited, then merely 25defence 
personnel get kHled.

17.00 hrt.

However, it is also necessary toevakate 
the fundsearmaikedforthis purpose andfor 
Defence purpose. Every State Government 
is required to equip their police with most 
sophisticated machine-guns and vehicles 
and also Increase the strength ol poHoe 
force. There are certain places where 
number of police personnel Is quite 
inadequate. Therefore, nny submlsskm is 
that polce force shouU be equipped wth 
most sophisticated toansmMemandvehicies; 
beskJes; funds fiom the Drtenoe budget
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slwuld be curtailed wXh a view to spend 
more on State Police.

♦

in Andhra Pradesh, when Shil N.T. 
Ramarao was in power, he put the naxaUtes 
b^iind the bars with ttie help ot district 
oKdais. But whan the Government of Shri 
Chenna Redd*' canie into power, they were 
mlaased. the fv. -.ult is that the condition in 
ttw State has deteriorated. Naxaiites have 
a g ^  started killing and kidnapping the. 
people. Congress patty is solely responsible 
for iL CongiBss patty is behind the incktents 
of communal riots and the deterioration of 
law and order situation. I would like to quote 
an example of HyderabiKJ that when Shti 
NTR was In power, there was peace aH 
around. And since the Congnass have come 
into powerthe puttiic life has been disrupted. 
The Congress Govemment shouU foiknv 
the example set by NTR Govemment as an 
ideal. Rather, all the other State 
Governments in the country shouM foltow 
the example of NTR period and ieam form 
that.

I wouW reiterate that the funds for the 
Defence budget shouM be curtailed and 
spent on making the police force more 
efficient. The States, wherever the poBce 
force have not been equipped with 
sophisticated weapons and vehicles so far, 
shouM be equipped with the same. Because 
it has been observed that whenever 
communal riots take place, polfce force do 
not have even proper vehk̂ les to reach the 
affected place immediately. There ara a 
number of places even today where the 
polk» force find It difftoult to reach.

I am very thankful to you for giving me 
an oppoitunity to spesdt.

SHRi CHANDRA JE E T YADAV 
(Azamgarh): Mr. Chairman, Sir, the law and 
order situatton in the country never so
bad as it is today. Perhaps, the Govemment 
is not aware of the atmosphere of terror, 
secesstonism, kkinappings and violence 
prevailing throughout the country and the 
situation is Hcely to deteriorate even further. 
The areas which were unaffected so far, 
have also been affected bythese tendencies;

various parts of tti» country 
The stales Hke MaharasMra, UttarPradesh, 
TamI Nadu, Kerala, Gujarat had been calm 
and peaoeful as.oompa^ to other stales of 
0ie counby. But lodaqr H appears as V the 
entiiecoafitryhasoomeinthegiipofviolenoe. 
seoesskMilBm and terrorism etc. The basic 
reason behind R is that the Govemment 
lacks will-power. They ate ignorant of the 
root causes that give rise to these tendencies. 
So long as the Government does not take 
the matter seriously or tries to find out the 
causes behind I  and prepared an effective 
strategy to ootribat the situatkHi, they wouM 
not be able to tackle the situatkm.

You have been listening to what the 
hon. Members have been saying in the 
House for the last two days Theonlything 
whk:h has come out on the basis of that 
entire discussion is that the economk: and 
social imbalance has been increasing 
continuously, the gap has been wkiening. 
After 45 years of independence selfish 
tendencies have started rising. Those who 
owned lands, imftistries. and who were on 
higher posts and had respect in the society 
are tr^ng to tighten their hoM on power. 
Today, they are tiyingto have complete hoM 
on bureaucracy. They wanttohavecompMe 
control on industries, on the educational 
mstitutk)ns, on racfio and televiston and the 
media. Even after 45 years of independence 
85per cent of the total popuiatton is deprived 
of the benefits of democracy. The reaitty is 
that this decade wouM perhaps be adecade 
of revolutkmary changes. The poor kittie 
country wouki Tight for theh' rights, (fignlty 
and ateo for their participation in the power. 
They wouMfightfor it. otherwise denxtcracy 
is of no meaning to them. Only 15 per cmt 
of the total populatkm of the country is 
controlling the country. They are not at all 
ready to loose their hoU. Today, fight is 
going on between two kleotogies, two point 
of views; it a questton of parUcipatton in the 
power.

Mr. Chakman, Sir. what is Kashmir 
problem. The people of Kashmir expect that 
theCentralGovemmentwUexettlsauthoifty 
and the Kashmiris wN be associated in 
dedskin making regarcing Kashnirandthef 
dedskm wfll be finaL What is happening in
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Puniab loda^ Why tninorMss in ttie SUte 
are in d m cul^ Who m  ravoHns in P u i^  
or in i<tehn*?\Mhoislnwoi«wlin giving liM 
to these tendendas in north-eastom zone 
are these peopie of minailies?

SHRi ANNA JOSHI (Pune): Who are 
into the minority in Kashfrir?

SHRiCHANDRAJSTYAOAV:Josh|L 
piease islen to me. you have fight to speak.

SHFU ANNA JOSHI: But now they are 
being fOBoed to leave Ihe place.

SHRI CHANDRA JE E T YADAV: I 
consider it wrong. Those people in 
Kashmir.^.

MR. CHARMAN: Dont spedk about 
them.__

SHRICHANDRAJEETYAOAV: Please 
stop hint....

SHRI ANNA JOSM : I request___

SHRI CHANDRA JEET YADAV: I jdso 
request you that the people who are being 
foiced to leave Kashmir....

MR. CHAIRMAN: Please conclude.... 
Next Hem is to be taken....

SHRIANNAJOSH:Aflhaveequairight 
to fve in Kashmir. You may go in any part ol 
ttie counby..... H you go to North East to 
which you are relening..-

MR. CHAIRMAN: Please conclude H - 
time is short....

SHRiCHANDRAJEETYADAV:lwlsl 
down. I woni speak, you may slick to your 
timelmlL

MR. CHARMAN: M is not lie  that...

SHRI CHANDRA JEET YADAV: I have 
not even started and you want me to 
oonchida.„

12.1991 adBTSiuatloa in 428
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MR. CHARMAN: No, Please-..

SHRI CHANDRA JEET YADAV: I just 
want to laiBe some basic issues, otherwise 
tfmn fn iKi
Iw ouUlw  to submit hi dear wonte that this 
decade IB going to be a decade of vtolanoe 
and confrontation. biM at the same time d  
radfcal changes U bo. The poor would fight 
for ttwr participation In power and for their

— ■«. _ - - - » - - -M. -  -M ------- A(iynly. Tti6 sysiBfn DBing aoopiBCi cannGl 
continue lor long. The haid woridng people 
have been disgraced for the last several 
years; a smaH sectkxi of people who have 
lands and are at high posts can no more be 
alowad to particlpalB in Itie power and have 
sovereigniy ki eveiy field in the democratk: 
system. Whal is the reason that changes 
have started taking place in the Adivasi 
regkms? Why the people betonging to 
Scheduled Castes are being MIed even 
after 45 years of kidependenoe and the 
feeing thaiiniuslioe is bekig done to them is 
gakring Strang m Itieir mkids. Neittiertlie 
present economic system nor the sodai 
order.no bureaucraqr.and norjudidaiy has 
been dokig justioe to them. Therefore, I 
would ■ »  te wge the Government that K is 
the need of the hour that the entke system 
shouUbereviewedseitously.OM economic 
system orsodalordercan no more continue 
in tlie counky. Why we have been falng to 
check the communal riots In the countiy? 
Why feeing of kisecurity Is rising ki the 
mkids of mkwriUes? Wb wK have to thk* 
seriouslyonaittiese aspects. IwouMlksto 
submk to the Government that 15 yeare 
ago, I had suggesledmtfiis House that ithe 
Government sincerely wanted to check 
communal rtals or cruel massactBS bi the 
counhy. they shouU make aproviskm under 
which special courts shouU be set up.and 
the persons heU tesponsUe for such acts 
ShouU be hanged at the most wUiki three 
momhs of the kKkJenls. I  the accused get 
suchsewmpunishmBnis.fliereisnot«ason 
wfiy such kickleflls hto the country are not 
checked. But thefact is that the person who 
murders a man nny be hanged bd those 
wIk> atB bwolwad ki massacres, communal 
mis and respomnte tor me dsgrace ano 
ruin of hundreds of persons, escape 
urvunlshed. Commtoskms or oommltoes
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a n  fomiBit, enquiries am oondudad and 
rapoits are submUed. But these lepofls 
flgiherdustinthealmirahasandllŵcû plMs 
do not get punishmsnL The ideology on 
certain hsuesmustt»ewloniiBd.lwouldlw 
to give an example to you.

Reseivation issue had shainn the 
oounby. Why Ae SdwduiBd Casta youltis 
aiedbsalisfiBd? Our Constlulion provides 
iBssfvaHon facWestothem. But even aRer 
<1!iyoTirjnfinfinpftnflnnrfî p<M"«»«*g<>g»tg 
resented for the Scheduled Castas and 
SctieduledTrtbes havenottiaenfMadup. In 
its report sulMnitted in 1980, Mandal 
CommiBsion gave iBcommendatfons not 
only in regard to employment opportunities, 
ixit also in regaid to liieir partidpaUon in 
powor; but the Govonwnont kept that report 
wSh them for ten years. Who instigated 
conmunal riots in OeM? The same people 

- «vereinvalved.But«lienthepeaplBofUliar 
Pradesh and Bitar leadsd; when these 
people feM that they may lose power; only 
thenthey decided to imptemert the scheme. 
I would ice to assert that the Government 
should adopt such an economc and social 
poicywtiich may hê > to wadfcate poverty 
in the countiy. ElfDils should tie made to 
lessen the Mbalanoes. which have so far 
tieen. goingon increasing. itteGovemmsrrt 
fals to solve this t»sic issue and I  they an 
unable to remove the economic and social 
linlwiitinoesanddonotgivoopportuniiiBsto 
them for participation in power, the 
Government may have to face the 
consequences. Today, the youth a n  
rewoMng. Whal is the reason of I? AtMUt 
three and a haloore youth in the country 
are unenployBd at present, is i  not the 
responsM^oftheGommmsnttothinklar 
them? About 10 core youth, in the countiy 
SMCiuducingthewiralyoulhareunenyloyBd. 
The financial condKon of their famOes has 
beendetorioialing.Theyhavenoresaurees. 
I  Hwy are unemployed and'do not see any 
future, IthsyhMnohapesandespedalions 
tfiey would move towards the wrong patiL I 
agree that terrorism and separatist 
tondendes are the outoome of poWcal 
gamae, and thus Iheee a n  wrong and anU- 

PsoplaJiave been taHgaled to 
indulge bi these adM bs. CounMas ■ »

MBribus paric of Ibe counl>ir 
BdUstan are tiying to tain an advantage of 
IL Other enemies wH also Uy to tsiw 
advantageof I. Wb havefaMonlMBfront. 
wehavefaisdtopunishfMeewhoinsligato 
and indulge m tenorist acflvHes.

Sir. my submission is that such is the 
prevaling stuation in the country and the 
Government shouldnot try to hide the facts, 
othemirlse they win have to face the 
consequences. TTie lesuls would not be 
against the interests ofapartfcubrpaity but 
agabwt the inlerasts of the whole countiy. 
The democracy wilweatorL And in total, we 
cannot consider the stualion as p e a o ^  
Restorirv the iaw and order stuation in the 
countiy is achalenge to our ideals, values, 
preva lnosygtemandabotoourdBinoaaqr. 
Hence, Sir, I do not want to take much of 
your lime, however. I would ■ »  to submt 
ttiat the cuiprfts escape because ttiey have 
mon^. resouices and inHuence. ft w i be 
very wrong if criminal tendencies a n  
enoouragedinpoMcsandltwpeisonshaving 
such tandsndes win oloctions. Hence, a 
code of condud should be made at least in 
this regard that no poBical party wM select 
such candhhasB who are known criminals. 
What dMennce does it make f  one wins or 
tosses two or three seats. We have seen 
that in the last 6-7 years, ttiere was change 
in ttieGovommont several timee and in the 
lasttwo years, ttwGovommont at the Cerrtre 
has ctianged for three times. W I I  make 
much dNference, I  a criminal does not win. 
I want to say this because the people wfl 
tose ttnir faith in demociacy I  the parties 
condnue to get their candMaHas otoctod 
through booth caphwing or money power. 
An Ihese things give rise to the sftuatkm of 
toirorism. The increasing tendency of 
violence and kidnappings in the countiy is 
aisoBsresuR.

Yeslaiday,ShriShliuSoienwass^ 
that how tong the tribalBwacontinuetotace 
atrocUes. They are saying R for a king time 
tfiatatrociies are being commitBd on thent, 
their land is being giabbed, their hidmanis 
an being captund and their women an
■— a-----------» -----■■— ■ --------------------------------- » --------------------^DsnQfiHMML ineooffvacKiisciiiJMniana 
P w ^  and other high offidato go kithelr
areas and are acquiring a l their propeiqr
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and these people lemain helpless. The 
sttuation will not change until we take some 
decision after considering the situation 
seriously and a sltuatton will these people 
will lose all hopes. There is a waying in our 
region that If a cat is made to sit in front of a 
wailfadng It, atbne will come, when it will be 
ready to attadc bade to defend itself. Ooni 
let such situation arise in the country.

I would HKe to submit that we should 
recognise this new age. Ourcountry and this 
world is-entering in a new age. The demand 
for democracy is getting stronger in the 
world. People are struggling to get 
partic^ion in administration.’ They want 
share in national resources too. Mahatma 
Gandhi had also said the same things. I4e 
was awarethat we havetofightforasecond 
independence in this country. He had said 
that the aimbehindthis political indepedence 
will not be fulfilled, until poverty is totally 
eradicatedfromthis country. Instead poverty 
in our country has increased today and the 
feeling of trust we had in each other is also 
vanishing.

Dr. Bhimrao Ambadkar had said the 
same things and had asKed atthattime itself 
as to what would be their status in the 
mdependent India, whether they would still 
continue to be considered as untouchables 
and wouW continue to be exploited. Willthey 
not get respect in indepenoent India? The 
views expressed byGandhijI and Dr. Bhimrao 
Ambedkar are still recognised by the workf 
sothiscountry shouM also recognisedthem.

With these words, I hope the 
Government will pay serious attention to 
these questions othenvise our country will 
lag behind and wiU be destroyed. We have 

' no time and it is running fast. Once this fire 
is ignited, we will not be able to control it and 
ttie chance of disintegratton ot this country 
will arise. The national unity will be in danger. 
I wouU ll(e to sutMnit to my B.J.P. friends 
that an unprecedemed situation has arisen 
in this country. It is not a small thing that our 
communist friends in this country has 
acceptadtheparOamentarysystem. No other
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Communist Party bi th worM has accepted 
the parliamentary system. When they made 
a mistake In Keiala, they couM have taken 
up arms, but instead, they rectified their 
mistake. The communist friends in our 
country proved wiserthan other communists 
of the world. They governed many of the 
states under the parliamentary ^slem. I 
wouM like to request the B.J.P. friends that 
they shouM nottakethiscountry to asltuation 
of confrontatton. Don’t createsuchasituatton 
in the country that the minorities living here 
start feeling that they are treated as llnd 
class citizens in this country. Anyone can 
commitamistakeandheshoukibepunished. 
The B.J.P. is raising a slogan today that 
whoever lives in his country will be called 
Hindu. They are also sayingthattheydo not 
accept this Constitutton and they will make 
a different Constitution and they do not 
accept ‘Jana-Gana-Mana’ as national 
anthem. Instead, they will accept 'Vande-
matram’ as their national anthem......
(Int0m^k>ns)

SHRtGIRDHARILALBHARQAVA:The 
B.J.P. has not said any such thing.... 
(Intorruptions)

SHRI ANh4A JOSHI: I rise on a point of 
order. Shri Yadav was expressing very good 
views here and I was listening to them. He 
sakl that B.J.P. Members call the people 
living in this country Hindus. It nuans those 
who live in Hindustan (India) are Hirtdustan.
I wouM like to submit for your infonnatk>n 
that In Mecca Madina, the Muslims are 
dassTiedaspakistaniMuslimsandclassiried 
as Pakistani Muslims and Hindu Muslims. 
The word 'Hindu' has been used to mean the 
people who live in this country. Secondly, no 
B.J.P. leader has ever said that they do not 
have faith in the Constitution.

MR. CHAIRMAN: There is no point of 
order in It.

SHRI CHANDRAJEET YADAV: Shri 
Joshi is an hon. colleague of mine. He has 
also accepted that whoever lives in this 
county is a Hindu. But all the people living 
here are not Hindus, whatever may be their 
background. A particular reHgton in.this
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country is known as Hindu reiigion. Those 
wlu) lielieve in Islam in this country cannot 
be caiied as Hindus. A problem will arise, If 
a Christian or a Parsi is caiied as a Hindu, n 
will not be corracL I am happy that you have 
aKepted ix....[lnterruptk)n  ̂We will accept, 
if you call them

Bhartiya(lndians). There are no two 
opinions that any person living in this country 
is an Indian.

Mr. Chairman, Sir, through you, I would 
iilwtodrawthe attention of theGovemment 
and this House to some basic questions 
including Centta State relations. It cannot 
be allowed now that the Centre or the State 
mayfunction artiitrarily. Ttie situatior. is that 
there is no decentralisation of power nor 
people right from villages to the Centre have 
any right to participate in policy formulation. 
These are the basic questions today.

The incidents which are talcing place in 
different parts of the country, the forces that 
are emerging and the voice that is being 
raised are ail a challenge and a serious 
indication to which the Government should 
pay attention. To bring about basic changes 
in thesystem, all parties and the intellectuals 
of this country should t>e consulted. If 
changes had to be made in the Constitution, 
It should not be done by bringing two small 
amendments every year but should be done 
after consulting all the parties This 
Constitution has worked for 40 to 45 years. 
The form of the Govemmenthas changed in 
France twice. China has changed its entire 
Constitutton. A new power is emeiging in 
Soviet Union. A new Europe is emerging but 
we are disintegrating. Efforts are going on in 
Europe towards a single power, a single 
Partiament, a single currency and a single 
Government. It is our bad luck that when all 
the strong powers of the worid are coming 
together, we are disintegrating.

With these words, Ihope that the people 
of our country will conskler over bringing 
about changes in the system through our 
Parliament.

SHRIMATI DIL KUMARI BHANDARI 
(Skkim): Sir, I am grateful to you for giving

various parts of the coimtry 
me time to speak. I win speak in brief, but 
before that I wouM Mte to speak a sentence 
in N ^ li.

One of ourpoet has sakl, * Baroduriabh 
jaanoy, Bharat bhoomikojanamle.’ it means 
that ail shouU know that it is a rare fortune 
to take birth in India. But in the present 
situation when we are discussing law and 
order situation in the country, whatthat poet 
would have sakl, had he been present here? 
It is the same country and the same Kashmir, 
for whtoh, once a poet said, ‘ If there is 
heaven anywhere of earth, it is here ,it is 
here it is here’. Punjab is a state - which once 
used to dance with expessive gestures to 
the beats of dmns in Bhangra dance but 
today only the wails of widows and cries of 
chiUren are heard. Once it used to be the 
granary of the country but today it has 
turned into alandof wktows. We havetofind 
it out as to who is responsit>le for this 
situation. I do not want to blame anyone. 
Whosoever might be responsible for it but 
we are also responsibie for it Every citizen 
might be responsibleto someextent because 
he might haveelected wrong leaders. Wrong 
leaders might have been elected wrong 
leaders. Wrong leaders might have been 
elected from states' also under whose 
leadership wrong laws might have been 
made or the ruling party might have not 
done proper things for the country, whose 
results we an are facing today. The leaders 
of different parties and Shn Chandrajeet 
Yadav have made very good suggestnns 
here. I was in the Eighth Lok Sabha also 
now I am in the Tenth Lok Sabha. 1 have not 
got the opportunity to work with the B J.P . or 
the Janta Dal Government. But I regret to 
say that whatever problems I have put here 
about my State, whMhereconon^cor political 
. but it appears that the ruling party does not 
take the problems of citizens seriously. 
Rather, ourdemancte are kx>ked upon with 
prejudices.

By making aliegatkins on others, we 
cannot improve the situation through whk:h 
wo are passing today. We may accept the 
fact or not, but tl«a Congress Party is In 
powertoday. We can only give suggesttons 
to it It is uptoittoaccepi itorto make amock
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of«. Whatowr has bsen me Watoijr or »•  
tradUon so far but I  thqr have a sort of
tb fliv  jff IM rm M lta f wh8f8i«r then is
non-Congmss Go¥9mn»ms. they a n a l 
ttiteves and lratofs.„.7)»y are really doing 
injustice to us. I am no* saying about Siddm 
. Just now. white denying a slaiemBnt made 
by Shii Indraleet. I have «dd  that wheroas 
the entire oountiy is passing through a 
traumaiicsiluation, SHdm isthe only peace 
zone.

lEngSs^

For God’s saice . do not create that 
probtem in SMdm also.

[Tians<atiw4

I would Ike to submit that problem 
should not becrealed In the peaceful places 
and dteturtMuioes at the ptenes which we 
already on fire me to he chedwd. We have 
to extinguish that fire. Those«fhohavet)een 
mistodshouldbebnNightbackinthenalional 
mainstream. IwouUllwloknowwhydoyou 
want to compel the peace-loving peopte to 
teave the country. if such acts are done for 
petty political ends, the situation in the 
countiy wfll remain as it is and I  wil never 
improve.

I would lilte to submit that as we are 
human beings, we all have self -interests 
andweaOwanttoconBinpower. But above 
aa we should have a feeling that every 
citizen of this country has the right to ive 
with pride and seK-resfiect of this earth. As 
our poet has said that ay our citizens should 
get the right to live with pride In this country 
and al should be equal. Let nobody ive 
thinking hhnself inferior. With these words.
I conclude my speech.

Itf). CHAIRiyU^: I would Hw to say 
that the hon. Minister wilt reply tomorrow, 
because we have very Ittle time and there 
are other matters to tw discussed. 
{MempOonsySo far as I know all the 
opposition Members and the Government 
have deckled I  in the Business Adviswy 
CommUee.
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THE m m vm  o f  s tate  m  the
UMSmOFPAPUM/EMTARYAFFMRS 
AND MfNfSTER OF STATE IN THE 
MINISTRY O F LAW. JUSTICE AND 
COMPANY. AFFAIRS (SHRI 
RANGMRAJAN KUMARAMANGALAM): 
Mr. Chabman. Sir, Please explabi to them 
that four houre time was aloned and K has 
taken over eiglU hours. Every party had 
crossed more than Iwtee. the time aloded 
to them. A l sorts of unfair dtetributkm of 
time has taken place and you cannot to on 
havingspeakeisendtessly.TTiedebatemust 
end now. What is the use of going on 
endtessly?AndyoucaraKitslertchitbeyond 
a bniL

MR. CfVJRMAN: FromBJP. there are 
two*Mennbers; from Congress, there are 
two Members; and from Janata Dal. there 
aretwoMenters,whocanpartfcipateinthe 
debate on the BS pertaining toFaniiiy Courts.

MR. CHAIRMAN : I  we take up the 
Famly Coutts 81 now. we wil be iq a 
position to finish £  So. I woukl request al of 
you to please cooperate wlh the Chair in 
completing this B i today.

(kOemption^

[TranslaOorî

SHRI R A T V ^  VERMA(Dhandhuka):
Chairman. Sir. give each of us two 

minutes to spesit and we win all conclude in 
two minutes.

SHRI SURYANARAYAN YADAV 
. iahars): Sir. I am on a point of order.

SHRI RANGRAJAN KUMARA­
MANGALAM: Under wHkifi rule?

SHRI SURYANARAY»\N YADAV: The 
mentwr is on his legs andthat isthe biggest
rule.

SHRI RANGARAJAN KUMARA- 
MANQLAM: Under that luto the Member
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SHRI RAN6ARAJAN KUMARA- 
MANQALAM: The reason why we waniad 
Ms W  to be passed is. next week we have 
gotanuntMTOfBlspemingwhichwlhave 
tobetaicsnijp.Tharaare already three Bils 
islad. Hawewer. since there are omŷ about 
twenty rranutes left now and if the House 
realy doses the dtecussion on this subject, 
lis worth theprioe. So withbi twenty minutes 
you can accommodate as many speakers 
as you can adjust

DUMoiaUoainlmHi 
can be asked to IM seaM  also.

SHRI GIROHARI LAL BHARGAVA 
(Jaipur): Mr.Chainman.Sir.glvetwon*iulBS 
time to everyone.

IMR. CHAIRMAN: How can it be 
completed by giving each Member two 
minutes to speak. At least five minutBs need 
to be given, lhave the names of 5-6 Mentwrs 
withme. Accordingty.ttiisdKcussnnwlgo 
upto 6 cy Gkick and the Famly Cowls. B l 
wilbeleftundiscussedaslwnnatbetalten 
up.Assuch.lrequestalofyoutocoaperate 
with the Chair and conclude this discussion 
here.

SHRI SURYA NARAYAN YADAV: Mr. 
Chairman. Sir. this important issue has 
been discussed for eiglit hows and the 
Minister is yet to make a statomenL I want 
to point out that many of ow cdegues 
desire to speak on this subject The Famly 
Court BW may be taken upon Monday as the 
saM Bil cannot bediscussed in haf an hour. 
Subsequently, you wiH have to extent the 
timings for one hour. Mr. Chairman. Sir, we 
coofJrate with the Government, on every 
occaskM), sH beyond normal hours and 
ooaperal0inensuringquoiumalso.Oesple 
this can’t they respect our sentiments. 
Therefore. I request you to conskler my 
proposalseriousVandgivsusanqppoitunity 
to

I&W&h]

SHRI RANGARAJAN KUMAR 
AMANGALAM: In return for future 
cooperatkMi I wouM agree to their proposal

SHRI RAM NAIK (Bombay North): 
There are only 25 minutes at our d^wssriu 
You can give cahnce to two from our sWe, 
two Members from the mling party’s side 
and two-thrae Members from other parties. 
So, six to seven Members wil be there. The 
Family Courts BUI is also equally impoitanL 
Instead of discussinglhtbltsandpieces. tat 
us compieta the discusstohn on this subject 
and the Home Minister w l reply tomorrow. 
There wM be oonHnuly In dtecusskm alsa

[TanstsOoih

SHRMAT1SAROJ DUBE (Alahabad): 
Mr. ChairmarL Sir, ttie discussion on Family 
Court BH wM have to be given ful time. 
Therefore, let the on going disctsston 
continue and the Family Court B1 be taken 
up on Monday.

IBtgSsli

MR. CHAIRMAN: Now I will cal Shri 
Giidhari Lai Bhargava and I wil give him 
only four minutes.

ITnnslseofi

SHRI GIRDHARILAL BHARGAVA 
(Jaipur): Mr. Chairman, Sir. the secessionist 
forces are havin^a fiekl day in Punjab. 
Kashmir, Assam, Tamil Nadu and in aH 
other parts of the country and the 
adminisliatkm is Just stent and seems to be 
frightened. A trend to release the terrorists 
inexchangeafkklnappedpecplehasalrea  ̂
started h  the country. I wouM Kke to point 
out here thatthepoiioefofoestopfunctk>ning 
after evening. The terrorists deckle the 
property (fisputes and the police offteers 
print letters of apology and ask for pardon.

The Judges are not m a position to 
delverfairjusdra and the language Hindi is 
not respected in this State. Mr. Chairman. 
Sir. the stuatnn is such that traders whte 
traveling in trains carry cheque txx)k instead 
of cash. When the terrorists demand for 
money they make the payment through 
cheque and every week theytake the amount 
Ixed by IhefflL I wouM Ike to request, that 
the manner in which the tenrorists are



439 Disc, under 193 
DetBriora^kibw  i  

/Sh. GfRttiarHaf ehaigavaj

functioning, cleaily indicates that Paidstan 
is mstrumentai in tt. The terrorists are t>eing 
trained by Paltistan and equipped with 
sophisticated military weapons. PaMstem is 
interefering in Punjab to avenge the 
disintegration of East Bengal which was 
once a part of Paidstan and is now called 
Bangia Desh. I would also Mw to subniit 
some measures to curb this menace of 
terrorism.
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by SM Bhalron &ngh. Saivashri Haridev 
JosM. NawalKlshom, Paras Ram Madema 
and Kamla Beniwar are there. They tried 
their best to overthrow the Bharatiya Janta 
Party Govemmenl I understand that nothing 
can bejnore shameful than Congress Party 
indulging in violence and taMng law in its 
own hands. R is proud of having Gandhljl as 
the leader, who preached non-violence. 
{Memjpthn^

At present, the Pakistani flag is hoisted 
in Kashmir, slogans are raised, soldiers are 
being ambushed, the extremists are being 
trained, the trained persons are infiltrating in 
the valley and around two lalch people 
belonging to this countiy are living is a 
deplorable condition in their own country, 
moving from one place to another as 
refugees. Assam is encountering a similar 
situation and so is it in Tamil Nadu because 
of LTTE. The terrorists, who are the sut>ject 
of our discussion are increasing at an 
alarming rate. Ms JaylaRha has called for 
National Security Guards Instead of police 
for her security. The State Government has 
been challenged in the Dhauki incident which 
tookpiace in UttarPradesh. Similar incktents 
took place in Bihar. I mean to say that the 
State Govemments have also failed to curb 
these teaorists organisations. As such I 
request the hon. Ministerto make a security 
belt in Sri Ganganagar, Rajasthan and the 
amiyshouklbeequlpp^wlthsophistk^ated 
arms and ammunation. A security belt from 
Kashmirto Kutch shouM be made.

17.42 hrs.

MR. DEPUTY SPEAKER IN THE 
CHAIR: Mr. Deputy Speaker, Sir, I wouM 
like to bring to your notk» one point. The' 
Congress Party is in power and its endeavor 
is to wipe out terrerism not only from 
Rajasthan but from the entire country. The 
hon. Minister is sitting here and Eminent 
leaders from.Congress Party and attempted 
to overthrow the Government of Bhartiya 
Janta Party and attempted to overthrow the 
Government of Bhart^JaMaParty headed

**Expungada«oidWBdbythaCh|ir

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): This tradition prevails in 
Rajasthan.

SHRI GIRDHARI LAL BHARGAVA: 
This is not a tradition** Sword was given In 
their hands. Swords were given In the hands 
of Nawal Klshore, Kamla Beniwar and 
Chandan Mai. Therefore, through you I 
woijU Ike to convey to those friends that 
...{kitwruptions)

lEngSsHi
(kttom^lons)

MR. DEPUTY SPEAKER: Exhibition of 
photo is prohblted. You cannot exhibit it. 
You cannot do that..

(Interruptions)

SHRI SRIBALLAV PANIGRAHI 
(Deogarti); Sir, I am on a point of order. 
Kindly look into the records as to what has 
been the utterances of the hon. Member 
who is speaking now. He has menttoned 
about

It is highly in’esponsibie and it alsodoes 
not suit the pariiamentary decency and 
decorum. Sir, he is not a Member of the 
House and he is not inskle the House. 
Therefore, Ipleadthatallthese things shouM 
not go on record. This Is my point of order 
{Interruptions)

MR. DEPUTY SPEAKER: That wiH b« 
expunged. Shri GIridhari Lai Bhargava, 
please condude. You cannot exhibit the 
photos.

{Marruptions)
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SHRI SRIBALLAV PANIQRAHI: Sir, 
what is your ruling?

(Interruptions)

MR. DEPUTY SPEAKER: You are 
correcL He cannot name a person wtio is 
not In the House.

{htorrupOons)

MR.DEPUTYSPEAKER:Thatisl)eing 
expunged. {IntBrn ĵUons)

[TranslatlorU

SHRi GIRDHARI LAL BHARGAVA: if 
the Congress party behaves in this manner 
if the people who preach the ideals of 
Gandhiji talce such a stand, I feed that...

[English]

MR. DEPUTY SPEAKER: Shri
Bhargava, exhibiting a photo is not allowed. 
It is prohibited. So. idndiy do not exhibit that. 
Next point is this. The persons who are not 
in the House cannot defend the case. So, 
their names also cannot be used.

[Translation]

I have named the leaders of the party 
because I feel that they should not behave 
jn this manner.

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): This information is correct and 
authentic. Is it not necessary to give such 
information to this. august House. 
{kiterruptionsit

[EngaslH

SHRI SRIBALLAV PANIGRAHI; Sir, it 
should not be permissible iilte this. 
(Mi0ffiy)tibns)He8houldhaveglv»nanotioe 
earlier, {kitotwptlon^

[TrtuislatMl

SHRIGiRDHARILALBHARQAVA: For 
saving Punjab, Kashmir, Assam and Tamil

various parts of the country 
Nadu If the people belonging to Congress 
taite a vow to overthrow the Opposition 
Governments, the discussion we had in the 
moming is meaningless. As such the Ekta 
VatraproposedtotM launched by Shri Murli 
ManoharJoshifromKanyaltumarito Kashnrrir 
is the only solution by which this country can 
be saved. It is not a yaf/aof any particular 
party. We have requested the Prime Minister 
to join us andhoistxthe nationalflag on 26th 
January. I would request.all the political 
parties to join the EUa Var/a. The people of 
Congress party should quit the path of 
violence. This will be the ws(y through which 
the country can besavedfromsecessionlsm.

SHRI AYUB KHAN (Jhunjhunu); 
Harideo Joshiji's name should be expunged 
from the proceedings. If anyone holds a 
sword he never holds It from the middle. In 
the phofbgraph he has been shown as 
holding the sword from the centre.

SHRIGIRDHARILALBHARQAVA: I 
will show you.,He is holding It In his hand.

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Deputy Speaker, Sir, even 
the lengthiest discussion on the issue which 
we are discussing right now will not be 
enough. The law and order situation has 
deteriorated in every part of the country and 
ten’orism has caused destruction not only In 
Kashmir and F>unjab, but every village and 
town of this country. There is no need to 
quote instances in this connection to highlight 
a particular aspect. Hon. Yadavji was just 
now pointing out that unless the people of 
this country are given honour and respect, 
ft is impossible to control the law and order 
situation. Sir, in the course of every 
discussion by hon. Members the police 
force is criticised for it’s inactivity. I do not 
believe on this. As regards, the-issue of 
tenvrism whether it is an issue pertaining to 
terrorism in' Delhi or elsewhere. The 
population of Delhi is in lakhs. The terrorists 
areequippedwith modem weapons whereas 
ourpolice and army do not have those anns. 
As such they are helpless. This leads to 
crime. Take Delhi forinstance. Ido not think 
that we o n  sohw the problem of lew and 
order in Delhi by provMing wireless tadllly
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only tothepoUoe. Therefore, my submission 
is to equip ourpolicefoice with sophisticated 
ams andammunition in Delhi, Maharashtia, 
Madras. Calcutta and in all big cities. I 
further submit that helicopter facility should 
be provided in Delhi, Maharashtra and 
Madras for security purpose. Please 
contemplate on this. What is your line of' 
thinldng. You provide rifles and revolvers 
and ask them to encounterthese anti social 
elements having AK-47 and AK-54 guns but 
this is not possible. We can find a solution to 
this problera Talw for instance the villages. 
Generally, thirty villages come under a 
Panchayat and Panchayat comes underthe 
jurisdiction of a police station and twelve to 
thirteen policemen are deputed in these 
police stations and you might be aware that 
the S.H.O. of the poHce station does not 
even have a wireless leave aside a jeep. To 
curb cases of cfime;the Central Govemment 
is required to strengthen the State 
Governments by aHooating funds for the 
police force. This problem cannot be solved 
unless these steps are tai(en.

Sir, this will not only solve this tangle but 
the other problem also. If you malce 
recruitment in the police force, it wHI contain 
the activities of the unemployed and 
disillusioned youths who have become 
extremists and have resorted to pick 
pocketing, stealing, dacoity, kidnapping and 
other anti social activities. Thesedisillusioned 
youths will get a direction, they will start 
working and the country wHI benefit from 
their sen̂ toes. In the British regime you must 
have obsenred that Paswans were generally 
given the post of guards on account of their 
experience. I wouM Vka to point out that aU 
this is happening because our youth is 
directkNiiess and disiMusioned.

Sir, Delhi has not been declared as a 
disturbed area, but the hon. Minister win 
soon havetodoso. There is no doubt about 
it. I am not aware of the fact whether an 
assessment of the people who have come 
to Delhi from outside has been done but 
since. I am running an oiganlsaikms. Iknow 
thatoutofthe8SlaMipopula«onoiDemi.50
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lakh people have come from outsUe. They 
bekxigtosmaldties and villages. While the 
affluent use heaters and geysers towaid off 
the ravages of weather, the poor people are • 
forced to sleep in street comere and. 
pavements. It Is in these drcumstances that 
their resentment grow out. They decMe to 
tsdce cudgels soainst the administration. 

.That’s why, I talked of ec^aiity. Unless and 
until the Govemment guarantees equal 
rights, it is futile to tak of equity and equaltty 
and it wouM be impossble to check the 
growing acts of extremism in the country.

Sir, Shri Sangma was eartierthe Chief 
Ministerof Meghalaya, but now he has been 
made a Minister of State in the Ministiy of 
Coal. He has not been given a Cabinet rank. 
Simnariy, Shri Ram Lai Rahi has been made 
a Deputy Minister in the Ministry of Home 
Affairs. Leave alone a Cabinet rank, he has 
not been given th6 rank of even a Minister 
of State. Now, if this kind of inequality and 
discrimination continues, it would be 
impossible to stop people from taking 
recourse to extremism. When we havefailed 
to check extremism in Kashmir and Punjab, 
wilt it be possible for us to do anything. H 
young people throughout the country resort 
to amis? That is why I gave you spme 
important suggesttons. I dkl not get up to 
make a speech only. I urge the Govemment 
to act upon these suggestions. I woukl like 
to repeat that weshouUcheckthis tendency 
of dubtring the Police force as conrupt. 
incompetent and lethargk:. On the contrary,
I believe that the men in uniform wouM be 
able to performtheirduties more effectively, 
if we boost their morale provkling them 
sophisticated arms and by giving them an 
ocbasional pat on their back. With these 
words. I wouM Ike to conchide and thank 
you very much for providing me an 
opportunity to speak.

MR. DEPUTY SPEAKER: lam grateful 
to you for being brief and thus saving time.

[EngKslH

Now, there are five more speakers to 
speak on the subject, namel]f, Shri Maiijay 
Lai. Shri T«t Narayan ahah. Shit Rati Lai
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.Verma, Shrf Nawal Kishore Ral and another 
Mentwr. If we confine ourselves to five 
minutes per Member, we can cornplete. Ido 
not wantto deny anytwdy. Now, Shri Manjay 
Lai may speak.

[TransbOori

SHRI MAJAY LAL (Samastlput): Mr. 
Deputy Speaker, Sir. we have t>een 
dscussing the law and oider situation in the 
country, forthe last three days. Iwouldllu 
to say that the poor and wealt remain an 
unprotected lot IL

Mr. Deputy Speaiwr, Sir. today we see 
n o th in g  but reports of dacoity, arson and 
abduction in the newspapers and we wantto 
put an end to all these through the barrel of 
the gun. But it is Impossble. If we want to 
findapenmanent solution to these problems, 
we will have to g o  deep into their genesis. 
Much is said about the naxalites. In my 
opinion, it Is poverty that foioe people to take 
to this path. Not only that, even television 
and cinema infkience the thinking of the 
young generatkm bek>nging to the weaker 
secttons of the society. It is but natural on 
the part of these young people to kMig forthe 
luxuries and extravagance, whichpeopieof 
their age belonging to affluent families 
indulge in. Thus, to achieve theirends, they 
resort to theft and bank dacoiUes through 
modus operand! p o rtn ^  irr television 
programmes and cinemas. I wouM say that 
it is the responsblKty of the Government to 
check poverty and unemployment. 
Moreover, the Government shouM see to it 
thatcharacterbuikfingbecomesthe primary 
aim of televiskHi and cinema and tt shouM 
even resort to censorship, if it feels that 
these media are playing havoc with the 
character of the younger generatkm. l4ow, 
a tot is sakj about naxalites, but actually, 
who are these naxalites? Tliis movement 
had Its origin in Bihar. I had visited that place 
aboul20yearsago,whenthe area witnessed 
a man slaughter. At that time, I was a 
Memberof the Legislative Council and I had 
presented a memorandum In this regard to 
the then State Governor. These naxaMes 
betong to those secttons of the society 
which have been exptoited for thousands of

various parts o/ the country 
years, the modesty of whose women have 
beenoutragedforcenturies.Theyalsowant 
to lead a Hfe of dignity and honour and ealti 
theirdaily breadthroughtoiland molL When 
they aspire to lead an honourable life, their - 
women are dshonoured and when they 
protest, fight for their rights, their bread, the 
vested interests in league with the law and 
order machinery dub themas naxalMes and 
eiimlnatothem. Therefore, it is necessary to 
improve the law and order situatton in the 
country. If we wantto save thecountry,then 
we wll have to do something concrete to 
improve the tot of the weaker sections.

Mr. Deputy Speaker, Sir, today crime 
hasbeenpo»icaHsed.We,poliltoiansprovtoe 
protectton to hardcore criminals and we also 
utilise theb- services in the etocttons. The 
need ofthe hour, therefore, is to bring about 
fundamental changes in our etoctoral 
systerh. Only then, we wouM be abto to 
check further criminaHsatton of politics. Sir.
I wouU also Ike to mentton here that once 
a criminal is caught his case is not tried 
immediately. I was Imprisoned thrice during 
the British nito and 17 times during the 
Congress ruto. During these stints In prison,
I have observed that cases of peopto are 
not tried even for five or six yeare of their 
arrest We shouM evolve a system under 
which cases of prfeoners wouM be tried 
imtnediateiy after their arrest and their fate 
wouto be deckled.

Lastly, Iwoutolfcetosayonlythismuch 
that change can be brought atxHit by three 
ways. First, through btood shed, secondly 
through the laws and thirdly through 
compasston and understandtog. I wouto 
also like to mentton here that Mahatma 
Gandhi was one of the greatest prophets 
this worid has produced. Unfortunately, no 
prophet has been let down by his disĉ >tos, 
as much as Mahatma has been I wouM ike 
to give an exampto in this regard.

No doubt, the great French revoluten 
gave the soul-stirring stogan of equality, 
frstfemiy and Iberty*, but this historic event 
was not a btoodlessone, as a result of whtoh 
a dfctator Hce..Napotoon Bonaparte was 
bom. I cannot give you exarrpte from all
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overthe world, but I would Nke to say that we 
hav« got the constitutional means before 
us. We have enacted many laws in this 
countty, but unless and until we implement 
them, enforce them, they will remain show 
pieces in show windows and booltshelves. 
We do malte laws, but do not implement 
them. When will we do that? The moment 
we become a Member of Parliament, a 
Legislator or a Senior officer, we start 
imitating the big shots and show utter 
disregard to laws. Unless we ourselves 
abide by the laws, it would befooHshness on 
our part to expect others to follow them. We 
indulge in hestorics that extravagance and 
luxury should be done away with, that 
inequalities should be removed, but the 
moment we enter the portals of power, we 
start identifying ourselves with the elite. If 
we dolhat, how will it be possible for us to 
remove the disparities in the country? How 
terrorism hasgainedground in this'country? 
India was partitioned, despite Mahatma 
Gandhi's assertion that it would be done on 
his dead body. The powerhungry politicians 
gave their consent to partition and reached 
the helm of affairs. With these words, ithanit 
you forproviding me an opportunity to speak.

lEnglishJ

THE DEPUTY SPEAKER: It is already 
6 o'clock. There are still six members left 
who havegiven their namesto speak on this 
subject. So, is it the desire of the House that 
we extend the time by half-an-hour?

SEVERAL HON. MEMBERS: Yes, Sir.

MR. DEPUTY SPEAKER: So. the time 
of the House is extended by half-an-hour.

Shri Tej Narayan Singh.

[TranslatiorU

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Deputy Speaker. Sir. today we are 
discussing the law and ordersttuatnn in the 
country and we have been doing it for the 
last two days. We have all come to the
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conduskm thstt there is no law or order 
worth Rs name in the coumry. We wW have 
to sertously think as to why such a sKuatton 
hasdevetoped? Whyisttthatthereisnolaw 
ororderworth its name in the country, while 
we have all the necessary laws at our 
disposal?

One more thing Is very deaf; It is that 
the laws passed by the law making bodies 
were never implemented. Had the laws 
been properly itiplemenled. the country 
would not have been in the position, that I  
finds itself in. today. Artkdes 340. 332.15 
and 16 were not incorporated in the 
Constitotion. today. They were formulated, 
atthetimewhenthecoristiluttonwasframed. 
We had incorporated those articles at that 
time to protect the interests of our Harijan 
brethren.

But when the time came to implement 
it for 50 per cent youth who are poor It 
created apprehenston in the mind of people 
that economic criteria shoukl also be taken 
into conskieration. They are under the 
impresston that if this proviston is not added 
then the people belonging to backward 
classes which is 50 per cent of the total 
population win get reservatton and come 
finally to the power. Thus they fearthat they 
will k)se |)ower.

ILis notable that the rein of power has 
been confined in the hands of the 25 per 
cent people who had all the capital, even 
then, this country fsforced to beg today.Our 
condition wouM not have improved had we 
not pledged gqjdtoaforeign countty. Despite 
legal machinery and techntoal knowledge, 
this proviskm coukl not be implemented yet 
They claim that only they are the dired 
descendants of God and others have come 
from different ways. Consequently, the 
country's situation oontinuedtodeteriorate. 
What are the reasons for all this?

I wouU 11(6 to warn that If the people 
accustomed to rule solely wM continue to 
hoMontopower.nobodycouMcheckfurther 
deterioratkm of the situatkm. I wouM Nke to 
request the Government in which there has 
been participation of 25percent people only
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thatinofdsfto ttwratetMBCountiyfrofnthe 
<tang«t» e< seoesstonism, terrorism sbid 
riots, this reservsrtion policy must lie 
ImplemenledlQfotaialhenirise the situation 
cannot be controlled.

Anyone drive to have monopoly over 
the rule of thi« country cannot long last. 
Kashmir, Pui.;ab, Assam, Bihar, Uttar 
Pradesh must be gKren ttwlr due share. 
Goneare the days whenaparticularseclion 
of ttie country acquired an the po««is. Each 
oneofushastogetasharolniL Unlessand 
until it is given to an, the country cannot 
progress smoothly.

Today, Kashmir is on the verge of 
secession. The intentions of the people 
there does not seemto be good. At the time 
of partition, Paicistancouid not succeed in its 
intentions in regard to Kashmir t>ecause the 
MusHms there, were loyal to India which 
they considered their own country. But they 
became apprehensive when communal 
forces raised their ugly head in our country. 
Tlwy feel insecure in this country now. I 
would nw to request those who just are 
encouraging communal forces for powers 
sake in the country to reconsider such 
moves. It is not possbie to convert the 
MusHms into Hindus. This is the country of 
all, and not Hindus only, if anyo(ie is saying 
yice this, the day is not far when the country 
would disintegrate. If one loves his country, 
he should <top the idea of converting the 
Muslims. SMis etc. into Hindus othenwise 
this country wll be split into parts. The 
efforts to divide this country in the name of 
religion should be stopped.

Lastly. I would Ike to say that the Land 
reforms Act which ever after 44 years of 
Independence has not been impleiftented, 
must be Omplemented) Immediately in Older 
to ensure stability in the country. There are 
many who have surplus land and on the 
contrary there are persons who do not 
possess a house of their own. In order to 
maintain law and order in the country, the 
unemployed youths should be provided with 
jobs on priority basis. The Right to woric 
should be included among the Fundamental 
Rights. The youth can not keep body and

various pans of the country 
shouidtogelherjostfromtheconslnjctionof 
a temple, but on V by getting Jobe and bread.

During the tenure of Shrimati Indira 
Gandhi the judgm of the High Courts were 
transferred. The same shouidjbe done this 
timealsoinordertosecurefairjustice. The 
badcwarddasses also should be giventheir 
due share. By giving itto the Ministers only, 
the very purpose cannot be achieved. Kthis 
is not done, ttie country caffttot b » saved 
fremdisintegratieft.

There should be a serious thinldng on 
making such arrangement, which may 
provkle security to all the people in the 
country. With these words, I conclude.

SHRIRAMDEWRAM(Paiamau): The 
discusswn- on law and order situation is 
goingonfortbreedays, in which the members 
hiave pointed out the situation at both, 
nationatas well as regkMiai level But no one 
cares to solve the problem of overgrowing 
popuiatton of the country. Today, the 
situatkm of many Stale 1 »  Punjab. Kashmir, 
Assam. Nagaland is such that the people 
from other States cannot dare to go there. 
Partkajiariy, in Bihar, such a situatnn has 
been created by the Government itself, 
louring the last general electton as well as 
bye-̂ ectkMis, a naked dance of terror and 
rule of gun was the order of the day and as 
a result the Congress, and aU the opposSnn 
parties including the BJP got a severe bk)w 
there. Their men were gunned down. The 
reason foritisgrossmisuseofpowert^the 
persums in the government

Recently, at sector 37, Nokia which is 
near Delhi a 14 year oU daughter of one, 
Shri Devki Nandan Prasad Kesri was 
abducted on 4th November, but the 
Government coukt not trace her yet. And 
here we are talking about the situatton of law 
and order. The general pubic is not going to 
be benefited from such law and order. On 
the 2Sth of the last month at Daltongan j a 20 
year oW boy was shot-dead In broad day 
light near a shop. The administratkm couM 
not apprehendthe culprit so far and diferent 
numours llw that S.P. has anestod him are
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InasmalvnageafMaAMariainPalamau 
dstrict the extremists afterseiting the houses 
on fire, threw the fleeing people in that fire 
andbumtthemtodeath. IftheQovemment 
cannot proted those wealcer sections, then 
where wil they go after all TheGovermnant 
Is deceiving those very people who had 
helped at to acquire the power, ki this 
context it Is very much appropriate.

DECEMBER 12.1M1 oidtrtttmttonin 452
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ngaidlngthtlaw and order Situation has 
tjeangoingonhthisHowa. Today, the bw 
andoidarsKualfcmisvieryiiadinthaaNintiy, 
the dMerforalion in it and aecessionisin is 
not conlbied to Kashmir. Punjdb. Assam or 
Haryana, but there is a spate In K in Uttar 
Pradesh. Delhi and other places also. For 
the last 44 yeare to have been formulating 
policies In this very House Just for the saice 
of power. Every year a discussion taites 
place liere in this regard and policies are 
also decided, whlchithinit remain on papers 
oniy.

Daga Kisi KI Saga Nahin, Na Manon 
ToKarDelcho,
Jlsne^lsne Daga Kiya Hal, UskaGhar 
JakarDelcho.’

The Govemment wlH learn a lesson 
uKimatelyforbetraying the people, it should 
Iwep this always In Its mind. It should be 
ready to solve their problem. It has been 
said In the ‘Agni-Purana’.

*Ma Devadandam Aday Rakshantu 
Pashu Pahvant,
Yantu Rakshanti Yakshanti Shaktya 
VibhMshtam.’

it means that the God, In order to 
protect the oppressed does not punish the 
oppressor, rather he vests powers to the 
oppressed to defend themselves. This 
Govemment has turned a deaf ear to take 
InltiaUves to protect the weaker sectkm. It 
Is regretlabie that on 4th June at chandawa 
village the son of Dwarka Sawe was 
kklnapped, who was released afterextorting 
Rs. 50,000 whksh the father managed 
somehow after selling his land. Where was 
the law and order machinery when sudi a 
sin was commttted.

I wouM Ike to request the Govemment 
to consUer all these aspects.

With these words, I conclude now.

SHRi NAWAL KISHORE RAI 
(SHamarhi): Mr. Deputy Speaker, Sir, for 
the last three days a serkHis discusston

Prior to hokUng of much adiscussion, 
all of usshoukltogive aseriousthroughtto* 
this problem rising above party 
consUerattonsand kjstforpower. WeshouM 
doawaywilhiliinlenttonsbeforeformulating 
any p o l^. Unless and untiH the continuous 
deterioratkm In our motives In checked. It 
wil remain onpapers only. Unless wechange 
our motives whole heartedly and we 
Implement the laws enacted by this liouse 
in reality with a strong-wili power the 
prevailing confuskxi and chances in the 
name of seoesskmism, terrorism and law 
and Older problems in Assam, Puitjab, 
Kashmir, Haryana and in the terai regton of 
Uttar Pradesh cannot be checked.

Sir, through you. I wouM Mw to raquest 
the Govemment to create with ail Its might 
such an atmosphere in which the policies 
made on paper through this House may be 
implemented in reality al over the country. 
The law and order can be maintakwd in the 
country onlywhen the conduct from bottom 
to top Le. from the general pubHc to the 
poepile in niPing dide, whk:h Is d^eriorating 
day by day is improved.

Mr. Deputy Speaker, Sir, In a few 
minuteslwouUltttogivesamesuggestkuis 
in brief in ragardtothe issues tosecesskMiist 
foroes and law and order in the country 
about which many of the hon. Members 
have seriously expressed theirvlewaearfer.
I am of the view, that the main reason of the 
detertoratkm of ttie law and order skuatton 
In the oountiy Is Misting.unempkqrment 
among the youth. So, I being a youth myself 
woukt llw  to request the Government,
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thiough you, to tidw strong IniUatives for 
solving this problem ofthe youth by inserting 
the Right to employment among the 
Fundamental Rights of the Constitution. I 
thinic doing so wHI be helpful in oontroRIng 
the law and order sihiation of the country.

Mr. Deputy Speaiwr, Sir, I would yke to 
express my views on C(*C. IPC and other 
laws, in my opinion, we have not reviewed 
these laws thoroughly after attaining 
independence. These laws are very obsolete 
and practically are of no use in view of the 
present conditions. These laws should be 
teviewedthoroughly in the light ofthe present 
day re<)uirements. To meetthe requirements 
of present day conditions, laws should be 
enacted, it is my contention. When there is 
no unifonnity in the matter of providing 
assistance and grants, the law and order 
situation tends to deteriorate. That is why I 
am of the view that the relief codes and 
norms of assistance existing in the country 
have become obsolete and Irrelevant. Relief 
code provides very Httie for the poor, if a 
poor's house is burnt, atrocity is committed 
on a weak, he gets a meager grants. For 
example, during the regime of Shrl V.P. 
Singh, a decision was talwn to waive the 
loan of farmers uplo Rs. 10000/- but it has 
not been implemented tiH now. But in the 
caseof Tata, Biria, Mafallal and Dalmla, Rs. 
200crores, Rs. SOOcrorss, Rs. 1200crores 
and Rs. 1000 crores are waived with one 
stroice of pen. in my opinion uniformity 
should be brought about in this respect and 
the norms or code. Chaked out forproviding 
assistance should also be amended to 
provide assistance to all on uniform basis in 
the changed cteumstances.

The second question was raised by 
Shri Tej Narayan Babu about land refomns. 
I think that the land reforms laws and the 
revenue laws whteh have been inforceeven 
before the British regime have now become 
obsolete and irrelevant. However, some 
change have been made in these laws but 
they remained only on papers. Through 
you,lwouidl(etoutgeupontheGovemment 
to repiaoe all the land reform laws to make 
them mom stringent and effective. Only 
then some improvement can be brought

various parts of the country 
about I shaH not take much thne of the 
Hbuse.

Before concluding. I would like to 
emphatically reiterate that Right to Work 
shouW bnmediately be included anxmg the 
Fundamental Rights of the Constltutkin. It 
wouM give right directton to the youth power 
who have gone astray because of Radio 
and televiston. They wouki be put on right 
path and wouU take to work as has been 
pointed out by Shri Manjay II wouki 
also help in improving the law and order 
situatton.

Mr. Deputy Speaker, Sir, Ithankyoufor 
giving me time to speak. With these words, 
I conclude.

SHRI RATLAL VERMA (Dhandhuka): 
Mr. Deputy Speaker, Sir, many things have 
been saM about the law and order situatnn 
is the country. But we wHI have to go deep 
into the question as to whythe law andorder 
sftuatkm has gone out of control.

Mr. Deputy Speaker, Sir, the situatton 
that has arisen in Kashmir is due to Article 
370. Had this Artkde not been in the 
constitutnn, the people from aH over India 
wouU have been free to settle there. They 
wouM have cordial relatkxis and friendship 
with the people of Kashmir. And the 
extremists of Kashmir woukl not have dared 
to tak of separating Kashmir from imfia. in 
the same way it woukl have helped In the 
checking the Pakistani intrudere from 
entering Kashmir and making their 
propaganda.

ki the same way, if we, instead erf 
encouraging Bhindrawaie In Punjab and 
honoring him as saint, had arrested him In 
the beginnbig, the situatton of Punjab. wouM 
not have deterfcwated at aH. Thousand of 
Hindus and Sikhs wouM not have been 
kflled. Innocent people wouM not have been 
murderad. Ithasdlflerent reasons in dvrerent 
places whether It is Assam or parts of South 
kidia. When the pettyforces are encouraged 
40 serve the vested polKlcal interests then 
one daytheseforces become most powerful 
and go out of control and create such a
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situation. Aftenvards, efforts are made to 
control these foioes twt it proves futile. 
Therefore, iwe should crush these poMwis In 
the beginning keeping the country above 
party politics, only then the law and order 
situation can be maintained in the country 
properly.

Mr. Deputy Speaker. Sir. unenployment 
is another major reason for I. Such forces 
succeed in involving the innocent and 
unemployed youths in ttiesa activKies. These 
youths are given aliurement With the result 
they help these forces in creating law and 
order problem. Thus, we shouU ponder 
overtheproblem of unenpfoyment of youths 
seriously.

* Mr.DeputySpeaker.Sir.ltisnolmerely 
the problem of one stale. There are many 
other reasons behind IL There are many 
backward classes in India which are called 
Glrijans and Harlans. These people have 
been harassed till now. These peopltf used 
to live in the forests. But now they neither 
have any land nor farms and fiekls. They 
have been deprived of land and farms by 
enacting many laws in the name of 
development and they have been left in a 
helpless position. These people want to get 
their land back. They want to g «  their right 
restored. And therefore, sometimes, some 
people adopt a dMerent path. One day they 
find their leader and become offenshre. We 
shoiikl provide them maximum assistance. 
We have to provkle the means of livelihood 
to those whose land has been acquired. We 
have not yet provUed in the name of 
devek>pment. But It is used for other 
purposes such as constnicting roads and 
providmg eiedrldly. But the persons who 
are iandtoss and Bve In the Jungle, do not get 
any benefit They do not get any fadlty.

. Mr. Deputy Speaker. Sir. m the same 
way. the women of ttackwaid classes are 
r a f ^  A daughter is raped in front of his 
father and sister before Ms brother. After 
pasting through an these situaltons. the 
man becomes offenshw and enemy of tlie 
country and of the sodety. These murderer

vsuiouB pats ot the coufory 
and cu^Nts dwuM be brought to book and 
stem action should be taken against thcnL 
When the culprite win be punished the 
si^ersswW get consolation. He wUI realise 
thatf he Is getting justice and consequently 
he wll not be alienated from the society. 
When he does not get justice, he adopts 
such methods just to get back his land. 
CouU those people who were aHottod land, 
cultivate it? could those people construct 
their houses on the pkrts of land given to 
thembyOovemment. Because, when they 
went to cultivate the land, they were 
muRtorsd and when they m nt to construct 
their houses, they were Wiled. It is the same 
sSuatton everywhere whether It is Bihar. 
Gujarat. Utter Pradesh or any other state. 
There areanurrberof laws to safeguard the 
Interest ofthe people betonging to backward 
dasses. But these laws are not Implemented 
property. Everything remain on papers. We 
are reiterating the same thing time and 
again. Mr. Deputy Speaker. Sir. in the last I 
woukl iw  to say that we win have to folfow 
the laws to maintain the law and order 
situation. We will have to first restore rights 
to the people from whom they have been 
snatched. Only then, we will tw at>le to 
maintain law and order sMuaiion.

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker, Sir, I rise to 
speakon the issue of law and ordersituatton 
pravaiing In the country. The speeches 
made by my hon. colleagues on the subject 
show thatthequestton has been taken up In 
the House with al seriousness. The main 
reason behind the terrorism is poverty, 
expfoitatkm and starvatkm. I don’t agrse 
with this contentkm. There are many areas 
In UtlarPiadeshandthroughoutthe country 
which are weiy poor, backward and facing 
slaivatkm oondMons. In some of the areas, 
for exampte BundeMiand hi Uttar Pradesh 
and Madhya Prad8sh,nodeveiopment work 
has been done during the 42 years. Why 
there is no terrorism there? Why are the 
youths of that area patriotic? The youths 
are rsadytooooperate inantheprogrvnmes 
launched for the dsvetopment of their areas, 
whether they are run by the State 
Government or the Central Government.
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The agitations are launched there, but their 
direction is different

We should know the reasons behind 
the tenorism prevailing In the country. The 
saviours have become devourers. The 
terrorism has been created by the politicians 
sitting in this. House and the great leaders 
of the country. It Is only due to them that the 
terrorism is on the Increase In the country. 
The terrorism is posing a challenge to the 
unity and integrity of the country. It has 
become a great problem. Today, the 
ten-orism is the biggest challenge before the 
country.

This is a challenge for the unity and 
integrity of the country. Terrorism whether it 
is in Punjab, Kashmir, Assam or in Terai 
region of Uttar Pradesh is a challenge. 
Same can be said about simmering revolt in 
Rajasthan, Haryana and Naxallte problem 
in some parts of Madhya Pradesh and Tamil 
Nadu. Terrorism, in whatever form, it Is a 
challenge to the unity and integrity of the 
country.

Mr. Deputy Speaker, Sir, I do not 
conskler it is a regional problem. I do not 
think it a problem of this Gtovemment alone.
It is a nattonai problem. In orderto meet this 
challenge and to resolve this problem, all 
politk»l parties shoukJ shed their politcal 
differences. They will have to encounterthe 
truth and take such a dedston whk:h is 
based on factual position, if any political 
party has such programme, plan and the 
mentality of the workers Is such that it can 
protect and strengthen the unity and integrity 
of the country, aR the parties shouU adopt 
similar programmes. I woukl Hke to submit 
that as k>ng as Article 370 is not abrogated, 
terrorism cannot be uprooted In Kashmir.

As the hon. Minister will reply to the 
debate tomonrow, I shall make only one 
more point before I conclude. If the 
Gowmment really wants to uproot the 
tenorism without poUtkal iil-wOI, terrorism 
shouM not be consklered an Issue of Uttar 
Pradesh alone. A conference of the Chief 
Minister of 8 terrorism prone States shouM 
be convened so that they couM meet
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togethertochakout aconunon strategy. To 
fight against tenorism is notthe responsibility 
of any single State. All the 8 States shoukl 
planto fight against it collectively. Tenvrism 
hw created a great danger to the unity and 
Integrity of our country. You have deptoyed 
army to uproot tenrorism in Punjab but did 
not seal the borders. As a result, terrorism 
is spreading in Terai regton of Uttar Pradesh. 
Tenwlsm in different forms exists in different 
parts. Terrorism in Punjab is different from 
terrorismthat exists in Kashmir, Assam and 
Tamiinadu. But how to fight against it? The 
Govemment is thinking intenns of adopting 
different approaches to tackle it Many hon. 
Members are also thinking about it. But we 
have to give this thinking a unifonnity and 
have to adopt a uniform approach backed 
by a unifonn programme. If Govemment do 
so by taking all into confklence, terrorism 
can be tackled. For this, a meeting of the 
Chief Ministers of all concerned States will 
have to be called. Othenwise, I woukJ like to 
say openly that the Govemment is not 
interested in uprooting terrorism. Just 
because it wants to resolve its own political 
problems. I hope that the hon. Minister will 
keepthispointin mind when herapliestothe 
debate tomonrow.

[English]

MR. DEPUTY SPEAKER: Now there 
are three more Members who have been 
waiting with great patience. It will not be fair 
to deny them the opportunity, if the House 
agrees, we can extend the time by another 
frfteen minutes so that three Members also 
can be accommodated. ShoukJ we extend 
the time by another fifteen minutes?

SEVERAL HON. MEMBERS: Yes, Sir.

MR. DEPUTY SPEAKER: Now Prof. 
Rasa Singh RawaL

[Translation]

SHRI RASA SINGH RAWAT (Ajmer); 
Mr. Deputy Speaker. Sir, poiitical, economk: 
and many other factors responsible for 
tenrorism have been discussed here, in this 
respect, I wouM Hke to touch upon only two
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points. First of all. it should be very dear to 
this House that Pakistan wants to revenge 
Bangladesh tragedy t)ecause Bangladesh 
was created t>y dividing Pakistan into two 
and chastising the erstwhile East Pakistan 
into Bangladesh. Pakistan’s intentton Is to 
disintegrate India. Since then, atteinpts are 
iMing made t>y Pakistan, to encourage 
disgruntled elenients and the mlnorltlas 
wherever they are in majority so that 
secesskmlsm couM be propagated all over 
the country. For this objective, they found 
Punjab to be the most suitable State. Since 
independence, there was a feeling that 
Hindus got Hindustan andMusUmsPakistan 
but the Skhsgot nothing. This wrongstogan 
was raised. Incfia was divkled and we 
accepted that we are citizens of India 
irrespective of the religions, we belong to. 
We laid the foundation of free India on this 
very principle. But several people tried to 
vitiate the atmosphere due to which 
secessivnist elements grew in our country. 
They gave sk>gans. Dhoti topi yamuna 
par.’ and'JabkhandakhudakoogatoNehnj- 
Gangu bhagega.*

Sardar Patel was known as Iron man of 
India. When such sk)gan$ were raised during 
his time, he called the protagonist of such 
stogans to his office and ordered that they 
be put behind bars. He settled this problem 
then and there even before it actually 
cropped up. Therefore terrorists couM not 
raise their heads during period of Sarder 
PateL During the period of Nehru these 
forces did not raise their heads but 
oocasskMialy they raised theb-voice. Having 
gone to England. Priest Phizo of Nagaland, 
started advocating secession from India. As 
a result, Nagaland came into being on this 
land of ours. Since then, a feeling spread In 
the countiythattheGovemment understand 
the language of force only. The people think 
that Gove^ment succumbs to pressure, an 
that is needed is that there shoukl be 
someone to exert pressure. Small Stales 
lOce Mizoram. Meghalaya, Arunachai were 
formed under pressure and presently there 
Is a demand for Qorakhaland. They think 
that if asmaN state iscarvedoutfroma laige
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one. the Central Government will provkte all 
possible means of development and in that 
event they will have a huge amount of funds 
with them which can be utilized the way they 
Hke. In this way, ragtonaiism grew In our 
countiy. The main reasonforincrease in the 
feeling of secesstonism In Punjab Is the 
Article 370 regarding Kashmir. The people 
of Punjab thought that if Kashmir couM get 
special privileges under Artkde370. why not 
they especially when majority of them come 
from minorlly community, they too want to 
enjoyspedal rights. We observe that at one 
time the people of Punjab raised the demand 
for PunjatM Suba and at the anothertime the 
issue of Punjabi language was laised. 
Starting from the demandforSikhistan, they 
are now asking for Khalistan. Keeping in 
view the fact that these prol>iems have 
grewn to formidable proporttons, I wouWlike 
to say that the Government shoukl admit 
that Pakistan wants to disintegrate the 
country. Many international forces are also 
trying to divide the people of India. They are 
thinking in terms of finding a way as to how 
to (fivkle a muRi-lingual and muRi-racial 
country Hke bidia whk:h have people having 
faith In different reHgk>ns. The people of our 
country rightly, believe in the theory of 
different communities, different nations’ 
butthey want to divklethecountry. Therefore. 
I wouM like to say what Shri Yadav put in 
beautiful words that criminalisatton of politics 
has taken place. The dictum of ‘Might is 
right’ is prevailing in the society due to 
which, people who think that they do not get 
justk» that their rightful demand is not 
accepted and nobody obeys the law, gets a 
feeling in his mind that you can do whatever 
you Hce by giving bribe or through other 
unfair means. Thus, the rule of law is about 
to end, there is vtolatkm of law and writ of 
only the powerful njns.

Mr. Deputy Spesriwr. Sir. Shri Ramullu 
sat on fast unto death in Andhra Pradesh 
and Madras In Tamilnadu. R was only after 
this agHotkm, that no other oommunicatton 
services were started, and then Andhra 
Pradesh came into being. Earlier, 
Maharashtra and Gujarat were one State. 
When shops were burnt in Bombay, the 
Stale was dIvMed. m this way. the people
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got the impression that the Government 
bowed under pressure. That is why people 
of each State thinit that the Central 
Government can be forced to bow through 
these means. Secessionism is trying to 
acquire political power through AK47 rifles.

Mr. Deputy Speaker, Sir. the only point 
on which I would lilte to lay stress is that had 
there been a feeling of oneness among the 
people of that country and hadthey regarded 
the problem of the nation as their own. We 
would have made tremendous progress. If 
people of our country pledge tosetve Mother- 
Indiabyfollowing the path of thosegreatmen 
who sacrified their livesltorthe country, who 
faced bullets and sticks of the Britishers and 
freed the country from their subiugatwn. If 
there is balanced and all round development 
of the country, there wiH not be the feelings 
of provincialismand terrorism in the country. 
Therefore, human values should be 
inducated in the society and politicization of 
crimes shouM be stopped. Criminalisation 
of politics shouk) be stopped. Thus ambitkxis 
needstobe restrained. Patriotism shouMbe 
developed is the mind of terrorists. TTie 
Government shouU not bowtothedemands 
of the terrorists. Armed forces shoukl be 
givenfree hand to deal with them. A poet 
has rightly sakl:

Turn ho takat se bharpoor,
Ek baar phir maar do thokar,
Karo shatruon ko chaknachoor.'

MR. DEPUTY SPEAKER; I wouM like 
to thank you, but you have taken time 
allocated to other members.

lEngKstH

MR. DEPUTY SPEAKER; I now can 
Shri P.C. Thomas. You literally have got 
only five minutes. We have extended the 
time of the House for the second time. 
Kindly bear it in mind.

SHRI P.C. THOMAS ((Muvattupuzha); 
I wHI be very short

Mr. Deputy Speaker, Slr,the problem is 
kMked upon by everyone in a very sertous

various parts ofttte country 
manner. AH poBtkad parties are agreeaUeto 
the fact that the dis-integratlon, 
secessionism, communalism and all these 
factors whteh are causmg law and order 
problems in our society in India shouM be 
overcome, shouM be fought against and 
shoukl be stopped. But an of us have fatted 
in this very broad cause. We have to go into 
the matter, into the root cause of'rt, as to why 
we an have failed in this regard. I think all 
politfcal parties are to some extent - to a 
great extent in many cases - comparaUvely 
responsble for this general situation.

I think the political wHI shoukl t>e put 
together at this very serious crisis to face 
this problemandforthatthe politkal parties 
shoukl come forward, the polittoal parties 
shoukl be read to forego to a certain extent 
the way in which they try to take advantage 
of t̂ ie situatton.

We know that out of such situattons 
some parties are tryhig to take political 
advantage. This shoukl be stoppedforthwith 
. Unless we stop this, we cannot fight 
together, we cannot find a way against this 
very serious crisis. Punjab, Kashmir, TamH 
Nadu, Assam etc. are burning because of 
this problem. Other States are also not very 
different. Just lor poHtkaJ advantage, smaH 
matters are made big and piMto properties 
are k>oted, there is loss of Bves numbering 
in numerous ways. In my State, Kerala, we 
do not have mu(^ of a prot>jem. But recently 
some instances have takisn place where 
]ust to take politbal mileage some tA the 
parties who are in the opposltkMi have come 
together and they have started simplytokx)t 
the pubHc property sftnply to cause k>ss and 
sbnplyto cause chaos, to see that somehow 
or other some kind cX poRtkal advantage 
can be taken. This shoukl be stopped and 
poltkal parties shoukl come together and 
come to a consensus on that and come to a 
fimfing as to how this can be fought and how 
this country can be served. Thank you, Sir.

[riansHatibfl]

SHRI SATYANARAYAN JATIYA 
(Ujjain): Mr. Deputy Speaker. Sir, there has 
been a tong and meaningful discusskm on
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this issue. The objective of this all is that we 
want to restore normal conditions in this 
country. We want to make India what India 
is actually known for. We all are anxious for 
H. But we should ntake concerted efforts to 
put out words into practice. But we commit 
mlstaiws in the process of implementalion 
of the steps we suggest Many people 
sacrificed for the independence of our 
countiy. Fortransladng those sacrifices and 
dreams of brave heroes we have to do it. 
Otherwise, we cannot pay befitting tributes 
to them, instead, we would be insulting 
them. The crux of tall these things, as to 
what efforts can be make for maintaining 
unity and dignity of this country. It is a 
democratic country. Butinthisdemocratk: 
country we are divktod -

*Ek or praja, dusari ortantra, 
Tisariorinsaafkaiagarakhahaiyantra, 
Laga rakha hai yantra insaaf to 
yaiitrabadh hoga,
Tantra-yantra ke t>harore hi ye desh 
chaiega.'

The fact is that denmcracy in this country 
has become synonymous of intransigence. 
II has been cut into pieces. For establishing 
democracy and ushering in Uberty, we need 
strength of the country, Co-ordinatk>n and 
mutual understanding. But we lost it in the 
equation of power. Country is more important 
than power. Now-a-days, mutual faith and 
lack of feeling of love and respect for each 
other has become a rare commodity. We
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shouWtry to legain IL Through you, I wouW 
Hke to address the nation that we shouM 
make all possUe ̂ orts for maintaining the 
unity of the country. We shoukl make 
concrete efforts to remove economic 
disputes. Oureffort shouM be such that Its 
result couU be visble without k>ss of time. 
WeshouMnotglve any opportunityto anyone 
to hatch any conspiracy to divkto oursociety. 
For this, we must take timely by steps we 
can unite the country oii the basis of mutual 
co-operation and understanding. India is 
one from Himachal and Kashmir to 
KanyakumarL How can it be divkM into 
different parts? Our country is united and 
we shay make it a viberating natton through 
mutual understand and good will.

Having saMthis, I wouM like to say that 
we have had a very fnjitfui discussion and 
during the course some meaningful 
suggesttons have twen put forward in this 
House.

[Engkshi

MR. DEPIJTY SPEAKER: ftow the 
dlscusston is concluded on the law and 
order situatton.

The House stands adioumed to meet 
again tomorrow at 11.00 a.m.

18.45 hrs.

Tlte L0!( Sat)tia ttten mpumed tiK Eleven 
(rithe Clock on Friday, Decerrber 13. 
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